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LOK SABHA

Monday, November 22, 1971 Agraha-
yana 1, 1893 (Saka)

— et e

The Lok Sabha met at
Eleven of the Clock.

[MR. SPBAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Review of the working of Community
Development Schemes

+

SHR1 P. M. MEHTA
SHRI R S. PANDFY ¢

* 153

Will the Ministes of AGRICULTURE
be pleasad to state :

(a) whether Government have deci~
ded to give the Community Development
Programme a new orientation designed to
make the C.D. blocks the champions of
the weaker sections of the people in rural
areas ,

(b) if so, the main {eatures of the
prorosed programme ; and

(c) when they arc likely to be 1mple-
menied 7

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (s) 10 (c). Integiated and co-
ordinated developmen tof the entire rural
sector with effective participation of the
people continues to be the basic approach of
the Community Development programme.
It 1s mow a part of the State Sector of
the Fourth Five Year Plan. However, in
view of the special programmes iniroduced
under the Centralfor the Centrally Spon-
sored Sector for the purpose of bensfitting
the small and marginal farmers and agii.
cultural labourers and the Crash Scheme
for Rural Employmeni for promoting

- — 3 o s —

employment through the crestion of
durable community assets, it is considered
necessary that the Community Develop-
ment blocks and their staff should be
suitably oriented 1o look after the weaker
sections of the people. Instructions have
been issued to the States to utilise the
block agency fully in the implementation
of the special programme. Government
are also examining what other steps are
necessaly in the same diiection.

SHRI P. M. MEHTA : It is good that,
though late, the Goveinment has now
decided to re-orient the Community Deve-
lopment activities. In view of this, may
1 ask whether the Government considered

any scheme for socialisation of the
distributive tiade, and if so, the details
thereof ?

PROF. SHER SINGH : No decision
has been taken 80 far by the Government
for the socialisation of the distributive
trade. T don't think this question is
relevant so far as it concerns the
Community Development Department. It
it pot for the Community Development
Department 10 socialise the distributive
trade.

As | pointed out, for thes weaker
sections of the society, we are taking up
programmes of employment and oOther
programmes.

SHRI P. M. MEHTA : This is very
relevant from the point of view of
employment and socialisation of the trade
and 1 am unable 10 know how the Minister
can say that it has no relevancy.

MR. SPEAKER : Please don't invite
my comments on that.

STIRI P. M. MEHTA © All right: Y
accept that; but may I know this ? May 1
know from the hon, Minister whether the
representatives of the rura) institutions

bl =



and farmers' orgahisations and Govwt.
officials of some 12 Asian countrles met
st a Seminar here recently and if so,
whether they have considered the con-
tribution to the raral development of the
Community Development Blocks ?

MR SPEAKER : You are asking a
very specific question and you can put it
in soother way. So far as his knowledge
of some semunar is concerned, [ do not
mind if he is in a position to spswer, but
you may put it in anothar shaps.

SHRIP. M, MEHTA : Thank you
very much, Mr, Speaker, for your kind
guidance. I want to koow whether there
was any such Seminar and wheiher the
Government of india and Goveraoment
officials took part in it and whether they
discussed tha Community Development
programmes,

PROF. SHER SINGH: [ bave no
knowledge of that but one Seminar was
beld in Shentipratisthan some days ago
about discussing some programmes for
rural development and our officers took

pant.

SHR( K. 8. PANDEY ! Taking into
considaration the very meagre loprescnia-
tion im Zilla Parishads and Panchayats
given to the weaksr secuons of the peuple,
may 1 know whether they oave 1ssued any
directions to the Siate Goveroments 1o
give adequate representation in Order to
look after the weaker sections ol the
peaple ?

PROF, SHER SINGH : Representa.
tion is given to the Scheduled Castes and
the Scheduled Tribes and 10 women also
As far as the weaker sections wui the
population are conceined, small farmers
and the marginal farmers can be
Membars of the Pancbaysis, Zilin
Parishads, ei¢. But there are no
reservations for other sections of society,
There are reservaiions for Scheduled
Castes and Scheduleg Iribes.

SHRI R. S, PANDEY : All the big
farmers ars controlling the Zilla Parishads
snd Paochayats, You can't have repre-
sentation of the weaker sectlons untill and
uniess you give representation to these
people and you give direction 10 the State

Governments in this regard, This should
be given, because, Otherwiss, the Ziila
Parishads apd Panchaysts are all domine-
ted to big farmars.

MR SPEAKER : 1 think that is a
suggestion for action. I think the Minister
may meke a note of it.

PROF, SHER SINGH: It s very
difficult to reserve seats for certain other
seciions of the population. As the House
is aware, 1In the Constiution, there isa
provision for reservation of seats for
Harijans and others, for Scheduled Castes
anrd Scheduled kribes. 1t is only for them
that we could make reservations according
to the Constitution. 1t 1s difficult for us to
say anything or write 1o the Staie Govern-
ments to make reservation for other
sections of the people.

SHR1 KRISHNARAO PATIL: 1
would like to know from the hon. Minister
whether there 1s any specific proposal to
revitalise and activise the Community
Devalopment machinery with the new
programmes,

PROF. SHER SINGH : 1 think 1 have
stated about this earlier, We heve
re-oripnied the staff to take up the special
programmes which I have enumerated with
regard 10 marginal (armers, small furmeis
and others,

WqmaR: wwak ¥ wa ax
® ayar gg qaww § |6 FgfAd fedwa-
= ¥ amw & sant fgemt £ ww ad
gur & | feg¥t frgd & A QAT wd WY
af ot 1 tw fad & AT wigar § e
A9 & 979 I B1A § WEwF gET g,
faa & w1 ex-G¥aq ® ) frdaawse
a wRET B 4

sto dte Ty : 2g @t ¢ e wegfadt
feaaqiee & Mwrw & o gATt waw &
Prag www &l @ €, v wgr o
g @ W & e gfag aw mie @ ¢
fir faad 7% Moy aw @ & for ot 0
wift famrar §,(uwwm) 9w wrogw
swaz ot § 1
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UF WIAAIT @17 ;. Fg SATH F4r
g?

Sto 21X fag : wifsme @A, eare
F®HG, HO A7 BT F QAR (3
THaradz §1fqe Rg A1 AL A G
GHG §, QAIHAT ST § A% A9
Y & fag Wow fiq §, 7% w3 F5a-
fadr feyaaiiz #1 ) waar fgear g, gaey
FATILIZFAFWLE | A W\ F T
M1 fogg go AT I & AT E IR
FATT & IAD! GFTAAT FIA FT FIATH ¢ |
@F wATaT M I g a1 @ & wfda
vl 37 9% faarT g wgr & 21T A% Nww
F @} # epla faa o @ g O 7@

AT |

(i) The community . development
agency should underiake responsi-
bility to assist small and marginal
farmers.

(ii) 1t should become an agency for
guaranteeing employment for the
wage-seckipg farm labour ;

(iii) Tt should take within its fold the
towns for development of a
hierarchy of growth centres ;

TR qITAE SivFeE advg 9« W@ E,
WA 919 & §2T g F@IC AR A F
TIATRT & FIH FL g FAFI G T

(iv) For the purpose of planning and
easuring the tasks indicated in
(i) and (ii), the area or the
district in which it is located
should be integrated ;

¥ faad St § 9% TAT @A F

The Biock organisation should be
strengthened with the needed number of
agricultural specialists, engineering staff
agro-service staff and social education
staff.

Youth and women organisation should
be activated by accelerating social change;
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Gram panchayat, the basic demoeratie
body for promoting people’s particij atjion
should be stre?gthened-

ag 6-7 ard § | & § savar uifie
FIN g T AFY |

st dte dYo ®Yd ;25 49 't wrad
¥ qI3 A 73T 9 & a7 §, 941 "Gl
o #s3! g ¥ AMI 2N, WA R
wrfal ¢ JATHT & MA F gL §1 @
Afd GIRT AT F W q97 H A F
fag sa1 s EX qedt & @ry @ =[at A
s o fag 7 wfa gdgro qamr &
gfagz wagy wedt FvegT w@Ar wHdw
WEEFLAF AR gL T F A &
faqg oY (e &% ? 73 w7 9% #T F
X ?

Yo 1T fag : ag &t AT Ay gaTw
st grefaT $T 9% §...
SHRI B. P. MAURYA : Evep after 25

years, ikey are livirg like slaves. 1 want
& categorical answer to my Question,

F1€ §97 2 @Y Q19 7

ETY WEIT : WT 1Y a‘hcrtm\
HfRq |

st dto dto W : weas wgiEE, A

YT ag7 gl A AtE g1 wly wdmw
qurs F ¥fagr a9g7 wod Fiad go
AR T @E FT qF [T 94 F QX F7
I aY f9et a%F, agFa aF aTHT q9-
wqT F AT ?

MR. SPEAKER : It relates

to othcrj
Ministries also.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJIRAL) : So far as plots

for housing in rural areas are concerned,
the schems has been circulated to the
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L]
States. A decision depends upon the
States. From the Centre, 1 can promise
that funds will be made available for

implemenation of the schemes.

Census of Agriculture Holding

*154 SHRI G. Y. KRISHNAN : Will
the Mimster of AGRICULTURE be pleased
1o refer to the reply given to Unstarred
Question No. 7032 on 5th August, 1571
regarding census of Agnicultural holdings
and state :

(a) whether the census has since been
undertaken; and

(b) if so, the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE) : (8) Yes, Sir,
the field work is in progress.

(b) The field work is scheduled to be
completed by the end of December, 1571
in a majority of the Siates and by March
1972 1n the remaining States/Union Tern-
iories. Tabulation of the data will be
taken up thereafter and every effort will
be made to complete 1t by the close of
1972. The State reports are scheduled to
be completed by May, 1973 so that the All
India Report is ready by September, 1973,

SHR1 G.Y. KRISHNAN  Will the
Minister assure us that it will be completed
at least by 1973 ?

SHRI ANNASAHEB P. SHINDE: That
is what 1 have indicated. Our programme
1s going almost according to schedule, It
is & very big work; but it is going accord-
ing to schedule.

SHRIG. Y. KRISHNAN : What is the
futher programme after this ccosus 7

MR. SBPEAKER
children !

: To produce more

"ROVEMBER 2, T971

Stoppage of work In Mormmgao
WDevelomlt Project

’
*159. SHRI SAMAR MUKHERJEE :
Will the Minister of SHIPPING AND
TRANSPORT be pleasad to state :

(a) whether the attention of Govern.
ment has been drawn to the stoppage of
work in the Mormugae Development Piuo-
ject resulting in laying off more than
1,000 workers ;

() if so, the 1eason {or the stoppage,
and

(c) what sieps have been taken by
Government to remove the lay off ?

THE MINISTER OI* PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (c}). The Yugeslav dredging firm,
who were awarded a contract for dredging
and reclamation at Mormuj 4o 8s part of
the project for the development of the
Port, suddenly stopped work om 3lst
August, 1971 and laid oft 481 workmen
engajed on the work, on the ground that
they had incurred losses and wanted the
Port Trust 1o concede cerlain claims. As
a result of a series o! discussions held with
Lhe represeniatives of the tirm at the Port
Irust and Government level, a settlement
has been reached with the fum and they
have 1esumed work from the 5th Novem-
ber, 1971.

SHR1 SAMAR MUKHERJEE . Iy

there any possibilily of resuming this
work 7

.SHRL RAJ BAHADUR : The work
has been resumed from 5 November,

SHRI SAMAR MUKHERIJEE : Have
the persons laid oft been taken back ?

SHR1 RAJ BAILIADUR : They will be
taken back. The work has been resumed.
There should be no difficulty about labour,

SHRI SAMAR MUKHERJEE . Will
be resumed or has been resumed ?

SHRI RAJ BAHADUR :

It bas been
resumed from 5 November,

VA AAdwersT - 8 7



SHRI SAMAR MUKHERIJEF  Have
they been taken back ?

5HR1 RAJ BAHADUR . lhey have
been

Despatch of Fertilisers to Blbartor

Rabl Scasen

*161. SHRI N F, HORO Wil the

Minister of AGRICULIURE be pleased

to state

(n) whether Union Government have
sent lertilizers t0 meut the 1equitemenis ol
cultivators during ihe rabi season m  Bihat
due to the douds , and

(b) if so, the yuantum und dat.s of
despaich ’

[HE MINIS1Ee OF STALE IN LLLF
MINISTRY OF AGRICULIUKL (5IIR)
ANNASAHEB P, SHINDE) * () and (b)
A statement 18 placed on the fable ot the
Sabha

Statement
(a) Yes.

(b) In the Zonal Lonference held 1n
April, 1971, the 1equirements of feitiliser
by Bihar for Rubi 1971-72 were indicated
as 1,10,000 tonnes of nuttients Out of
this about 36 80U tonnes 1e about 23%,
was 10 be supplied by the Ceutral kertilia
ser Pool and the balance about 67% of
the requirement was (o be met from the
supplies direct fiom the domes i1c manu-
facturers.  Yhe requuements of the Pool
fertilisers 1o Bihar for the Rahi season 1%
met through allotments by the Gouvern-
ment of India against the Octobel-Decem-
ber and January-March Quarters Pait of
Rab:i reQuirements for stock-building are
also met through the alloiment made in
the July-September quarter The requune.
ments of fertiliser for Bihar for the Rabi
season indicated in the Zopal Conference
held 1n Apnl, 1971 were, to a certain
oxtent, revised by the State Government
10 August, 1971. In pursusnce of this,
allotments upto Octobei-December 1971
qQuarter have already been 1ssued and
those for Japuary-March, 1972 quarter will
be issued 1n due courss,

Taking 2/3 of the July.September, 1971
quarte: und whole of October-December
1971 quarter as part of the Rabi allotment
and correspondingly taking the supplies
made from August to October, 1971, the
position of supplies in relation to require-
ments, «llotments and despatch instruc-
tions 18 given in Stalement ‘1'.

It wall be seen from the Statement ‘I’
that the supply of Urea was satisfactory.
Infact, the Government of India specually
kept conuiderable quantity of Urea availa-
ble in the godowns of the Bihar State
Watchousing Coiporation to help distribu-
tion 1o Bihar and the following quantities
of Utea were available in these godowns
at the end of the August, Septomber and
October, 1971 =

Committed Uocommitted Total

g7 2,817 9,995 12,873
3971 2,513 6,355 8,886
311071 2318 2682 5000

The proportion of supply of DAP and
CAN was low being 49 and 37% respec-
tively In the case ot (AN this was
muainly due to difhculty n procurement
from abroad Two shipments are now
expected and the requuements of Bihar
Govt are exjecled to be met shortly 1t
may be added that 1t 1 the policy of the
Govennent 10 encourage the use of Urea
1n place of CAN as the former 1s a better
fertiliser and wil; also be domestically pro
duced 1n futme As far as DAP 18 con-
cerned, this was due partly to difficulties
in procurement from abroad and largely
due to dificulties in rail movement from
Calcutta and Visakhapatnam on account o!
floods «nd other difficult conditions in
the eastern sector The Govt of India
specially gave sanction tor road movement
at the cost of the Govt of India from
C aleutta to de tioations in Bihar up to 1,000
kms and in tespect of despatches from
Visakhapatnam for 500 kma beyond unres.
tricted rail-heads This facility, however,
could be utilised by the State Govt. only
1o & limited way on account of their diffi-
culties in arracging trucks, because of the
general shortage of tracks in the eastern
region resulting from dificult conditions
preyalling 1o that ares,
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SHRI N, E. HORO : In this state-
ment, it is said that thsre were two
dificulties, one of procuring fertilisers
from abroad and the other of movement
inside. What huve Government so far
done to remove those difficulties after the
question of supply of fertiiisers to Bihar
was taken up.

SHRI ANNASAHEB P. SHINDE : What
[ have exylained has to be appreciated
properly. There is no shortage of nitro-
genous fertilisers in the country as a
whole, including Bikar. Only particular
types of nitrogenous fertilisers like am-
mopium sulphate ard CAN are not
available, A}l the world over much
production of this type of fertilisers is
got taking place as in the past and urea
is & much better fertiliser.

As for Bihar, their difficulty has been
lo get a physically the allotments already
made from Calcuita and Vizag. There has
been some transport difficulty experienced
by the Bihar Government. We told the
Bihar Government that we were prepared
to reimburse them if they could transport
by trucks. Even the expenditure on
transport of fertiliser upto 1,000 kms, from
Calcutta would be reimbursed. The Bihar

Government is bavirg some difficulties
in arranging trucks. We have taken it
up with them. They should, if necessary

requisition trucks and see that fertilisers,
are transported from Calcutta Stocks are
there.

SHRI N. E. HORO : In order to meet
these difficulties, will the Government
consider stocking these fertilisers in ware-
houses in places like Patna, so that this
question of transport dues not arise at
{be time when the need is feit ? will they
consider this proposal ?

SHR1 ANNASAHEB P, SHINDE : The
pon. Member is right, That has been our
policy-stocking in the States. Even in

AGRAHAYANA 1, 1893 (SAKA)
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Bihar, some stocks of urea have been kept
available throughout which have not been
fully utilized,

SHR1 D. N, TIWARY : From the
statement we find that a short term loan
of Rs. 570 lakhs has been sanctioned
especially because of drought conditions.
Nowhere there is mention of flood condi-
tions, we understand that nothing has
been sanctioned for the flood areas, as we
find from experience that in Bihar, at the
time of the rabi sowing season, there is
dearth of fertilisers and the peasents are
running from door to door, from pillar to
post, and they are not finding fertilisers?

SHRI ANNASAHEB P. SHIND: : As
I said, we requested the Bibar Government
to make arrangements two or three months
earlier, but somehow or other ——

SHRI D. N. TIWARY
time, there was no flood.

At that

SHRI ANNASAHEB P. SHINDE
After floods also, we made allotments. We
told them that the stocks are available
gt Culcutta and Vishakapatnam and said
Please transport it and we shall also
reimburse to you any expenditure.” But
somehow or other, the Bihar Government
could not organise the transport.
repeatedly taken it up with
Government, We are aware of the local
difficulties. But the local arrangements
have to be made by the State Governments.
But we can help by way of money, assis-
tance, etc., and that has been done in the
case of Bihar.

We have
the Bihar

SHR1 D. N. ITLIWARY : The question is
about floods, and you are replying about
drought. Have you made any arrang-
ments? 1 want 1o know.

SHRI ANNASAHEB P. SHINDE :
The question 15 about fertilisers to meet
the requirements of the cultivators in the
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-
fabi season in Bibar due to floods.
Most of the rabi areas of Bihar were
affected. Over and above that, our

arrangements cover flood areas also.

SHRI D. N. TIWARY : In the answer,
it is only about drought.

sit aifag arorgw QR Aq €44
qATA g HAT B 3® OATIT FT AL
a1 o B g 93w AT fage & faat
Mrzrg ¥ oF I W @Iz ar A A
¥ @ gl @ Fragrg aqm F fan
igrgeara & frel @ F14 & @F F1 A
3aesy A4 PRAT AT § 1 9T F 413 9T
Tilan ¥ 7z @ede frar ar B oawr
AT FT FAH S0 | F T ATAAT AZAT
2 fF @ maeT ¥ At fegrEsdrs 8, 3aH
W 2 fag A4 w7 @ w
= &, fag ¥ Az olx fiq 9

a7 ST 7% |

SHRI ANNASAHEB P. SHINDE : 1
must make it clear, and I want the hon.
Member to appreciate this. Internal
distribution in the respective State is
entirely the responsibility of the State
Governments. What we can do is to
make the quantities available to them, but
road transport, etc., have to be organised
by the respective State Governments.
Recently, due to defence movement and
a number of other priority movements,
there have been some difficulties experi-
enced by the State Governments. There
has not been any deliberate default even
on the part of the State Government;
due to the present situation, there was
dislocation; first, due to floods, There-
after, because of the security and a number
of other reasons including railway move.
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ment, wagons were not available, But we
are now making all efforts, Therefore, I
said that we are prepared to help the Bihar
Govenment by making a substantial
amount available to them. 1If they are
required to incur additional expenditure by
way of transport, there is no difficulty and
we shall re-imburse this. The hon.
Member said that stocks are not available.
May I tell him that even now I checked
up today before replying to this Question
urea stocks were available in Government
of India Godowns in Bihar which were not
fully utilised.,, (Interruption)

/MR. SPEAKER : Do not interrupt.

SHRI ANNASAHEB P, SHINDE
Special trains are being run to several
states including U. P. The hon. Member
was asking me about Uttar Predesh,
I can also point out, because it is a
national problem, we requested the U,P.
Govenment to say whether they were
prepared to take the fertilisers in open
wagons because covered wagons are not
available with the railways. But the Uttar
Pradesh Government took .pearly 4
month to agree to this. T personally went
to Lucknow and requested the Minister
to accept open wagon movement; it does
not aflect adversely. (Interruption)
i

MR. SPEAKER :
question,

Order, order. Next

Short-term Credit needs of Agriculture
at the end of Fourth Plan

¥ 162 SHRT R. P. ULAGANAMBI :
Will the Minister of Agriculture be pleased
to state :

(a) whether the short-term credit
needs of the dgriculture at the end of
Fourth Plan has been worked out, if so,
the details of the study: and
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(b) how Government propose 1o
meet the credit needs of the Agriculture ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) ¢ (a) Yes, Sir.
Tle All-India Rural Credit Review Com-
mittee (1969) has estimated the require-
ments of short-term credit in the last year
of the 4th Plan as Rs. 2,000 crores.

(b) The cooperatives are €xpected to
mect roughly Rs, 700 crores of short-term
credit in the financial year of the 4th Plan.
Direct lending by commercial banks to
farmers for agriculture is exrected to be
of the order of Rs. 400 crores by the
end of 4th Plan. Of this, approximately
Rs. 200 crores would be for short-term
agricultural production purroses, How-
ever, there would still be a gap between
requirements and needs. Therefore, the
institutional credit agencies have to give
priority in meeting the requirements of
smallar cultivaters so that the larger
cultivators could rely more on their own
resources.

SHRI R. P. ULAGANAMBI
In view of the answer given by the hon.
Minister, I would like to know if any
regionwise estimate has been made and if
$0 the details.

SHRI ANNASAHED P, SHINDE : Sta-
lewise estimutes have been worked out and
the credit review committee went into
this and this total is the result of figures
worked out  statewise. The  statewise
figures are incorporated in the credit
review committee report. If the hon.
Member wants 1 #am prepared to give the
stalement giving the stalewise figures.

SHRI R. P. ULAGANAMBI : Therc is
a gap of about Rs, 900 crores. How
would this be met ? Is there any institu.
tion created for this purrose and if so,
what are the details ?

SHR1I ANNASAHEB P, SHINDE:
Rs. 2,000 crores is the requirement as
Worked by the rural credit review com-
mittee. Credit which is likely to come
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through is about Rs. 1100 crores and there
would be Rs. 900 crorrs gap and I do not
think it is possible to make up this gap
through institutional credit in the imme-
diate future. Government policy has been
that available credit should be given to the
comparatively smaller man; affivent sec-
tions of the society should find resources
of their own.

SHRI1 P, VENKATASUBBATAH : Has
the Government simultaneously reviewed

the rural indebtedness of the small
farmers ? Are they aware that inspite of
institutional credit and credit through

commercial banks, the per acre production
of small farmers has not gone up and if so,
what is the specific provision being made
by the Government to see that institutions
and commercial banks confine themselves
to small farmers to help in their produc-
tion 2 What is the programme ?

SHRIT ANNASAHEB P. SHINDE : The
Reserve Bank of India carries on jeriodi-
cal surveys of rural indebtedness. They
did so a decade earlier, another one is

- due and it will be done in due course by

the Reserve Bank of India. Because of
indebteduess and a number of other
factors, it is true that the small farmers
do not get adequate credit and therefore
the Reserve Bank had been given instruc-
tions recently to the credit organisations
that ways and means should be found out
Lo overcome this, For people affected by

y drought or natural calamities, a mechanism

has been worked out whereby short-
term could be converted into medium
term loans and farmers should be given
that loan.

SHRI CHINTAMANI PANIGRAHT :
What was the short term credit advanced
to the farmers in the first three years of
the Fouith Plan and have those credits
already been recovered ? 1If not, what is
the outstanding With the farmers ? When
advancing new loans, would they also give
up collection or postpone collection of
those loans so that farmers who are in
need can take up those loans ?

Secondly, 1 would like to know
whether the Government is going to ex-
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tend the sarme facilities inthoss areas of
Orisss which have been affected by floods
and cyelones.

SHR1 ANNASAHEB P. SHINDE : As
far as the first part of the Question 15 con-
cerned, in the co.operative credit structure
the overdues more than Rs. 200 crores.
The hon. Member will appreciate that the
small farmers are unable to meke both
ends meet, Becaute of the smallness of
tketr holdings, they are not able to pay,
1t is @ very dafficult and complex problem.
The Government approach has been, as 1
already said, make efforts to help the
farmers who mie unable to puy because of
natural ocalamities ete., and a policy
decision has bsen taken to this offect, As
for as Orissa cyclone.efiected farmers
are concerned, the geneial policy covers
them that if, as a result of natural calamn-
ties, they are unable to pay, they will be
able to get fresh loans, but the Orissa
Government will have to take the necessary
steps in that regard,
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MR SPEAKER ! You can put a sepa-
1ate Question. This does not arise out of
the main Question,

SHRI ANNASAHEB P. SHINDE: 1|
appreciate the hon, Member's contention
that in the State from which he comes,
namely Bihar, aod n fact in the whole
of the eastern region, credit position 1§
very diffieult because the co-operative
structure has not developed 1 was making
a statement at the all-Indig level As far
as the percentage of loan given 10 the
small farmers 15 concerned, | have got
hgures for the cooperative banks, but far
ithe commercial banks the break-up 1s not
avatlable The total number of holder
accounis afier nationalisation s 8,06,000
but the break=up 18 not available

Cultaral Delegations

*164 SHR1 V, MAYAVAN: will
the Mnister of EDUCATION AND
SOCIAL WELFARE be pleased to stats :

(a) the number and composition of
Cultural Delegations sent abroad dunng
the last three years ;-

(b) the countries visited by such
Delegations , and

(c) the number and compesition of
cultural Delegations that visited Jodia
during the last three years apd from' which
countries ?

-
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S.
NURUL HASAN): (a) 17, 22 and 14
cultural delegations were Sent abroad
during 1968-69, 1969-70 and 1970-T1, respec-
tively, The delegations comprised of
scholars, writers, artists, musicians, theatre
experts, art crities, musicologists, choreo-
graphers, dancers, painters, sculptors, etc.
The detailed information regarding the
dslegations sent abroad was furnished to
the Lok Sabha Secretariat on 15.10.1971 tn
a statement (as Annexure 'B') in fulfil-
ment of an assurance ansing from the
reply to Starred Question No. 1032 asked
by Shri Jagannath Misra on 9th July, 197i.
[ Annexure ‘B* Placed in Library See
No,LT—1667(71]

(b) The cultural delegations mention-
ed above visited U.S.S.R, and countries 1n
East and West Europe, UK., U.S.A, Japan,
Puilippines, Fiji, Singspore, Malaysia,
Kuwait, North & West Africa, West Asia,
Australia, Mexico, Carribbean Islands,
Indonesis, etc. Details are given n the
statement mentioned in reply to part (a)
above,

(c) The number of cultural delega-
tions who visited India during 1968-69,
1969.70 and 1970-71 were 30, 42 and 38,
respectively, Thete delegations which
included dancers, musicians, artisis, writers,
scholars, art critics, ete, came from the
U.S.8.R., France, Federal Republic of
Germany, Romenia, Hungary, Bulgaria,
Argentina, Uganda, Czechoslovakia, Indo-
nesia, Ceylon, Burma, Nepal, Bhutan, etc,

Detailed information regarding the
foreign delegations that came to India is
given in the statement marked Annexure
‘A* furnished to the Lok Sabha Secretariat
on 15.10 1971 in fulfilmont of the assurance
mentioned in part (a) above, [Annexure
‘A’ Placed in Library. See No. LT~
1667/71]

SHRIV, MAYAVAN : In the light
of ibe ropiy given, may I know whsther
it &5 a feet-that im most Of the cultoral
delugntions, ap Somth Indisn  awists are
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included and whether it is also a fact that
no Tamil drama troupe has s0 far besn
sponsored for tour abroad, say, to Malaysia
and Singapore ?

PROF, 8, NURUL HASBAN: It is a
very diffioult question for me to answer.
If that notice had been given, I would
have given the answer. But looking at
this hist, T find a 17 member dance and
music ensemble of Bharata Natyam-visited
USSR, Mongolia, Poland and GDR. A
25 member troupe from Kalskshetra,
Madras, went out to Hungary, Czechoslo-
vakia and Rumanma There are some
names here which aprear 10 be definitely
from the South like Shri T. Janakiraman,
Prof, Sivaramamurth;, Shrimatt Kamala
who led & 20 member } harata Natyam dele-
gation, Shri K. S, Narayanaswamy, etc.
There are many other South Indian pames
which appear, but 1f he gives notice, I
will make out a detniled list,

SHRI V. MAYAVAN: May | know
how 1t 1s ensured that the cultural delega=
{ions sent abioad are given an all-India
character ® Who 18 the authority making
the recommer dations to the Governments ?
Are the State Goveruments consulted in

the selection and composiion of these
delegations ?
PROF. 5. NURUL HASAN : The

procedure has been undergoing a change
dunng the last 25 years. The present
practice 1s that the Ministry takes a deei-
sion, either directly on the advice of the
various national academies or alternatively
it has entrusted and transferred certain
responsibilities in connection with delega~
tions to the Indian Counail of Cultural
Relations. As the House may recall, the
Indian Council of Cultural Relations has
now been yiven to the Ministry of Exter-
nal Affairs under its administrative charge.

W g weww ¢ & wredt
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SHRI R. 8§, PANDEY ! What are the
criteria for selection of artists to ba sent
in various cultural delegations, Mr,
Speaker, you would be happy to know
that there are many Members of Parlia-
ment who are beautiful singers, some in
Carnatic music, T myselfl can claim to
konow something in that field. Why are
you neglecting Members of Parliament 1n
the caltural delegations ”

MR, SPEAKER : 1 will arrange a
test for all the members and I will certain.
ly recommsend those who are good
Kalakars.

SHRI DINESH CHANDRA GOSWAMI:
May 1 know whether it isa fact that so
far as representation in cultural contin-
gents i3 concerned the north-eastern regiem
has besn completely ignored in the com-
position of the gultural troupes that have
gone abroad ? Secondly, out of the teams
which have come from outside how many
teams gave programmes in the north-gast
regipn during the last three years 7

PROF. 8. NARUL HABAN:@ With
regard to the north-sastern reglon I can
straightaway think of Manipurli dance
teams which have gone abrogd. I know
that they rsceived a great deal of appre-
clation when they went sbroad.

AN HON, MEMBER : Wit about

Odigeh 7
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PROF. 8. NURUL HASAN: Odissi
dancers have also gons sbrosd and received
a great deal of appresistion. With repazd
to the second part of ihe question, I would
need notice to find out which of the
delegations that came from oumside went
\0 the north.eastern region.

SHR1 C. CHITTIBABU Has the
Minister any idea of sending a troupe
consisting of players of the classical instru.
ment Nadaswaram which is a traditional
mnstrument in South India ? Americans
used to evince a lot of interest in Nadas-
watam.

PROF, § NURUL HASSAN : This is
a very valuable suggestion and it will
certainly be taken into consideration,

SHRI SHANKERRAQ SAVANT : How
many delegations from Mazaheiashira were
sent nbroad 7

weqs ARRT . AN TEIET B ag
7 fawe qar W 31 aifgg

While judging the merits, wou will have
1o go into the Stutes also,

Allocation ot Rs. 10 Crores for Soclal
Housing Scheme

*166 SHRI P. GANGADEB: Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether his Ministry bave allo-
cated Rs, 10 crores housing loans to State
Housing Boards from the 11C fund for the
implementation of the social housing
scheme ; and

(b) if so, whether the Centre will
have any check on these investments 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : (8) Yes, Sir.

(b) According 10 the tm'a&d
conditicns of the losh 'agreemsent,
moneys are to be :itillmed oaly -for the s
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implementation of the social hous ing been received. For the year 1971.72, an

schemes introduced by this Ministry,

SHRT P. GANGADEB : May 1 know
how the LIC proposes to utilise its fund
for the major social objectives, like hous.
ing; without affecting adversely the policy-
holder’s Interests ?

SHRI 1. K. GUIRAL * LIC does not
utitise the funds directly ; L1C only gives
loans at a pre-determined rate of interest
and as these loans are secured loans, there
is no question of a risk an the part of the
1IC.

Allocation of Funds to West Bengal for
Housing Projects

*|67. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the total amount allotted to the
West Bengal Government for the housing
projects during the first three years of the
Fourth Five Year Plan ;

(b) the amount spent so far by the
West Bengal administration for this pur-

posc ; .

(¢) whether a number of project
works have not been taken up due to the
negligence of the West Bengal administra-
tion ; and

(d) f so, the action taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K, GUIRAL) : (8) An outlay of
Rs, 315 Iakhs has been approved by the
Planping Commission for the first 3 years
of the Fourth Plan,

(b) According to information recei~
ved frogm the State Government, an expen-
diture ©f Rs, 74 lakhs had been incurred
im 1969-70. The anticipated expenditure
for 1970°71 whs reported to be Re, 214
lakhy agdimat an appeoved outlay of
Rs, 103 lakhs. Fiodl Aigered have nof yet

outlay of Rs. 120 lakhs was approved by
the Planning Commission ; the smount
utilized so far ageinst this provision has
not yet been reported,

(c) and (d) . No such instance has
come to our notice.

SHRIMATI BIBHA GHOSH GOS-
WAMI : From the answer I find that an
amount of 315 lakhs only bas been appro:
ved a8 the outlay for the first three yeoars
of the Fourth Five Year Plan. | want to
know whether the Minister’s attention has
been drawn to a news item published in
the Patifot dated the 27th August, 1971,
which said :—

“Despite the fact that West Bengal got
the lion*s share of the funds for urban
housing schemes allotted by the Centre,
progress so far by the State Govern-
ment in Implementing the schemes
has been extremely tardy. The Centre
has sanctioned Rs. 140 crores for the
first three Years of the Fourth Flan es
against Rs. 242 crores allotted to the
rest of the country. The Centre has
also earmarked Rs. B crores for bustee
clearance i1n Calcutta City. For this
year Rs. 3 crores have been sanctioned
for bustee clearance out of which the
State Government had been able to
utilise only Rs, 60 lakhs till July.”

Will be give his reaction to that ?

SHRI 1. K, GUJRAL ¢ This is my
statement. 1 do not have to give my re-
action to it,

SHRIMATI BIBHA GHOSH GOS-
WAMI : 1 want to know from the Minis~
ter the expenditure up to 31st October,
1971, out of the approved outlay of Rs, 120
lakhs for 197172,

SHRI L. K. GUIRAL : 1 bave besg
to Calcutta and have discussed with the
CMDA  authorities about expenditure
growth, The CMDA is 2 new body which
came into being last year and, natdeally,
in the earlier stages it was finding it dif-
cult to flod ths implematation mechipury.
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But, #¢ time is passing, | am hoping thet
the UMDA will catch up, Caleutta is one
case where the Centre is now giving, subs-
taatial fimancial help and we are keen that
Calcutta should use it, and come up to the
expectation.

SHRI INDRAIJIT GUPTA : The
CMDA, to which the hon, Minister referred
just now, is not only of recent origin but
is a sort of an omnibus body which 1s
supposed to look after so meny aspects of
urban development. May | know fiom
him whether any specialised agency for
the comstruction of housing projects in
West Bengal and particularly 1n the urban
area has been Set up so far and whether 1t
is not a fact that there is no State Housing
Board yet finalised and that these [unds,
whether they be from they be from the
LIC or from the Central Government, are
not being effectively spent because no
specinlised agency hes been set up 7 What
does the Government propose to do about
it?

SHRI 1. K. GUJRAL : 1 am in agree-
meat with my hon. friend. 1 am trying
10.impress upon the West Bengal administia-
tiop that they must set up a housing board.
Unfortunately, 1 have not succeeded so
far. But 1 might say that West Bengal 1s
not the only instance. There are a few
mowe States also which have not yet set up
housing boards and the result 1s that hous-
ing activity in those States is suffering
rather badly,

SHRI INDRAIJIT GUPTA : West
Bangal is under the President’s Rule now.
What is the difficulty in setting up a hous.
ing board ?

SHRI 1. K. GUJRAL : Although it
is under the President's Rule, it has its
own admiaistration. I have been impress.
ing upos the administration, the Governor
snd the Secretaries concernied, that housing
board' should be quickly set up,

BHRI B, K. DASCHOWDHURY : In
view of the bog, Minister's concern to
pet housing board set up, in West Bepgal
for housipg projecs, | wpuld igka 10 reming
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the hon. Minister that housing projects
are also to be executed, other than Crievtts
in mofussil disiricis of West Bengal, May
I know whether the Government has g0t a
scheme to look after the housing projects
in mofussil districts also ?

SHRI 1. K. GUIRAL : The allocation
of housing, as I mentioned earlier, is for
West Bengal, 1 am sorry, the bousing
activity 1s lean in other parts of the State
primarily because there is no housing pro-
ject. That is why 1 have been impressing
thet 2 housing board is imperative.

Ordinance Lowering Land Ceiling
in Bibar for President’s Assent

+
*170. SHRI BHOGENDRA JHA :
SHRI RAM BHAGAT
PASWAN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Bihar Government has
promulgated two Oridances in July, 1971,
lowering ceilings on land and introducing
ceiling on urban property respectively ;

(b) if so, whether President’s assent to
the above Ordinances bas beed refused ;
and

(c) if so, be rensons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
Esum ANNASAHEB P, SHINDE):
a) to (c¢). The draft Ordinance on
Bihar on Land Celling was discussed with
the Chief Minister and Revenue Minister
of Bihar en 7th September, 1971. The
Government of India is in broad agree~
ment with the legislative proposals made
by the Government of Bihar, A few
suggostions made by the Goveromen”™ of
India are now under the coosiderstio® of
the State Governmgnt. The Govern™nt
of India is kesn 10 have the new ceiling
law, snagied a3 oatly as possible,
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As regards esiling on urban property
is concered the matter is under the active
consideration of the Govt. of Indis. Every
effort s being made to arrive at an early
decision
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T w2 fagr ST ? a7 oWE A R
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SHR] ANNASAHEB P SHINDE . 8ir,
before 1 reply to this Question, I have to
make a small sppeal to you that your
secretariat should really direct questions to
me which are concerned with my Mioistry.
1 know Government 15 one. But “urban
ceiling’ 1s dealt with by one Ministry and
“land celing™ 1s dealt with by another
Ministry.

-

MR SPEAKER The protedurs is that
we send 1t 1n advance to the Ministry and
if any Ministry bnings to the notice of
our office that 1t concerns the other Mini-
stry, we shift 1t to the other Ministry.
But, unfortunatelv, this has happened,
I will look into this matter.

SHRI ANNASAHEB P SHIFDE 1
would hike to be very clear ard categori-
cal

As far as the Government of India s
concerned, we would not like to be pre-
ssurised on land ceilings by any group of
interested sections of the society.

AN HON MEMBER Eien in Maha-

rashtrg ?

SHR1 ANNASAHEB P SHINDE :
Yes, even tn Maharashtry

In the case of Bihar, the proposal
which was forwaided to b3, first of all, at
the atl India level, we bave taken the
sition that family should be the ublt for
ctiling But {he Bihar proposs! wasselsted
{0 the indnndual #¢ & umit  Naturally,
wo have, therefore, suggtstod 0 "Yhw ‘Bikar,
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Government that it Would ba worthwhile
examining as to why they should noy accept
family as the unit for celfing when we have
taken an all India  position that famuly
should be the unit and that should be
moorporated in the ordinance,

1 woader when the hon. Member himself
was & party perbaps, when these broad
proposal were worked out, be should have
insistad on (hat.

Then, the second thing was that in
Bast India including Bibar the major Ques-
tioo was of extending protection to the
share-croppers who are the tillers of the
s0il, This ordinance did not provide
sdeqQuate protection to the share-croppers.

Therefore, we bave suggested to the Bibar
Government that {t would be desirable and
1 hope the bon Membar himself will appre-
ciats this point. Therefore, because of
this, we have been taking up these points
with the State Government. We have made
saggostions. It 18 pow for the Bihar
Government to expadite

As1 bhave stated 1n the main part of
my reply, We are very keen (0 give assent
to the ordinance as proposed by the Bihar
Government with the suggestion made by
us.

SHRI INDRAJIT GUPTA  The other
ons 7 What about urban property ?

MR. 8PEAKER : That, he said, 15 not
his subject.
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arfm w3 fear nar &

o AT ; AT 6% qOF
8 | N Ow W AT A @

ol Wrvex |\t & qavm g U

w1 ag wff ¢ % zver odfiqrd &
oA ST & fag gfaegure s ¥ oA
atya fwat qur g1, 33 =T gree ®
qrE 17 7§t X 921 gar ar Wi vy e
¥ qary ¥ oy wT FHG qONT R IAET
wfeg w2 faqr § ol sawt wegafi
¥ genfa Ag) frey § 7 war Reaft aowre
yeaifed) & fgat $ g & fag 3ae
qRz WA A ferw aft wx i 4 ?

SHR! ANNASAHEB P. SHINDE : 1
will totally repudiate the contention of
the hon Member, In fact, thers wasa
separate Question earlier regarding Tata's
Zarundari, but as Shr1 Ramavatar Shastn
wes not rresent, that Quastion did not
come up, ., (Intesruptions)

MR, SPEAKER : Order please I am
soing 10 declure the Question Hours Qver,
(Interrupriony)
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SHRI S, M. BANERJEE : I am asking
for your guidance,

MR. SPEAKER : Let him reply.

SHRI ANNASAHEB P. SHINDE : |
was submitling that as far as the Tata's
Zamiodari esbolition proposal from Bihar
Government was concerned, that has heen
sant back because of constitutional ani
legal aspects which were involved And
1 said and 1 again repeat. __ (Ffnicirup-
tions)

st AYE AT qIAr EEFIE A IEwy
atfts &7 frar @ 1 73 iR &1 Atde
F7TF & ).... (a7

SHRT ANNASAHFB P. SHINDE - It
iS no time to have a debate on this, but
briefly 1 would like to say this. For
cxample, even the proposal forwarded bv
Bihar Government did not exclude taking

away land of public sectors and there are
many other legal and other aspects

ST WY @Y gzAr 2riFiE i arfia
w7 fzar ) gfla A @iz | am)
MR FE H gAwd g o\ @
- ()

SHR1 ANNASAHEB P. SHINDE - !
would say that so far as the Government
of India is concerned they will not be
pressurised by any section or anv indivi-
dual,

st WHRE @1 o: 2z 729 d@avans
LER NI - E R el LT T
& 1 W geAr gréa e A1 aVd w1 2

WA WEIT g4 37V W7 Fed
Ry

Now we pass on to Call Attention. You
are making Question Hour almost a regular
debating-hour or cross-examination hour,
which is not at all the intention of the
Question Hour. The Question
over,

Hour is
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WRITTEN ANSWERS TO QUESTIONS

Passenger service by sea from
Jamnagar and other port«
to Bombay

* 151. SHRI D. P. JADEJA T Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government of India are
considering to start passenger service from
Jumnagar and oiher poris to Bombay by
Sea; and

(b) if so, the main features there-
of ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT ( SHRI RAJ BAHADUR )
{a) No, Sir.

(b) Docs not arise.

Formation of Act Commission

¥ 152, SHRI SUBODH HANSDA
Will the Minister of WORKS AND HOU.
SING be pleased to state :

(a) whether Government have decided
to form an Art Commission as recommen-
ded in the National Building Code; and

(k) if so, when this will be formed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI T. K. GUJRAL) : (a) and (b). The

recommendation is under consideration.

Evaluation veport on the working of
Super Bazars

* 155, SHRI BISHIWANATH
JHUNJHUNWALA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether recently the Government
had instituied an enquiry about the effect:-
veness of the Super Bazar as in justrument
of stabiising prices of consumer goods and
promote consumer resistance; and
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(b) if so, the main recommendations
of the evaluation report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) No, Sir,
An assessment was, however, recently
undertaken in respect of only the drugs
and the medicines section of Super Bazar,
Delhi,

(b) A statement of the main points
contgined in the assessment report is laid
on the Table of the House,

Statement

The main points made in the assessment
report in respect of the Drugs and Medi-
cines Section of the Super Bazar are as
follows :—

1, The prices charged by the Super
Bazar are not more than the prices fized
under the Drugs ( Price Control ) Order,
1970. Further, there is8 no under profit
mative, and, even when there is a shortage
of some drugs, controlled prices are aiso
chargsd for such drugs by the Super Bazar
against the tendency of some of the dealers
to charge higher prices when the drugs are
in short supply.

2. The volume of business of the
Drugs and Medicines Section for 1969-70
was about Rs, 21 lakhs, and for 1970-T1,
about Rs, 27 lakhs. The total prescriptions
attended were about 1000 per day.

3, The Super Bazar does not run night
service, as they consider that there will not
be enough customers to make it economi-
cal.

4. Oxygen cylinders are stocked by the
Super Bazar and given to customers on
deposit of Rs, 200, as ageinst Rs. 200-300
charged by other dealers. In deserving
cases, where a guarantee is given by medi~
cal practitioners, the cylinders are evén
given without any deposit. However, the
Saper Bazar does not bave home-delivery
seryice for cylinders, '
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5, The Super Bazar stocks all life-
saving and other important drugs, like
Morphine, Pethidine and other narcotic
drugs, sira and vaccines, antibiotics ete,

6. The Super Bazar has opened bran.
ches, with drugs and Medicines Sections
at the three important hospitals, (ltwin:
Willingdon and Safdarjung) within the hos-
pital premises, to cater to the needs of the
patients visiting these hospitals. Thers
are no special schemes to contact hospitals,
pursing homes, leading medical prectitio-

ners etc., or to advertise, in order to
attract more business for the Super
Bazar.

7. As regards the question of the Super
Bezar having any iofiuence on holding the
price line of drugs, it is mentioned that the
prices of drugs including the trade commi-
ssion are controlled under the Drugs Price
Control Order and the question of Super
Bazar playing any special role in this
matter does not arise,

8. It is felt that the drug stores of the
Super Bazar are attracting substantial
business, possibly because they are located
at important places such as hospitals,
Connaught Place etc. Moreover, the custo-
mers have @ faith that genuine drugs will
be available at these stores,

9. The Super Bazar does not undertake
preparation of antibiotics and harmones
combinations of ophthalmic drops I.Ild,
ointments etc. It is felt that the Super
Bazar has scope for improving its per-
formance in the field of drugs and Mediei-
nes.

_(Nole : The Super Bazar has since
decided to undertake repacking of certain
chemieals, salts etc.)

Setting up of Fruit Processing
Industry .

* 155. SHRI M. SHIVAPPA :

SHR1 D. P. CHAN
GOWDA - PRA
Will the Minister of AGRICULTURE

be pleased to state :
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(2) whether Government have taken
any decision to set up Fruit Processing
Industry in the country ;

(b) if so, the main features of the
scheme ; and

(c) the funds allocated for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (2) No,
Sir,

(d) and (c). Do not arise.

Demand, Mannfacture and Sale
of Tractors

*157. SHRI BANAMAL]1 PATNAIK
SHRIMATI SAVITRI SHYAM *

Will the Minister of AGRICULTUAE
be pleased to state :

(a) the total demand of tractors in the
country ;

(b) the number of tractors manufactu-
red in the country and the number of those
imported during the last year and the
corresponding figure during the current
year ; and

(c) how the control imposed recently
on the sale of tractors 1» going to benefit
the country and whether any alter-sales
service will also be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHIHDE) : (a) The
total demand of tractors as on 1.6.197] has
been assessed as 1,14,905.

(b) Duting 1970, 19,943 tractors were
manufactured and 12,954 tractors were
imported/shipped, 13,339 tractors were
imanufactured upto October, 1971 and
12,431 tractors imported/shipped upto
August, 1971,

(c) The Tractors ( Distribution and
Sale) Control Order, 1971 is intended to

discourage frivolous booking of orders and
to prevent resale of tractors immediately
after perchase at premium which they could
fetch in view of acute shortage.  After-
sale service facilities both for indigenous
and imported tractors are provided.

Central Assistance to Andhra
Pradesh for Rabl Caitivation

*158, SHRI D. KAMAKSHALAH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any assistance bas been
given to Andhia Pradesh for Rabi culti-
vation programme; and

(b) if so,
given ?

the extent of assistance

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes,

(b) (1) A short-term loan of Rs. 579.40
lakhs as detailed below has been sanctioned
especially beceuse of drought conditions,
to be utilised for this year's Rabi cultiva-
tion programme :=—

(a) Fertiliser taccavi
(b) Seeds
(c) Pesticides

«vs Rs. 479,00 lakhs
s RS, 49.40 lakhs
«os R8s, 51,00 lakhs

Total

(1) Assistance has been given to
the Government of Andhia Pradesh for
development of Rabi cotton and tobacco
and ulso for development of both kharnf
and rabi oilseeds dunng 1971-72. The
amount sanctioned 10 the State Govein-
ment for these schemes aie shown below :(—

Cotton (rab1) ... Rs. 63,46 lakhs
Tobacco (rab1) wee Rb. 16,90 lakhs
Oilseeds (khanf & rabi) ... Rs, 19,86 lakhs

e

Rs. 100.22 lakhs

Total
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These amounts are being utilised for
the provision of technical staff and subsidy
on plant protection chemicals and equip-
ment as also the cost of demonstration in
respect of cotton and groundnut, In
addition, cost of seedlings, barns and wells
is being subsidired in respect of tobacco.

(iii) Three smaller teams of techi-
cal and field officers of the Centre visited
nine districts in the Sate and assessed pros-
rects of Rabi Food and Cash Crops in
those areas and made suitable recommen-
dations 1o State Govt. for augmenting
agricultural produce during this season.

(iv) Assistance in timely move-
ment of fertiliser etc. as reqQuired by the
State Government was also given.

American Foundations in Fducational Ficld

*160. SHRI RATTANLAL BRAHMAN:

Will the Minister of EDUCATION AND
SOCTAL WELFARE he pleased to state :

(a) the number of private American
foundations that are providing finance or
active help in the educational field in India;
and

(b) if so, what is the criteria for allow-
ing such private foreign organisations to
function in this country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  EDUCATION  AND
NOCIAL WELFARE  AND IN  THE
DEPARTMENT OF CULTURE (PROF.
0. . YADAVA): () and (b). The required
information is being collected and will be
luid on the Table of the Sabha in due
course,

Number of Cases Involving Untouchability
Offences Act

*163. SHR1 BAKSI NAYAK : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the total number of cases involving
offences under the untouchability Offences
Act during the current year in various parts
of the country;
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(b) the action, if any, taken in this
regard by the Central Government; and

(c) whether attention of Government
has been invited to an editorial titled “The
Plight of Harijans” published in the State-
sman of the 8th October, 1971 and if so,
the reaction of Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b). These are not
readily available and will be laid on the
table of the Sabha,

(c) Yes, Sir. The points highlighted are
under examination.

Tata Zamindarl Abolltion Bill Pending for
Presidential Assent in Bibar

*165. SHR1 M., KATHAMUTHU :
SHRI RAMAVATAR SHASTRI :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Centre has refused 10
give clearance to the Tata Zamindari
Abolition Bill passed by the Bihar Legisla-
tive Assembly; and

(bJ if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The Government of India have returned
the OBihar Land Reforms (Amendment)
Bill, 1970 dealing with the subject to the
Govyernment of Bibar for re-corsideration
of certain legal and Constitutional aspects.

Missing of Books from Dethi Uanivorsity

fbrary
*168. SHRI R, R, SINGH DEO :
SHRI HUKAM CHAND
KACHWAL :
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased
state

to
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(a) whether more than 52,000 books
nussing from the Library of the Delh
University;

(b) whether Government have received
any report 1a this regard from the Univer-
sity authorities and, if so, the board out-
lines of the report; and

(c) whether action has been taken or
15 being taken azainst the oflicers responsi-
ble for this loss ?

THI DLPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAT WELFARE AND IN THE

DEPARTMENT OF CULTUR! (PROF
D P YADAVA) (a) The stock verifica-
tion carried out by the Universily in July
1971 has revealed a tentative shortage of
30,751 books out of the total of 4,15,145
volumes in the University Library

(d) Nu, Sir

(c) Action 1s being taken by the
Univelsity to process the entire accession
numbers with the help of computer tv find
out the atlual number of books not trace-
able  Actual shortage will be known only
utter the data has been completaly process-
ed Further action to fix responsibility
and recover the 1055 will be considered by
the Lxecutlve Council of the University

Compensaiion tor Barla House,
New Delhi

1o SHR!I SATYANDRA NARAIM
SINHA  Will the Minister of WORKS
AND HOUSING be pleised to state

(a) the total compensation paid to the
Birlas for aocquiring the Birla liouse in
Now Delhr ,

(b) the basis on which 1t was calcula-
ted,

(c) the authorities who calculated ,
and

(d) what was the book salue of this
bouse 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 K GUJRAL) (a)to (c) The
Land Acquisition Collector, Delbi Admim-
stration, who 1s the competent authority to
deternune the compensation payable for
acquiring property undetr the Land AcQui-
siion Act, 1894, has assessed the total
womijensution tor the Birla House as
Ry 55 48,647 37 The compensation bas
been calculuted in mccordance with the
rrinciples of the 1and Acquisition Act
While  tendering  payment, a sum of
Rs 18,000/~ was provisionally with-held 1n
1espect of ceittain electrical fittings, which
were not handed over along with the buil-
ding

(d) As Birla House was not Goyern-
ment property, Government had not main-
tained any accounts of its book value

Representation from Sugar Factorles
in Tamil Nadu Seeking Removal
of restrictions imposed an sale

of
Y171 SHRI P A SAMINAIHAN
Will the Munister of AGRICULTURE be

ploased Lo state

(4) whether the sugar factories in Tamil
Nadu have represented to the Government
seeking removal of the restrictions imposed
last month ou tbe sale of sugar by produ-
cers to dealers,

(b) she reasons fui imposing such res-
trictions ,

(c) the natute of the

and

restriction ;

(d) the steps propused 10 be taken by
the Government foi removing the hard.
ships of the producers !

THT MINISTIR OF STATE IN THE
MINISIRY OF AGRICULTURE (W.
SHER SINGII) * (a) A re; -esentation to
this effect has besn received f1 ym the South
Indian Sugar Mills Associat.on ( Tamil
Nadu Branch).
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(b) These resirictions were 1mposed
with a view to preventing hoarding by
producers and to even out sales and des-
patches of sugar by them.

(c) The restrictions imfosed are as
under .—

(1) Producers of sugar were forbi-
dden from refusing to sell
sugar to a licensed sugar dealer,
if unsold stock against a valid
release orders was available
with them ;

(n) Producers are required to sell
in each weekly period of the
monthly release order not less
than 20 percent of the sugar
released to them for sale,

(i) Producets shall not despatch
or deliver sugar to individual
licensed dealers 1n excess eof
2,200 quintals in each weekly
penod.

(d) The restrictions 1mposed are mece-
ssary im the public interest and are reaso-
nable,
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Revislon of pay scales of teaching
and non-teaching staff in
West Bengal

* 172, SHRI GADADHAR SAHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Pay-scales and Dear-
ness Allowance and conditions of services
of teaching and non-teaching staff of High
and Higher Secondary Schools i1n West
Bengal have been revised and 1mproved 1n
the light of the recommendations of Bdu-
cation Commission 1964.66 ; and

(b) if so, the revised scales of pay and
D.A. of such staff category-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARL AND IN THF DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) The scales of pay recommended by the
Fducation Commission were lower than the
then existing scales of West Bengal. How-
ever the scales have since been revised

with effect from 1.4 1970.

(b) astatement 1s laid on the Table of
Sabha.

Statement

Scales of pay of teaching and non=teaching staft in the Sponsored and
Aided Fducational Institutions have been revised with effect from lst
Apnl *70 afier merging D A A statement showing the 1evised scales

of pay 1s given below

L mployees of 1ecogm ed non deficit schools and

unaided schools have been allowed to draw Rs. 7,50 p. m, as increased
pay with eflect from st Apri, 1970,

Name of Pests

a

)Hud Masters/Head Mistresses  of
Higher Secondary Schools and [{igh
Schools, Higher Secondary Madarsahs and
High Madarsahs  Trained Graduates with
Honours degree or with Master’s degree
who have secured not less than 40 per cent
marks at M.A /M.Sc Examimation plus
five yeats teaching expérience 1 recognised
secOndaty schools. Graduoates with Special
Honours shall not be treated as Honours
Groyuates for this purpose.

Revised scale of pay

450-25-500.30-740-40-900 (Efciency
Bar after 8th stage) with special pay for
class X1 Schools as follows :—

(a) with one course—Rs, 25;

(b) with two courses—Rs. 50:

(c) with more than two courses—
Rs 75.
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Revised scale of Pay

Name of Posts
@
Assistant Headmasters and Assistant
Headmistresses of Higher Secondary

Schools, High Schools, Higher Secondary
Madarsahs and High Madarsahs

For trained graduates with honours
degree or with Master's degree
plus 3 years' teaching experi-
ence 1n recognised Secondary
Schools

®

Headmasters and Headmistresses of
Junior High Schools and Junmior Madar-
sahas—Trained Graduates with three yeais’
teaching experience.

Headmasters and Headmistresses of
Senior Basic Schools

MA or MSc or BA (Hons) or
B.Sc {Hons) withPGBT orwithBT
Degree

Assistant Teachers of Class X Schools
and Class X1 Schools/( lass X and Class X
Madrasah*

Trained ot untirined Graduates with
Honours degree or with Master « degiee
and Teacheis with B Agri Degree in Class
X1 Schools with Agriculture stream

Assistant Teachers of Class X and
Class XI Schools, (lass X and Class X1
Madrasahs, Juntor iligh Schools and
Sentor Basic Schuols

(A) Trained Graduates'Classical teach=
ers with two Sanskrit titles conferred by
vangiya Sanskrita Siksha Parishad or s
equivalents (as tecognised by Government)
or with M M. on completion of ten vears
teaching experience/Music teachers with
B.Mus. degree awarded by Universities or
witn equivalent degree or diploma of reco-
gmised institution/Art Teachers with dip-
loma from Government ( ollege of Art and
Craft or from Kalabhaban (Visa Bharati)
or equivalent diploma from a recognised
mstitution.

350-20 450.25-600 (Efficiency Bar
after Bth stage) with special pay as follows

For Cluss X schools—R+ 35/. per month

For ( 1ass X1 Schools —
(1) with one course =Rs 40 per
month and

(11) with moie thin one comse—
Rs 50 per month

265-7 300-8-420-10.450 (Efficiency
Bars after Sth and 16th siages) plus a spe-
cial pay of Rs 25 per month

320-10-420-15-600 (Efficiency Bars
after 8th and 16th stages) lrained Gradua-
tes with Second C(lass MA or MSec
degree will start at the 3rd stage, 1e at
Rs 340/-

320 10 40 15-600 (Ffficiencv Bars
after Bth and |6th stages) Untrained Tea-
chers will remain at the initial stage of the
scale until trained (a)—

265.7.300-% 420-.10.45)
bars aftet 8th and 16th Stages) Untrained
pass graduates will reman at the intal
stage of the scale 1e Rs 265 until
trained (a)

(Efficiency

(a) Tramned and Untrained graduries with Second (lass Master’s degroe will start
at the third stage of the time scale of pay and if untrained will not have any

increment until trained.
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Name of Posts

(B) Under Graduate teachers
(1) 1T A1 Se (Traiped)

(1) Untramed unde graduates (I A
I S¢)

(111) Musit Teichers with 1 Music
certificate awarded by Uinivers<-
ties or with equivalent certificate
of diploma awarded by recvngnised
institution/Craft  teachers with
School [ eaving C crttheate

(1v) V M. Tescheis/¢ lasaical teich-
cis °

(a) Matriculate with Kabvat-
rtha or kabiyatirtha with
flve years tciching expe-
rience o1

(b) a teacher having two Sans-
krit titles conferred bv
Vangiya Sanshritn Siskha
Parishad o1 1ts equivalent
(as recognised by Govern-
ment) with lesst than 1}

years teachin;, exjerience
or

(e) 1 teacher who has massed
ithe Final Madrasah o 1t
edquiy ilent

(C) Other teachers
with one subject

Matiiculate 1. A

“on-Teaching Staff
Clerks (Matriculate)
Clerks (Non.Matric)

Librarians ( for Higher Secondary
Schools only with description ol Tibraries
and Qualifications)

(1) For Libraries with an effectine
catalogue strength of 10,000
books 1nd ahove (Graduate
with Diploma 1n Librarian=

ship.

Reviced scale of Pay

220-5-350 (Effictency  Bais after 8th
and 16th stages) Untrained under-giaduates
will rem un at the imal stige of the scale
t e. Re 270, unul trained

220-5-350 (L ft cieney

Bats after Eth
and 16th stages)

220-5.350 (Pfhciency Bars  aftst Fth
and 16th stages)

205-2-225  (F fhcaeniy

Pci after Rth
stage)

190-3-214-4.270-5-275
Rus after th and 16th stages)

Efliciency

161 2-205 (Ffficiency Bers after 8th
and 16th stages).

270-10-500 ( Efhciency Bars after 8th
and 16th singes)
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Name of Posts

(1) For Libraries with less than
10,000 books

(2) Graduate with Diploma in
Librarmanship

(b) Intermediate with Librarian-
ship Traiming Certificate

Class 1V Staff

Revised seale of Pay

237-?-3(]0-8-4'}4-{F'fﬁc1ency Bars after
bth and 10th Stages)

190-3-214-4-270-5-275  (Efficiency
Bars after 8th and [6th Stages)
130-1-145-2 165 (Efhiciency Bars

after 8th and 16th Stages)

(2) Trained and Untraired Graduates with distinction will start at the thid s sge

of the time scale of pav and 1

untill trained

untrained will not have any increment

Rajisder Nagar Police Station Bul lding
Declared Unsafe

4173 SHRI B k DASCHOWDHLURY
SHRI K MALLANNA
SHRI BIRENDER SINGH RAOD
Will the Minister of WORKS AND
HOUSING be pleased 10 state

(a) whether Rs S-lakh Rajinder “Nagat
Police Station building constructed about
nine years ago had been declared ursafe
and the station staff directed tn vacate the
premises immediatelv, and

(b) 1f so the steps taken by Govern-
ment against those contractors wi¢
constructed the burlding ind the officials
mmvol ed in it

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRIT K GUIRAL) (a) Yes, Sir

(k) Certain cracks heve developed
in the building and these sre <towing
signs of aggrasation Hence 1t 15 conside
red unsafe to use the building As the
building was constructed during 196162
no actlon can now be taken against the
contractor as the period for which be
was responsible 18 over As the cracks
are due to unusual ssttlement of foundation,
#o action ts proposed to be taken against
aay official,

World Bank Assistance for Integrated Forest

Development Project in Uttar Pradesh

*174 SHRI RAJDEOSINGH Wil
the Minister of AGRICU'I TURF be pleased
Lo state

(a) whether ap  integrated forest
development project estimated to cost Rs
10 crores had been submitied to the World
Baok for financial assistance for 1 ttar
Pradesh

(b) if so, the main features thereof,
ind

(c) wrether the project would boost
the o far untap| ed i1n jus rial potential of
the State by rproviding additional raw
material and connecting the hitherto
inaccestihle interior of farests by roads °

THF MINISTER OF SIATE IN THL
MINISTRY OF AGRICULTURE (SHRI
ANNASAHFB P SHINDE) Yes Sir

(b) The main festures are (3) Planting
of 2,20007 Hectares of different quick
growing econnmic and industrially impor-
1ant species (n) inttoduction of modern
methods of tinber logging and (i)
construction of truckable roads in the ht]
forests of Uttar Pradesh,

(c) Yes, Sir
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Memorandum from C. G. H. S, Doctor's
Association, Delhi

*175. SHRI DINEN BHATTA-
CHARYYA : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state !

(a) whether Government have received
any memorandum and suggestion from the
C. G. H. §. Doctor's Association, Delhi
damanding maximum facilities and imple-
mentation of their basic demands;

(b) if s0, the main features thereof;
and

(c) the steps taken by Government 10
redress the grievances of the doclors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (PROF. D. P. ¢ HATTOPA-
DHYAYA) : (a) Yes, Sir

(b) The demands of the Association
mainly relate to work loud of Medical
Officers, working hours of CGI1S Dispensa-
ries, restrictions on prescription of drugs
by General Duty Ofticers, posting of Medi-
cal Officers near their residences and change
in the nomenclature of ‘dispensaries’ etc

(c) These demands are under considera-
tion,

Solution to Problems of Chronically Droughi-
affected Areas in the Couniry

*]176. SHRI Y. ESWARA RFDDY :
Will the Minister of AGRICULTURE De
rleased to siate :

(2) what is the progress so far made
in implementing the schemes approved
Iy the Centre to solve the problems of
chionically drought- affected areas in the
country during the Fourth Plan;

(b) whether there is any proposal to
set up a Central Agency to tackle the
problems of drought-nffected areas; and

(c) if so, the main features thereof ?
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THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) A statement is laid
on the table of the Sabha.

(b) No sir.
(c) Does not arise,
Statement

A Central sector scheme of Rural Works
Programme for chronically drought affec-
ted arcas was started during the year 1970-71.
Under this programme, Jabour intensive

and production oriented schemes like medium/
minor irrigation, soil conservation, affore-
station and rural roads eic, are being taken
up in 54 selected chionically drought
affected daistricts of the counuty, During
the year 1970-71, a total outlay of Rs. 13,85
crores was sanctioned to the States for
the approved schemes. The actual expendi-
ture as reporied by the Htate Governments
was Rs. 6.48 ciores. So far in the current
financial year, a total outlay of Rs, 22.29
crores has been sanctioned for the approved
schemes, Detailed reports indicating the
physical and financial progress are awaited
from the States.

Nationalisation of trunsport in
. Tamil Nadu

*177. SHRI K. BALATHANDA-
YUTHAM : Will the Mimister of SHIPP-
ING AND TRANSPORT be pleased 1o
State !

(2) whether Governmert of Tamil
Nadu intends to nationalise 1he Transport
in that state;

(b) whether the State Gosernment have
arprouched the Centre and sought financial
assistance in doing this; and

(c) if s0, the decision of the Centre
thereon ?

THE MINISTER OF PARL{AMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Road passenger iransport services
are being progressively nationalised in
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Tamil Nadu. The state Government have
recently promoted legislation to facilitate
divisions of transport undertakings having
fifty or more bus permits on the 19th June,
1971.

(b) No proposal has been received
from the Government of Tamil Nadu for
financial assistance for the implementation
of tbeir programme of natiopalisation of
road transport in the State.

(c) Does not arise,

Proposal to set op a Wheat Board

*178. SHRT B. S. BHAURA ;
SHRI MUHAMMED SHERIFF :
SHRI NARENDRA SINGH :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether there in any proposal
before Government to set up a Wheat
Board;

(b) if so, the main features thereof;
and

(¢) when it is likely to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) - (a) A propo-
sal 10 set una Wheat Board was mooted
at a recent *eminar on ‘‘Wheat in Indian
Diet”.

(b) and (c). The proposal is yet to be
examined by the Government

Upward revision of Sugarcane Price

*]179. SHRI S. M, BANERJEFL -
SHRI SHYAMNANDAN MISHRA *

Will the Minister of AGRICULTURE
be pleased to state 3

(a) whether it is a fact that Govern-
ment has rejected the demand for an upward
revision of sugarcane prices and decided to
continue the existing statutory minimum
price for 1971-72 season;

(b) if so, the reason for not revising
the price despite unanimous demand from
the cane growers;

(c) whether the views of the State
Governments were taken on this; and

(d) if not, the reason for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). The Central
Government have, after careful considers-
tion of all aspects, decided to continue
the basic minimum sugarcane price for
1971-72 season ut Rs 7.37 per quintal linked
to a recovery of 9.4 percent or less, with
a premwum of 6.6 paise per Quintal for
every increase of 0.1 percent in recovery
above 9.4 percent, The reasons for this
decision aie as under :—

(i) Any increase in the statutory
minium sugarcane price would have pushed
up the sugar prices further.

(2) Increase in the statutory minimum
price of sugarcane would have repercussions
on the prices of other competing crops,
and thereby aggravate the inflationary
trends,

(3) The sugar factories should be able
to pay a higher price for sugarcane than
the minimum fixed by the Government,
with the lugher reslisation they are getting
at the present level of sugar prices.

(c) Yes, sir.
(d) Does not arise,

Utilisation of Grant by Board of Trustees
of Visva Yuvak Kendra

*180, SHRI C. K. CHANDRAPPAN :
Will the Mimister of EDUCATION AND
SOCIAL WELFARE be pleased to state 1

(a) whether the Board of Trustess of
Visvae Yuvak Kendra failed to utilise the
land and the cash grant given by Govern-
ment to this institution for the purposes
for which it was intended; and
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(b) the action taken or proposed to be
taken by Government in this regard ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K, S. RAMA-
SWAMY) : (a) No, Sir.

(b) The qQuestion does not arise.

Complaints agalnst Mapaging Director
Central Warehousing Corporation

994, SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be pleased
to state :

(a) Whether the Govyernment have
received any complaints of corruption
against the Manging Director of the Cent-
ral Warchousing Corporation; and
the

(b) if so, the action taken in

matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.

(b) Does not arise,
Hindustan Latex Office at New Delhi

995. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the administrative office
of the Hindustan Latex, Trivandrum is
functioning at New Delhi;

(b) if so, the total expenses incurring
evary year for this establishment at New
Delhi; and

(c) the total travelling allowance drawn
by the cencerned officials since 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (a) Yes.

(b) The total expenses incurred on the
establishment of Hindustan Latex Limited
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at New Delhi (iucluding T. A. expenses)
during 1969.70 and 1970-71 are as under :—

1969-70
Rs. 1,91,661.62

197071
Rs. 2,20,678.17

These figures do not include the T. A,
paid to candidates called for interview.

(c) The total amount of travelling
allowance drawn by the concerned officials
during 1969-70 and 1970-71 is as under :—

1969-70
Rs. 9,305.00

1970-71
Rs. 16,487.00

Strike by Employees of Food Corporation
of india, Kerala

956. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be pleased
10 state @

(2) whether the employees of Foed
Corporation of lndig in Kerala had gone
on strike during October, 1971; and

(b) if so, what are the reasons aad the
steps taken to settle it ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (s) No,
Sir,

(b) Does not arise,

Equalisation of Excise Duty oa ‘Free'
and “Levy’ Sugar and {ts Bufferstock

997, KUMARI KAMALA KUMARL
Will the Minster of AGRICULTURE
be pleased 10 refer 10 the reply givento
Starred Question No. 77 on the 1st April,
1971 regarding equalisation of excise duty
on ‘frez’ and ‘levy’ suger and its buffer-
stock and state :

(a) whether dscision has since been
taken:

(b} if so, what is the decision; and

(c) if not, the time by which the
decision is likely to be taken ?
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THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (I’ROF
SHER SINGH) : (a) to {c). The control
on price, movement and distribution of
sugar was removed with efiect trom 25th
May, 1971, A umiform cxcise duty of
30% ad valorem is being levied on all
sugar after that date

Goveroment has been regulating the
releases of sugar for sale by factories and
by a process of judicious releases 1t 13
being ensured that ressomably adequate
reserve stock of sugar remains with the
factories 1o meet futuie requirements
After decontrol of sugar, elso, this proce.
dure 13 being cuntinued to be followed

Traming C:htre1 for Health Established
y UN Agencies

998 KUMARI KAMALA KUMARI"
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to refer
to the reply given to tbe Unstarred Questuion
No 198 on the 23rd February, 1970 regard-
ing the training centres for Health by UN
agencies and state

(a) whether the promised information
has been collected, and

(b) 1t s0, whather 1t will be laid on the
Fable of the House °’

THE MINISTER OF STATE IN THE
MINISTRY OT HFALTH AND FAMILY
PLANNING (PROT 1) P CHATTOPA
DHYAYA) , (a) and (b) The information
has been collected and furnished A
statement containing the information Is
laid on the Table of the House [Placed
in Library  See No. L1 —106871]

Searc'ty of Sugar and Yanaspatl
n Assam

999. SHRI ROBIN KAKOTI: Wil
the Minister of AGRIC ULTURF be pleased
10 state

(a) whether Government 15 sware thit
pieat scarcity of both Sugar and Vanaspatu
18 prevaiing in Assam and the black
market price of both of these ¢t nin odities
becoming unbearably high for common

pecple;

(b) if so, what are the causes of such
scracity and abnormal rise of grice of <igar
and vanaspat: and

(c) the steps taken so far by Govern-
ment to check the rise in price of sugar
and vanaspaty ?

IHE MINISTER OF $TATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) There 15 no scarcity
of sugar 1n Assam at piesent The despatches
of sugar to Assam since September have
been very satisfactory  As regards vanas
pat1, there wus some hold up 1in supphes
feaching Assam due to dislocation of
traflic as a result of strike by railway
employees and floods, but the position has
improved with restorstion of communi-
cations

(b) Does not arise

(c) The following measures applicable
all over India have deen taken in respect
of sugar

(1) Factories have besn forbidden frem
refusing to sell sugar to licensed sugar
dealers, if unsold stock agamnst a aild
release order was available with them,

(2) Factories are required to sall un
each weekly period of the release erder
not les thin 20 ot the monthly sugar
Juola relessed 10 them for sale

(3) despatch or delivery of sugar by
factories to individual licensed dealers has
been restricted to 2, 200 quintals of sugar in
each weel!y period,

(4) restrictions have been imposed on
stocks which the licensed sugar dealers ean
hold at any one ime  [he maximum limit
varies from 7, 500 quintals 1o the case of
importers of sugar in Calcutta to 250
quintals in ¢ase of towns with & population
of less than one lhakh

(5) restrictions have been imposed on
bank advances to the sugar trads against
sugar stocks.
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As regards vanaspati the maximum sale
price is fixed by Government. Arrange-
ments were made to rush 140 tonbes of
vapaspati to Assam from factories in the
neighbouring States. Railway authorities
have also boen requested to allot wagons
on a priority basis for despatch of vanas-
pat! 10 Assam.

S C.and S. T Post-Graduate Teachers
under Education Depariment,
Delki Administration

1000. SHRI AMBESH . Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 5881 on

the 23rd July, 1971 regarding S.C. and S.T.
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Post-Graduate Teachers under Education
Department, Delhi Administration and
atate :

(u) whether the requisite information
has since been collected ; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMFNT OF CULTURE (PROF.
D. P. YADAVA) : (a) Yes, Sir.

(b) A statement indicuting the requi-
site information 1s attached.

Statement

Questions

Answers

(a) the number of Post-Graduate
Teachers in all tle <ubjects, separately,
under the Educution Depariment of Delhi
Administration ;

(b) the number of permanent posts
of Post Graduate Teachers out of the
above posts, subject-wise ,

(c) the number of Post-Graduate
Teashers belonging to Scheduled Castes
and Scheduled Tribes, subject wise ; and

(d) the number of permanent posts
held by Post-Graduate Scheduled Castes and
Schedvled Tribes Teachers.

(a) 0 (¢) A It coptamng the
required 1nformation, as surplied by the
Delly Admumitstion, 1S given 1o States
ment—'1" attached.

(d) il
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S.No.  Subject  (s) No.of post of (b) No. of rermanent (c) No. of P.G.Ts.
P.G.T.'s subject- posts of P.G.Ts. belonging to
wise. subject-wise. S/Caste & §/Tribes
subject wise.

1. English 444 104 3
2. Mathematics 207 75 —
3. Physics 152 27 2
4. Chemisiry 202 52 7
5. Biology 124 I5 3
6. Commerce 86 14 1
7. Economics 257 b4 8
8. Civies 225 22 8
9. History 227 87 7
10. Geography 27 7 —
11. Hindi 296 106 7
12.  Sanskrit I 26 3
13.  Punjabi 15 - -
14. Persian 1 1 -
15. Psychology 1 - -
16. Urdu 2 1 -
17.  Asricultore 15 1 —
Totel . 2452 622 49

Educational Facilities and Reservation
in Gavernment Service for Scheduled
Caste Converts to Buddhism

1001. SHR1 AMBESH : Will the
Mimster of LDUCATION AND SOCIAL
WELFARE be pleased o0 refer 1o the reply
given to Unstarred Question No. 5772 on
the 23rd July, 1971 and state the decision
taken by Gowernment in respect of the
educatiopal facilities and reservation 1in
Government service to the Scheduled
Caste converts to Buddhism ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAl. WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
8. NURUL HASAN) : It has been decided
to extend the concession of Post-matric

scholarship to such converts on the same
conditions ms are applicable in the case
of the Scheduled Castes. Orders in this
res_?eet were 1ssued on the 30th October,
1971.

feea) e & egal w fesw
STTEA €7 FATRT

1002 st weRs :  ear foer ot
gurw e qut fagh farw & et W
faglr smra7 ®) gE@ATU ¥ WA H 28
wrRE, 19 0 & warufes ¥@ gsar
4457 F eIt ¥ SR N qg wm €Y
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Guunts by Indlan Cesncll of Social Sclence
Rescarch to Study March, 1971 Geoeral
Elections

103 SHR! § C. SAMANTA® Wil|
the Minister of EDUCATION AND 5O.
CIAL WELFARE be pleaged to state

(a) The percentage of the grants by
Indian Courcil of Social Science Research
10 study "March, 1971 General Elections™
that has gone to the “Centre for Swudy of
Developing Societies”’,

(b) Whether this 'Centre’ has earlier
transferred data  collected on electoral
politics survey to U, S campus connected
with Pentagon; and

(c) whether the Director of this
‘Centre’ is a member of the ICSSR body?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WEBLFPARE AND IN THE DFP-

JaT

o oA 9% ag N gar & Ao
gz ATEy

(2) sfafsa enas mrame$r & wff
& qd # fgst o m@a & 7 9Fm
fasrar & mafas g & womme) §)
Ao gofdte vy wle qem ¥ W 45
gfowe w'wl S aF ¥ gz T TE D

faaeity €tz % 10 wfama frivazr
wreX & qrz 25 wlang tefera afoszqr-
T-7RAT & WML 9T feeet qe fang
A Srafas wATE ¥ I waAd ¥ fog
arefws ¥ 7€ & 1 argarT @ ad faelt
vz forw & 36 wgrE wvIwE W
sfmfer waras osareef wia qrer awr.
7% & qg 7T Frgwr fear mar

ARTMENT OF CULTURL (PROF. S.
NURUL HASAN) (s) About 30 per
cent. The Centie was given a pati0pal
study of the election cosvering 15 rer cent
of the rparliamentary conttituepcies, and
ivolving interviews with out 5000 {ndivi-
duals

(b) 1In the 1967 elections, the Centre
carried out & collaborative study with the
Department of Political Science 1o the
University of Califorola and the Univer-
sity of Michigan, Ann Arbor. The pro-
cessed data of this study was therefore
shared with these Departments Govern-
ment has no nfoimation that these
Institutions have any coopection with the
Peotagon.

(c) Yes, Sin.

System to facilitate casy flow of goods
traffic by road

loo4. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PARLI-
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AMENTARY AFFAIRS AND SHIPPING
AND TRANSPORT he pleased to state

(1) whether thete 15 a scheme under con-
sidertion of the Government to introduce
L svstem Lo facibitve easy flow of goods
uaflic by rond 1na number of States, and

(d) 1f so, the mam features of the
system and the namts of States 1n which
this system would be introduced ?

[11L MINISTER OF PARLIAMENT.
ARY AFFAIRS AND SHITPING AND
TRANSPORT (SHRI RAJBAHADUR)
(a) and (b) Durmng recent years, the
Inter State Traosport Commission have
been working on various zonal schemes to
{acilitate easy flow of goods traflic by road
on long distince inter-State 1outes  Of
these, the South Zone Schemc. has been
in force since Ist January, 19,7 It com.
prises the five States of Mabarashtra,
Mysore, Andhra Pradesh, | imil Nandu and
Keraln A Special Rectprocil Agreement
concluded between these five States pro-
vides for the following fenturie —

(1) Goo“s vehitles plying under this
Agrecment could carry goods al
ong c-itatn spectfied routes of
any Of these hve Stites without
obtainming counter-signatutes and
can Operate oo 4 single point
taxation basis

(1)

The Agreement would be vahid for
a period of tive Yeals

Fach of the sign1tory States was
10 issue cOmrosie permus for
public carriers not exceeding 200
Tl e permit 1s yalid {or National
Highways/Siate Ifighways specified
in the Agreement

()

(1v) A vehicle plying under this
Scheme 18 required to pay, apart
from the Motor Vehicles Tax and
Guods Tax of the Home State, a
sum of Rs 500/- per annum to
cach of the four <signatory Siates
other than the Home State
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On the initiatine of the Tnter-State
Transpoit Commission, the five States of
Maharashtra, Mysore Temil Nadu, Andhra
Pradesh ard Kerala have now agreed to
extend the existing Agreement for a
further period of fne years from 1st
January, 1972

The Western Zone Scheme which 18
now being {inalised will 1nclude the eight
States Union Territories of Maharashtra,
Gujarat, Madbya Pradesh, Rajasthan,
Hary \na, Punjab, Utiar Pradesh and Delhi

The ~alient features of this Scheme are
as under

(1)  Guods vehicles plying under this
scheme cun operate over the
National and State [lLighways in
any of the rarticipating States/
Union Terrttories without obtain-
1ng counter signatures and will
operate on 4 single pont taxation
basis

tn)

The validity of the scheme will be
witdly for a perlod of two years

(1) The nimber of comjosite permits
to be 1ssucd by each signatorv

Staite will be himited to ~00

(n} An operator would be allowed to
cnose a nunimum of three States
for ojerstiin  besides his Home
s qte

At opetwtor will piy the usual
taxes to the Home State (viz,
Motor Yehidlis Tux and Goods
[ix) and, 1 1 dilion pay a com-
josite «ax of Rs 700/= per annum
10 each ol the other signatory
Stue chosen for operation  All
the taxes will be collected by the
Home State initially on behalf
of the other Siates

Al the State Government/Union Terrn-
tories have ilready ageed to participste in
the Scheme and the Scheme 13 expected to
be brought 1ato sffect early in 1972,
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The North Zone Scheme, with 1s also
being finalised, will comprise the mine
States/Union Territories, of Jammu &
Kashmir, Haryana, Punjab, Chandigarh,
Delhi, Rajasthan, Uttar Pradesh, Bihar and
West Beogal The North Zone Scheme
broadly follows the pattern of the Western
Zone Scheme  All the State Government/
Union Territories concerned have agreed 10
participate in the Scheme, in principle, and
a final Draft Reciprocal Agreement has
already been circulated by the Inter State
Transport Commission In the first week of
November, 1971 for acceptance by the
participating units It 15 hopped 10 1nple-
ment the Scheme by early 1972

A Central Zone Scheme comjrnising of
the five States of Mnharashtra, Madhy:
Pradesh, Bihar, Orissa and West Bengal has
also been 1nitiated by the Inter-Stite [1an
sport Commission on the lines f the
South Zone Permit Scheme The State
Governments have agreed, in principle to
the Scheme The details are under dis-
cussion with the participants

A proposal for formation of an Eastern
Zone Scheme on the lines of the South
Zone Scheme has also been imitiated by
tbe Inter State Trapsport (oOmmission 1n
May, 1969 It 1s intended to cover Bihar,
Orissa, West Bengal, Assam Tripurn Nawn
land, Manijpur and NEFA In order to
relieve the strain on inter-State movement
in the far Bastern region, the formation of
a North Fastern Zone Scheme ccmprising
of Assam, Tripura, WNagaland Manupur,
N EFA and Meghalay:r has also been
proposed These Schemcs are being
pursued with the proposed pirticipants

Promotion of Secticn Officuis (Civll)
CPWD

1005 SHRI S D SOMASUNDA
RAM Will the Minister of WORKS AND
HOUSING be pleased to refer tu the teply
given to Unstarred Question No 3426 dated
the 11th March, 1968 and state the piesent
stage of the proposal of stopping direut
recruitment to tempotary vacanctes ?

THE MINISTER OF STATLC IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT1 K. GUJRAL) It hps been
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agreed to 1o principle, to suspend direct
recruitment to both permanent and tempor-
ary vacancies in the Class II Engineering
Services in the CPWD for a pertod of 7
years subject to the following conditions —

(1) Recrumment at the level of Junior
Ingineer (Class 11I) be made on
the basis of all India competitive
examination.

(1) Stepping up of direct recruitment
at the level of Assistant Executive
Engineer (Junior Class 1) accord-
ing to 1 phased programme

Action has already bean initiated to
fult] these conditions 1n consultation with
the concerned authorities

Tenure fixed for Transfers inC P W D

1006 SHR1S D SOMASUNDARAM
Will the Minister of WORKS AND HOUS-
ING be pleased (0 refer to the reply given
10 the Unstarred Question No 1006 on the
2nd March 1970, regarding details of
tenure hxed for transfers in ¢ PW D and
state how these tenures are made applic-
able when an incumbent 1s promoted from
& lower rost toa higher post 1 e Junior
Lngineer to Asstt. Engineer A E to Exe
Engr Fxe Engr to Supdg Fngis ete ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOLSING
(SHRI 1 K GIJRAL) In tte case ol
officers promoted fiom one grade to an-
other, the tenure rules are generally applied
with reference 1o the total continuous stay
of an ofhcer a1 a particular station

Pay Scalus of Jumor Epginters in C P W D

lowT SHR1 5. Df SOMASUNDARAM
Will the Minister of WORAS AND HOUS-
ING be pleased to state

(a) whuther the pay scales of Jumior
Enginecis in CPWD are the lowest
among theu counterparts and contempor-
aries 1n Central Government Departments
and Ministries viz, Railways, ME.S,,
Central Water and Power Commussion and
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Industrial Development and Company
Affairs if all factors are taken into con-
siderations ;

(b) f so, their pay scales, duties
assigned and prospects etc., and

(¢) when such disparity will be re-
moved °

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I K GUIRAL) (a) No, Sir.

(b) and (¢) : Do not arise,

Constraction of dry Docks

1008. SHRI DFVINDER SINGH
GARCHA  Will the Minister of SHIPP-
ING AND TRANSPORT be pleused 1o
state

(a) Whether a Committee appointed
by Goverament recommended the constru-
ction of dry docks ; and

(b) i so, what action (;overnment
have taken in this regard ?

THE MINISIFR OF PARLIAMENT-
ARY AFTAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) The question of dry docks and ship
repatr facilities 1 the the country has been
examined by a Sub-Commuttee of the stand-
1ng Committee for Shipbuilding, Shipre-
pairs and Ship  Ancillaries The Sub-
Commitiee's Report 13 yet to ba considered
by the Standing Committee hefore sub-
nission to Grovernment

(b) Duoes not arise at present

Late Delivery of Ships ut Hindustan
Shipyard due to Irregular Supply of
Ancll'ary Fqulpment

1009, SHRI DEVINDER SINGH
GARCHA : Wiil the Minlster of SHIPP-
ING AND TRANSPORT be pleased to
state -

(a) whether irregulac supply of anelll-
ary equipment by indigenous manufacturers
a3 contributed (0 the late delivety of ships
at the Hindustan Shipyard ;
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(b)Y 1f so, the reason thereof ; and

(¢) what sieps Government have
taken or propose to take in this regard *

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSFORT SHR1 RAJ BAHADUR):
() Yes, Sir

(b} The maio reusons are that

(1) the manufacture of many Items
of eqQuipment 18 not yet fully
established in the country and un-
jureseen difficulties cannot be
altogether avolided,

(11) duite often the delay arises due
to reasons beyond ths maou-
facturer's control, eg labour
troubles or delay 1o the supply of
steel and other material 1o short
supply

(in) in sume cases the manutacturer
bas to depend, for certain com-
punenty, On ceitain othe: mapu-
lucturers 1o India or abioad

{1v) sounettmes 10 order to  get the
urder the indigenous frods also
quote unreal.stic delivery dates to
which they are not able to adhere.

(¢) Tiom he ressons indicated above,
it 13 olear that 1 1a oot possible o elimi-
nate such delays sltogether llowever, 1n
order 10 esamtoc the capacity of indigen~
ous firms to adhere to delivery terms and
watch the progress with retsrence to such
capactty the Guvernment has recently
constiiuted u Sleering Committee for
Hindustan Shipyard

Grants to Colb In Dibsugarh for
construction of Hostels

1010  SHRI ROBIN KAKOTI. will
the Minpister of EDUCATION AND
SOCI AL WELFARE be pleased to state .

(a) 1the names of Collsges 12 Dibru-
sarh District in Asspm (0 which granu
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have been given by the University Grants
Commission for construction of hostels
etc. during the last three years; and

(b) the names of the Colleges of
Dibrugarh District whose aprlications are
stil]l pending with the Univeisity Grants
Commission ’

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WLLEARF AND IN THE
DEPARTMENT O CULTURE (PROF.
D.P YADAVA):' (a) Digboi College,
Dighbot.

(b) Naharkatiya College, Naharkatiya.

Archaeolugical Finds at Site of Reserve
Bank of India office Building at Gamhati

1011 SHR] ROBIN KAKOTI: will
the Minister of FDUCATION AND
SOCIAL WELFARE be pleased to
state -

(4) whether an important and signif-
cant achaeological discovery has been
made at the site where the building of
Reserve Bank ol India Gauhatl Office 1s
proposed to be constructed ,

(b) f »0, what1s the progress made
vo far regarding ecxcavation of the site ;
and

(c}  the smonrt spent so far !
ITHL MINISIER OF S1ATL N THL
MINISTRY OF FDUCAIION AND

SOCIAL WELI ARE AND IN THI
DEPARTMENT (¢13 ( ULTURE
(PROF. S. NURUL HASAN)* (a) and

course of digging the
the new Reserve Bank
butldiog ot Ambart o the city of
Gauhati during March 1969 some old
)mages snd stiuctures were discovered
In 1969, with the approsal of the Archa-
eological Survey of lndia, the University
of Gauhati and the Sisie Government
jointly conducted & trial excavation in
which a good number of Hindu images
and other relics including pettely assign-
able to about the 9th Cestury A. D. were

{b). Duiing the
foundations of
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unearthed, During 197071 a regular
excavation programme was undertaken in
collaboration with the Deccan College,
Poona by the University of Gauhati and
the State Government and on the basis
of the excavated finds which included
brick structures and other relics like
pottery, two  structural periods were
recognised, one dating from the Tth to 12th
contury A. D. and the other from the 13th
to ITth century A. D. The University
of Gaubati in collabormtion with the State
Department of Archacology proposes to
undertake horirontal excavation duaring
this winter in continuation of the previous
work.

(c) This excavation was financed by
the Guubati University and the State
Government. The total expenditure in-
curred so far on these excavatiops 1
being ascertained from them.

Cotton Preduction during 1970-71 and
1971712

1012. SHRI N. SHIVAPPA :
SHRI P. M. MEHTA
SHRI D. B, CHANDRA
GOWDA :

Will the Minister of AGRICULTURE
be pleased to state :

(a) the quaotity of cotton produced
w the country during 1970-71 and
1971-72 ; and

(L) the steps tuken by GOveroment to
increase the |+ wduction of cotton 1o the
country and reduce tmport ’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) - (a) The
Jgoduction of cotton duting 1970-71 was
45°$6 lakb bales The official estimates of
production during 1971-72 are not available.

(b) With o view 0 increasing the
production 0Ot cotton and reducing the
imports, e following steps are being
taken by Ceutral und State Governments :

(1) Intensification of research 19
avolve high yielding varietivs :
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(i) Intensive Cultivation of cotton
in selected areas under irrigate
ion and assured rainfall con-

ditions ;

An Intensive Cotion District
Programme in selected districts
of important cotton growing
States ;

()

Development and Exiension of
Hybrid-4, a high yielding
hybrid cotton.

()

(v) Control of pests and diseases
on campaign basis through
ground/aerial spraying.

(vi) Development of votion under

irigated projects like Nagar-

junasagar Project in Andbra

Pradesh, Tungabhadra Project

in Mysore and Rajasthan

Canal in Rajasthan.

Raising the Minimum Age of Legal Marriage

1013. SHRI M. M. JOSEPH: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(s) Whether the Central Council for
Family Planning had urged the Centre to
raise the minimum age of legal n.arriage
to check the birth rate in the country ;

(b) if so, the main features thereul ,
and
Government

(c) the resction of

thereto ”

THE MINISTLR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) (a) Ye.

(b) The Council in its meeting held
in October, 1971 at Jalpur bas resolved
that (i) svitable measures be taken by the
States and V‘oluniary Organisations to
create a climate of opinion in favour of &
higher age of marriege ; and (ii) Govera~
ment of Indis may expedite the amendment

NOVEMBER 22, 1971
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of the Child Merrisge Restraint Act, 1929,
in terms of the Council's eralier resolut-
1005 on tbe subject.

(c) Tho question of amendment of
the Child Marriage Restrarnt Act, 1929 is
under active consideration of the
Government,

Production of Cotton in Gujrat and Self-
sufficiency in Cotton Production

1014. SHRI PRABHUDAS PATEL :
SHRI P. M. MEHTA :
SHR1 D, B, CHANDRA

GOWDA :

Will the Mipiste:
be pleased to state :

of AGRICULTURE

(a) wlether a centrally sponsoled
scheme ful maximum production of cotton
in the important cotton growing States
has not achieved good results in the
Gujrat State in 1968.69 ;

(b) 1if 20, the reasons therefor ;

(c) whether in 1970-71 it has achieved
good results ;

(d) the total aiea covered in the
State programme for cotton development
1n 1968-6Y and 1970-71 ; and

(¢} the vteps beng teken 10 reduce
the unpuit of culton and make India seli-
suticiert in cotton production ?

THL MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHLE P, SHINDE) : (a) to (b)
The targets and the achivements unde: the
Centrally Sponsoied Piogrammes of cotton
in Gujaret State dunng 1968-69 and
1970-71 are as follows .

Year Targer Achievemen:
1968-69 54,000 bect. 53,584
1970-71 54,000 hect. 53,980

It would be seen that the targets laid
down were almost achieved. Im addition
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State Government have also taken up
distribution of inputs under coordinated
cotton development scheme. Asa result
of the steps taken under the Centrally
Sponsored  Schemes and the cotton
development programmes of the State, the
yield per hectare Of cotton increased from
149 kgs in 1966-67 to 179 kgs. per
hectare in 1970-71

(¢) With a view to increasing the
production of cotton the steps being
taken by the Central and State Governments
are

(1) Intensification of research to
evolve high yielding varnieties ,

Intensive cultivation of cotton
in selected nreas under irmigat-
ion end assured  ramnfall
condition® ,

()

The conmrol of rusts and diseases
on campaipgn  basis  through
grourd (nd nerial spraying ,

(1)

(v and extension of

a hieli vield-

Derelopment
hyhrid-4 cotton
INg v irtely

Development of cotton under
irrigation prujects in Nagar-
ju asagar  profect in Andhra
Fiadesh, Tungnbhidra Project
in Mysnte  and  Rpjasthan
Canal ,

&)

(v1) In addition to this an Intensne
Cotton District Programme 18
being implemented from
1971-72 onwads in selected
districts in  the mportant
cotton growing States

Groun ! Water Studies in Gujarat

1015 SHRI PRABHUDAS PATIL
SHRIP M MEHTA

Will the Mimister of AGRICULTURL

be pleased to state

(a) whether Hydrogeolugical suriey
upnits were set up 1o Gujarat and other
States for undertaking systematic ground
water studies in 1968-69,

(b) if so, what extent the ground water
survey has been made’ and
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(¢) 1f so, how far the studies have pro-
ved helpful to the State ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (PROF
SHER S1™GH) (a) Hydiogeological survey
unns were set up 1in Guyrat  for under-
tahen s <tematic groundwater studies In
March, 1970.

(b) About 4,000 sq miles area hae
been covered under the systematic ground-
water survey

(c) Groundwater studies carried out
have helped the State in systematic explo-
itation of ground water through wells and
tubewells The percentage of failure of
wells has decreased and has enabled tapping
only fresh water aquifers by sealing saline
7ones 1n areas where groundwater develop-
ment could not be taken up due to presence
of saline water The Groundwater studies
have alse provided detailed information
about the depletion of groundwater levelin
some of the arens of the state and this will
help in «afe-guarding the over-exploitation
of groundwater, So far the State ground.
water cell has helped the state in clering
14 areas for Agricultural Refinance Corpo-
ration/l D A schemes and 10 Rural
tlectnification schemes for electrification
nf pump sets

The required information 18 being coll-
ected from other States and will be laid on
the Table uf the 1ok Sahhs as soon as it 18
received

Report of Bhagavati Committee for Inland
Wa erways Development

1016 SHR1 MANORANJAN HAZRA
Will  the Minister of SHIPPING
AND TRANSPOR1 be pleased to refer
to the reply giien to Unstarred Question
No 610 on the 28th May, 1971 regard-
ing the Inland Water Transport Committee
report and state when the remaining schem-
es rteferred in part (c) of the reply are
likely to be in plemented ?

THI MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR)
Out of the remaining schemes in ques-
tion, 4 schemes costing Rs 35.39 Iakhs
(as against Rs 36,37 lakhs estimated by
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the Bhagavati Committee) have Since been
sanctioned. The remaining schemes are still
under consideration in consuitation with
the State Governments etc. It is not poss-
ihle to indicate any time limit, mainly be.
cause the State Governments have not been
able to indicate final dates by which their
finnl views will reach the Central Govern-
ment.

Area Under Mipor Irrigation
Weorks In States

1017 SHRI YAMUNA TPRASAD
MANDAL

SHRI MUKHTIAR SINGH
MALIK

Will the Minister of AGRICULTURF
ba pleased to state the additional area newly
covared under minor irrigation works du-
ring the year ending 31st March, 1971 in
all the States separately, State-wise?

THE MINISTBR OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) A statement showing
additional area covered under minor lrriga-
won woiks during 1970-71 (Anticipated) 15
gven in the Annexure.

ANNEXURF
000 hectares

sl Nume of State Anticipated
Mo, during 1970-7!
1 Andhra Pradesh 48.97
2 Assam 26 00
3, Bihar 116.00
4. Gujarat 90.00
5. Haryana 78.00
6 Himachal Pradesh 1.9
1. Tammu & Kashmir 6.00
8 Kerala 9.70
9 Madhya Pradeth 99.00
10 Mauaharashtra 102 00
1, Meghalaya 1.10
12. Nagalaod 1.60
13, Mpysore 49.00
14 Orissa 14.00
18, Punjab 158.00
16. Rajasthan 49.00
17, Tamil Nadu 100.00
18. Uttar Pradesh 480.00
. West Bengal 60,00
Tots! Hates 1481.27

B
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Condittoa of return of Defective Tractors
from East Germany, even after Repalr

1018. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of AGRI.
CULTURE be pleased to state

() whether even alier modifications
having been carried out, the Fast German
tractors continue to be defective ,

(b) whether the Fast German Gosvern.
ment have now imposed a new condition
that Rs. 6,500 be deducied per tractor n

addition to depreciation of ¥ percent bhe-
fore the tractors could he inspected :
and

(¢) whether Government have agreed
to this and if so, the total loss that will
bave to be borne by the buvers of such
tractors and how many of them have been
accepted back by the G. D R. Goyernment
and how many still remain to he inspected
and returned ?

THE MINISTER OF SIATI IN THF
MINISTRY OF AGRICULTIURE (SHRI
ANNASAHEB P. SHINDF) (a) Yes

(b) & (c) 1t was 1eroited to the
Ministry of Agriculture that the G D R
representatives bad put a pre-condition for
deduction of Re. 6,500 ench RS-09 tractor,
besides 8 percent depreciation onthe C & 1
value The condition impored v G DLR
iejnesentatines Wiy not ugpiecd to Hones -
er, with a view to resolving the 1ssue, the
matter was referred 10 the Technical Com.
mittee as stipuleted in the protacol The
average deductions on account of abnormal
repairs are around Rs 60D per tractor

1,998 tractors were imported from
G.D R. Around 550 tractors were covered
by the first protocol Of these, <o tar 435
tractors have been inspected and agreed
t0 be taken back by the G.D.R. Suppliers
representatives, Negotiations for the return
of the remaining tractore are under way,

Amendment of Mysore Land Reforms Act

1019.  SHRI DHARAMRAOQ
ATFZALPURKAR Wil the Minister of
AGRICULTURL be pleased to state

(a) whether Mysore Government
have prepared a Bill to amend the Mysore
Land Reforms Act! and
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(b) if so. the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURFE (SHR1
ANNASAHEB P SHINDE) : (a) Yes Sir,

{(b) 1t is under consideration.

[ntegrated Land Re-distribution and Rural
Works Programme for Landless Labour

1020. SHR] D, P. JADEJA :

SHRI M. M. JOSEPH .

Will the Minister of AGRICULTURE
he pleased to state:

(a) whether anv plan is being drawn
up for ap integrated land re-distribution
and rural works programme with a view
to removing the inahilities of small farms
and the object rovertv of the landless
labour ; and

(b) if o, its main features ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1  ANNASAHEB P. SHINDE) .
(a) and (b). One of the main
objectives of the Fourth Five Year Plan
is t0 extend the bercfits of developmen:
_to the smaller cultivators and the under-
privileged sections of the rural population.
The small-farmers holding upto S acres
of land and the agricultural labourers
represent 32% and 247, respective of the
total rural households. Special programme
-for these classes have been included in
the Fourth Plan. These programmes are
expected to create further employment for
this class and in the process accelerate
the development of the rural economy in
those areas.

There is a large body of small farmers,
“who at the present moment are not viable
"but who have sufficient land resources and
. if enabled to take 10 improve technology
! can become wviable farmers. For the

‘development of this category of farmers,
46 rrojects are betog undertaken 10
otiierent parts of the country. The Fourth
Plao outlay for this 1s Rs, 67.50 crores.
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The intention is to make an organised
sffort in these projects to provide access
to these rpotentially viable farmers to
inputs, credit, services and suprplies, The
focus in these Projects is on intensive
agriculture. The potentially viable small
farmers are being defined with reference
to loeal conditions. This may vary in
irrigated aress and in unirrigated areas.
Broadly, the category covers holdings
from 2.51t0 5 acres with local adjust-
ments. Fach project covers a district or
a part of district and deals with about
50,000 families. The financial provision
for each Agency is Rs. 1.50 crores for
the duration of the Fourth Plan,

Besides the potentially viable small
farmers, there are a large number of very

small farmers whose land bhase is itself
very mnarrow and whose income has
necessarily to be supplemented from

sutsidiary occupations and farm labour.
41 projects have been sanctioned for the
banefit of these marginal farmers and
agricultural labour. The total Fourth
Plan outlay for this is Rs. 47.00 crores.
Fach project covers a district or a part of
a district and caters to about 20,000
families. 1o some projects the area
covered 15 a compact and contiguous afes
of two districts. This programme is
essentially market and works-oriented.
The selection of areas for these projects
is in relation to the availability of centres
of demand for the products, The bene-
ficiaries of these projects are marginal
farmers with holdings upto 2.5 acres
and some agricultural labour families.
While some of the participants are being
enabled to take to intensive agriculture
the major emphasis in these programmes
is on ancillary occupations like dairy,
poultry, piggery, sheep breeding etc. For
the purely landless labour there are
programmes of rural workt. For each
project there is an outlay of Rs. | crore for
the duration of the Fourth Plan.

For the benefit of the farmers in dry
areas, a programme of integrated dry
farming development is heing undertaken
during the Fourth Plan in areas where
dry farming is practised on a large scale.
It is intended to have 24 pilot projects
ultimately, The total Fourth Plap rrovision
for this scheme is Rs. 20 crores.
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As a part of non-Plan programmes,
a series of rural works projects are being
undertaken 1n areas which are prome to
drought The object of the Scheme 18 to
create permanent civil wourks which will
mitigate the effects of drought when 1t
occurs and at the same time provide
employment to the rural households
The programme s 1o cover 4 districts
Ibe total Fourth Plan jrovision for this
scheme 1s Rs 100 crores

With a view to alleviating the prevail-
ing condition of unemployment and
under-employment in rural arcas, the
Goveinment of India have decided that a
schemme for the execution of essentially
labour intensive projects in a1l the districts
of the country should be implemented
with ulmost urgency The Scheme came
into operation 1n April 1971 and will
temain 1o operation tll the end of the
Fourth Plan The screme 13 likely to
cost Re 50 crores per arnum The scheme
contemplates direct generation of employ-
ment through the execution of projects
which are essantially labour intensive In
all the districts  of the countrv The
scheme hisy a two-lold purpose  First each
proj=ct should piovide emnjlovment for
1,000 persons on an asurage continu-
ously over a working season of 1) months
1o a year 1n every clnct. Secondiv ench
project should pioduce works of as<ets
of a durable nature 1n consonance with
local development plans

Frnactment of lard ceiling legislations
by State Crovernments 15 also  expected
to make some lands available for redistri-
bution

Sugir Crisis In terms of Productivity and
Price: dee to reduoction in Cane Production

102! SHRI BANAMAIIPAINAIK
will the Minister of AGRICULTURE be

plessed to state

(1) whether thers is sugar crisis both
in terms of productivity and prices largely
die to reduction 1n cene production oo as
n 1esult of diversion of land to other crops
gid lower cape prices in the last few

seasons ,
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(b) 1f 50, the reaction of Government
thereto, and

(c) the sleps proposed io be taken to
avert the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) and (b) The produc-
tion of sugar 1n 1971 72 1s expected 1o be
lower than 10 1970-71 and the prices of
sugar are also currently some what higher
than they were before decontrol of sugar,
but the over all position 1s not such as to
be described as a crisis.

(c) The following stepe have been
taken to increase production of sugar dur-
ing the year -

(1) 1t bas been made clear to sugar
factories that they are expected
to attract more supplies of
sugarcane by paying higher cane
price than the minimum fixed by
the Central Government

(1) A rebate of Rs 17/ per quintal
in  Central excise duty on
sugar produced upto the 30th
November, 197] and of Rs 16
per Quintal on sugar produced
thereafter up to the 30th
September, 1972, 1n  excess
of 80% of the sugar produced
during the corresfonding
periods 1n 1970 71, has been
allowed.

The State Governments bave
been  reqQuested to grant
similarly a rebate in cane
purchase tox

{m)

The State Governments have
also been requested to restrict
establishment of khandsan
unis and power crushers ip
sugar factory »sreas and to
regulate their working.

()

(v) Porward tradisg 1o gur has
been suspended with a wview
to stopping “peculative bullish
tendencyn the gur prices.
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Metal Roads for Garhbeta, Midaspore to
Chandrokoas and Badanganj

1023. SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of
SHIPPING AND TRANSPORT be pleased
to state :

(a) whether Government have any
plan to have the roads from Garhheta,
Midnapore, leading to Chandrakona and
Badanganj metalled ;

(b) if so, when it is going to be
implemented ; and

(c) if not, whether the Government
are ready to accept the construction of
the said roads during this plan period ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ MHADUR) :
() to (c). The required information
is being collected and will be laid on the
table of the Sabha in due course.

Committee :ff Eﬂ_ﬂ% for working

1024. SHR1 NAWAL  KISHORE
SHARMA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have appointed
a committee of experts (0 go Into the
working of D. T. U. ; and

(b) if so,the terms of reference and
composition ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). Two Commttees of exrerts
have been appointed.

(i) to go into the Question of leakage
of revenue ; and

(ii) to examine the condition of the
workshops of the Delhi Transport
Corporation. The composition of
these Committees is as under :

Committee on Leakage of Revenue :

1. Shri T. N, Chaturvedi,
Chief Secretary, Delhi
Administration. ..

2. Shri B, S. Singh,
Spl. Assistant to the
Minister of Shipping
and Transport.

Shri S. C. Pandey,
Director (Transport), Delhi
Administration. -

4. Sbri R. C. Jain,
Deputy Secretary, Ministry
of Home Affairs. e

Chairman.

Member.

Member.

Member.

5. Shri J. N. Gupta,
Executive Officer,
Association of State
Road Transport Under-
takings. e Member,

Secretary.

Workshop Commitiee

1. ShriS. N. Chawls,
Director, Central
Institute of Road
Transport (T & R)
Association of State
Road Transport Under-
takings.

... Chairman.

2. Shri K. C. Aggarwal,
Joint Secretary, Standing
Committee (S & C),
Association of State
Road Transport
Undertakings. Member,

Construction of Bridge over Ghoghra
River to remove Transport Bottleneck
at Babraich

1025. SHR1 B. R. SHUKLA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state -

(a) whether a Central team appointed
for the purpose of eaploring industrial
potentialities for the District of Babraich
in Uttar Pradesh made a suggestion in its
report that 10 remove the transport bottle-
peck from and to Bahraich to their places,
an all over bridge over Ghoghra river at
Ghogra Ghat 15 an absolute necessity ;
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(b) if so, whether the Government
will take early steps to construct such a
bridge there : and

(¢) whether the eonstruction of such
a bridge shall cater to the needs of the
people of the three neighbouring districts
namely Bahraich, Gonda and Barabanki ?

THE MINISTER OF PARLIAMENT-
ARY AFPAIRS AND SHIPPING AND
TRANSPORT ( SHRI RAJ BAHADUR ) :
{a) to (c). The required information is
being collected and will be laid on the
Table of the Sabha in due course.

Visit by Table Teunis Team to China

1026. SHRI DINEN BHATTACHA-
RYYA : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
siate

(a) whether the peoples' Republic of
China had invited a Table Tennis team
from India ; and

(b) if so, the names of the partici-
pants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S, RAMA-
SWAMY) : (a) Yes, Sir,

(b) 1. Shri T. D. Ranga Ramanujan
—Leader

2. Shri Parrok Khodaiji
—Non-playing Caplain

Players

3. Shri G. Jaganneth

4, ,, Mir Kasim Ali

5, ,, Deepak Vadhera

6. ,, Dilip Raj Saxena

7. ,, A. T. M. Yahya—({Junior)
. Miss Kaity Chargeman

9. ,, Rupa Mukherjee

10. ,, Sailaja Salokhe

11. ,, Nayereb Mowla—(Junior)

-]

NOVEMBER 22, 1971

Written Answers 3%

Cemtral Assiscance to Kerala for
Tplementation of Land Reforms
in Kerala

1027. SHRI A, K. GOPALAN :
SHRIMATI BHARGAVI
THANKAPPAN : -

Will the Minister of AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 6297 on the 2%th
July, 1971 regarding the Central assistance
for implementation of land reforms in
Kerala and state the reaction of Govern-
ment thereto 7

THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : So far, no
special assistance has been given for land
reforms over and above the State Plan
provision, to any State Government. It
was suggested to the Kerala Government
that the Question of payment of compen-
sation under the Kerala Land Reform Act
be reviewed in order to make it largely, if
not exclusively, a self.financing prog-
ramme. An outlay of Rs, 10 lakhs bas
been proposed by the Government of
Kerala for the annual plan for 1972.73 for
expenditure on the following items !

(1) Kudikidappukar Beoefit Fund.
(2) Agriculturists Rehabilitation Fuad.

(3) Assistance to assignees,
(4) Stafr,

Nayaya Paochasats in States

1028. SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleased to
state :

. (n) whether Nyzva Panchayats are func-
tioning in all the States in the counuy;

(b) if not, the names of States which
have not introduced Nyava Panchayat
system in their States; and

(c) the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) to (c). The informa.
tion is being collected and will be laid on
ths Table of the Lok Sabha.
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Syllabus of ‘Agricultural Universities
in the Country

1029. SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 4321 on the 8th August, 1971
regarding Agricultural Universities in the
countury and state the subjects which are
being taught in those Universities ?

THE MINISTER OF STATE IN THE
NINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The broad
subjects taught at the Agricultural Uni-
versitias are °

Fqc,ulry of Agriculture

~_Agronomy, Horticulture, soil science,
plant Breeding, Plant Pathology, Emtomo-
logy, Agricultural Pxtension, Agricultaral
Ecomomics and Foeod Technelogy.

Faculty of Animal Science

Veterinary Anatomy, Dacteriology.
Medicine, Surgery, Parasitology, Pharma-
cology, Pathology, Obstetrics Bynaecology,

Animal  Breedlog, Animal Nutrition,
Animal  Production and Mansgement,
Dairy Chemistry, Dairy Bacteriology,

Dairy Techmology and Deiry and Poultry
3clence.

Basie Science and Humanities

Rural Sociology, Agriculture Statistics,
Biochemistry, Microbiology, Agricultural
Botaoy, Agricultural Zoelogy, Agricnitural
Physics, Mathematics.

Faculty of Agricultural Eugineering

Irrigation, Drairage, Farm Structure,
Farm Power and Machinery.

Fuculty ef Home Science

'Foods and Nutrition, Child Develop-
ment, Home Management, Home Science
Extenslon, Clothing snd Textitles.
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Damage to highiways and bridges due to
Floods In the Country

1030. SHR! SUBODH HANSDA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

{a} whether there was any damage to
Highways and bridges due to floods in
Stater under President’'s Rule and in
Union Territories;

(b) if so, the nature of damage and
the amount invoived, if assessed;
and

(c) what amount would be reduired to
repair these Highways ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR) :
(a) to (c). The required information is
belng collectad and will be lsid un the
Table of the Ssbha in due course.

Expension of Existimg Facilities at
Shipyards

1031. SHRI P. M. MEHTA
SHRI P. GANGADESB :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to stutes :

(a) whether Government are consider-
ing the Question of expanding cxisting faci-
lities &t the shipyaids and aeveloping pew
shipvards to meet the shipping nesds of
the country; and

(b) if so; what xre the new facilities 1

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
IRANSPORT (SHRI RAJ BAHADUR) :
(a) Yea, Sir.

(b) (1) The Hindustan Shipyard,
Visakbapatnam, has undertaken the
following development schemes :—

(i) An integiated development pro-
sramme which, on completion,
will raise its capacity from 2—3
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ships of about 13,000 DWT to
about 6 ships of that size.

(u) Construction of a wet basin for
providing increased fitting out fa.
cilities,

(in) Construction of a dry dock to
sccommodate ships of upto 70,000
DW1.

(2) The Garden Reach Worksheps,
Calcutta which can at present build only
small vessels, has undertuken an eapansion
programme which will enable it to build
ocean-going vessels of 15,000—25,000
DWT,

(3) The Rajabagan Dockyard which
can at present build smaller crafts upto 300
DWT has embartked on a developdient
programme which will enable 1t 1o build
vessels of upto 3,000 DWT,

(4) A pew shipymid 1» being contruc.
ted at Cochin which will be capable of
building ships 1o the range of 66,000—
85,000 DWT.

(5) A working group bas been set upto
examine the Question of construction of a
pew shipyard at Haldia.

Production ot Medium Size Ships at
Cochin Shipyard Project

1032. bHRI P, M, MEHIA . Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether
envisages
ships; and

Cochin Shipyard project
producing the medium-size

(b) 1f so, the total turn-over?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) The Cochin Shipyard is belng designed
to produce ships between 66,000 DWT
and 85,000 DW |

(b) Its anpusl production will be 2
ships of 66,000 DWT,
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All-India Conference on Population
Education
1033, SHRI P, M. MBHTA

SHRI P. GANGADEB :
SHRI MUHAMMED SHERIFF:

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(s) whether All-lndia Conference on
Population Education was held in
New Delhi on 23rd October, 1971;

(b) if sv, the subjeats discussed; and

(c) the decisions arrived at?

THE DLPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WFLFARE AND IN THE DE-
PARTMFNI OF CULTURE (PROF. D.P.
YADAVA) : (s) An All India Coaference
on Population Education was held in New
Delhi from the 21st 1o the 23rd October,
1971,

(b) The introduction of a Population
Education curriculum at the entire school
stage and the preparation of & suitable
plan of action at the academic and admi-
nisirative levels. Discussion also covered
the fleld of teacher education and the
possibility of a programme for out of
school youth,

(¢) The main decisions arrived at were
as [ollows.—

(1) the importance and urgency of the
subject justifies the simultaneous introduc.
u1ion of a population Educstion curriculum
at all stages of school education,

(2) the draft syllabus on Population
Fducauion for schools prepared by the
National Counci! of Educational Resear-
ch and Training (NCERT) could be sui.
tably adapted where necessary by states
and implemented.

(3) the State Tastitutes of Education
should take immediate steps to prepare and
distribute 1nstructional and supplementry
reading material
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(4) the efforts of voluntary agencics
working 1n this field should be supported

(5) the NFCRT should prepare a
model syllabus on Population Education
for teacher training colleges

(6) the state departments of Educa-
tion should take up the matter of incorpo-
rating Population Education content in the
exirting B Ed syllabuses with universities
and training colleges

(1) An intensive programme for the
inservice training of teachers should be
taken up immediately This may ,initially
be developed by the NCERT  Suitable
instructional material for teachers should
be prepared

(8) Whenever pussible, universitics
may be requested to introduce courses in
Population Lducation «s part ot Social
Sciences and Humanities

(9) Schools, as community centres
CAn piay a vilal 10le In 8 Prugismmne (o
out ol schoul youth

(10) the dralt syllabus prejared by
NCERI] for schbools cau be suitabiy ameu
ded for vut ul schuul viuth

(11) the concept of 1esponsible paren-
thood can be appropriately explatned in
10 the programme for out~ot school youth

Sapply of Foodgrains to States (o ease
Hardship Caused to rising | oodgraims Price

SHRI P M MEHTA
SHRI P GANGADIR

1034

Will the Minister of AGRICULTURE
be pleased to state

() whether the Centre have offered
to the State sufficient supplies of grains
for pumping into local markets to ease the
hardship caused by the rising food prices,

(b) 1f so, whether this is going to pre-
vent the situation from setting out of band
sod
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(c) whether there 15 a feeling smong
the farmers that the cycle of bumper crops
18 over and will now be followed by spell
of lean years ”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (8) Yes, Sir

(b) Yes, Sir

(c) The Government have no infor-
mation 1n this bebalf

A gfe-wraifre fawm fng aar
In freltw qamwm

1035 «ff Wity war  #ur fw
oft ofy 317 fasrg fam grer faw w1g
RO w Afgarad ¥ X A 12
qTed, 1971 % marufea we- qeqr 7842
% IO S §E-Y § qg TATA ¥ QI H
f& .

(%) qw % feafom wo@t ¥ gl
uiafas fasr farm & eqgar s &
at 2, Wit

(@) 37 faaat § fasfta @args a0
g

oY qarerg ¥ vy ot (N o
afge ato ftwR) () armde qur
¥qET ¥ tnarg axw visar ¥ fw-s@a
frma earfug %7 feg ag g

(@) w3 famt & law &1 [ew @@
IS waw g A &, 91 FAT gEHET AaM
i Rl & NIETY I WA I
wiaergy, ¥qaT 2 wrn A faar smar g
feare 1-11-1970 &Y 7 fardl & gw
wz® gl 36 29 FqT ¥T @ ) faw
grer Wfn wiafsa vfaar ez i ors
i, ailafvge &6 aur qfa aww d@w
gtz ¥4 9°7 faeia gearm ¥ Wit W
¥ oy R wia & oot &
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Soclai Welfare Schemes held in Abeyance

1036, SHR1 G, Y. KRISHNAN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state!

(a) whether a number of Social Wel.
fare Schemes have been badly hit due to
the expenditure incurred on the refugees;
and

(b) if so, how long these schemes are
likely to be kept in abeyance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCTAL WELFARE (SHRI K. s.
RAMASWAMY) : (a) No, Sir.

(b) Does not arise.
Profitability of Super Bazar in Delhi

10s7. SHRIJ] BISHWANATH JHUNIJ-
THUNWALA © Will the Minister of AGRI-
CULTURE be pleased to state the profitabi-
lity of super Bazars and Apoa Bazar in Delhi
duringthe last two years and to what extent
the prices of commodities sold in these
bazars are competitively cheap than those
sold in the open market and the names of
such itmes ?

THE DEUPTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHR1
JAGANNATH PAHADIA) : For the year

1969-7.), the Super Barzar, imncluding its
branches, incurred a loss of Rs. [8.57
jakhs., Tor the year 1970-71, it has also

incurred loss, the exact amount of which
will be known after the completion of
audit of its accounts, which is in progress,
It is the policy of the Super Bazar to sell
consumer articles at fair and reasonable
prices, which compare favourably with the
market. A list of comparative prices of
articles, complied on the basis of market
survey by Super Bazar, is given in the
statement laid on the Table of the House,
[Placed in Library See. No. IT.
1069]71]

Poor Quality of Medical Gradates

1038, SHRI BISHWANATH JHUN-
JHUNWALA :  Will the Minister of
HEALTH AND FAMILY PLANNING be
pleased 1o state:
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(a) whether the Union Public Service
Commsssion has complained about the
poor Qquality of Medical Graduates who
appear before it;

(b) whether Government have taken
note of the above criticism of the Union
Public Service Commission and the serious
consequences involved therein Vis-a vis
public health;

(c) whether many of the colleges do
not possess necessary equipments facilities
required for teaching of medicine as laid
down by the Medical Council; and

(d) if so, the steps Government propose
10 take to improve the standard of medical
education ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATIO.
PADHYAYA): (a) Yes. In 1968, the Union
Public Service Commission made obser-
vations about the general standard of the
candidates interviewed by them for recruit~
ment to posts under the Central Govern-
ment.

(b) The obseivations have been noted
and brought to the notice of all concerned

to effect suitable improvement, where
necessary.
(¢) The setting up of a Medical .

College is a costly venture and all facili-
ties cannot be made available from the
date of its establishment. Equipment and
teaching facilities are developed in a phased
programme so as to conform to the
standard of the medical Council of India
which is statutorily charged with the
responsbility of maintalning standard of
medical education in the country. The
recognition to a medical Qqualification is
given only after the Medical College has
come upto the requiste standard and is
recommended by the Medical Council.

(d) In 1569 the Government appointed
the Medical Education Committee 1o
examine all the aspects of medical edu.
cation and training of medical graduales in
the light of pational needs and resouices.’
The Committee made comprehensive re-
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commendations which were subsequently
modified and enlarged by the Maedical
Education conference of Health Ministers,
Vice Chancellors of Universities, Principals
Deans of medical colleges. Experts in
madical Sciences and Administrators etc.
These recommendations were considered
and endorsed by the Executive Committee
of Central Council of Health, at its 6th
meeting held in Aurangabad in July, 1970,
The Government have accepted these raco-
mmendations’in the form of a resolution
and forwarded it to State Governments/
Universities etc. for implementation.

Natlonal Filaria Control Programme

1039. SHRI BISHWANATH JHUN-
JHUNWALA : Wil) the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state

() whether Government's attention
has been drawn to the news item appearing
in the Indian Express dated the 8th Sept-
ember, 1971, that nearly one fourth of the
ropulation of the country is exposed to
Filarlasis a conclusion which has been
arrived at on the basis of surveys actually
made ;

(b) whether there is a serious short-
fall in the implementation of the National
Filaria Control Programme for 1969-70 and
1970-71; and

(¢) if so, the extent of the short-fall,
the states where the incidence of the disease
is acute and what steps have been taken by
Goverpment to contain the disease ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTO-
PADHYAYA) : (2) Yes.

(b) and (¢) . There has been short
falls in the achievement of the targets fixed
for 1969-70 and 1970-71 as given in the
statement (1) Laid on the Table of the }ouse
[Placed in Library. See No. LT-1070]71)

The incidence of this disease is acute
ip the States of Andhra Pradesh, Bihar,
Gujarat, Kerala, Maharashtra, Orissa, Tamil-
Nadu and Uttar Pradesh,

98

A statement (II) indicating the steps
taken by the Government to contain the
disease is laid on the table of the House.
[Placed in Library. See No. L. T.—
1070/71

Independent Security Forces In Universities

1040. SHRI N, SHIVAPPA :
SHRI MUHAMMED SHERIEF :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pisased to
state :

(a) whether the Central Government
have approved of the scheme for indepen-
dent Security Forces in various Universiti-
o8 in the country;

(b) how many Universities have so far
raised their independent Security Forces to
guard different installations inside the
institutions:

(c) the strength of the Security Force
in these institutions and their Functions;
and

(d) the financial implications of these
Forces ?

THE DEPUTY MINISTER IN THE MI1.
NISTRY OF EDUCATION AND SOCIAL
WELFARE & IN THE DEPARTMENT OF
CULTURE (PROF. D. P. YADAVA) : (a)
The University Grants Commission has not
approved any scheme for an independent
security force in any University in the
country. The Commission bhas, however,
agreed to assist the Banaras Hindu Uni-
versity to strengthen its present watch and
ward system and has given a grant to Visva-
Bharati for strengthening its securjty
arrangements in the campus.

(b) to (d). The government has no in-
formation.

Plan for Beautification of New Delhi,
1041. SHRI N. SHIVAPPA :

SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of WORKS AND
HOUSING be pleased to state :
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(s) whether Government have formulas
ted any plan to beautify New Delhi;

(b) if so, the main features of the
proposal; and

(c) the funds allocated for this pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY ON WORKS AND HOUSING
(SHRIT. K. GUIRAL) . (a) and (b).
Government are anxious to maintain  the
garden city character of New Delh:
Accordingly, under the master plan, 18,000
acres of land is proposed to be developed
as parks and gardens. As several authori.
ties are involved, o “‘Landscape Committee”’
has been constituted to coordinate the
work of beautification.

(c) Different authorities, such as,
C.PWD. NDM.C, DDA & DMC,
provide funds in their budgets for
davelopment of parks and gardens. So far
as the Directorate of Horticulture under
the Munistcy of Works and Housing is
concerned, apart from maintaining Budha
Jyanty Parks, Central Vista, etc. , they have
taken up bzantification of Southern Ridge,
Willingdon Crescent-Sardar Patel Road, at
a cost of Rs. 40,410/,

Incre '8¢ in Price of Sugar after Decoatrol

1042 SHRI N. SHIVAPPA : Will the
Minister of AGRICULTURE be pleased to
state *

(a) whether the prices of sugar has
gone up since it was decontrolled ;

(b) il so, how much it has increased;
and

(c) the steps taken or proposed to be
taken by Government to ensure that sugar
to the consumer is available at reasonable
rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) : Yes, Sir.
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(b) A statement showing the wholesale
prices of sugar in certain important markets
prior to decontrol and pr:vailing now, is
attached.

(c) The following measures have been
taken to arrest undue rise in price of sugar
in the country.

(1) The period during which sugar can
be sold and delivered agawnst monthly
release orders for sale of sugar has been
reduced from 4% days to 30 days.

(2) Sugar factories have been forbidden
from refusing sales of sugar if unsold
quantity of stock released for sale 1s avail-
able with them.

(3) Pactories are 1equired to seal in
each weekly period at least 21 percent of
their monthly sugar quota released to them
for sale.

(4) Despatch or delivery of sugar by
factories to individual dealers has been
restricted to 2,200 Quintals of sugar in
each weekly period.

(5) Restrictions have been imposed on
stocks which the licensed sugar dealers can
hold at any one time. The maximum
limit varies between 7, 500 quintals in the
case of importers of sugar in Calcutta and
250 quintals in case of licencsed sugar
dealers in towns with a population of less
than one lakh.

(6) Restrictions have been impossd on
bank advances to sugar trade against swgar
stocks.

(7) Puture Tradiog in Gur has besa
suspended with effect from the 18th
October, 1971.

(8) The Government of Maharashtra
has arranged with tbe factories in Mahara-
shtra to sell 15 percent of the sugar
released at a price of Rs. 1. 83 to Rs. 1.84
per kelogram through fair price shope.

(9) Various steps bave been taken to
maximise sugar production ia 197172
e. §. mba in excise duty on super,
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reQoast Lo state Governments to grant rebate
In cans purchass tax, and to consider a ban
on establishment of new power crushers
and khandsarl units in an area of about
16 kilometers around the factories and to
to consider regulation of working of
oxisting power crushers and kbandsari

units therein Sugar factories have been told
that they are expected to pay higher prices
for sugarcane than the minimum fixed by
Government 1n view of high prices of sugar
and the incentives given or which may be
given.

Statement

Whelesale price of sugar In the opea market in certain important
Consaming Centres

(Rs. per quintal)

Month & Delhi Kanpur Caleutta Bombay Madras
Date
24th May, 1971 209 193 196 200 181
(Just prior to decontrol)
12th Nov., '70 217 199 208 208 199
Ressarch la cultlvation of high (b) The area under high yielding varie.
ylolding varlety of rice ties achieved and target fixed, are as
1043, SHRI BANAMALI PATNAIK :  follows.
Will the Minister of AGRICULTURE be  Area (000 ba)
pleased to state : e —
{a) tb made in the ri Achieved
4) the progress e in the rice -
research in the country; - 19_67'63. - — _19.6!'69
(b) the orea under high-yielding varie- 1785 2683
ties (l;ltl:niom ln':.k ] Target
c) the steps en to propagate im-
proved technology for the cultivation of 1969-70 1970-71 1973-74
these varioties and for inereased production 3237 — 10100
of rice ? -
THE MINISTER OF STATE IN THE () The steps taken include the
MINISTRY OF AGRICULTURE (SHRI followng -
ANNASAHEB P. SHINDE) - (a) Rice 1. Nationpal Demonstrations,
research programme 1n India 13 commend- 2. ltentive Agriculiure Develop-
able, All India co-ordinated Rice impro- ment prograinme
vement Project released 14 ivaneties in 3. High yielding varieties Prog: i«
order to cater to diveres agro-chimatic mme,
regions of the country and to match the 4, Training of extension woiks
wide variation in consumer’s preferences 5. barmet’s tramning
They are capable of yielding 60-100 percent 6. Farmer's hield day piogrammes
more than local tall varieties  These rice 7. Dissemination of new farming,
varisties include various attributes such as technology thiough  news
high yield (Jaya, IR 8, Vijaya and Pankay) papers, workshops, [repoils,

carliness (Bala, Cauvery, Kanchi, Krishana
and Padma) excellent grain type (Ratna,
Sabarmati, Jamuoa, Krishoa, Vijays, IR 20
and Jagannath) and resistance to stem-
borer and leaf boppers (Ratna, Vijaya and
IR 20) and fair amount of resistance to
blast, bacterial leaf blight and tungro-virus
(Vijaya and IR 20),

pamphlets, magazines, bulletins
and by occasional contacts,

8. Supply of seeds of high
yielding varieties  through
National Seeds Corporation,
State Department of Agricul-
ture, State Agriculiural College .
and Agricultural Universities,
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Colour!satio_n of Vanaspati Ghee

1044. SHRI BANAMALI PATNAIK *
Will the Minister of AGRICULTURE be
pleased to state :

colour
and

(a) whether the proposal to
the vanaspati ghee has been shelved;

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b) . The Expert
Committee set up by Goveronment for
intensifying the researches for finding a
colour for vanaspati and coordinating
them suitably, after an extensive survey of
eariler studies on the subject and detailed
confirmatory researches, came to the con-
clusion that colouring of vanaspati is
neither practicable nor desirable, and that
alternative methods should be explored
for achioving the end in view. While
generally agreeing with this view, Govern-
ment have asked the institutions and agen-
cies which had been ¢ngaged in these
ressarches 1o remain on the louvk-out for
a suitable colouring medium for vanaspati,

Reinstatement of retrenched Pump Drivers
and workers of Water Supply Department
of Howrah

1045, SHRI SAMAR MUKHERIJEKE :
Will the Ministar of HEALTH AND
FAMILY PLANNING be pleased to state -

(a) whether Government have mot yet
taken steps toO reinstate the retrenched
pump drivers and workers of Water Supply
Department of Howarah Municipality
(West Bengal) ;

(b) if so, the reasons therefor 3

(¢) the number of employees yet to be
reinstated ;

(d) whether any
been received from
Karni Sangha ; and

representation  has
the Howrah Paura

(e) if so, what steps have been taken
by Government to reinstate the retrenched
cmployees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY'
PLANNING (PROF. D. P. CHATTO.
PADHYAYA): (a) to (e). Based on the
information received from the Goveroment
of West Bengal and Hawrah Municipality,
the position is summarised below:—

Howrah Munigipality employs
additional staff to augment water supply
during summer season. Such appointments
are seasonal amd- temporary, 16 extra
leave reserve pump drivers who had been
employed on temporary basis, were not
given extension beause the -seasonal
necessity was over. Therefore no Question
of retrenchment or reinstatement is
involved. A representation was made by
the Howarh Paura Karni Sangha and in a
meeting with the Sangha convened by the
District Magistrate, Howarh, it was decided
to conduct ao enquiry to find out ihe
actual necessity of personnel. On an
enquiry made by the Assistant Engineer
Incharge of Water Works of the Muni-
cipality, it was found that 19 pumps are
in operation. The usual staffing pattern
is four pump drivers per pump. Against
the requirement of 76, the Municipality
has 132 permanent pump drivers. Moreov-
er the Municipality has employed 10 1em-
porary pump drivers andl6 leave reservi-
sts. These leave reservists were not given-
further extension according to the usual
practice of the Municipality. The Muni-
cipality has authority to determine the
number of employees for runoing its
business and the State Government cannot
intervene except in cases where sanction
of the State Government is necessary
under law for removal or dismissal of any
official. In this case no such sanction was
necessary,

Acquisition of additional ships
to increase tonnage

1047. SHRI BAKSI NAYAK
SHRIMATI SAVITRI SHYAM :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
(a) the tonnage and specifications of
the additional ships whbich Government
of India propose
next four years ;

10 acquire within the .-
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(b) the sources from which these ships
are likely to be purchased and the finsn-
cial implications thereof ; and

(c) the extent to which Indin’s sggre-
gate topnage is likely to be increased
thereby ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR):
(a) to (¢} . ‘Lhe forth Plan for shipping
envisages & target of 40 Laks GRT, our
ol which 35 lakhs GRT will be operative
and 5 lakhs GRT firmly on order. lhe
present Indian operutive toonage (ason
1st October 1971) is 24.85 lakbhs GRT and
11.98 1akhs GRT is firmly on order. Taking
into account the scrapping of overaged
vessals of about 2,36 lakhs GRT by the
end of Fourth Plan period, tha tonnage yet
to be ordered to achieve tbe Fourth Plan
target i8 5.53 lakhs GRT. It is difhcult to
state at this stage the specifications of
adddtional ships, the sources of purchase
and the prices thereof, as these ships have
to be acquired by  various shipping
companies.

Coaference of Registrar of Cooperative
Societies held in September 1971

1049. SHRI P. GANGADEB :
SHR1 P. M. MEHTA :
SHRI MOHAMMAD ISMAIL :

Will the Minister of AGRICULTUR!Y
be pleased tu Siate

(a2) whetbher a two days conference of
Registrars of Cooparative Societies  wus
held in New Delh: in September, 1371 ;
and

(b) if so, the suggestions made at the
Conference and whether Government are
considering their suggestion especially in
respect of crop loan rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, sir.

(b) As regards the suggestions made
at the conferance, a copy of the proces-
dings of the conference s available in the
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Parliament Library. The important recomm
endations will be considered by the Con-
ference of the State Ministers for Coopera-
tion to be held on the 29th and 30th
November, 1971

Delay in completion ot Mormuguo Port
Devclepment Scheme

1050. SHRIMAT! BIBHA GHOSH
GOSWAMI : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased 1o
state

(8) whether the scheduled completion
of the Murmugao Poit Development Schem:
15 guung tu be delayed further ,

(b) of 50, \he 1casons for the delay ,
and

(¢} when the
completed ?

scheme 1» likely w0 be

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(s) to (¢) . The originul target date for
completion of the Mormugao Port Deselop-
ment Project was the end ol 1973 However,
on account of the sudden stoppage of work
relating to dredging w1 d reclamation by
the contractors from the 31st August, 1971
till the 5th November, 1971, some delay in
the compleion of centuin areas of reela-
mation needed for the cnil engineering
works is anticipated ard this 1s likely 10
sffect the overall compleuion date to some
extent. According to present indications,
the Project is expected 10 be completed in
the first Quarter of 1974.

Development of Visakhapatnam Port

1051, SHRI R R, SINGH DEO : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased tn state.

(4) whetLor attention of Government
has been invited to a report in the Ecomo-
mic Times of the 31st August, 1971 stating
that the plan for development of the Hin-
dustan Shipyard Limited, Vishakbapatoam
has been put back by two years;and
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(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSFORT (SHRI RAJ BAHADUR):
(a) Yes, sir.

(b) The putting back of the develop-
ment programme of Hindustan Shipyard
reffered to in the said report has been
attributed to the failure of indigenous
suppliers of cranes to keep up the delivery
schedule. The Government nie aware of
this delay, The Hindustan Shipyard has
been constantly in touch with the firms
concerned to get the equipment delivered
as early as possible. In order to examine
the capacity of indigenous fims to adhere
to the delivery terms and watch the pro-
gress with reference to such capacity, a
Steering Committee for Hindustan 3hip-
yard has been recently formed by the
Government,

Violent incidents in colleges affillated
to Delhi University

1052, SHRI R.R. SINGH DEOQ: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state !

(1) whether there have been several
violent incidents recently in various college-
es affillated to the Delhi University ; and

(b) whether Government have institu-
ted any enquiry Commission in this regard,
if so, the findings thereof ?

THE DEPUTY MINISTER IN IHE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) According to the
information furnished by the Univer-
sity authorities, there have been no violent
incidents in the colleges in Delhi during
the last two months. During September

however, there was trouble between
students of some colleges and D.T.U.
employess.

(b) The cases registered in connection
with the incidents in which students and
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D.T.U. employees were involved are being
investigated, The University has also app-
ointed a Committes to look into the pro-
blem of inadequacy of transport faciliti
ies,

Pregress of Land Reforms in States

1053. SHRI BHOGENDRA JHA : Will
the Minister of AGRICULTURE be pleased
1o state :

(a) the progress made by the various
State Governments in bringing radical land
legislations and in implementing them : and

(b) thesteps taken to expedite the land
reforms ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : () Measures
have been undertaken by the State Gover-
nments and Union Territories for imple-
mentation of land reforms with & view to
breaking the concentration of land and
removing such impediments t0 increase in
agricultural production as arise from
the agrarian structure. These measures
including abolition of intermediary tenures;
reform of the tenapcy system, mnamely,
fixation of fair rent and security of tenure
to cultivating tepants, sub-tenants and
share.croppers and the right to acquire
ownership ; ceiling on land holdings and
se'tlement of landless agiicultural workers
and uneconomic holders on surplus land.

Considerable progress kas been made in
the implementation of land reforms during
the last 20 years. Intermediary tenures zami-
ndaris, Jagirs and inams which prevailed
in respect of over 40% of the area in pre-
Independence India have been abolished
practically all over the country. On aboli
tion of the intermediary tenures, a large
body of tenants estimated at 20 millions
have been brought in direct relationship
with the State and enabled to become
owners,

Provisions for security of tenure and
regulation of rent bave besn adopted by

several States such as Gujarat, Maharashtra,
Korals, Madhya Pradesh, M':'m'.s Orisea,
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Rajasthan, Uttar Pradesh, West Bengal,
Himachal Pradesh, Manipur, Tripura and
Mahe region of Pandicherry and steps
have been taken for bringing tepants into
direct relationship with the State and con-
ferring ownership on them. As a result,
about 3 million tenants and share-croppers
have acquired ownership of more than
7 million acres. In most of the States, the
statutory rent is not to exceed 1/4th or
1/5th of the gross produce,

Laws imposing ceiling on agrieultural
holdings have been enacted in all the States
except in Haryana and Punjab where there
is no ceiling on ownership, but the State
is empowered 10 settle tenants on lands
owned by a person 1a excess of the permi-
ssible limit. 1t has been reported that over
two million acres of land have so far been
declared surplus on imposition of eeiling
and about nalf of the area has been distri-
buted to displaced tenanmts, uneconomic
landless agriculturists.

There have, nevertheless, being short-
comings 1n implementation and the prog-
ress has becn slow in many States. Thele
have been many gaps between ohjectives
and legislation and between the laws and
their implementation. Legislative provision
bave yet to be enacted for abolition of a
few minor intermediary tenures. As regards
tennacy tefrm 8, the position of tenants
and share-croppers is insecure 1in the
Andhra area of Andhra Pradesh, Bihar,
Tamil Nadu, Pondicherry and Dadra and
Nagar Haveli. In Haryana and Punjab,
the security of tenants is subject 1o a con-
tienuing right of 1esumption by the landlo-
rd The statutary rent share of the crop pay-
able to the landlord 18 on the high side in
the Andhra area of Andhra Pradesh,
Haryana, Punjab, Jammu and Kashmir
(In respect of tenants of parsons holding
more than 124 acres) and Tamil Nadu.
In Haryapa and Punjab, the maximum
rent is 1/3rd of the gross produce. In
Andhra Pradesh, 1t is S0 per cent of the
produce for irrigated lands and 45 per cent
for dry lands (A Bill has been passed
providing for reduction of rent to 30 per
cent in case of irrigated land and 25 per
cent in case of other land), In Jammu &
Kashmir, it varies from 25 per cent to 50
per cent of the produce, In Tamil Nadu,

it wvarles from 314 to 40 per cent.
Ownership rights have not been conferred
on tepants in Andhra Pradesh, Assam,
Bihar, Haryana, Jammu & Kashmir, Punjub,
Tamil Nadu, Gua and Pondicherry. The
enacted legislation on ceiling has not yet
been comferred in Orissa on account of
stay orders. In the former Punjab areas of
Punjab and Haryana there 1s no ceiling
on ownership ; the State can only settle
tenants on ‘he surplus areas which conti-
nues to be under the ownership of the
land-owner

(b) Steps taken to expedite the land
reforms,

The problems and progress of land re-
forms were discussed at length at the Chief
Ministers" Conference held in November
1969 and September, 1970. 1n 1969 Con-
ference, the emphasis was on the need for
reorientation of land rolicy in the context
of the new strategy in agriculture, It was
noted that in several siates, the provisions
with regaid to level of ceiling, transfers
and exemptl.on required eareful review in
the right of recent technological develop-
ment 1n  agriculture ard social require-
ments. It was suggested that the land
policies should be designed and implement-
ed as an integral part of the comprsben-
sive programme of agricultural develop-
ment with the common social objective
of improving the condiuons of small
holders, cultivating tenants and landless
agricultural labourers.

Soon after the Chief Ministers’ Con-
ference, the Minister of Food and Agr-
culture on December, 16, 1969, had drawn
attention of the State Governmaents to
the decision taken at the Chief Ministers’
Conference. Attention was particularly
drawn to the Question of the level of
ceiling on land holdings, 1ts euforcement
‘and re-distribution of surplus land with
a view to improving the status and hving
conditions of landless agricultural labour-
eres aud share-croppers. The Prime
Minister in February, 1470 drew attention
of the Chief Minister to the need for
land reforms and special emphasis was
laid on the importance of security of
tenure, fair rents, strict enforcement of
ceiling and assignment of Government
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waste-land to Tlandless labourers with
special preference to Scheduled Castes and
Scheduled Tribes. It was also suggested
that the State Governments might work
out a phased programme of land reforms
with a view to completipg implementation
by a well defined date. On June 1, 1970,
another letter was addressed by the Prime
Minister to Chief Ministers and Gover-
pors reiterating the imperative need to
ensure implementation of land reforms
within a fixed time limit which was the
only way to remove tensions in rural areas
and faster rural development.

At the conference of Chief Ministers
held in September, 1:70 an attempt was
made to spell out the changes required in
the land policy aspecially with regards to
rationalisation and reduction in the
ceiling limit and making ceiling provision
more effective and purposeful. It was notic-
ed that there were large variation between
different States with regard to the level
of ceiling of different classes of land,
unit for applicution, exemption ete. The
Conference decided to refer to the Central
Land Reforms Commitiee the whole range
of problems connected with ceiling on
Jand holdings. (o pursuance to this deci-
sien of ths Chief Ministers’ Conference,
the Central Land Reforms Committee re-
viewed the position and made the follow-
ing recommendations

(i) Ceiling should be applicable for
the family as a whole, the term
‘family’ being defined so as to
include husband, wife and miner
childien ;

(i) Where the number of members in
the family exceed five, additional
land may be allowed for each
member In excess of five in such
a manner that the total area admi-

ssible to the family does not
exceed twice the ceiling fora
family ;

(iii) The cciling for a family of five
members may bz fixed within the
range of 10 to 18 acres of pote-
ntially irrigated land or land
under assured irrigation from
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Government source capable of
growing two crops. As soil condi-
tions, productivity of land, nature
of crop grown etc. vary from
State to State and even within
the same State from region to
region, the Committes considered
it desirable simply to indicate &
range within which the ceiling
should be fixed instead of sugges-
ting any rigid ceiling for the whole
country ;

(iv) For various other categories of
land conversion rations should be
fixed taking in to account availa-
bility of water, productivity, soil
classification, crops grown etc,
The absolute ceiling for a family
of five, even in the case of dry
lands should be put at 34 acres
This limit would be relaxable if
there is speicial justification for
doing so on account of the nature
of soil, rainfall, chronic drovght
conditions etc,

(v) Exemptions in the existing State
laws in favour of mechanised
farms, well-managed farms etc.
should be withdrawn ;

(vi) The exemption in favour of plan-
tations of tea, coffes, cammimon,
rubber, etc, should be carefully
examined in consultation with the
Ministries concerned and State
Governments. Thereafter this and
other types of exemption should
be discussed with the Chief Mini-
sters in order to formulate the
national pelicy.

The Government of India
has accepted the recommendation
of the Central Land Reforms
Committee and has advised the
State Governments to give effect
to the same by suitably amending
ceiling laws.

Aid from World Bank for purchase of
Tankers and their use by Shipp-
ing Corporation of India

1054. SHRI P.A. SAMINATHAN : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state
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(a) whether the World Bank has pro-
mised eid for the purchase of tankers ;

(b) if s0, the amount of aid assured
snd the number of tankers to be purchas-
ed ;

{c) whether all these tankers will be
exclusively used by the Shippiog Corpora-
tion of India : and

() If 0, the reason for the same ?

THAB MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) to
(d). The proposed 1.D.A. Credit of US $80
million for purchase of four overseas and
two coastal tankers has not yet besn fina-
lised. Negotiations for the same are in
progress. Final decision regarding alloca-
tion of tankers will be taken after the
Credit has been agreed 1o by the I D.A.

Seocess of high-yieldlag varieties
programme

1055, SHRI P.A. SAMINATHAN: Will
the Minister of AGRICULTURE be pleased

1o atate .

(2) whether the High.Yielding Varie-
ties Programme (HYVP) has met with only
a negligible success in the case of rice,
cereals, hybrid millets, maize and sorghum;

(b) if so, the reasons for the same ;
and

(c) whether the Report of the study
jointly under-taken in this respect by Prog-
ramme Evaluation Orgacisation of the
Planning Commission and the Aastralian
National University will be placed on the
Table of the House ?

THB MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. S8HINDE) : (a) and (b).
No, Sir. The achievements under wheat and
bajra are substantial. The programme under
rice which was trailing behind due to un-
suitabily of high-yielding varieties for
growing during kharif which is the maio
rige growing season, and the incidence of
pusts and diseases, has also now taken
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turm for the better. However, the prog-
rammes under hybride maize and jawer
have registered slow progress due to certain
limitations in the varieties: A Statement
showing the progress of High-Yielding
varieties programme, for rice, maize and
sorghum 1is placed on the table of the
House.

(c) The report is still in the draft stage.
As soon asitis finalised and printed, It
will be placed in the Library of the Sabha.

Statemen:

Progress of H.V.P, for riee,
maize and sorghum.

(Area in “000 hectares)

Year Rice Man Sorghum
1966-67 888.40 207.50 190.60
1967-68 1785.00 287.00 603.00
1968.69 2681.04 387.97 690,53
1969.70 434192 45113 354,38
*1970-71 5501.20 507.73 936.19
$1971-72  7000,00  500.00 1200.00

—— ——— s —

*Estimated coverage.
tTarget.

House lying vacant in Government
Colonies fa New Dalkl

1056. SHRI P. A. SAMINATHAN: Will
tbe Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of houses in different
catagories lying vacant in the Government
rosidential colonies in New Delhi for more

than 30 days :

(b) whether in some colonies, the
houses are lying vacant for more than 10
months ; and

(c) if so, the reasons therefor and the

steps taken by Government for alloiting
houses immediatly on their availability ?

THE MINISTER OF STATE IN THB
MINISTRY OF WORKS AND HOUSING
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(SHRI I, K. GUJRAL) : (a) 104 residential
units in types 1 to VIII in the general
pool in Delhi/New Delhi are lying vacant
for mote than 30 days.

(b) The number of housss which are
lying vacant for a period of over 10 months
is 79,

(c) The residential units referred to in
part {a) above are lying vacant beeause the
officers who are offered these houses are
in occupation of accommodation in the
lower types etc. in the central localities
and they do not eccept the sliotment of
the houses which are 1o the distant locali-
ties. The allotment of these houses is
made simultaneously to a oumber of
officers on the waiting list to avold

further delay in the allotment. Out
of the houses referred in  part.
(b) above 75 houses require heavy

repairs and these have been placed at the
dispesal of the C.P.W.D.for doing the
nesdful, The remaining four houses have
been declared unsafe and are to be demo-
lised. The houses which require heavy
repairs will be aliotted immediately as soon
as the necessary repairs have been carried
out and these have deen deciared fit by
the C.P.W.D.

Financial Assistance for Gixation of pay

scule and D.A, of different categories

of workers of institutions under Soclal
WelfareDepartment in West Bengal

1057. SHRI GADADHAR SAHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to siate :

(a) whether Central Government have
received any proposal from the Government
of West Bengal for allocaiton of fund for
fixation of Pay Scals and D.A, of different
categories of employees of Institutions
under Social Welfare Department in acco-
rdance with a rise in cost of living ;

(b) if so, the amount of financial aid
oftered for the purpose ; and

(c) the pay scales and D,A. of such
workers at pressnt categorywise in West
Bangal 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY); (a) No, Sir.

(b) Does not arise.

_ (c) Information s being collected and
will be laid on the table of the House

Irregularity in payment of Salaries and
D.A. of Teaching and Noa-teaching
state in High and Higher Secondary

Schools in West Bengal

1058. SHR1 GADADHAR SAHA :
SHRI MADHURYYA HALDAR -

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government are aware of
the irregularity 1o payment of salaries and
D.A. of teaching and non-teaching staff
in High and Higher Secondary Schools in
West Bengal; and

(b) if so, the steps Government have
taken t0 regularise 1t ?

THE DEPUTY MINISTER IN THE
MINISIRY OF EDUCATION AND S0-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE ( PROF D, P.
YADAVA) : (a) Yes, Sir.

(b) The matter 1s under consideration.

Grants given by Central Governmeat
to Viswa lbmu,lllrllh-. West
2

1059. SHRI GADADHAR SAHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plesed to state :

(a) the amount of granots given to
Viswa Bharati 10 Birbbum (West Bengal)
by the Central Government during 1969-70,
1970-71, Department.wise and year- wise;

(b) the amount of grants given to this
University by the State Government duriag
the year 1969-70, 1970-71; and

(s} bow does it compare with the
grants given to other Universities in the
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epuntry during the last two pears, year-
wise and state-wise ?

THR DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF D, P,
YADAVA) :(a) to (c). The required infor-
mation is being collected and will be laid
on the Tabla of the Sabhs in due course,

Leoting of Foodgraias Godewn st Dobai
Vlllze.. Maarst during October, 1971

1060. SHRI B. K. DASCHOWDHURY :
will the Minisier of AGRICULTURE be
pleased to state :

(s) whether the @overnment food-
grain godown at Dobhai village near
Msarut wus looted on 27/28th October,
1971:

(b) whather any enquiry was held in
the matter; and

(¢c) if so, the findings thersof and
tha steps taken by Goverament in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRILCULTURE (SHRI
ANNASAHEB P. SHINDE) : (s) A hired
sodown of Food Corporation of Indis was
looted at Dohal village near Meerut on
27/2#th October, 1971,

(b) and (e). A complaint was lodged
with the Police by the Food Corporation
of India and the case is under investiga-
tion by the Police,

Copper Colns Found in Nainital

1061. SHRI RAJDEO SINGH: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether some copper coins were
recently found in Nainital which belong to
the 1st and 2ad century A.D. and

(b) if so, whether this ind connects
some missing link with historical facts of
anvient India ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCTIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
S. NURUL HASAN): (a) According
to the reports appearing in  the
press last month some copper coins
were reported to have been found at
Nainital. From the description of the
coins given in the press reports it appears
that these coins which bear a female figure
with the label NANA in Greek and the
figure of a kimg, belong to the Kushan
kings ruling in Northern India 10 the first
and second Centuries A.D. A detailed
report on this find has, however, been
called for from the State Government,

(b) 1If the description of the coins
given in the press reports 1s correct, this
find does not copmect any missing link
with the historical facts of ancient India.
The Kushan coins are found in abundance
throughout northern India and even in
Nepalese Tarai. The particular type of
coins with the figure of Nana, a Babylo-
nian or Sumerian goddess is also wery
common. The religious ecl-ecticism of
the Kushan kings, Kanishks and Huvishka
is reflected in their coins which represent
Greek, Sumerian, Elamite, Persian and
Indisn deities. The find of coins of a
particular dynasty at a particular site does
not accessarlly imply the dominiom of
that dynasty over that site as coins travel
widely through hands. 1o fact, Kushan
coias were in circulation long after the
fall of the dynasty.

Production of Mexican Wheat

1062. SHR1 RAJDEO SINGH : Wil
the Minister of AGRICUL TURE be pleased
to state @

(a) the approximate Quantty of
Mexican wheat sown and produced during
the current year; and

(b) tbe pame Of the farmers aloag
with the names of District and State to
which they beloog who produced the lar-
gest quantity of Mexican wheat during the
current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHWDE): (a) The
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total acroage under Mexican wheat during
197071 is estimatod at about 6.48 million
bectares. Separate figures of production
from Mexican varistiss of wheat are not
obllected.

(b) Piguses of total quantity of
Mexican wheat produced by the farmers 13
pot ocollected. However, according to
All-India crop competition 1o wheat
organised during rabl 1970-71, Shrl Ramesh
Rajabbau Bondre of Buldaoa District of
Maharashtra State, attained the highest
yield of 16,117 Kilograms per hectare

Allocatien to States for Dry-Farming
during 1971-72

1063. SHRI RAJDEO SINGH. Will
the Minister of AGRICULTURE be ploased
10 state :

(s) the amoust of money allocated
for the States for dry-farmisg in the
cOuntey during 1971-72; and

(b) whether Government will provide
more money in view of the fact that 60
percent Of tho land 13 bewg cultivated
under dry farming ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDRE) : (a) During
1971.72, the sllocations made t0 the State
Governments coneerned so far are indi-
cated below .—

(Rs. 1o lakhs)

Asdbrs Pradesh .52
Sitar 1530
Gujarat 44.40
Harpase 38.34
Jamma & Kashmur 16.64
Madhys Pradosh ‘6.76
Maharashtra 20,33
Fo— 50.72
Orless 11.95
Rajasthan 43.36
Tamil Nadu 46.87
Uttar Pradesh 55.68
@mand Total :— 435.972
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Out of the above amount,a sum of
Rs. 302.892 lakhs will be provided by the
Central Government, The balance of the
amount 1s t0 be arranged by the States
concerned through institational sources. A
sam of Rs, 216 00 lakhs has been provided
in the budget for 1971-72,

(b) The Qquestion of providing more
money will be considered when the results
of these Pilot Projects are available,

Sapply of Bad Quality Rice
Ration Shops In Calent:w

1064 SHR1I DINEN BHATTACHA-
RYYA  Will the Minister of AGRICUL-
TURE be pleased to state

(s) whether the attentson of Govern-
ment has been drawn to the fact that the
rica being supplied through the Ration
shops at Calcutta 15 raw and rotten and 1s
absolutely unfit for consumption,

(b) 1f s0, the reason for the supply
of sueh rotten raw rice;

(¢) whether Government are conm-
dering to allot good and boiled rice to be
1ssued through Ration Shops in Calcutta,
and

{d) 1f got, the reason thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANMNASAHEB P SHINDE) (a) Some
complaints about the quality of rice lssned
through the ration shops in Calcutta bave
come to Government's notice. But it bas
oot been complained that rice supplied 1%
unfit for human consumption.

(b) The nce supplied through the
ratson shops 1o Calcutta consists of bolled
rice procured in West Bengal, Non-Bengal
boiled rice supplied from the Central pool
and raw rice allotted from the Central
pool. The rice Issued is of the standsrd
Quality fit for human consumgtion.

(s) 1tis oot possible to supply only
boiled rice for Issue through ration shope
in Caleatta.
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(d) The total production of boiled
rice in the country is not enough tO meet
the requirements of all the State Govern.
ments; the stocks bave to be distributed to
varions States on the basis of availability.

Revolving Funds for Development of
Land In Punjab

1065. SHRI DINEN BHATTACHAR-
YYA - Will the Munister of WORKS AND
HOUSING be pleased to state

(a) whether Government bave allott-
ed apy funds as ‘Revolving Fund’ for the
acqnisition and development of land for
three cities of Punjab;

“d(b) if 30, the particulars thereof |

(c) whether the scheme includes any
proposal for housing for the poor and the
working class at low rents 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUIRAL) : (a) and (B).
No, Sir.

(¢) Does not arise.
Theft of 1dels from Historlcal Plages

1066. SHRI Y. ESWARA REDDY .
SHRI SEZHIYAN :

Will the Minister of LDUCATION
AND SOCIAL WELFARE be pleased to
stato :

(s) whether the theft of idols from
historical places are still continuing;

(@) whether & statue of Apsara has
been stolen recently from Khajuraho; aad

(c) if so, the steps Government pro-
poss to take 10 put & stop to this ?

THE MINISTER OF STATE IN [HE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURR (PROP.
S. NURUL HASAN): (s) Yes, Sir,
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(b) Yes, Sir

(c) The steps that are beiog taken or
proposed to be taken for the prevention of
thefts from centrally protected monuments|
museums/sites have been indicated n
detail in the statement given in the Lok
Sabha to Unstarred Question No. 159 on
the 15th November, 1971

As o result of these measures there 1s
a steady decline in the number of thefts
from centrally protected monuments/muse-
ums, As against 33 thefts 1o 1968 the
number has gradually come down to 10
during 1971 (up to the I1st November,
1971)

National Cleanliness Campalgn

1067. SHRI Y. LSWARA REDDY
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether there 1« a proposal to
conduct a National Cleanliness Campaign
during the 25th aniversary of our Indepen-
dence; and

(b) if so, the salient features of the
scheme 7

THE MINISTER OF STATF IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D P CHATTOPA-
DHYAYA) - (a) No.

(b) Does not arise

Assets and llabilities of Jayamtl
Shipping Company

10608, SHRI Y. ESWARA REDDY :

SHRI VARKEY GEORGE:

will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(1) what are the assets and liabilities
of Jayant:1 Shspping Corporation, which
was recently nationalised ; and

(b) the amount of compensation the
Governmeant intends to pay ?
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THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHR1 RA} BAHADUR) : (a) The
audited accounts of the Jayanti Shipping
Company are available for the period upto
10.6.1966 only. The account for the subs-
squent periods are still teing auditted, It
will be possible to indicate the assets and
liabilities of the Company only after the
account for the subsequent periods have
been audited.

(b) A total comrensauion of Ra. 4.50
acores is proposed to be paid 10 the Share-
holders.

Drug babits among students

1069. SHR1 K. BALATHANPAYU-
THAM :

+  SHRI C.K. CHANDRAPPAN :

SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(s) whether 1t 1s a fact that the drug
habites among the students of Delhi,
Bombay, Calcutta and Madras are 0n the
increase ;

(b) if so, the reasons therefor ; and

(c) the steps taken to prevent the
spread of drug habits among the students ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S.
NURUL HASAN) : (a) The Government
has not received any cemplaints  about
the drug habits among the students of
Delhi, Bombay, Calcutta and Madras.

(b) and (c). Do not arise.
P amme for
T e Sacter Dadortakiogs
1070. SHRI D.B. CHANDRA GOWDA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :
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(a) tbe steps taken to boost the family
planning programme in big industrial, spe-
cially public sector undertakings ;

(b) whether family planning lessons
bave been included in the programmes
prepared for various units under public
sector undertakings ; and

(c) if %0, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF, D. P. CHATTOPA.
DHYAYA) : (2) A statement giving the
reqQuired information is attached.

(b) snd (c) . No. However, motiva.
tional work is dome by Health Bduators or
Family Planning Field Workers appointed
in the Pamily Planning Urban Centres set
up by the Public Sector Undertakings.

Statement

A ipscial pattern of Ceatral assistance
has been sanctioned under which financial
assistance is granted to the public sector
undertakings for setting up family planning
units in their organisations. The scheme
provides for tbe following assistance for
the different types of Urban Family Plann-
ing Centres which may be set up in these
undertakings :—

FOR A POPULATION UP TO 10,000

NON-RECURRING Rs.

Education aids, Purpiture, etc 1,000
RECURRING

Medical Officer (part-time)-one 1,200

F P, Field Worker—one 1,620

Contraceptives (0n as required basis) 1,000

Contingencies 300
Services advance 500
Cash awards 200
TOTAL RECURRING AND

NON-RECURRING 5,870
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For a Popalatica R og
!ro-l MMB%

NON-RECURING Rs.

Educational aids, Furniture, etc. 2,000
RECURRING

Part-time doctors—Two (1 man—1

lady) 2,400

F.P. Welfare Workers—Two (1 man
—1 Iady or two ladies part-time) 3,240

C~atingencies 500
Contraceptives (on as required basis) 1,500
Services advance 1,000
Cask awards 500

—————

TOTAL RECURRING AND NON-

RECURRING 11,140
For a Population Ranging

from :SQM te “.m
NON RECURRING
Equipment, furniture, buildings
repairs and education aids, etc. 3,600
RECURRING
Part-time doctors—Two 2,400
F P. Extension Educator—One 2,880
F P. Welfare Workers—Two
(1 man—1 1ady) or 4 part-time
workers 3,240
Attendant 1,080
Contingencies 1,000
Contraceptives (on as required basis) 1,500
Service advance 2,000
Cash award 1,000
TOTAL RECURRING AND NON-
RECURRING ,100

For the preseat 8 public sectotr under-
takings have set up family planning units
bat oforts are now being made to ensure
that appropriste types of units are set up
in all the myjor public sector undertaking
which employ & sizeable laboar force,
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Family Planning Programme in the
Private Industries ;

Enthusiasm has been evinced by some
units of the employers' association like
the FPederation of Indian Chambers of
Commerce and Indusuy (F.1,C.C.L),
Indian Tea Association, United Planters
Association of South India (U.P A.SI.),
Indian Chamber of Commerce, Calcutta,
Indian merchants Chamber. Bombay,
Textile Tndustry, Bombay, Employers'
Association of Northern India and the
Faridabad Industries Asgociation,
etc. in prompting Family planning
programme in their wunits. F.IC.C.L
has accepted the family planning
programme  amongst the industrial
labour as & major sphere of its activities
and has instituted awards to industrial
establishments for outstanding family
planning work. A npumber of private
sector undertakings are giviog substantial
amounts as incentives to their employees
undergoing sterilisation or loop insertions.
Necessary information in regard to the
incentives given by the various industries
was collected and circulated to the State
Governments to enable them to inform
and suggest to the other industrial esta-
blishments the desirability of extending
similar facilities 10 their employees. It has
been brought to their notice that under
Scction 36 of the Income Tax Act of
1961, any expenditure incurred by a com-
pany for purposes of promoting family
planning programme among Its epleyess
is allowed ns deduction in computing
the company’s income fOr income tax.

The State Family Planning Officens
have besn roquosted to collect detsiled
information regarding all the industries
withia their jurisdiction and the pature of
family planning work being done by them.
It is proposed to appoarch different indus.
trial satablishment individually with & view
to ensuring that they are fully involved
in the programme.

Industrial Units covered by Emplo-
yees State Insurance Corporation

The Employess State Insurance Corpo-
ration bas also been implementing the
famlly plarning programme through their
dispensaries and hospitals. Upto 1969-70
they had also been giving incentive money
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to their bencficiarias who wunderwent
strifisation bt this was discontinued with
effect from tha Vlst of October, 1969.
Scheme are nov being furmulated for
their further involvement in the programme
by utilising the large number of dispen-
aries run by the Corporation for promot-
ing this programme,

Special scheme for promoting intensive
family planning maasures in the mining
areas and plantations have also been taken

up.

Provision for employment of
educated blind persons

1071. SHRI S M BANERJEE * will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state *

(a) the steps taken to provide employ-
ment to the educated blind voung men and
women in the country :

(b) whether the Employment BEx-
chamges are not sponsoring their candi-
datures 1nspite of the clear orders ;

(¢) whether this matter has been taken
up with the State Governments ; and

(d) it so, their reacuinn ?

THE DEPLTY MINISTER IN THE
MINISTRY ©Of EDUCATION AND
SOCIAL WELI ARE (SHRI1 K. S. RAMA-
SWAMY): (1) A stutement giving the
requisite 1nfoimution is attached.

(b) No such instance has
notice.

come to

(c) and (d). Do wot anse.

Statement

The followting steps have been taken
to stimulate he placement of educated
blind persons :—

1. 9 special employment exchanges for
the phyaically hindicapped have bsen set
up in diffsrent parts of the country to
astist physically handicappsd psirions,
focluding the bund, sn sscirny saitable
employments,
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2. Physically handicapped persons,
including the blind have been given prio-
rity 1M1 for the purposes of submission by
the National Employment Service against
vacancies under the Central Goveroment.

3. Blind persons have to be medically
examined by a special medical board
cttached to the special Employment Ex~-
changes for the Physically Handicapped.

4. Under age limit has been relaxed
by 5 years in favour of blind persons for
the purpose of entry 1nto class 1II and IV
services under the Central Government.

5. Vocational rehabilitation centres
have been set up 1n Bombay and Hydera-
bad to provide pre-employment assessment
and adjustment training.

Utilisativn of services on natlonal
Atness corps for tralning school
Boys and Girls

1072, SHRI S. M. BANERIJEE: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(s) whether services of the National
Fitness Corps will be fully utilised to
train the school boys and girls during this
period of emergency

(b) if not, the reasons for decentra-
lization of N. F. Corps at this hour of
need ; and

(c) whether Government propose to
revise its decision in the light of recent
developments on our horders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K 8. RAMA-
SWAMY) (a) to (¢). The National Fit-
ness Corps Programme, which is an
intergrated programme of Physical Educa-
tion, National Discipline Scheme and Auxi-
lary Cadet Corps, has been accepted
in 1965 by State Governments as an in.
tegral part of the school curriculum. The
responsibility for imparting N.F.C train.
ing to the school students and the Utilisa-
tion of the services of the N F.C. person.
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nel therefor rests with the State Govern-
ments This was the reason for
the decision to decentralise
the N.F.C. Programme and transfer the
Instructors to the States.

2, The implementation of this progra-
mme 1n schools has no bearing on whe-
ther the Nution 1s passing through nor-
mal times or an emergency.

% Goverument has no proposal under
consideration to revise its decision to
decentralise the National Fitness Corps.

Deaths of Bangla Desh Refugees in Camps
due to Cholera and other Epidemics
1074, SHRI DHARAMRAO AFZAL.
PURKAR : Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state.

(a) the number of refugess from Ban.
gla Desh who died in dilferent camps due
to chalern and other epidemics so far and

(b) the ariangements which have been
made so far, for the mmprovenent of
sanitary conditions 1n the camps and n
the town 1n the State of West Bengal,
Tripma Assam and Meghalaya whera there
have bsen heavy concentration of refu-
tees 7

THE DEPUTY MINISTER TN THF
MINISTRY OF HCALTH AND FAMILY
PLANNING (SHRI A. K. KIsKU)
(a) There have been t1eports of deaths
due to cholera/gastro enteritis and pneu.
moniafbronchitis, The available informa-
tion in this1epard 12 as follows “—

!-\-0- of Dn't'f.s

Meme of Stute

cholera/ pneumonia/
gasiru bronchitis
enterliis
Assam 15 110
(tegorted on 11 11.1971)
Meghalaya 592 Nill
{upto {reported on
15.6 1971) 1,0.1971
West Bengal 6,092 8
(uptn {reported on
15.11.1971) 6.8,1971)
Tripura 1 Nill
(upto (reported on
6.6.1971) 30.7.1971)
Madhya 69 93
Pradesh (upto (reporied on
(Mane group  5.10.1971) 26.7.1971)

of camps)

(b) Action has been taken to improve
the housing, water supply, latrines, garbage
collection and disposal as given in the
enclosed statement,

Statement

Measures to be taken for Homsing
the Refagees from East Beangal

General :

(1) Not more than 3,000 persons should
be kept in any one camp for effective con=
tro] of the problem posed by the evacuees.

(2) The site should be easily nccessible
from a main road and be such as to faci-
litate easy drainage

(3) Tents:

Though tents are to be put up as an
emergency measure, 1t is preferable to go
in for semi-pucca construction with
galvanised corrupated iron sheet roofing
supported on bamboo roof frame-work on
bamboo poules.

The flooring should be raised at least
6" above the surrounding ground-level
and should beé paved with two layers of
hricks and cement grouted,

Side wolling with bamboo mats for a
height of at least 3 fi. may be jrovided
for each tent,

(4) Suitable surface drains huilt with
hrick 1n cement mortar should be provided
hetwsen 1lhe tents to dram off the
surface water to a natural drain rearby.

(5) Water Supply

(8) One tubewell mav be provided
for serving a population of about 580

rersons,

(b) The depth of the tubewell may
be decided with reference 10 Past experi-
ence In the locality so as to get the opti-
mum quantity of rotable water.

(¢) The quality of the watsr must be
got tested both chemically and b cterio-
logically to ensure that it is sofe and
potable ns soon & the tubewell is coos”
trugted and commissioned,
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(d) The Standard type of platform 4'
squars around the tubswell should be built
as soon as the tubewell is sunk and the
waste water led away from the site for a
distance of 25" at least in a pucca drain
and then connected to the natural drain,

(¢) Hand-pumps must be kept in
working order by proper maintenance and
close supervision,

(f) As routine disinfection of the
water will not be practicable, the ares
around the tubewell should be kept clean
and the latrines should not be 1n close
proximity to the tubewells

(s) The possibility ol drawing water
from an urban water supply scheme, i1f one
exists nearby, should be examined before
sinking tubewells, 1f such a facility
sxists, a new pipeline may be laid upto
the camp site and & number of public
fountains provided at suitable places in
this camp.

6. Latrines:

(s) Trench latrines may be conse
tructed as proposed as an emergency
measure. But the trench must be covared
with pucca wooden platform suppoited on
bsmboos and with suitable holes The
seals should be separated by bomboo mat
partitions. A Screen wall made up of
bamboo mats may be provided 1n front of
the latrine block for privacy.

(b) A sweeper should be appointed
for keeping the seats periodically clean
and to prevent misuse of the area by indi-
scriminate defalcation sll round,

(c) The surrounding ares should be
kept clean and sprinkled with bleaching
powder everyday,

(d) Having provided the temporary
trench latrines, arrangements should be
made t0 construct semi-pucca latrines in
blocks of 20 seats each, with each closet
seat {without = water seal) connected by
o 6" pipe chute to a trench behind the
latrine block, This trench may be one
meter wide and two meters desp running
for the entire length of the iatrine block.
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The seats may be provided at the rate of
one for every 25 persons. This trench
should be coverad with a bamboo matting
with suitable bamboo frame supports. A
3’ layer of earth may be put on the
bamboo mat finally to seal i1t completely
10 prevent flies from gaining access to the
trench  The area of the trench should be
harricaded to prevent accidents. When the
trench 1% filled up, which will be after a few
months, ths contents of the trench may be
cleared and buried at a suitable place, The
cleanedl trench could he made to serve again
for the same latrine block, During the
construction of the tienches if 1t 18 found
necessary dry brick walling may be pro.
vided to prevent caving in of the sides.

7 Garbage and Refusc Collection
und Disposal

{«) The garbage and refuse must be
collected from the area at least twice a
day and dumped in a pit not far from the
camp sitc and covered with earth every-
day.

(b) The general samtation of the
atea should be under pioper check and
supet vision by appointing wholetime sei=
vants fur the parjose  Sersvices of able-
Lodied volunrary soctal wu kers fron the
retugees may be vilised for the purpose
They nisy br provi led with suitable loud-
speakers also

(v) Spraymgof D.D T, Spiinkling
ol bleaching power and treating stagnant
waters inthe aie with 1L ivicidal O Ishould
be donc systematically 1o present biceding
of flies and mosyuitoes

(d) Special care should be taken to
pievent fly breeding mear the community
kitchens and care should be taken to
prevent flies"getting access to cooked food
Efficient drainage of the waste water from
the kitchen should be made and the waste
water, where possible, allowed to «oak into
covered soak-pits.

8. Preventive Medical care .

(2) Adequate measures should be
taken to give cholara inoculation to all
the refugees Enough medical supplies 1o
be kept at each camp for treating cases of
cholers, gastro-pntritis ete, Cases of



183 Written Answers AGRAHAYANA 1, 1893 (SAKA) Writren Answers 134

infectious diseases should be solated as
possible und treated i1n separate eamps or
nearby bospitals

Velunteers to Educate Pablic regarding
Preveation of Cancer

1075 SHRI DHARAMRAO AFZAI -
PURKAR Will the Mintster of HFALTH
AND PAMILY PLANNING be plea eu to
state

(a) whether there 1s any proposal 1 nder
Government’s consideration to enciir ge
Cancer Voluntesrs who could educate the
public about possibilities of preventing
cancer if they are subjected to detection
test, and

(v)

THE MINISTER OF STATE IN THE
MINISTRY OF HEAI TH AND FAMILY
PLANNING (PROFP CHATTOPADH-

YAYA) (a) No
(b) Does not arise

Seats Reserved for Ceatral Goverment
In Medical Colleges In the ( ountry
1076 SHRI DHARAMRAO AFZALl
PURKAR Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased (o
state

(a) the nsmes of Medical Colleges 1n
the country w. re the Central Govern-
ment has its quote Of reserved seats ui
admission of students,

(b) the mumber of suck seais in wats
College,

(c) the basis oo whch such canas
dates for the seats reserved for Central
Government in these Medical Colleges 2 ¢
velected ?

THL MINISIMR OF LIATE IN THE
MINISIRY OF t t ALTH AND FAMI1 Y
PLANNING  (PRUP. D P, CHA110-
PADHYAYA) (s)and (b). A state
ment 1s Iaid on the Table of the Heouse
(Placed in library See No LT—1071;

m

(c) Merit, as revesled by the marks
secured by the various reserved catcgories
of Ceniral nomwsess i1n their qualiiying
examinations, ferow the bans of scleetion.

if s0, the main features theicof ?

Type 111 and 1V quarter's usder const-
raction in Delbl New Delki

1077 SHRI AMAR NATH CHAWLA
Will the Minister of WORKS AND HOUS-
ING be plonsed to siate

(a) the number of quarters of Type
I11 and IV under construction In variews
arcas 1n Delhl and New Delhi,

(b) the time by which these Quarters
are hikely 10 be completed and made avai-
wable for allotment to eligible Govesa-
mant employees

(c) the future schemes prepared by
Government for construction af Type 111
and 1V Quarters keeping in 1w that these
are the only two types where the date of
priority 1srm ning as 1948, and

(d) the priority date likely to be co-
vered 1n these tWo 1ypes after the constroe-
tien of Quaiters as mentioned 1a (a) above
are completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSIMNE
(SHR1 1 K GUIRAL) (a)and (b) 1n
addition 0 3% units of typs 111 Quarters
aiready completad and handed over to the
Directorate of Estates for allotmant
during the year, the following typs 111
and typs IV roesidential units are under
cerstreett noin Delhi New Delht The
likely dates ol their completionare alio
shown against them

Tocal ty Type 1 ikely date
Il and IV of Comp-
letion
] Probyn Road o4 - 23112
fimserpul
2 Timarpur 160 30-1-73
y D17 Area — 174 31 6-78
4 Fuch Square
DIZ Aren 04 — 31-822
4 R K Pua 1 ir 31672
& Mo i Bagh/
Nan ikpur 143 192 i1 €N
456 712

- —

(¢) 1he puioriy aatos coversd a3 on
16th Novessber, 1971 are as follows —
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Type 111

Tepe IV
9.1-42

9742

Senction for the construction of 720
type 111 and 152 type IV residential unis
1n Masjid Moth area has also been aciord-
od and the construction 1s lLikely to be
started 1n the near future.

In addition, proposals for construct-
wnof 1932 type 111 qQuarters and 178 1ype
IV quarters are under consideration

(d) At present applications have been
invited from persons having the dates of
priority as under .—

Type 111 Type 1V
31-12-50 31-12.48

The percentage of satisfaction 1n type
TII 15 4584 and n type IVitis 6355
Further applications have not 3et been
ealled for. At this stage the lihely
priority dates to be covered afier the
above construction has been compieted
cannot be assessed

C. G H.BS, Dispensaries in Delb:

1078 SHRI AMAR NATH CHAWLA
Will the Muinister of HEALTH AND FAM-
ILY PLANNING be pleased to refer to
the reply givea to Unstarred Question No
5 on the 29th March, 1971 and state*

(a) whether the propesed one Home-
opathic, two Ayurvedic and two Allop-
athic dispensaries have since been orened
1n Delht,

(b) if so, the locations thereof and
Whether they have started functioning,
and

(c) if not, the reasons for delay and
the tme by which the said proposed
dispensaries are likely to be opened and
start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF FAMILY PLANNING
(PROF D, P CHATTOPADHYAYA)
(a) to (c) so far only one Homeopathic
Dispensary could be sanctioned and it 1s
proposed to be located in Dev Nagar,
Delht The dispensary will start function-
ngas soon as suitable arramgements for
sccommodation etc, have been made,

The fempalping dispensaries couid not
be staried due to the financial difculties
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created by the influx of refugess from
Bangla Desh and the need for strictast
eccenomy These dispensaries will be taken
sp as and when siluation improvas

Quarters under construction in the
D 1 Z Arca, New Delbl

1079 SHR1 AMAR NATH CHAWLA
SHRI SAT PAL KAPUR

Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether the quarters under con-
struction in the D T Z area 1n New
Delhi have since been completed and
handed over to the Directorate of Estates
for allotment to the Government emp~
loyees ,

(b) 1f not, the reasons for delay and
when these Quarters are likely to be com-
pleted and handed over

(c) the number of wvarioustypes of
quarters which are still under construction
mD 1 Z area , and

(d) the manner in which the quarters
completed in D 1 Z. area have been allo-
tted 10 Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 K GUIRAL) () and (b) The
constructton of quarters m the D 1 7
ares 1s being executed under a phased pro
pramme Uptill now 64 type I, 56 type 11
and 7911 type 111 qQuirters have been comp-
leted and handed over to the Directorate
of Estate

Another 136 type 11 and 89 type III
quarters have also been completed and
are likely to be ready for occupation mm
December, 1971

(c) 64 type 111 and 124 type 1V Quar-
ters are under construction in the D.LZ,
area.

(d) the quarters have
the following manner :

been allotted in

(1) 64 type T quatters were utilized for
shifting the allottces of 85 Block
Panchkuln Road to get thelr Quar.
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ters vacated which are raquired for
demolition

(if) 56 type 11 quarters have been alio-
tied as follows

Demolition of type 1 Quarters
in Pvnehkuin Road and shift-
ting them to DI Z aree -
Ad hoc allotimen. on account
of desth and reurement of
officials R

Ad-toc allotment on medical

grounds S
Ad hoc changes s B
In-turn change . L 12
In-turn with restriction eof

area vees o 2
Ladies Pool ca d

Willingdon Hospual for allot:
ment to married nursing Staff 7

Press Pool S
SC & ST quota ceeernaes 3
Total ; [T

(111) 79 type 111 Quarters have been
allotted as under *
Ad hoc allotments/Out-of-turn
changes .
Placed at the di-posal of piess
pool

Placed at the disposal of
Willingdon Hospual for allot-

ment to married rursing
staff IR —
Placed 1n Ladies Puol .2

Allotment made to peisons in
the change waiting lut. ..., 45
Total : 19

Establishment of University
at Ayodhya

1080. SHR1 B. R. SHUKLA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(2) whether there is a persistent
demand for establishing an Universtty in
the historical town of Ayodhya In Utter-
Pradesh ; and

(b) If so, Government's
thereto ?

resction
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THE DEPUTY MINISTBR IN THF
MINISTRY OF EDUCATION AND
SOCIAL WELPARE AND 1IN THE
DEPARTMENT OF CULTURE (PROF
D P.YADVA) (a) ana (b) The Govero-
ment of Uttar Pradesh bad received a
demand for establishment ot a Usniversily
in Faizabad 1t has, however, mot been
possible for the State Government to
accept the demand.

Persons killed /injured due to accieent
at Talma biidge jnipaigurl and
payment of compensation to
the bereaved families

108! SHRI SAROJ MUKHFRIJI
Will the Minister of SHIPPING AND
TRANSPORT be pleasad to state

(a) whether & number of people hed
boen killed and injured due to an aceident
at the Talma bridge 15 Kms from Jalpa:-
Tm (West Bengal) on 22nd September,

M,

(b) whether most of the people died
in this accident are Government emp-
loyees ;

(c) 1f 10, their names etc , and

(d) whether any compensatien had
bsen gives to the bereaved families, if
oot, the reasons thereof ”

THE MINISTER OF PARLIAMBN-
TRY AIFA'RS AND SHIPPING AND
TRANSPORL (SHKI RAJ BAHADLR)
() to (d) The information iequired 1%
being collected from the Government of
West Bengal and will be leaid on the
table of the Sabha as sooo as 1t 1s
received

Reslgnation by Directer Viewa
’ Yavak Kendma

1082 SHRI C, K. CHANDRAFPAN
will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether the first director of the
Viswa Yovak Kepdrs, Sri Krishoa Swamu
had resigoed from the poOst vey reesotly ,
and

(b) if o, the ressons for bis resis-
nation ?
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THE DEPUTY MINISTLR IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA®
SWAMY): (a) Yes Sir,

(b) As the letter of resignation was
with the Managing Trustee n Humbay,
the Covernment is not uware of the
raasons for his resignation.

University Examinations Reform
1083. SHR1 C. CHITTIBABU @ Will

the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to state :

(a) whether any stuay has heca made
regarding the Unversity examinations
reform and if so, the findings thercof |

(b) the universities which heve imple
mented these examination reforms ; and

(c) the reasons for non-imjlemen
tation by remaining Universities ?

THE DIPUTY MINISTER 1y THE
MINISTRY OF FDULCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF ( ULTURE (FROF.
D. P. YADAVA) . (4) 1be Quesiion of
examination reforms has been studied by
various Committees appointed by the
Uni ersity Grants Commussion in  1957-60,
1967-68 and 1968-G9. In January, 1971,
the Inter University Board of India and
Cevlon organised a Seminar on exan.in.i-
tions io higher education, The rerorts of
thess Committies and Seminar have been
circulated to the Universities. Copies
have also been placed in the Parliament
Library. Tbe Ceatral Advisory Board of
Bducation also sppoinied a Commitiee
on Examinations. The report of this
Committee Is under consideration of the
Board.

(b) and (o) : According to the infor-
mation furnished to the University Grants
Commission the following Universities
have taken/propose to take steps to
introduce different measures of examina-
tion reform :

Agra; Allahabad; Andhra; Annamalai;
Astam; Agncultural; Banerss Hindu;
Bangalore, Berhampur Caloutta; Calieut;
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Gauhati; Dibrugarh; Gorakhpur; Indirs
Kala Sangeet, Jadavpur; Jawaharial Nehru
Krishi, Jodhpur; K. S. Darbanga Sanskrit;
Madras; Madurai: Meerut; M. S. Bavroda;
Punjab; Patoa; Poona; Punjabi; Rajasthan;
Ravishankar; Koorki; Sadar Patel; Sambal-
pur, Suugar; Shivayi; § N, D, T, Women's,
South Gujrat; Saurashtra; Sri Venkatswara,
Agricutural Sciences, Bangalore, Agricul-
tural & technology, Bhubapeswars; Udai-
pur; U. P. Agricultural; Utkal; Viwwa
Bbarti, Birla Institute of Technology &
Science, Pillan); Gurukul Kangri; Indian
Agriculiural Ressarch Ipstitute; Tata
Institute of Social Science, Bombay;
Andhia Pradesh Agricultural, Maratha-
wada; Indore; Kurukshetra; Aligwrh
Muslim; Gujaret Vidyapith;Delbi; Bombay;
Maharashtra Krishi Vidyapith; Kanpur;
Karpatak; Bhagalpur; Jammu & Kashmir;
Indian Institute of Sciences, Bangalors,
and Vikram.

The rosition regaiding the rem.aining
Universities is beirg ascertained,

Disaffiliation of Indlan Olympic Assesia-
tion from Internatioaal Olympic Committee

SHRI C. CHITTIBABU :
SHRI INDRAJIT GUPTA :

1054,

Will the Minister of EDUCATION
AND SOCJAL WELFARE be pleased to
state :

{a) whethet il e President of the Indiay
Olymp[ic Assuclution has written to him
explaiaing his acuon teeking dusaff iliation
of the Indian Olympic Association fromthe
International Olympic Committes;

(b) :f 50, the main pointis thereof and
action tagen by Government thereon; and

(c) whether an enquiry commitiee
consi18ting of members of Parliament is be-
ing appointed to inquire into the affair ?

THE DEPUTY MINISTER IN THL
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMA-
SWAMI): (a) Yes, Sir.

LY
(b) Baclosing & copy of tha letter
whish the President, Todian Olympic
Association has written to the Presittent,
Loternstional Olympie Committee on
November 16, 1970, it has been stated
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that under Articles 24 and 25 of the Olym-
pic Rules & Regulations, International
Olympie Committee, should authorise -

(i) International Olympic Committee
member (India) (which in this case 1s the
President IOA himself) 1w examine the
representative character of the [. O A,
and its affiliated bodies and to deriermine
how far to cnable the 1. O. A. to comply
with the regulations of the 10C and what
modifications in them should be made to
serve the purpose.

(ii) The President, 1.0 .. shovld autho.
rise the 10C member (Indie) to conduct,
administer and manage the affairs of the
10A unti] ap 10A in accordance with the
regulations approved afiesh by the presi-
dent, 10C is constituted and approved. by
the president, 10C,

(1ii) For the administration and mznage-
ment of the affairs of the 10A as 1ad.cated
in para (ii) shove, the 10C member (India)
will have an ab-hoc committee of few
members chesen by him from anong the
represeniatives of the present 10A and who
have ‘proved’ service to sports.

(iv) The recognition of the IOA 1n Indina
should be withdrawn until a fresh recog-
nation is given to an QA consituted by
the 10C member (India) and apiroved hy
the 10C in accordance with the 10C rules.

(v) The provistons of paragraph 1 of Arti-
cle 24 relating to participation in Olympic
games are binding in all circumstance an
shell remain in force at all times.

2. It has been furthe: siated that the
main reason for this recommendationis that
moere and more peisons who represent
national sports federations are Dot men
with knowledge and belief in Olympic
principles as laid down in Olympic charter,
Another reason is stated to be the Govt.
of India’s insistence on QA registering 1~
self under the Societies Registration Act in
order to be eligible for financial assistance,
has given a handle to undeSirable elements
of the sports federativn o take matters
freQuently to curts of law thus bunging the
fungtions of the IOA to a grinding balt.
The matter is under examination by the

CGovernment,

(c) No such proposal is under comsi-
deration,

IDissatistaction at the Progress of Population
Control Programme

1085 SHRI CHITTIBABU : Will the
Minister of HFALIIL AND FAMILY
PLANNING be pleased to state :

(a) whether tte Cential Eamily Planne
ing Council hosrecently expressed dissatis-
faction at the progress ol population
control j1Ogran me;

(b) the reston for the shortfall in the
sucess of the programme; and

(b) in view of the impact of popu-
lation expension on our ccoromy, what
urgent and concerted stefs Government
have taken to moke the funnly plenping
success 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PRCF, D. P. CHATTOQ-
PADHYAYA) : (a) The Central Family
Plaonirg Council at the seventh meeting
held on 14th and 15th October, 1971, nuted
that the Family Planning Programme bas
made sionificant propress dirirg the last
two yeurs, but felt tlut the p1ctent pace of
the programme was not {ust enough for
uchievit 2 the objectine of recucing in birth
rate lo 25 per thousand population ip
another decade.

(b) Inadeguate infrasuucture, shortage
of trained technico] rertonnel, rartcularly
in rural aieas and wtsence of a rerfect
contraceptive nethed or device have been
amongst the main handicars 10 the pro-
gramme

(c) A statement is enclosed,
Statencent

The sarious steps which bave been
initiated {or gearing up the effurts for better
results 1n the Famuy Planning programme
.nclude the fullowing :—

(a) A new motivational strategy has

1 ¢en evolved which has as its approach the

heulth of the motler and welfare of the ehild

aid will be directed more and more to indj-
viduals and special groups,
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(b) Greater stress will be laid on
ovOlving improved contrace tive tech-
nology including the use of indigenously
d methods and devices.

(c) Special attention would pe paid to
Family planning work in States like Uttar
Pradesh, Bihar, Rajasthan, J. & K. and
“Madhya Pradesh vhich have not been
doing wsll.

(d) There would be better services for
I. U. C. D, and Sterihisation including
better sclection, improved afier-care and
allaying the public fears and apprehension
about these methods.

(o) Intensive spproach as in the Ernaku-
lam Camps for producing psychological
break through in favour of Vasectomy
would be tried out 1n 25 or so large-scale
camps through-out the country.

(f) Efforts would for some time be con-
centrated on these couples who approve
of Pamily Planoing method but have not
vet adopred them.

(s) The Post Partum Programme and In-
' susive District Programme would be
%iven high priority. The methods which
are showing increas'ng degres of accept-
ance like tubectomy an { Nirodh would be
given all out support

(h) Integratiom of M, C H, Iamily
Planning and Health programmes would
he done at all levels

(1) Ttere sovld beinfroved ard note
intensive training of the various 1 eisonnel
working in the Family Planning progra-
mme

Dectine e Profitabil‘ty of Shipping
Corperatien ef lndia

loss. SHRI C. CHITTIBABU Will
the Minister of SHIPPING AND TRANS.
PORT be pleased to state .

(a) whether the overall profitabulity of
the Shipping Corporation of India has
been declining over the years;

(b) if so, the factors contributing to
this a0 n-profitability; and
have

(c) what altermative avenuss
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been explored to increase the profitabl ity
of the Shipping Corporation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) No, Sir, Though the profitability had
declined in 1968-69, it has improved in the
next twe years viz,, 1969-70 and
1970.71,

(b) Does not arise.

(c) The following measures have been
taken to improve the profitability of the
Shipping Corporation :—

(1) Diversification of activities by
the addition of Tankers and

Bulk Carriers;

(1) Rationalisation of serivces by
bettes coordination with oOther
Operators;

(iii) Improved motbods of cargo
stowage and cargo baud-
hag;

(iv) Constant review of operating

results; and

(v) Improvement of ship’s turn-
round, wherever possible,

Whaiting L <t for A'luim~rt of Goverpment
Quarters on Medical Grounds

1087. SHRI SATPAL KAPUR® Will
the Minister of WORKS AND HOUSING
be pleased 1o state :

(a) the number of persons on the
waiting list for allotment of government
quarters whose request for allotment on
medical grounds has been accopted:

(b) tbe date from which the first
tumber in the said waiting list is there:
and

(c) the time by which it Is expected

to allot government accommodation (o
them *

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L. K. QUIJRAL) : () and (b) The
number of persons in differant types whoss
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requests for allotment on medical grounds

146

which the first person is on the said wait-

have been wuccepted and tne date from  ing list are as under :
Type  Type Type Type Type  Type
1 i 111 v v vi
No. of persons waning _ | 52 1 1 4 2
Date from which first
Person 1s wallirg 1410.71 3.9.71 25.10.71 30.871 19.7.71 109.T1

(c) It has been decided to give 124%
vacanciss for allutinent to persOns on
Ad ho. bass on medizal grounds and
ather g ounds not covered under the exis-
ting patteros, where it 15 decided to make
11 A ¢ allotment heeping 101 view the
totality of circumsiances 1t 1s not possible
to indicute the time by which the persons on
such waiting list could be allotted accom-
modation frum the general pool as this
depends oo the vacaocies occurring in a
particular type

Check om Births through Fam!ly Planning
efforts

1088. SHRI RAJA KULKARNI -

Will the Minister of HEALTH A]
FAMILY PLANNING be pleased to sta
the oumber of States where the check om
the births has been highest through Family
Planoing efforts during last 3 years and
the number of the States where the
number of sterilixation bas been highest
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P, CHATTO-
PADHYAYA) : The position is set out In
Statements I and I,

Statement-I
Rank of State, According 1o rate of equivalent Sterilisations per 1000 of Popa=-

latton for “tales wiose Rates are higher

than all India Rate during the Year

1969-T4, 1970 71 and 1971-1972 upto S=pt. 30, 1971,

SI No. Name of State Rank and rate Equivalent of Sterilisation
per 1000 Population
1969-70 1970-T1 1971-78
" Rate Rank Rate Rank Rate Rank
1 B 2 3 4 5 6 7 (]
1 Out1s8a 5.6 1 55 1 1.9 8
J Mabhara hira §.2 2 5.3 3 2.7 3
3 Andhra Prudesh 5.0 3 55 2 2.7 4
4 Puujab 42 4 35 6 2.8 2
5 Gujarat 40 s 3¢ 4 23 ]
. Mudhya Pradesh 36w 2.3* 2.9¢
7 Kerala 3.6 7 3R 5 4.0 1
8 Tamil Nadu 3.2 R 2.3* 22 6
9 Hartana a2 9 34 7 22 7
10. J.& K 21* 3.1 8
All India 3.2 3.04 1.64

* Denoles rates in States which are below All-India rates in the respective
years and have not been included in ranking.

Note - — For working out the number of “‘equivalent szerilisation”, one sterlli-
sation is considered as equivalent to 3 TUCD insertions. Also |12 conven-
tional contraceptives users are treated a8 equivaleht to one stetillsatibn.
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Statement-I[

Cumulative Number of Sterilisations performed since Inception and rates in

States where the rates are higher than All-India Rate
(Arranged in descending order of rates)

Rank based on Cumulative number Rate per
rate per 1000 Name of State of sterilisations 1000
population performed upto population
Sept, 1971
1. Maharashtra 1,532 061 305
2, Tami! Nadu 1,051,703 256
3. Onssa 537 193 245
4. Kena a 503,978* 23.7*
5, Andhra Pradesh 1,023 222 237
é. Gujarat 568 744 213
1. Madhya Pradesh 730 036 176
8. Pumjsb 235,604 17.5
All India 9,307,291 170

Request from U. P, to increase the
Sugarcase Price

1089, SHRI NIHARIASKAF Will
the Mimster of AGRICULTURE be
pleased to state

(2) whether the Chief Mimisier of
Uttar Pradesh has requested the Centre to
increase the price of sugarcane in view of
the damage to eanc crop by floods, and

(b) 1f so, the reaction of Central
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF
SHER SINGH) (a) The Governmert of
U P. had recommended early :n 197] a
minimum sugarcane price of Rs 10/- per
quintal. The Chief Ministerof U P 1n
his letter received & few days ago has
repeated this recommendation

{b) Governmert decided only recently
after careful consideration of all relevant
aspects and the recommenditions made by
variove State Governments including Uttar
Prade h 1« contime the nipimum rrice of
sugarcane it Rs 7 37 per quintal hinked to
a recorery of 94 ercent with a premium
of 6 b paise per quntel for every 1ncrease
of 1°y 1 reco «ry above 94%  The
industiy 18 expected to pay a higher price
for sugircane 11 v ew of the pevaihing
high piice of sugar

Propagatien of Utility of Wild Life
and 1ts Preservation among Tr'bals

1090. SHRI NIHAR LASKAR will
the Minister of AGRICULTUREDbe pleased
to state

(a) whetber the tubal populaton 1s
still 1gnocant of the utility of wild life in
the economy of various States;

* For Kerala the figures are upto August, 1971 only as September figures have

yot to be received.

Note!—The rates are worked out here by dividing the total number of sterilisatjons
deng 111 dste by the mid-year population of the year 197)-72,
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(b) if so, whether Govermment are
propagiting among tribal population to
extend co-operation in protecting wild
1ife; amd

(c) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) There is an increasing
awsreness of utllity of wild life among
tribal population due to advancement of
education and propaganda activities.

(b) and (c). Posters, pamphlets and
films on wild life are being shown in tribal
areas of most of the States, especially
during the Wild life Week Celebrations.
Im some States rewards are being given to
them for giving information about the
poaching offences.

Tribals are also being trained in some
States for specialised jobs as elephant
staft, wild life watchers and forest guards.

into killisg of Tigers and other
u‘lr:ﬂs Ia Madhya Pradesh during wild
Life Presevvation weeks

109]1. SHRI NIHAR LASKAR : Will
tha Misister of AGRICULTURE be pleased
to state :

(a) wheiher Madhya Pradesh Gosern-
ment licensed to kilt tigers and other
animals during the Wild Life Preservat-on
Weeks ; and

(b) whether the Central Gavemmcr_.t
propose 10 make an enquiry (nto this
affair ?

THE MINISTER OF STATE IN THE
MINISTRY C(F AGRICULTURE (PROUF.
SHER SINGH) : (a) No, Sir. No, licenses
have been issued 10 kill tigers and othet
animals during the Wild Life Preservation
Week.

(b) The Question does not arise.

Introduction of Secondary Education Bill

. 1092, SHRI NIHAR LASKAR : Will
the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to state :

(a) whether Government have received
the Secondary Edueation Bill 1970 as
passed by the Delhi Metropolitan Couacil;
and '

(b) if so, whether Government pro-
pose 1o introduce the bill during the
current session ?

THE DEPUTY MINISTER IN THE"
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMINT OF CULTURE (PROF,
D. P. YADAVA) : (a) Yes, Sir. "

(h) No, Sir.

Ru'cs and Regulations of Rashtriya
Sanskrit Sansthan

1093. SHRI NIHAR LASKAR : Will,
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a). the rules and regulations of"
Rashtriya Sanskrit Sansthan; and ’

(b) names of the -institutions under
the management of the Sansthan ? Y

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION . AND
SUCIAL WELFARE AND IN THE
DBEPARTMENT OF CULTURBE (PROF,
D.P. YADAVA): (a) A copy of the
Rules and Memorandum of Association
of the Rashtriva Sanskrit Sansthan is laid
on the table of the House. [Placed in
Library. See No. LT—1072{171].

(b) 1. Kendriya Sanskrit Vidyapestha,
Tirupati,

2. Shri Lal Bahadur Shastri Ken=
driva Sanmskrit Vidvapeetha, Delhi.

3. Shri Ranbir Kendriya Sanskrit
Vidyapeetha, Jammu, .
{

4, Sade Shiv Kendriya

: Saqshr-il
Vidyapeeths, Puri, R
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$. QGangapath Jha Kendriya Sanskrit
Vidyapectha (formerly Ganganath
Jha Research Institute) Allahabad,

Toenders for of Medical Drags
in'B,p::u State o

1094, SHRY K. MALLANNA :
SHRI K. LAKKAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state .

(2) whether tenders for the supply
of Medical Drugs were invited sometimes
back by the Mysore State;

(b) if so, whether the tenders of
firm or firms whose names were not ou
the spproved list wers aecepted in lieu
of the standard and reputed firms in that
State;

() whather asa resultof acceptiog
tenders of unreputed firms, sub-standard
and out-dated drugs were accepted by the
Government of Mysore at very high rates;

(d) whether Government propose to
bold inquiry through C.B.1.; and

(s) further action to be taken gainst
the persons concerned 7

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (s) to (¢) . The informa-
tion is being collected and will be laid on
the Table of the Sabha 1n due course.

Drug purchase scandal in Mysere
1095. SHRI K. MALLANNA :
SHRI K. LAKKAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(s) whether some times back a
Drug  Purchase Scandal was referred 10
ihe dwiwe G.ub)s wutbolaies tol prompt
{nvestigation in the State of Mysore;

NOVEMBER 22, 1971

Written Answers 152

(b) whetber proper inquiry was not
eonducted and the whole scandal was
hushed up though there was prime facie
cases for prompt prosecution;

(c) the number of persons involved;

(d) whether the involved persons In
this scandal were allowed in one case to
retire and other docior placed 1n  additio-

nal chaige of Head of the other Depart-
ment; and

(¢) 1f so, the reasons therefor 7

THE MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA.
DHYAYA) (2) to (c) The information
1s being collected and will be laid on the
Table of the Sabha in due course.

Complaints against supply of Hybrid
Bajra sceds to farmers

1096. SHRI K. MALLANNA : Will
the Minister of AGRICULTURE be pleased
1o state :

(a) whether there have been genera)
complaints for the last one year fiom the
farmers from all over India regarding
Hybrid Bajra;

(b) if so, the nature of copmlaints
received; and

(c) Government's reaction thereto ?

THE MINISTER OF STATE IN THEB
MINISTRY OF AGRICULIURE (SHRI
ANNASAHEB P. SHINDE) (2) Cumpla-
ints have been voiced by the farmers of
Delhi, Haryana and Punjab regarding
hybrid bajra duting the last one year,

(b) The complaints related to the
incidence of Downy Mildew (Green-Ear
disease) in tbe Bajra crops of Kharif, 1970
and Kharif, 1971 and the disease was said
10 be due to the supply of defective seeds,

(c) The conplaints were got investi-
gated thoroughly in consultation with the
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Bresders/Scientists of the LAR L by the
Nationa| Seeds Corpoiation and the Plant
Protection Adviser t0 the Govarnment of
India. 1t is reported thot the disease is
primarily soil and sair-borne and even when
the “spores’ are carried by the seed exter-
nally, these con be completely destroyed
by suitable seed tr-atment  All seed sold
by the National S+ d4 ¢ orjoration 15 sub-
jected 10 sced tientment. Seed treatment
mahkes 1t free from infection hut the crop
from such €uerted and he hthy) seed s
stilll lable to be affected by 1he disease
spares present in the soil or air from a
previous crop The disease affects local
bajra varieties also but the compliaints are
made against hybiid hyra only because the
farmer having paid a higher price for the
ssed expects n di,ease-free crop However,
1t 18 once again being examned by the
experts as to how far the disuase is seed
borne and what preventive Sicps cam be
taken 1o this regard.

The problem of evolving new hybrids
of bajra which would be resistant to this
disease was 1emitted to ths Indian Council
of Agricultural Research last year and the
plant breeders are making carnest efforts
to evolve varieties which would be resisia-
ot to this disease. The State Goveroment
and the National Seeds Corporation are
also being reQuested to Step up extension
work on high yielding bayra programmes
and inform the tarmer what precautions
will help to miraimise the 1ncider.ce of this
disease

feart & fav g¥ & wiaer anT ast
ne W fawrg ax wamar mar stes

1097. sit \rrex fuwa : war ia
aviY qg sam7 &) o &3 0

(¥) w1 ag 4w § f& wweq
faarelt & fa gy & arwar =yre s
W ot ed Segee AT AW 9T
s war fear o ;

(w) afy g, ot s frge few
awTy ¢ fegr T @1,
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(v) wrrgm wi it fiewoil o3 ow
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Posting of qualified docters in Health
"é..‘.:.:- 'ﬂ.muln in reral arens

1J93. SHRI R, S
the Minister of HEALTH AND FAMILY
PLANNING be pleased to siate @

(a) whether Government's effort 10
induet Qualified doctors in the Health
Centres/Hospitals i1n rural arcas have pot
been very successful as a large number
of these institutions are without dociors
ssusing great inconvenienee t0 the rural
public ;

(b) #f 50, steps being taken (o post
qualified doctors st the Health ( entres|
Hospitals in the rural areas ; and

(¢) whether any action 15 taken
sgainst the doctors who refuse posting at
the rural health centres and [1f so, the
oature thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D P CHATTOPA-
DHYAYA) . (a) No. Goverament's efforts
to induct Qqualified doctors In primary
heaith conters in rural areas have been
successful as onmly 34%, P. H. Cs bare
without doctors on 30.6,1971 as against
20.7% in 1960.

(b) The following steps are taken by
the State/Union Territory Governments to
avor:>ms the shoritage of doctors In
rural areas:—

1. Formation of umified cadres for
doctors working in rural as well
as urban areas,

2. Provition of total package of
incentives such as grant of ruml
allowance, transport facilities, free
fornished Quarters, protected water
suppy, electricity, etc.

3. Improvement of physical facilities
of Primary Health Cantres, parti-
cularly fn respect of buildings,
redidential quarters.

4. Re-esmployment of retired doctors
willing 10 serve in rural ares ; and
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5. Grant of advanes incremestts.
Some States have also offered secho-
larship/stipends to the medical students
for bindicg them for service in rural
areas for certain number of years after
completion of their edueation.

A scheme has been prepared under
which the Ceniral Government will give
100% assistance to the States to enable
them 10 pay an allowance of Rs.150/- per
moonth 1o the doctors who work in 400
specifieca areas considered to be distant,
backward and difficult. Provision of spe-
cizl development, ike approsch roads,
water and elsciricity s also envisaged
under the scheme.

(¢) Tn view of the ameniiies provided
at the P. H. Cs the response from the
doctors to serve in rural areus 13 now
much better than before

Death doc to consemption of 1ilicit Ligeer

1099 SHR! R S. PANDEY -
SHRI NARENDRA SINGH
BISHT :
SHRI VIJAYPAL SINGH -
Will the Mioister of EDUCATION

AND SOCIAL WELFARE be pleased to
siule

(a) Whethe: Government's atteation
has been drawn to the reports freQuently
uppearing in the Press regarding death
of a number of persons due to consuming
country or illicitly distilled liquor in diffe-
erent parts of the country,

(b) if so, the reaction Of Government
thereto;

(c) the number of cases reported,
number of deaths, and action taken in
each case, State-wise; and

(d) the steps being taken to prevent
such bappenings and to stop illicit distill-
ation of liquor and mapufacture and sale
of spurious liquor and its comsumption
among the masses ?
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THE DBPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMAS-.
WAMY): (a) Yes, Sir

(h) The Government feels concerped
and bas Written to the State Governments
for the required information.

() The Government of Maharashtra
has reported that 225 persons were affected
by the effect of consumption of illient
liquor on 15th September, 1971 A number
of persons died. The latest nformation
is that 77 persons have died 30 far. The
Government of Maharashtra have taken
action against certain police officers and
further enquiries by the Spacial I, G. of
Police 1s 1n progress. The Admmistra-
tionsof Mamipur, Goa, Daman and D,
Laceadives and Chandigarh have informed
that no such cases have occured under
their jurisdiction. Replies from other
State Governments and Union Termntories
are awaited,

(d) As the enforcement of Prohibi-
tion 1s the responsibility of the State
Governments,  thev are 1equested
to initiate measures to prevent illicit dis-
tillation of liguor and manufucture and
sale of spurious intoxicants.

Policy fer Acquisition ef Land
held by Ex-Ralers

1101, SHRI R. S. PANDAY : Wil
the Mimister of AGRICULTURE be pleased
1o siate :

(2) whether any policy has been for=
mulated by the Ceniral Government for
the acquisitien of mgricultural land belong-
ing to the Ex~Rulers; and

®)

if 80, the main feature therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULIURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Exeept for Uttar Pradesh where lands helds
by ex-rulers are exempted from the provi-
sions of ceiling legisiation, the ex-rulers
in sl the other Satte are 0 the same posi=
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tion as any other owner of agricufiural
holdings so far as the application of the
ceiling laws ere concerned.

Proposal to Censtitute Urban
Transport Commission

1102 SHRI VAYALAR RAVI : Will
the Minister of SHIPPING AND TRANS-
PORT be plessed to state

(2) whether Government are consider-
ing the rroposal to constitute a Urban
Transgort Commussion , and

(b) f so, the salient features of the

proposal ?

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR): (s)
Thera 1s no such proposal under Govern.
ment's consideration.

(b)

Reconstitaction of Yonth Welfare Board

Does not arise

1103, SHRL VAYLAR RAVYI : Will
the Minister of LDUCATION AND
SOCIAL WELFARE be pleased 10 state :

(a) whether Gouvernment propose to
reconstitute the Youth Welfare Board ; and

(b) f so, when and what are the pro-
posals fur the structure of the Board 7

THE DEPUTY MINISTER IN THE
MINISTRYOF FDUCATION AND SOCIAL
WELFARE (SHRI K S RAMASWAMY):
(2)and(h). Presumably the Hon’hle Member
1s referring to the National Advisory Board
on Youth (National Youth Board) which
wis set up under Governmnot Resolution
death 15th July, 1970, A copy of the
Governinent Resolution and the list of
members of the Board are given im the
staterrent laid on the table of the House.
(Placed 1n library See No.LT 1073/1m)

Thers 13 no proposal to reconstitute
this Board as the term of the Board is for
a period of three years,
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. Teafic Problems and Accidents in Detlhi

1104, SHRIH. K. L. BHAGAT : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the total number of accidents in
‘Delhi durirg the last (w0 peass as on the
31st-March;

(b) the steps Government have taken
1o prevent such accidents; and

" "(c) what are the Government plans
for control of growing traffic problems of
the Capital ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT. (SHRI RAJ BAHA-
DUR) : (a) The total oumber of acci-
dents in Delbi during the last (wo finan-
‘cial years was as under :—

8351
7146

1969.70
1970-71

(a) and (¢). The Delhi Administration
bave taken the following measures to

reduce road accidents ard conwrol wratfic:—-

" (iY Conpcerted efforts have been

) made to siudy the traffic move-
ment, potential danger spots,

etc. and, on that basid recom-
mendations are made to the
authorities concerned for wide-

ning of important roads. putt-

ing up signals en busy cross-

3 ing Painting of medians on
- broad roads and impiovement of

By street lighting.

{ii) Road safety education, inclu~
oy ding lectures on road safety
L and observance of traffic rules,
R g is imparted in eduocational ins-

titutions.
“(ii1) 'Hand bills and comics on road
safely are distributed smong
the peblic and children.

‘Cinema slides on traffic safety
and television shows on road
safety are alsc arranged,

)
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(v) Roads are being widened and
foot pauths jrovided wherever
possible.

(vi) Light signals and blinking
lights have bteen installed on

various road junctions,

One way traffic has been intro.
duced in the congested parts of
the city. Heavy wehicles are
not allowed to passs through
such areas.

(vii)

A Traffic Training Park for
children is functioning on the
Irwin Road.

(viii)

Transport vehicles are subjected
to rigid inspection before certi=
ficates of fitnessin respect of
them &re issued. -

(ix)

(x) Speed ‘traps' of wvehicles by
mobile patrols are frequently
arranged and action is taken
_under the lnw ngainst the drivers
who are found to be drivisg
rashly and negligentiy or at
excessive speeds.

Vebicles are subjected to sur-
prise checks by moble polie
ratrols and Flying Squads.

(xi)

(x1i) Plying of heavy vehicles has
been restricted to certain hours

during ihe day in certain areas.

Speed limits have been fixed on
many roads and indicated on
boards.

(xiii)

Two mobile courts funectien
round the month for on-he
spot prosecutions and trial,

(xiv)

Class 1II aad 1V Government Employees
without accomodation with tem or
mere years Secvice

1105. SHRI H. K. L. BHAGAT : Wil
the minister of WOKKS AND HOUSING
be pleased Lo state
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() the total number of Class 111 apd
Class 1V employess of Centeral Govers-
mant in Deihi auod Deihi Adminisiration
with service of ten or more yearste their
cradit whn have not haen sllotted Goveran-
mentl sceommodation; snd

(1) kow mpny of them are likely to be
sccompantiad during the next Hve yoars 7

THE MINISTER CFSTATE (N THE
MINISTRY OF WOKKS AND HOUSING
(SHR! I. K GuInal) - !'a) and (k)
The allotment of accommodation {rom the
genernl pool is made on the basis of pay
ranges prasc-ibed for different types and
got on tae basis 0f the class 10 which ths
empioyees helong The Class 1[I aod

AGR AHAVANA 1, 1803 (SAKA)
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Class 1V amployees ere generaliy entitied
wo types 1, 1T and 1I1, The applications
for =!'otment of accommodation from the
geoeral pool in Delhi/New Delhi are
invited on & restricted besis keeping in
view the Iikely evailability of hounses
during a particular alloiment year and the
statistical daia In regard to the number
of officers who have put in more than
10 years of service for types 1T and 11T is
a0t availabls, The date of prioity upto
which the applications for the allotment
vair baginning from St August, 1970 ip
types I, 1T and 111 bhave been invited, the
number of officers still awaiting allotment
aud the number of Aquarters sanctioned
for constraction so far during the Fourth
Five Year Plan are as under :—

! Date of priorny upto which |

Tyype. applications have heen
— invited, .
S 11.12.1062
1 31.12.1955
m 31.12,79050

Number Of officers still Number of
awaitipg allotment in their units
__entitled types. sanctioned
4,333 804
3,438 1,732
2,410 1,716

PP

It connot be stzted at this stage es to bow mapy of

allotment in the next five years.

Provision of amenites to Jhuggl-Ihaagad

Dwiclices
1306, SH2I H. K. L. BBAGAT
DR.LAXMINARAIN PANDEY:
SHRT K, LAKKAPPA
il the Mimiter of WLRKS  AND
HOUSING be pleaicd o Siate ©
(a) whethar =niier the Lok Sahbta
elsctions n 991 Goversment  have
revised therr poiicy ralating to Jbuggi-

Ihonparics with regerd to their yermanent
erltlement sites and provision of ameniii-
as at the pissvat sites occupied by them |
and

{2V ¢ co. in what manner and whet
are the stenes taken in the implementation
of the game *

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIRAL) : (a) erd (h) The
entire scheme relsting to Jhuggi-Jhoopries
is under review.

them are likely to secure

Constractlon of overbridge on Rallway
erossing near Safdarjang Alrport

1107. SHR1 H. K. L. BHAGAT : will
the Miaister of HEALTH AND FAMILY
PLANNING be pleased 1o state °

- (a) whether the project for construe.
tioz of ap overbridgs on the Railway
Crossing near Ssfdarjeng Airport New

Lethi, bas been shslved or its execution
1mpended :

(b) if so, the reasons tharefor ; and

(c) whenthe project was sanctioned
the total cost of ths same and how
much of it was carried out 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROY. D. P. CHATTOPA-
DHYAYA): (a) No.

(b) Does not ariss.

(¢) The scheme amounting to Rs. 1, 23,
41,400/~ was sanctioned by the Uovcrnment
of India in Agril, 1970 for the construce
uon of road over-bridge st Safdarjang
railway crossing and allied works, Aliied
work consting Rs 5528 lakhs have been
executed against this scheme.
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I Prospects of Procurement of Rice and
other Foodgrains due to Flood and
Drowght in the Country

1108. SHRI H. K, L. BHAGAT : Will
the Minister of AGRICULTURE be pleasad
to state :

(a) to what extemt the flood and
drought conditions in various States have
affected the prospects of procurement tar-

‘gets of feodgrains by the Government ;

(b) whether the target of 4.3 million
tonnes fixed by the Agricultural Price Com-
mission will be achieved ; and

(c) what is the present position with
regard to the rice stocks and what are fur-
ther prospects of procuresment of rice from
the country ?

THE MINISTER OF
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a) to
(e). The precise estimates of tha damage
caused to foodgrains by flood and drought
in differeat States are not available. Bven
though the crop has been affected by
drought and flood in some patrts of the
country, efforts are being made to achieve
tbe procurement target of 4.3 million toan-
nes of rice recommended by the Agricul-
turel Prices Commission for 1971-72 season.
The physical stocks of rice with the Cent-
ral and State Governments at the end of
October, 1971, were about 16 lakh tonnes.

Disposal of garbage by C.M,D.A.

1109. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state whether the Celcutta Metropolitan
Development Authority is taking any spe-
cific measure for garbage disgosal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FAMILY PLANNING
{(PROF. D. P. CHATTCPADHYAYA):
Yes, Tke Calcutta Metropolitan Develop-
ment Authority has provided 30 trucks, 45
auto-engines, 2 Bulldozers, 2 pay-loaders
for duwping operations, railway wagons
and other equipments like skumters, etc. 10

_ the Catcutta Municipal Corporation for

efficiant operation of collection and dis-
posal system within the city limits. All
34 muaicipalities in the Caleutta Metro-
politan District are beicg provided with
one tractor and two treilors each, For
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Howrah Municipality, 41 five-ton trucks
have been given. Howrah Municipality has
also been given Rs. 37.50 lakbs for repnirs
to existing trucks and construction of a
garage.

Fall in percentage of working caltivators
and Imcrease in agriculwu 1sbeur

1110. SHRI S. P. BHATTACHARYA
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether according to the 1971
Census, rercentage of Working Cultivators
has fallen down fom 54 per cent in 1961
to 43 per cent in 1971 and agricultural
Ietour has increased from 16.71 per cent in
1961 10 25.8 per centin 1971 of the total
working population ; and

(b) the reasons for the same and the
reaction of the Government thereon ?

THE MINISTER OF STATE IN THE
MINISIRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE) : (a2) and (b).
The percentage of cuitivators awd agricul-
tural labour to tota! workers work out as
under, according to the available informa-

tion under the 1961 and 1971 Censuset
so far :
1901 Census 1971 Census
(Provisional)
Percentage of 52.8 4.9

Cultivators to
total workers

Percentage of l6 7 25 8
agriculturai

labour to

total workers.

Due to difference in the definition of
‘worker’ followed in the population Censuses
of 1961 and 1971, the above figure, are cot
strictly comparable. For example, part-time
workers im agriculture like housewives,
students etc. who were shewn as workers
in 1961 will be showm basically as nonp.
workers in 1970 aceording to their main
activity. It is also likely that the procedure
followed for the compilation of data rels-
ting 10 economic activity in the 1961 Cen-
sus reswlted in some bias in favour of per-
sons beimg sbown as cultivators. When
the 1971 data are fully processcé ard ana-
lysed, it way be possible to draw some

definite conclusions,
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Ticket sales of state buses and trams
in Caleutta on 13tk October, 1971

1111. SHRI S P. BHATTACHARYA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate

(a) what 1s the amount of ticket sales
in State Buses and Tramsin Caleutta or
13th October, 1671 ; and

(b) what are the amounts on oOther
days average ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS
PORT (SHRI RAJ BAHADUR) (a) and
(b). The mmformation iequired 1s being
collected from the Government of West
Bengal and will be laid on the table of
the Sabba when received

N7 fyad fatenwe & fag wew

1112 ®o awer ymw : w1 faan
aIt WATH  SPWIO TN 7g WA W F
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Setting wp of Cancer Hesplital in Delhi

1114 DR. SANKATA PRASAD Wil
the Minister of HFALTH AND FAM ILY
PLANNING be pleased to state -

(a) whetber a new cancer hospital is
being set up 1n Delln ,

(b) if so, the site solected for the
construction of the said hospital as also
the acreage of land required for it ;

(c) whether any a$sistance 1s being
given by the Lentral Goveroment for this
hospital and 1f 0, the amount thereof ,
and

(d) the number of patients ltkely to
be benefitea by this hospnal ?

THF MINISTER OF STATE IN THE
MINISTRY OF HEALIH AND FAMILY
PLANNING (PROF. D. P. CHATTIQPA-
DHYAYA) (a) to (d). No propesal {or
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the setting wp Of = new cancer hospital
in Delhi is at pressot under consideration
of Government.

The Rotary District 310, comprising
the Rotary Cilub in Punjab, Haryans, Delhi
and Uttar Pradesh have, however, establish-
ed a Cancer Foundation in Delht which
has a proposal to set up a big Cancer Pro-
Ject consisting of a large hospital with
300 beds and an out-patient wing, as also
research laboratories and a training insti-
tuta for work on cancer. The project is
estimated to cost about Rs 2 crores to begin
with.

‘The Foundation propose to discuss the
following requests for starting the pro-
joct:—

() Provision of 70-100 acres of land

free of cost by Ministry of Work

& Housing or Delhi Administration

(it) Matching grant by the Central
Government on ths amount 10 be
oollected by the Foundation ). €.
about one crora of rupees

(ti1) EBxpert foreign advice from sister

institutions 10 building up thus

1nstitute.

Acquisition of 1ndia Office Library

1115, SHR1 8.C. SAMANTA - Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 1o state

(a) the steps taken for the acquisition
of the India Office Library in London;

(b) what are the hindrances in acqui-
nng the Library ;

() the steps being taken for the re-
moval of all such hindrances ; and

(d) the time by which the aquisition
1s likely to be effected and on what condi-
tions and form 7

THE DEPUTY MINISTER
MINISTRY OF EDUCATION
S0C1AL

IN THE

AND
WELFARE AND IN THR
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DEPARTMENT OF CULTURE (PROF.
D P YADAVA) (a) 1o (d) Efforts have
been continuously made by the Government
of India with the Government of U K. re-
garding acQuisition of the contents of
India Ofhce Library, London. A draft Agre-
ement for arbitration between the Govern-
ment of U. K., India and Pakistan receiv-
od from the Government of U K. is under
examipation.

Pablicatiea of Hindi-Bengall Dictionary

1116. SHRI1 5. C. SAMANTA : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

{a) the steps taken for the publication
of Hindi-Bengah Dictionary compiled by
Shr G, P. Manty , ard

(b) the number of such Dictionaries
of Hind1 and other regional languages that
have already been published and the num-
ber that are expected to be published in
pear future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROP.
D. P. YADAVA) : (a) The manuscript of
Shri G, P, Maity's Hindi~Bengali Diction-
ary was purchased by this Ministry in May
1970 not with the intention of publisbiny
this Dictionary but for uyulising the mate-
rial in the preparauion of Hindi-Bengah-
English Trilingual Dictionary which 15
proposed 10 be prepared by the Central
Hindi Directrate in collaboration with the
Vishva Bharat:

(b) The reQuisite information in
respect of Such Dictionaries published
or to be publised by or with
assistance from this Ministry during
the last five years 13 given below.—

(1) Alzeady published — One
() Under print
(vit)

— Oas

Likely 10 be
published shortly — Bix
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Fanctioning of Afriean Studies Depart-
ment of Delbhi University

117 SHRI DASARATHA DEB Wil
the Minmster of EDUCATION AND
SOCIAL WELFAREL be pleased 10 state ,

(a) whether he has received any memu
rendum from the African Students’ Assu
ciation of India oOver the fuctioning of
the African Studies Department of the
Delhi University,

(b) 1fso the sallent points thereof
and

(c) what steps Government provose to
take to rectify the mistakes pointed out
in the memorandum ?

THE DEPUTY MINISTER IN THF
MINSTRY OF EDUCATION  AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF
D.P. YADAVA) - (a) Yes. air,

(b) A statement 15 attached

(e) 1113 for the Univarsity to take
whatever action s considered necessary
and possible tn the matter. A copy of the
Memorandum has already been forwarded
10 the University authorities

Starement

Salians points 1n 1he Memorandum
of African Students’ Association

1 A great majority of books 1u Lbe
African Collection of Library were witllen
by authors who were mainly colonial
ofbiceis and weie thus bissed amil ill-1a
formed about the real condition of the
indigenvus population because of language
batriers and aloofness of colonlal masters

.. .a0d their motives were deliberacly
10 distort the image of continent and the
personality of the African

2. That contemporary Africa does
not arouse sny academic interest whatso

c:ror for the authorities of Delhi Univer-
sity,

3. That saminar in the Hepariment

sre just ke laughing clote whers funny

stories abbut Africa diked on some old
leifentt are disctisied.

4 Naked pursuit of sel{-interest upp
ears 10 be motto of the Africa studies
Department

5 That a paper on African has not
been introduced at under graduate le\el

6 Tle Deparimert of African Studies
does not bave branches 1n Bombey ( al.
cutla or other centres

7 The authors of the Report complain
that they have failed 10 get a clear clue
&s to the sources of finance of the Depurnt.
mert

8 The repoit suggesis that Aliican
should be apfpointed as Visiting Leciurers/
Professors/Fellows

Nen-Avallability of Suger iu Agartal
dne te Transpert Bottleneck o

1118 SHRI DASARATHA DEB

Will the Minmter of SHIPPING AND
TRANSPORT be pleased 1o state

(a) whether the atiention of Govern-
ment has been drawn to the closere of
125 sweetmeat shops in  Agartala (Tri-
pura) affecting the jobs of more than 1409
workers because of the non avallabilitv of
sogar due to transport bottleneck,

(k) if so, the outline thersof* and

(c) steps taken by Governmesi to
arrnnge transport facilnies thereof 7

Thi MINISTER OF PARLIAMENT-
ARY AIFAIRS AND SHIPPING AND
TRANGPORT (SHR! KkA! BAHADUR) *
(n) to {¢) The wicrnaucn required
s being collected from the Tripura Admi-
nistration and will be lmid on the Table of
the Sahba when received

Fxpenditure oa High education

1119 SHRI DASARATIIA DEB
Will the Minister of EDUCATION AND
SOCIAL WELFARE  be pleased to state .

{(a) the total expenditure by the Union
Government on higher education s the
Unlon Territory of Delhu, aad
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(b) this amount asa percentage of
the total expenditure on higher eduestion
in India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (PROF. D.P.
YADAVA) : (2) and (b). The requisite
information is being collected and will be
Inid on the Table of the Subha as soon as
possible,

Study Teamto U.S5.S.R. 01 Empioyment
to Blird Man

1120. SHRI HARY KISHORE SINGH -
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleated to state :

(a) whether a Study Team was sent
to USSR recently by the Government of
India to study for better employment of
blind man in the country;

() if so, the
stody team;

composition of the

(¢) whether the team has since sub.
mitted its report to Government: and

(d) if s0, the recommendatios made th.
erein and Government's reaction thersto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHR] K. S. RAMA-
SWAMY) ¢ (a) Yes, Sir.

(b) The teatn consisted of the follo
wing :—

1. Shri B. S. Ramdas,
Dy. Secretery, Deptt. of

Social Welfare, New Delhi Leader
2. Sbri Jsgdish Patel,

General-Secretary, Blind

Men’s Association,

Ahmedabad ... Member.

3. Shri Edward Jopathan,
Prin¢ipal, School for the
Blind, Palayamkottai .

4. Shri G. Dan,
Hooorary Director,
Trainlag Centie for
Teachers of the Blind,
Narcndrapur (W. B)) TR
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5. Shri G. L. Nardekar,
General Secretary, National
Assoeiation for the Blind

Bombay. wes  Member
6. Sbri Suresh C. Ahajs,

Execotive Officer, National

Association for the Blind,

Bombay. ”

(¢) The leader of the team has sub-
mitted a report.

(d) A statement showing the major
recommendations made by the leader of
the team is attached. An endeavour will
be made to implement the various reco-

mmendations in the light of svailable
resources
Statemen;
Reeommendations

In the light of the obssrvations of the
Delegation in the Soviet Union, the follo-
wing recommendations are made :—

1. that every blind person who is
able und willing to work should

be given employment, where
necessary in factories specially for
their benefit;

o

that &« beginning winh the iatro-
ductivn ¢l a social security may
be made by granting a smali
mopthly  pension of Rs. 20/-t¢
every blind person in the country
irrespective of the fact whether
he is gainfully employed or aot:

3. that suntable legislation should be
introduced eurmarking one to twe
pel cenl vacancies In the public
and private sectors for handica.
pped persons including the blind;

4. that the manufacture of electrical
switches and Other electrical appli-
soces might bé ubndertaken ot
part of the project to expand the
workshop/factory of the National
Centre for the Blind, Dehrs Dun.
A projects 10 this effect may be
formulated and the collaboration
of the Soviet Union sought on s
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10.

Government to Government basis.
Similar factories may also be set
up in other parts of the countiy;

The Soviet Government will be
willing to consider collaborating
with Ipdia in projecty of this
pature;

that the Government should issne
instructions to the effect that
switches and ali other products
manufactured by the blind sbould
be purchassd by all Gevernment
Departmsnts and public sector
undertakings from orgaoleations
of the hlind!

(a) that the manufacture of caps/
stoppers of coca cola aund other
soft drinks, beer, wine, medicine
and the like may be nwude at the
National Centre for the Blind,
Dehra Dun;

(b) that the pussibility of making
such other items as tin boxes for
boot polish creams; door hinges
and bulb holders etc. may also
be explored,

that a larger number of workshops
for the blind should be established
in the country both by Central
and State Governments and in the
voluntary sector for which liberal
assistance should be provided:

that schoels and other traning
establishments fcr the blind
should umdertake suitable vocatio-
nal programmes in order to eduip
them with skills needed for factary
work ;

that schools for the blind should
give a greater vocational bias to
their edusation. The student shoul
be prepared for the iype of job
he it likely to tske up on the
comgpletion of his educatiopal
process, This should be consis-
tent with hit aptitude «nd abilities;

11.

12.

13.

15.
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that one or two good sanatoris
for the blind should be established
in the country by tbe Central
(Government;

that if nacessary, an expert may be
sought from the Soviet Unien to
astist ip developing the school
for partially sighted children parti-
cularly with regard to the equip-
ment and physical arrangements
to he provided in such schools;

that the hlind in this country
should be provided subsidised
housing. They -should also be
exemptad from the payment of
income tax and given concessions
on such transport facilities as are
not already provided;

that a good recreation programmse
should be organised for the blind
on a national basis. A few nlubs
should be set up and summer
eamps orpanised regularly at health
resorts. Competitiops in games,
music, braille and otber subjects
should be organised;

that the National Centre [or the
Riind should develop 2 well equi-
sped reseaich unit {or developing
ways in which industrial processes
can be simplified and make safety
devices designed to meet the
requirements of bliod industrial
workers;

that the wisit of the indian Dele-
cation 10 USSR has proved very
useful and exchange of such visits
in future wyears will be of great
value and should he encouraged.
in 1971-72, a Delegation from
USSR mev be invited to study
in depth the services for the blind
in India and advise us on the for-
mulation of projects for the reha-
kilitation of the blind here;

Similar exchange programmes may
also be atranged with oOther
covnirien
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Extenieun of Ielend Wsater Transpert
Service to Calcutia pow Started between
Patna apd Gmazipur

1121, SHR! HARL KISHOBE SINGH :
Will 1he Minister of SHIPPING AND
TRANSFORT be pleased 1O state

(a) whether ap inland water trensport
service on the Ganga between Patna and
Ghazipur has siece been stafted ;

(b) whether it is proposed to exicmnd
the service to Calcutta and if so, when;
and

(c) tbe cumber of the barges along-
with their cepacity 10 be run for the laland
Water Service ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) An
experimental-cum-promotional river service
on the Ganga betwean Patna and Ghazipur
has been started with effact from 10th Nov~
embaer, 1971,

(b) The question of cstending the
service 10 Calcutta will be considered
after the completion of Feeder Canal of
Farakka Barsge Project and after watching
the results of the present expsrimental cum-
rrorotiopal service.

(c) Onpe pushtow unit consisting of
four barges having a total carrying capacity
of 500 tuns is beipg operated for the
present.

Werk done by Iudian Council of Agri-
cultural Research for better quality
of Wheat

1122, SHRI HARI| KISHCRE SINGH :
Wwill the Minister of AGRICULTURE be
pleased 1o state :

(a) the work dona by ths Indian Cous-
cil of Agricultural Ressarch for improw-
ing the quality and flavour of wheat

(b) whether any comparative study has
been made in the protsin content af indi-
genous and imported wheat and the findings
thereof ; and

MOVREMESR 722, 1971
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{¢) the mteps taker 10 populsrite among
the farmers the technique of growing
hetter quality of foodgraios ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (») the lndian
Council of Agricultural Research has spo-
nsored resesrch work under the All India
Coerdinated Wheat Improvement Project
both on the production as well us the
autritional and physical characteristics of
wheat, The work on thess aspects is also
in progress in the Indien Agricultural Re-
~earch Ipstitute. As a result of this work,
o large number of wheat varieties havebesn
produced at the Indian Agriculiure! Re-
search Institute and other centres. These
varieties are being evaluated for such char-
acteristics as their protien countent and
hapati making Guality. Some of the released
varieties like Sharbati Sonora, Hirs and
U. P. 301 have good protien content and
chapati mekinog quality. All the straios
under developwment are being tested botb
for yield and Quality, so that high yieiding
cum-high quality varieties cen be released.

(b) Both the indigeoous and imporied
varieties of wheat have beep studied for
their protisp content. It has beep found
that the protien content in botn types of
varieties varies with environmental factors
and that many of the indigenous wheat
varieties ars npot inferior 1o tbe impored
types in their protien ¢ontent, The impost-
ed varietics hove, however. stronger gluten,
inaking them suitshle for  2utomatised
bread n:aking.

(b) The sced of vow varisties of wheat
agd other fuvod grains havicg improved
nutritional Quality are distributed 10 the
farmers through the National Seeds Corpo-
ration. Extcaosion Directorate and the Stats
Departmerte of Agriculture take active
steps t0 popularise these varietiss among
the farners.

Conference eof India Society of
Nuelear Mediclnes

1123. SHR1 HARI KISHORE SINGH:
Will the Minister of HEALTH AND
FAMILY FLANNING e pleased 1o state:

(8) whether the Ipdin Sociely of
Nuclear Madicines during the fourth week
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of October, 1971 explored the possibility
of popularising radiation madicines in the
medical sphere

(b) the outcome of the conference ;
aod

(¢) the steps taken for the devalop-
mepnt of puclear medicines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
and (b). The Third Anpus! Conferance
of the Society of Wuclear Meadicine held
at Varanari from 25th to 27th October,
1971 provided an excellent opportunity
for exchanging and updeting of informe-
tion on the svasilebility of Radiophara-
maceuticals end agQuipment  necessary
for the practics of Nuclear Medicipe.

The exibition pot up by the Electro-
nies Corporation of Todia, Hydrabad at
the time of the Conference mads it clear
that all the ipstrumentation required for
the pragtice of nauvelear medicine 1% now
indiganously available. The radiopharmacan-
ticals ar= already on & regular production
schedule from Bhaby Atomic Ressarch
Centre.

(e} Applicatinn of Radioisolopet ean
be of verw great practicsl banefit in medi.
cine, in sgricalture, in industry, in food
preservalion aud in ressarch, in the field
of medicine the following programme I
envisaged by the Department of Atomic
' Bnergy:—

{i) Eatabliskmant of medical pfoduets
stariliters,

Establishment of 5 Zonal
tion medicine ceptres.

Radias

(1)

(iti) Providing assistance in petting up
100 small isotope laboratories in
hospitals  attached to medical
colleges throughout the country.
(iv) Establishment of Teletherapy
Ceuatres for treatment of cancer.
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Acate shoriage of X-Ray Films in Dalbi
Hospitais

1124. SHRI N, K, SANGHI :
DR. KARNI SINGH :

Will the Minister of HEALTH AND
PFAMILY PLANNING be plessed to
state;

(a) what are the total requirements of
X-Rgv films for each of the Goverament
hospitals in Delbi and those that are run
by the Delhi Administration per year:

(b) what is the extent of shortages
in each of these hospitals and reasons for
son.supply in adaQuate Quantities; and

(¢) to what extent tha present shortage
can be attributed to delay in effecting
supplies by the 3Suppliss Department and
whether the hospitals will be permitied to
sacure their minimum requirements through
direct purchase or direct import 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a]
Toe approximate  annual reduirs-
ments of the two contrally run hospitals
are as followe:—

3afdarjang Hos pitai

Size Quantity

15212 2100 pkts (25 Blms each pscked)
0=z 12 3000 - ~de-

0= s 020 , -dg-
2163 840, 5 -do~

4x 4 480 ,, (50 films each packet)
Dental 180, (25 films each pecket)

Willingdon Hospital

Sixe Quantiwr

13 4 1125 90 pkta.
14 5 14 - do- 150 pkits.
12 x 15 ~-do- 1500 pkts.
g x 12 ~-do- 1000 pkis.

% x 10 -do- 900 pkts.
5§ x 83 ~do» 650 pkts.

Sx 7 -do- 100 pkts.

4x4 1% %0 350 pkts.
Dental Cx 3 cm 1 x 25 100 pkis,
Dental Ocelusal

films. 1 =28 20 pkts,
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Toformation regarding the requirements
of the hospitals run by the Delhi Admini-
stration is being collected and will be Iaid
on the Table of the Sabba.

(b) Tt had been reported that X-Ray
Films except size 4" x 4" and dental were
not available in the market. This shortage
was mainly due to the reluctance on the
part of the suppliers to supply films in
adequate dquamtity because of a dispute
regarding the rate contract price following
tbe increased levy of customs duty. The
suppliers, have, as a result of discussions
betwesn them and the Dircetorate General
of Supplies and Disposals now agreed 10
¢ amply with all pending sunply orders.

(c) There has been no delay on the
part of the Directorate General of Supplies
and Disposals in concluding contracts for
the supply of X-Ray films. The hospitals
have direct purchase powers opto Rs. 2,000/-
at a time subject to an aggregate of Rs.
15,000/~ in a vesr agminst items on rate
costract. They can alao import directly
X-Ray films upto a c.if. value of Rs.
1,000/= at a time,

Loans and Subsidy in Rajasthan for
Reclaimation of Ravine Land

1125, SHRI N. K. SANGHI : will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government have for-
mulated a scheme of giving subsidy for
reclaiming ravine land in Rajasthan;

(b) weather arrangements have alto
beem made for granting loans through the
nationalizad banks to persoms who wil
undertake the reclaimation work; and

(c) if so, the respanse to the scheme
and whether the Governmest of Rajastban
have forwaided any scheme to the Central
Government in this copnection ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a). No, sir. However
a centeally sponsored schems of Pliot
Project for reciaimation of ravine laad for
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a target of 2000 hectares at an outlay of
Rs. 50.00 1akhs has been initiated in the
Kota distriet of Rajasthan to determine the
technical and economic feasibility of large
scale ravine reclaimation, on a 100% grant

basis from the Centre to the State Govern*
ment,

(b) No, Sir,

(c) No scheme as such has yet been
forwarded by the Government of Rajasthan
to the Government of India in this conne-
ction,

Release of foreign excbange to Hindwstan
Shipyard to execute orders placed by Indisa
Shipping Companies

1126, SHRI N. K. SANGHI:@ will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(2) whether the Hindustap Shipyard
is unable to execute expeditiously the
orders placed by the Indian Shipping
Companies because of procedural delays in
sanctioning foreign exchange;

(b) whether the Hindustan Shipyard
has requested the Cepiral Goveramest to
make bulk allocation of foreign exchange
to facilitate purchases from abrosd speedi-
ly; and

(c)
and wking a decision on
reQuest ?

if so, the reasons for the delay
the above

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) to
(c). 1Inthe past the ship eonstruction
programme of the Hindustan Shipyard was
occasionally bempered due to difficulties
and consequential delays in the sanctioni-
ng of foreign exohange. But this difficulty
bas been removed to a very large extest
by the sdoption of the system of bulk
aliosstion of foreigm exchange for the
reQuirements of Hindustan Shipyard since
May 1971,
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Allocation for rural beusing seheme in
Rajastimn

1127. SHRI N K. SANGHI Will the
Minister of WORKS AND HOUSING be

pleasad to state .

(s) what has been the Cantral alloce-
tion to Rajasthan during the three plans
for raral housing schemes ;

(b) whether the targets fixed under
these plans have been fully realised and if
not, what bas been the shortfall ; and

(c) how far the target for the fourtb
plan bas been achlcved so far and what
has been tho backleg °

THE MINISTER OF SIATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT 1. K GUJRAL) (2) The Village
Housing Projects Seheme of this Ministry
was introduced 1n August, 1957 Central
assistance amounting to Rs. 150 lakhs was
allocsted to the Government of Rajsthan
under this Scheme upto the 111 Plan out
of which the State Government had drawn
only Re, 75,09 lakhs on the basis of ex-
peaditore incurred by them.

(b) No specific physical targets were
latd down by e State Government How-
ever, according to reporis recenved from
the Siate Govercinent, they had sanctioned
about 6,400 houses for construction upto
the end of the 3rd Plan out of which about
3,000 Lad actuully bren copmleted.

{c) The Scheme falls 1o the State
sector Siace the begloming of Fourth
Plan, Central assistance {or all state Flan
scheme 1s being allocated 10 the States in
the form of *block loan’and ‘bleck gianty'
The State Governments are free to detei-
mine tbe programmes/scheme to be 1mple
manted, the funds to be allocated and the
targets to be achieved, on the basis of
their owr 1eqQuirements and priorities. The
Governmnet of Rajasihag have discontinu-
ed implementation of the Village Housing
Projects Scheme since the beginning of
the Fourth Plan,
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Instructions to ship owners to recrait
more seaMen from Calcutta

1128 SHR1 MUHAMMED SHERIFF:
Will the Muinister of SHIPPING AND
TRANSPOR1 be pleased to state -

(a) whether the ship owmers in the
country has been instructed to recrult more
seamen from Calcutta in future thas Rit-
herto ; and

(b) 1f s0, the contents of the instruc-
tions and the reasons for the same ?

JHE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR)- (s) No
such instructions bave been 1ssued. How-
ever periodical discunsinrs have been held
with the Shipowners and the L mon with
a view 10 epsuring recrunment of mere
seamen from  alcutta than at present.

(b) Does not arise
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TAT HT4 KA & [T W7 glaaq yewe
2

Aeqld & fpmv uss 4 T amy
afemur 197 pewl & twam ¢ faw, fema
YA & 148140 & a9 4o 1 A gghar
aewr s o 2 fery sl T 9T
w4 qir faem aredd ®AAT 41
19 e, agfan ww-amgre 9T o=
qadr g% <& safad o s far @
IR CE R TR RN
w14 40 ga qdam 1 I
¥ W MR A qnwanges qeky
feqr amr 31w qafe & dow #Q
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ewifaaf, & fewre, qu frema
wife # fadw sfoww qsown & &
qrd)aa fed mit

(®) Ig dearA W AW W FARE)
¥ Jeere quy oA ¥ geafeaa fafve
TEYUT 9T W iMT F7F, ¥ fvwg an
FETEHTT Q¥ fagqrT §1d & Areaw § €0
Ui & Faw & wgraar FT S Y @
¥, foak fac ag sarfed fear mam o,
Srey HTH X AW Wr 2 |

winfun) & eatmh o & weawT
arew gy &

1133. Wo SENATCIN TIT : 547
wreey wYv qfieare fraiow wet T aEm
it g7 6T fw -

() 3T el 1o A0 ST S
wigd fes, gard), guaidl & qraEnT
HAWETT ®eg ®19 F7 P P,

(@) &% #qrdt & A #m ¢,

(7) g v & A vy § oo
qYX GPE A1 F ‘Rwd A
Al & fau =N f60 I T
g, s

(%) w swifeat 41 Av7g wieg w1
Y aw daq17 § Ay ?

txresy e afeny fadtea ey
# v AR (Ao o fo WRITTT)
(%) wredg  fafwemwr e grmddr
Tyawrd ¥ ¥y qfoeg & g wwwar
Tt WIgNE, AT qqr graidfaw wy-
dwm ¥ fmafmes @@ 9T w7 &€
F 8-

qrgae

1, ¥y wgua™ S, sfeam
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2, ¥ ayEvT e, S

3. pelege wis fawt s Afefen,
rerare |

4 xagT wmw Agw argifes Afefenw
oz A€ Aer gridfeaw, qar

5 day sifrmegie  fraw deem,
e |

6. Trgtveqa v, At feesl!
' mwifgizes MG, yNwe

8 9 a%  Afsferm e gfaz,
wfrz a7 )

9 wefi wige fawr wise wifew,
rrofem

0 7refig arg¥fas s1as, wrfag
L TrAAIE qrgd o e, miqdr
12 e a1gaige e a1y
3. qug Arga faF §1A% REIWIC
14 zfeg4q g frqy ratfeews gt
1> o4 w7 FTH A S, wgATEIE
O mAFier w0 0T avaa, famn
17 U qailn§n TET AGAH
18, tewa frad angl, wy
19, qarre giaafad), quim
20, | AL, KA
21, an4d wfasw 42, gar
22 gearfaa facafurarem, o
23, fegh fazafquiema, fagh
24, &7 favafraraa, fadms
25, sawer favafawras, weear

26, welizge wWis  afesw @igweag,
FrAarE |
27 urez Afewa wrw, Tt
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28,

29,

30
3l
32
13
4

15
16
37
18

39
40.
41
42,
43
44
45
46
47
48
49
50

51

62

53

54
55

56,

3.

o pefizge Tl

g ou ny AfeFw HFw FATT
afew 1 waw, fdzw

¥, M afeFa S5 TEAS

an gifen afews W, foesl

mer ¥fewa Fwa qiqw

wfes wroitn  argfass qzerq
fa=aly

wE At W7 @ WETA gar

@ ¥ ¥faem wdw, qav

W W YT O GETATS, g

urx, v TR wigdfar geqard,
wwd

y fafem wraame, gpnzme
TwA g arg¥ faw wAw, @y
afera wAw Frwma

U wTgHizE SR, AwAS
dfewa g=w aframen

Wl iz, Afgwe 127, wifagr
gneTwy gegme At fazan

wWIg g &w anAl 913 sase
WA ¢ famE qaw wiET gaTy
&aNw wragr aaAlT

wTgEe T, qAr

TE & W) g A, free

ey e wfew T

ufws wyredia
HEqA 4AWIT )
TR wigd e FTX, wage
AN wrgy fes wrivy, et
RS aur ATt w@a,
fast |

wrg¥iaw wrw, e

Ty argifes e, g4

arfax e

8,
"9
(0
(1

6'&
61
(!

65
[}

(%
69
70

73

74
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fafrt wergm, fafzar

g wrgd fed wraw, fawmamer

7T wgE fex gfvafedt, armme

A nw oA my o, ALY,

FAR I

rragyr Aega fovafaama, artasr
w1 arar mars afews e, farely
frfrea g1y ad fresit

afesa FTHT AR ET

azaq 7o fi @ qeq a wway
sfara wga % araw gfaw
grg= w1 giafed gfgre
fraw st 5 @, gr
weRTey WeFfaE FIdw, wEw-

2@AIT |

%°gan u1gd faw verars, ST
GTMATT YT QETATT HEH

S FAER 4o AT BIF gH0waA

*fagq guate

THET WA (% 71w dge
1“1"“

EriEgE ArEa gt wis daa
a1 Afz¥ 7 fra g grasrarz, foeat
Q17154 AGT AT fafom miaa,
fge a1 1

faltar #1@ 7 T@As

wmrng gfean fraafagraa, wefing
qf 7T WeAT wETAE WA
faartaqr fafaar #rax, Jrmrz

greqrdal

o A, © greanfas Afews e,
a&Y WEqara, ¥ATAr |

. farmaz geatifew Afgws s,

AT HETT, HARTAT |
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b

& oA, ux, dfeew wF, wrewe

. wavar e waw, woEe

. gy forr Afeva wrdw, Twais

. A gearifer  Afess s@w,

T |

7. ara sloar zeefzgz wre wfewd
Ay e, at fewsit

8wy grendfesr afers s,
LAt Cl

9. %1, 7% uy grrdfas afew v,
WL 29 |

10. ¥gnara Sfvige gratifas geram
ey |

11, nrorera gremifaw ofesa sy,
AAET |

12, aarea fgeg favafaama, aroasr

13. wa€ grsqdfar afewa sriaw, g

G n A

(@) wierz  (afzear ozfagi o
fcafenr wiofadi 3 wegmm § w3
wenIAnt # ¥ EEITIT 5 gu oz fa=re
fwar war fx nd fes md gt 7 oiwfy
qgeuE Hiaxw yam 5 o savr fea
i w7 IEPMT NN MRT 0FF 77
won, w1 s afadt 1 aEseon fanim
mzf w1 amEwwm wefaw ramfas
g wamEE WT dAlFF GumrA
gfer 7 Aare sitwfagi ar wvssTo
gy wafe  ganr @Y fafe)g
qusfar & gfe ¥ 9% gorrea e
safn aagart ared fefwar afeatame
ge 57 & 75 § 1 atehT a7 oenl 6
gaqm 7 IT qrA) w1 QAT AT AH P
W T wA% gaw (5 M waas wrefan
F ufa'tm feenie, wzmids, S35,
wrewt aregfan ow wfwn sgEqQ
wveafer o wfwar oivwfuat fow awdt &
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™ qfwdi & 57 o¥efedt *F damary oy
FaiF gy Ferad ¥ g gw @R
afsr gar a2 w1 q@r Aoy fag Fac
afga w3 olafadi ) wdmens ¥ w0
w0 gE #T fear

g At Fugwg adm gwE )
M Y qfter 3 qitw #ra sT @ @
RGP HEqral F) qrew @EaeEr areur
TWRE

afrer & ieg aERis wgEeTa
% @ § faner qeg s faisar
ra@ra # ey mAr & ggaa fafsg
pifaar guar UNAGiA QITITHAT F)
e wtsat D7 falaa @ & aras
famifte 7 & ara-am I g,
qor @YT AT A Tty ¥ ads fasmen
# wlfafieqg w@raresm 4 gqamm A
aret fafugi fasifea s 21 0 gm
»% aradl fafamr oewi & cer w1 oar
7 zﬂh 3 9T W1 WX AsEA ST
i VT %E WO & md F faare foear
HIAAT )

™ fasr7 7 5 nrmte @ gaam
4 18 9 A sfaga stetudt & wfas
TROW T IUART WL 96 gl
Fawan, @ 9f7eg 7 Yo afanm wns
wrex & qu fama sl Safas fafeear
7% wg oAl 9T oA e weaga s
# F afaar ge &1 @ oW
TARH F WAty e T @ ® Frea-
t=fag glafan! & mas ¥ @ Our WK
AR aqr FTF A Aqw g §
g ag=mn At ¢ fF ag s ey
T A YET R |

1. owe
2, warady
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3. HTAIT

4, gﬂ_.r,?%

5, WAl

(. STy

7. faesl

8. @A

9. gFAAT
10 wezwifz

11 HoNY (AT

freqfafaq wi=faal & mas # 39
CSAAT STH ¥ FAGH JWGAF TTH 416
arey wf ¥

1. |eITAT

2. INAT

3, arET

4. qUIRHE

S. I

6. % I8!

7. 34r

q qfrez 7 Mafn ggFeE &7 F
aw are fRfRedly wrRem &1 14 6
ge & forr 3 mify Trieafe Tt
R femfafa, Qo gafqua s ffwear
fagr®l & A3OT FT TLF FET JEA
graw o afeeg A gafas am 5 sl
o gIETE & [EgAN  AvER oI
F14 aqT AOTF A1 AT AT AEA!
o TIrefE & T AT FT q5AGA
X ¥ watar qfar H ITAXF NHIT
DT FANFUY FFEAET GIAT THT FIEH
s &7 W w7 fzar g Az &
git gra & # g fwar aar @ AT mmar
§fe T mISEA w0 F I I
e AW SAEHTA QFF] F qFAH
et F1 sfosm ¥ 7710 fAbesq
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sAfa Al # 71F AT AT ITATF IZAT
XX AA0 FITTT A0 K1A4 ¥ faw 78
sfrug fafyea fafesqr 7zfadl & &=
nAXMT TEQA AT T F N T OAEA
Iy A FG & afdw & fafwar
azfaar & fagral £ samr F@ T
yarg 1 w21 Far fafiey  fafradm
rweargi ote fafasz tefemel oo w3
qurd T KA | TI97 Fo7 fafae gaw-
AT AASAT AAT WAAAT F1F FATAT FY
IF¥F 1 wenga & fag gy w7 fabaen
AAXATA AN=QIAN 97 wwAA gAql faay
¥ qzz 2A1 31 §g Aw weEfafya &
grnzd & wlafeas ¥ fedizgz wrr fged
ars afefas 5 55 771 awifms < fex
31 ¥ agq qa% ¢ TANfAAt A qroifea
F@ & o wgfaarm & geAren ¥ arg
e wreArr  fafsar fasny w1 gosEg
fafeer famal @ 9wm A gww A
ardx | arfgfcas gaaara owel 7 5f3.
vy gEwqregfafesr &1 armaa s faar
2 7% A% g3 AW AT fzar
st | gremifas fafsenr agfa £ os
qgeaqw fadrwar gty ‘caca safsaar g1
aiafe g’ 77 3 frm rar & 33 qfe-
JISAT ¥ geqad & a0 srq T33m gi-
faxt %1 gar 7ar 31 Fa, Arafas dm,
afsar, 70 qifz 4 averfeg) 1 wf3qq
AT GIERTHT F A17 F [AAFT ITAR
g T 337 g1 %41, an seafoms
EIC BRI C IR CORE I o ST O £
gaga wiaf 71 Fmfas fagrai q¢
afransq @ geatEs JE Ear sar g9
T UT%2 7 2% fagifa 4l &y 9 a=
T 39 w84 39 fataA gagam soaf A
yrafeaat a3 garafys g |
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() g7 ga1 AT7d7 ¥ eAARTC A
g ¥ OF FIHATT FTE HL K ATEAT
qaea fgrg fawafamas arerosr @
qatr Argds freafraraa ST ®
F adt 2 | TAF  AATEL, WTIT WA
freafafaa si3ai # wredre f=Peear
gl & emanm wlwer otz g7997
fawil & SaT F3F FT AQO T AT 3
(1) fasmiwar fafgaa saw gruarz

(Mfama)
(2) TaAHz. WAIT  Fred, FEQATT |
: (wrafaiazar)
(3) waAHvz YT 7 FTAA, THYR
(wrafafFsr)
(4) Tad¥z Argag w1, 3w
(wnfefamar dxa fadaw)
(5) myadz ﬁrgiz FIAT 1T
) (wrat=frar)
(6) wadAHz Ar3Fa FTAA, AfzArAT
(zearfe fasa Tames Wasa &a147)
(7) TS 17 g1gd g 9T qGAS
(wrafafen)
(8) =1To e qizaw (wrgAfes) Ffewa

AT, qETE (FrafafEe)
(9) madwz e f=lmar sEa dgu
(wrafafeear)

(10) qodo. fagaar s1w, AdlTg, gieaa
faeafaan=m sdtg (3eager safaan

(%) =% /=7 AU, AT qAT VG
i st @t & fasdr 3qanr mgdfas
F41 gAAT sge-al F Far osar g
aryd faw st =fgan, w462 oas
waiEgt 91 462 wiey T £, FAR G
7% 2 mefy At F ogrefers ams
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fraifa s & fqo wredla &fesr @
Frealqqt &1 FT 9T & wdlA W
a7 TAMEEF AT FT AT WG
mar 2 e F 3% famrac 1972 @&
FTHF A1 AET 1 546 afag wiws Al
At A WA 2F sitwe afedl & SaA
HIT FT THIG7 394 373 fwar sraar

gaFl g d@fzar gfafa 3160
e & s al @1 sifaw w12 fRarg
f9a% wegaq 351 oFd wiwg 57 @
g1z MEw oim & qfeE AES
frgifes #77 & fay  wavmes o
qigar 9@ qeg ¥ dure gN K AT GH
F) AMFAT |

greafes  fafsgr sansft & werda
orF qr 2000 FIAT § ¥, 180 =ar-
zat & zratafgs wfowifgar & w9w

mug ¥ afeafes fagrer 2, otfs o
AR A

g Ffear o= Cgrasl 1 SFeA 8
TAT 77 0F N N A9 § AR I8
q9q AIT TT HFTR, AMIT 74 JAR
Y oA s owalta 2ot sw
F KW, AT KA w07 F 0w FAS
fam 18 wafy fagifg 72 %1 @ asdt

Helpiﬂf farmers ig selection aof Ferti-
isers accerding to Solls

1134, SHRI BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE be
rleased to state :

(2) the steps that have been taken to
help farmers in the selection of fertilisers
suitable for different wypes of soils ; and ;

(b) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : {a) The far-
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mats a1o holped by the Bxtension staff of
the State Agrisultare Dspartments in the
selettion of sultabls fertilizers for differ
sat typet of soils on the basis of s01l aba.
lysis made in so1l testing laboratories

{b) There are 128 stationary labora-
tetiss and 12 mobil scil-testing laboratories
i the States. The major fertiliper manufac-
turers have established soll testing laboia
torles for advising the farmers on proper
weo of fertilisers. Baesides this, whenever
oew fertilizer projects are set upin the
country, every offert 1s made to sec Lhat
the product patterm 18 1o tupe with the
reQuirement of the crops and soils of the

reglon.

Natrition Pregramme io collaboratien
with UNICEF, FAO and WHO

1135. SHR1 BIRENDER SINGH RAOQ
Will the Mipister of AGRICULTURE be
pleased to state :

(a) the programme of applied nutrition
taken up 12 colisboration with UNICEF,
FAO and WHO aimsedatincreased projection
at the village of various protective foods,
sducation of the villagers 1n the produc-
tios and consumption of these foods , and

(b) the State-wito achievemonts under
ths Applied Nutrition Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF
SHER SINGH) (a) and (b). Tbe pro
sramme of Applied Nutrition 181n operation
practically throughoot the counmtry The
object 1s to develop progressively s co-
ordinated and comprehensive National
programme of education and training in
Applied Nutrition and related subjectswith
the object of eatablishing an effective ficld
sarvice to improve local dists through the
production, pressrvation and use of pro-
tective foods. The Programme 13 oae Of
the major Natwonal efforts to 1mprove
aotritional standards, with the emphasis on
securing needed nutritional supplements to
the vulnerable gromps i.e. pre-school
children and oxpectast and nursing
mothers.

The Prograzmme has been t taken up
m with FAQ; WHO and
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UNICFE, FAO and WHO render techaical
advice UNICFF supplies certain baswe
equipment for the production of protective
fonds assists voluntary organusations syeh
as Mahila Mandals, Youth Cluobs, etec.
financially for taking up sctivities related
to the ‘prugramme’ and meets cost of traim=
Ing, seminais etc The major part of the
tinancial resources, ho vever come frem the
Plan Schemes of the S.ates whose commt~
menl in resr:cu t| extension Services,
In rastucture gooite 1> Rs  §1,000(- per
annum per Biod Ihe Government of
India finances provivien of srrigaton faci-
Itties i Schuol Ga ders, establishment of
poultry, piscic:tme umsns by voiluntary
Organ;sations and ass.sts Mahila Mandale
in securing eJuipmert and acces.ories
necessars for prejatnt on «nd distribution
of nuttitive feou  1n genernl 1tems which
though essential  loi the sutcess of the
P.ogramme, e nuy covered by the subs.
tdative bStale Plan Sclieme 1m the first two
years of the Tov th Live Year Plan, the
Government «f India has provisionally
paid Stites Re ¥ % 11khs  The assistance
available 10 the States is at the rate of
Rs. 34,000/- pe1 Block per annum  The
ontlay for the fourth Five Year Plan is
Rs 10,00,00,000/~

3 The Programme had been taken
up 1n 921 Blocks by 31st of March, 1971
The Programme 1s being put into operation
1 another 100 Blocks this year bringing
the total numoet of Blochs under the
Applied Nirtios P ogramme 1o 1024 10,
a little ovz 21 pet cent of the total C D,
Blo-k in th. ccuntrv

4 The Programy~ has given a fillp
t0 deveiopment ol horticulture, poultry
production, in'and {ishertes where there
1s a potentinl, Mauine fisheries has been
taken up on a large scilein a number of
areas, Over 35,000 School Gardems, 15
lakhs Knchen and 15,000 Community
Gatden d1e 1eforted to have been  estab-
lished by the e1d of March, 1971 Onan
uverage <= School Lairdens, 18,108 Kitchen
Gaidens and 20 Community Gardens bave
been set up in each Block, The number of
poultrs units set up per Block is reported
1o be 33.46000 hectares of water area bas
been stocked with fish Over 37.5 millwon
fingerlings are reported to have besn supp-
lied over the years 1n sbout 800 reporting
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_ Blogks. A little over 20,000 quintals of
vegetables, 7,000 quintals of dish 1.5 mil-
lion litres of milk and 25 million cggs are
reporied to have been used in the demons-
tration feeding programmes under Applied
Nutrition Programme. This is spread oOver
about 118 million child and women days.

5, About alittle over 1,44,000 non-
officials and 25,000 officials have been
trained under the Applied Nutrition Pro-
gramme. The fields included are borticul-
ture, poultry aad pisciculture.

6. The programme has helped estab-
lished a field service to improve local
diets through the production, preservation
and use of protective foods. The achievements
in respect of certain essential features such
as villages taken up, School Gardens, poul-
try umits etc. established, eggs, vegetables
fish, milk, ete. produced and officials and
non=officinls trained, as reported by the
State Governments, will be foumd in the
Statement lnid on the Tableof the House.

[Maced in Lbrary. See No. LT—

1074]71)

Grants by U.G.C. to Unlversities and Cellages
1136. SHRI BIRENDER SINGH

RAQ: Will the Minister of EDUCATION
AND SOCIAL WHBLFARE bo pleated to
state :

(a) the total grasts given by the
University Grants Commission to each
Central University during the period 1970-
71 and 1971=72 separately;

(b) the totsl grant given by the
University ‘Grants Commission to other
Unlversities during the same period separ
rately; and

(c) the total grants given by Univer-
sity Grants Commission to the affilisted
colleges, State-Wise during the same poried
separately to each college for variens
campus schemes 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) to (c). The requi-
-red imformation is being collected amd
will be lald on the Table 6f the Sabhas in
. due course. '

Crash Programase for Bm:hldwu

1138. SHRI RAMKANWAR : Wil
the Minister of AGRICULTURE ba pleased
10 state :

{2) whether Government have embar-
ked upon & crash programme of early rabi
sOwing on an eXxtensive scale;

(b)
und

(c) the quantity of fertilizers which

bas been sent or is being sent to various
States for this purpose ?

if 30, the salient featurcs thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The existing programme has been stepped
up by helping the State Governments in
occuring various imputs like seed gad
fertiliser and Siate Governments have besn
also advised to bring additional arcas under
rabi cultivation.

(c) A special drive has been under-
taken to step up the supplies of fertiliser
during Rabi 1971=72 to the Northern States
ir view of the drought conditions in the
Seuth and ia Makarashtira and keeping ip
view the substamtial increase in demanpds
for Rabi 71-72 made by many of the

 Northern States like Punjab, Utter Pradesh

etc. at short notice in August, 1971. In
this cennection extensive arrapgements fer
running of special trains from Kandia asd
Bombay, despite other emergent demands
as the railways, were made, in coordination
with the Railway Board. Arrangemests
were also made in coordination with State
Gevarnments, for substantial road meve-
went at the cost of Government of Iadia
to supplement Railway transport in a
coordimated way. :

Requirements for Pool fertiliser by
State Geverameats for Rabi are normally
made threugh the allotments made for
October-Docember and  Jaouary.Mareh
querters, Part of the July-September -quarisr-
alletment is also wtilised for Rabi stesk
beildiag., Allaimests up to Oectebm-
December, 1971 quarter had already been
issued and for the Jsnuary-March, T2
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Quactar will be 1ssusd 1z doe course
Takung 3/3rd of the despatch Iinstructions
rapeived from the State Governments again-
st July-September, 1971 quarter and also
all the despatch instructions received aga-
188t October-December, 1971 quarter, and
also all the despatceh imstructions received
against October-December, 1971 quarter, the
totsl plan of supply for Rabi 1971-72 op
to December, 71 comes to about 4 40 lakh
tonnes of fertihisers, to ke supplied roughly
daring the last two momths of July-
Septomber 1971 quarter and tha three
months of the October-December, 1971
quarter that is wa & period of five menths
from Augustto December, 197! Oa =
proport unate basis, the plamned supplies
doring the first three moaths from [st
August to 31st Octobar comes to sbout
264 Iakh tonnes As agaiast thid 1he
actual supplies of Fool feritlisers made
during this penod fron: Ist August te 3]st
Ogtober (1ncluding supplies agaionm earlier
allotments but physically made during this
period) ware about 2.78 Iskh 1osnes
Thete were 1n additlon to the supplies
received by the 3tate Goveraments direct
from domestic manufacturers

Survey regarding Predactien and Price
of Spica

1139 SHRI RAMKANWAR
SHRI M KALYANASUNDA-
RAM

Will the Minisict of AGRICULTURL
be plaased to state

(1) whether attention of the Govern
meat has been invited 1o & survey regarding
the production and price of spices publish
m the Economic Times of the 4ib
October, 1971,

(b) whether according to the surve
preduction of spices has copsiderably
declimed 18 the coustry and as a result
export earnrngs have beed decteased, and

{¢) the resetion of the Gevernmest
12 this regard

THE MINISTER OF STATR IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) (o) te (¢)
The isformation 13 being ocejlested and
will be plasced on the Table of the Sabha.
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el & ¢ ot showaer ¥ ofy

1140 «ft qwwexr sy i
Wit oy o & g wx fv ww
awl ¥ Jwet & waw & feny sfeww
sz gk 2 ?

vl wormea & o0 W (st weat-
wifge dte fsd) a¥ 1966 & mw
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Droaght im Aadhra Pradesh

1144 SHR1 SARJOO PANDEY Wil
the Mintster ¢ f AGRICULTURE be pleased
n state *

(a) whbether an unprecedested dro
ught has taker place 10 Apdira Pradesh,

(b) of s« the total loss of lives sufl.
ered and
(¢) the stej« proposed to be taken to
svo1d such droughts in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUI 1URE (SHRI
ANNASAHEB P SHINDL) * (s) Al the
21 distnicts of the State me 1eported to
have been affected by drought this year
The Central “tudy Tearm 1 sited Audhra
Predesh 1n September, 1971 for an oo the
1pot astessmant of the drought situation In
the affected arcat, had repoiiedthat drought
conditions were faitly acute and the kharlf

crop bad been damaged in the dustricts that
were visited by them By end large, chops
in the irrtgated areas had not suffersd very
much  The rainfall that occored 1n
August 1971, 1s likely to save soma of ths
crop thoupb even in this case, tha gleld
wculd be below the normal The team i
likely to review the situation sorse titas in
N¢  ember,

(b) No loss of humas life has been
1e crted bv the State Governmeat,

(¢) A Contral Sector Scheme en
rural Works Programme was introduced in
the last financial year, with an outlay ef
P+« 100 crores during Fourth Plan Perlod,
\ nder this programme, 54 districts (lmel.
d ng 5 districts 10 Andhra Pradesh) have
been selected for taking up labour im-
t.nsive a1 d production oriented schemes
of mimer irrigation, soil  convervation, af-
f srestdtion, rural roads, stc in the chromi-
cally drought affected areas of the conatry.
Altkough 1t 13 not possible to banush dro.
Lght condition altogether from the coumtry,
jyet the programme of rural works aime at
reducing the seventy of foture droughts,

Preservation af Wild Life

1145 »HRI SARJOO PANDEY
Vil the Minister of AGRI¢ ULTURE be
plensed 10 state

(a) whether the wmld life in Todian
forests 15 perishing rapidly,

(b) 1f 5o, the reasons therefor,

(c) whether there 13 any proposal
under the consideration of Government 1o
presetve the wild life in the forests of the
country,

(d) 1if 50 the salient features thereof,
aad

(e) wheiher there 13 any proposal
under the consideration of the Goverament
to prohibit  hupting of wild smimals and
bitds other than lion, tiger and peacock ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PRO¥.
SHER SINGH) . (s) No, Sir,
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(®
(c)

(d) Steps taken 10 preserve wild life
cosusl mainly of (1) establisbment of
ostioan! parks and sanctuaries, (i1) restn:
ctions on the exports of wild amimals aad
birds, dead or alive, or preducts thereof,
(11) protection of rare and veaishing birds
and emimals, (iv) enactment of suftable
wild Iife legislation and (v) sstting op of
wild life preservation wiaps under the
Forest Departments of the State Govern-
mentsand certain Union Territories, (v1)
cduoating the general public In arder to
inculeste love for wild life

Daes not arise

Yus, S

(e) Yes, Sir
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o §% Wit o o &1 foww g
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Central schams for spreadiag ede-
caties ameng tribals

1147 SHRI D. K PANDA , WIII the
Minuster of EDUCATION AND SOCIAL
WEI FARE be pleased to state

(a) whether there 15 any scheme under-
taken or assisted by (entral Governmast
for spreading educaiion among the Tribals
n our country

(b) if 20 the salient featnres of those
schemes and

(¢) the States where 1t 15 now being
tmplement

THE DEPUTY MINISTER IN THE
MINISTRYO F BDUCATION AND SOCIAL
WELFARE (SHRI K S RAMASWAMY)

(s) and (¢) Various schemes have been
taken up both under the Siate Sector and
Central Sector of the Backward Classes
Plan as well as under the General Ednea-
tional Programme for the educational up-
Ift of the Scheduled Iribes i1n the county
These schemes are implemented by the
State Governments/Union Territory Admi-
nistrations having tribal population

(b) Under the State Sector, where
Central assistance 13 given as block grants
and loans to the States the following are
main scheme
and

I Pre matnic  Scholarships

Siripers.

2 Exemption from tuition/examina.
tion fees.

4» Provision ef educationsl equip-
woaty.
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4. Setting up of Ashram/Residential

Schools.

5. Grants for construction of school
and hostel buildings.

Under the Central Sector, the follow-
ing schemes are implemented by the State
Governments/Union Territory Administra-
tions:

1. Post-matric Scholarships to Sch-
eduled Tribes—Thesc are awarded for study
of all recognised post-matric courses in the
recognised institutions in India without
any means or merit test. The Central
Governmant give huudred per cent assis.
tance to the State Governments over and
above their committed share so that all
the eligible Schduled Tribes get the Scho-
larships.

2. Girls Hostels for Scheduled Tribes-—
To provide hostel factlities to the girl
students of this communplty, grants are
given to the State Governments for cons
truction/extension of hostel buildings
departmentally or through the voluntary
organisati)ns.

Under the General Education Progra-
mme, the Departmsent of Education of the
Central Government have the following
Ischem:s:'—

I, Scheme of scholarships 1o |
students belonging to |
Laccadive, Minicoy & | The entire
Aminidivi 1Islands ~for | expenditure
prosecution of studies in | incurred on
the mainland and in the | these scho-

Islands, Y larships s
| borne by
2. Scholarships to students | the Central

belonging to Andaman | Government.

and Nicobar Islands for |
bigher studies in the main |
land. : ]

3. Under the Government of India Merit
Scholarships in  Residential Schools,
24% of the mumber of scholarships
are reservad for the Scheduled Tribes if
they qualify in their final test. The
‘entire expenditure on these scholar-
ships is borne by the Central Govern=
ment.
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Scheme for Boarding Schools fer Tribals

1148, SHRI D. K. PANDA : Will
the Minister of FEDUCATION AND
SOCTAL WELFARE be pleased to state

(a) whether there is anv scheme for
Bqardmg Schools for the Tribals at
primary stage of education

»
(b) if so, the amount Gavernment is
spending per student annually aceording to
this Scheme ; and

(c) the names of the States where
this scheme is now baing implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL  WELFARE (SHRI K. s.
RAMASWAMY) : (a) Yes, Sir. We have
a scheme of ‘Ashram Schools” for tribals
which are residential Schools,

(b) The scheme of Ashram schools js
formulated and executed by the State
Goverments, The information in respect of
the annual expenditure per student in
these schools is not readilv available. The
annual expenditure per student in these
schools varyv from State to State.

(c) The following States are running
Ashram/Residential schools for tribals:—

I. Andhra Pradesh 8. Tamil Nadu
2. Bihar 2, Mysore

3. Gujarat 10, Orissa

4. Kerala . 1. Uttar Pradesh
5. Himachal Pradesh 12, Rajasthan

i

Maharashtra 13.
. Madhva Pradesh

West Bangal

-

Setting up of Permanent Exhibltion of
Arts and Crafts of Tribals in Capital

[549. SHRI D. K. PANDA : Will the
Minister of EDUCATION AND SOCTAL
WELFARE be pleased 10 state *

(a) whether Government is considering
a proposal for the setting up of a permanen
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exhibition of the arts and erafts of the
Tribals 10 the Capital ; and

(b) If 30, the main features thereof °

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (8HRI K 5
RAMASWAMY) : (») No, Sir,

(b) Doss not arise.

Reernitmeat of seamen from Calcutta
ia Skipping Companien

1150. SHR! INDRAJIT QGUPTA: Will
tha Minlster of SHIPPING AND TRANS-
PORT ba pleased to state

(a) whether both foraign and Indian
shipowners have been recruiting lass and
le3s seamen from Caleutta Port 1a recent
yoRts,

(b) 1f so, extent of the unemploy-
ment caused thereby,

(c) remsons for allowing the ship-
owners to diseriminate against Caleutta in
the maiter of recroument, and

(d) whether Goverrment propose o
taka agy action in the matter ’

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADURY): (1)
the availability of jobs on forelga ships fon
seamen in Caleutta has been declining of
late but there bas been an increase in  johe
available on Indian ships 1n Calontta in
rece@it years;

(b) During the petiod fiom 1.1.1970
to 1.10.1971 there has been s reduction of
1512 jobs on foreign ships againat 191 mew
jobs added on Indian ebips, Thus theie
wag a net reduction of 1321 jobs duriog
the above period;

(c) The question of discrimination
does not grise a3 the shipowners have the
choiea of reerulting crew from the port
they like aceording to thelr requitements;
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(d) Periodical diseussions are belag
held with the Shipownsrs and the Unioms
with a view to ensuring recruitment of more
seamen from Calcutta than at present.

Pre-historic settlomont unearthed
sear Posan

1151. SHR1 NAWAL KISHORR
SHARMA : Will the Minister of BDUCA-
TION AND SOCTIAL WELFARE bs pless-
ed 1o tinte

{s) whether some pre-historie sattle~
ments have recently heen unearthed near
Poona in Maharashtra State;

(b) 1l 8o, the period of the seitlsment
estimated by the historians and the items
of findings,

(e) the culture o which the inhabi.
tants of the period belonged 10;

(d) whelber some more finds are
expested, and

(¢) whether thers appears to be seme
1elation be'ween the Indus Valley Civillsa-
Lon and this !

THE MINISTER OF STATE IN THB
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DRPA-
RTMENT OF CULTURE (PROF. 8.
NURUL MASAN): (a) to (s). According
1o the reperts appearing 1o the prass; Dr.
K. C. Malhotra, Direstor, Dhangar Proje-
ct of the Indian Statistical Inpstitute, who
is currestiy on deputation (o tha Dessan
Collegs, Poona, bad found ia Juas Hhast
four closely knit pre~bistoric settlement
believad to be 40,000 10 50,000 years ol
near Dhawalpurl village in Ahmeduagar
district. The fiad is reported to Include
scrapsrs, borers, atrowheads and blades.
A close sxamination of the sites and tha
tools Is needed to establish whether the
1001s are of the Stone Age or later survi.
vals. A detalled report bas, however, besn
called for from Dr. Malhotra uad Dr.
Sankalla of the Deccan Collage, Poonn fa
the matter. 1t may, be added that thy
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.Mabsisshica region sbounds in middle
Sione Age teols aal microliths and as
such the dlscoyery doss sot appear to be
of asy great significanes.

Estimated production of cash
by Ih’l end of #th 'I?I. s

1152. SHRI K. LAKKAPPA : Will
the Minister of AGRICULTURE be pleased
to state :

(s) the sstimated production of cash
erop upto the end of 4th Ples;

. (b) whetber production of some cash
crop have fallen down; and

(o) If 5o, the stops taken to improve
tha production 7

THE MINISTER CF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (s) Production
targets of major cash srops for the Fourth
Five Year Plan are indicated below:—

Fourth Plan Produstjon

Crop
targat
1. Olleseds 10,50 million tonnes
3. Sugsreanc (Gur) 15,00 million tonnes
3, Cotton 8,00 million tonnes
4, Jute 1,40 millios toanes
5. Tobacco 450 million kgs.

(b) The produetion figures of thess

crops during 1969-70 aad 1970-71 are given

balow:-
Crops Production in
1969-70 1970-71
1. Oliseads 7 9.19
(million tonnes) .
2, Sugarcane (Gur 13.78 13.19
{lillmn ton
5.28 456
3.65 4.91
3.1 399

It will b seem that whersas the gre-
daction of cotton, jute aad sugarcess has
fallen, the production of ollseeds and
tobacco has sbown upward tuld.

(¢) Tbe tempo of work uadér she exlit-
ing intensive cultivation schemes has besa
accelerated. Considerable sireses has been
Inid on ressarch under the coordisated imp-
rovement schewes. A hybrid wariety of
cotton (Mybrid.4) which has a considerabla
potentisl of increased produstion, has bean
extended t0 Suitable areas, In addition,
an Intensive Cotton District Programme
has besn impiemented in salected districts
of important cotton growing States from
1971-72. Similar programmes in respact of
jute is being worked out,

Cemmittes te look inte grie-
vances of students

1153. SHRI K, LAKKAPPA : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 10 state

(a) whether Government - proposa to
appoint s Committes to look into the
grievances of the students in the country;

(b) if so, the terms of rlhnnn. and

(c) the time by which the -committes
will submit its report 1o Governmenat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DA-
PARTMENT OF CULTURE {rnor D.P.
YADAVA) : (a) No #ir,

(b) and (c) . Do not utiu..'_

Hungsr Strike b Otles Henrars of
Puajab rlcllu{rl Werkerd Unfon

Mega, Punjab

1154. SHRI MOHAMMAD ISMAIL :
Will tbe Minister of SHIFPING AND
TRANSPORT be pleased 10 state : .

(s) whether 1the attention of the
Government has been drawn  te the 48
hour hunger-strike by the offics bearers of
the Puzjib Rosdways Workers Usles,
uo“l mjw » Pk
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(v) if 9o, the reasons for the hunger
tiriké’, and

(c) what steps have been taken by
Governntent to  alleyiate the grievances

of the worksrs ?

THE MINJSTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) (a) to
(c) . Fhe information redquired 1 being
collected from the Punmb Gevernment
and will be lald on the Table of the Sabha
when received.

Recognised.Schoels In West Bongal

1155 SHRI JAGADISH BHATIACH-
ARYYA Will ths Minister of EDUC-
TION ANDSOCIAL WBLFARF be pleased
to state °

(a) the numbar of recognised High and
Higher Secondary schools 1m West Bengal;

(b) how magy of them are ina posi-
1i0m 10 pay the teachers on the first day
of every meanth regularly;

(¢) how, many schools recelve grants
on deficit basis and how many cf them re=
geive lumpipm grast, and

(d) the number of Schools met recei~
ving any kind of grant and the number of
séhools awalting recogmtion by Govern—
ment !

+ HE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
D. P. YADAYA): (a) Figuresas on 1.1 70

are as feliows }

High Bchoel 2025
Highet Seqepdary Schools 1997
TOTAL __am
(b) 1,973

(&) €9 1973 raceive gract on dilt~

cit bashs.

NOVEMBER 22, 1971
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(1) 1849 receive Tumpsum gresit,

(iif) 200 receive grant tewarés
dearness aliowsnce and ad-
hoc pay increase.

(d) 246 schools are awaiting recogai-
tion These do not receive grants,

Recruitment of Primary School
Teachers In YWest Bengal

1156 SHRI TAGADISI] BHATTA-
CHARYYA Will the Minister of EDUCA-
TION AND SOCTAL WELFARE be pleased
to state '

(s) shether Governmeni proppse to
hold an enquiry 1nto the manner in which
the teachers of primary schools 10 Waest
Bengal are recraited |,

(b) whether Governmentare aware of
any malpractice 1o this respect in the
ofice of the Dastriet Inspecters of
Schools, end

(c) the oumber of primary schools
already in existepge for more than a year
and Yet awaiting recogoion and thp
reasont for delay in their recognition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF ( ULTURF (PROF.
D, P YADAVA) : () No, S,

(b) No, Sir

(c) Tbe required information is being
collected and will be placed on the Table
of the Sabha as soon as recieved

Non-Registered Medical Practitioners

1157 SHRI JAGADISH BHATTA-
CHARYYA Will the Minister of HEALTH
AND FAMILY PLANNING bs plopsed
o state

(s) the npumber of m-ﬂm
Madical Practitioners in West Bengit
the whole of India sand ‘- 't
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() whether Government propose to
being.a bill to the cfect that thess medical
prastitioners get the chance of being regis-
toved 7'

THE MINISTER OF STATE IN THF
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P CHATTO-
PADHYAYA) (a) A statement giving
the information made available by otate
Govunmenu!Unmn Territories 13 attached

(b) Ite question ot

enlistment ot

unualified medical practitioners will be
considercd at the meeting of the Cenira)
Counci! of Health to be held next year

Statement

Name of State

Number of non-regutered

medical practioners in
the ceuntry

West Bengal Statisties afe net main-
tained by state Gevern-
ment,

Meghalaya No Record available
Tamil Nadu Information not availa
ble
Qrissa 32 unregistered and un-
licenced medical practi-
tione 8§ have come to

notice duning the 1
two Years

Punjab Information not aviila
ble

Gujrat Nil

Haryana Not known

kerala Details of unregisiered
practitioners mot main
tained.

Mysore No information

Nagaland , No information

Atiam No information is avai-
lable

Jammmurlts. ¢ - Approsimarly 1000

Eofmdo i -4 i i ‘%

Number of nun-'rqi-tuu

Name of Stiate

1

Maharashtra

Rajasthan

Himachal
Pradesh

Andhra Pradesh
Uttar Pradesh
Deliu
Chandigarh
Tripura

Pandicherry

Andamans &
Nicobar 1slands

Goa, Daman and
Diu

Laccadives

Manipur

Dadra llll_Nun
mveli T

medical practioners 1n
the ocountry

-— — — i —

2

Not kodgwa

There 19 no statutory
provision for regiite
von  of unquatiied
private medical ptesi-
tioners and as séch
their exact number 18
0ot known,

No informatiop

Not koows.
No Survey deaoe.
Not known,

No information
Not known

Registrauion of Medical
Practiuoners Aet pot
¥et implemeated in
the State. Medieal prac~
titioners bhowever §i
thomselves repsiweaf
m he neighbouring
State of lamil Nadu,

There 13 no unregistered
and unlicensed medical
practioner 1o this Union
Ter 1101y

]

INO SeiveY sarried Out.

Thete 18 ho uncegtsusyd
and unlicensed methisl

practitiguer 1o thiw
Umon Tetntoty. *  *
Nil

No such medical b
tioskr In tih m
Teeritory.

S

= e
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Japansse base on western ceast
for Tishing teawlers

1158. SHRI A. K. GOPALAN : Wil
the Minister of SHIPPING AND TRANS
PORT bo ploased to siate :

(s) whetber the refreseniatives cof
the National Pederation of Fishing Co-
oparative Amsociation (Japen) had s dis-
cussioa recently with the Cochin Pornt Trusi
Awthorities on getting a base on the
Western Coast to thetr fishing trawlers !
and

(b) f 50, the outcome of the discu-
ssion and the Qovernmest thereto 7

THE MINISTER OF PARLIAMENTARY
AYFAIRS AND SHIPPING AND TRANS-
PORT (SHR! RA) BAHADUR) : (a) Yes.
Representatives of the National Federation
of Fisherics Cooperative Association, Japan,
disoussed with the Chairman of the Cochin
Port Trust the facilities available at Cochin
Port for bunkeriog and supply of water 10
their flost of trawlers operating op tuna
fshing off the west coast is the event of
their bringing them to Cochin Port.

(b) The Cochin Port authorities gave
the informetion regarding the facilities
savailable et the rort. No formal request
for the provision of any facilities was
made by the party nor did the port autho-
rities make any commitment In this regard.

indsatrial u:o 'l;.r' :.liiiu fshing
bouts [ paent
in Tricher (Kevaln)

1139, S8HR1 A. K. GOPALAN : Will
the Minister of AGRICULTURE be pleased
to state :

(s) whether the Government is have
ing say comprebensive plas for starting an
industrial ceotre for building fishing boats
and other fishing oquipment sear Cranga-
aov, Trichur District (Kerala) ;

(b) if s0, the outlipe thersof ; and

() when the decision Is Mbsly 19 be
taliea ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURS (SHRI
ANNASAHES P. SHINDE: (a)to (s).
Goverament have no plan for sarting say
industrial centre for building fishiag boats
and other fishing aQuipmeat near Craaga-
nate, Trichur District.

Treatment of Broachial Asthma

1160 SHRI SHYAMNANDAN MISHRA :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to siate *

(a) whether a major break-through 1o
tha treatment of bronchial asthma has
bsen schisved by Dr. D. N. Shivpur,
Assistant Director, Vallabhai Pate]l Chest
lustitate, Delhi , and

(b) If so, whether Governmeat bhas
received any report on this subjeet ?

THE MINISTER OF STATE IN IME
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROE. D. P, CHATTOPA-
DHYAYA) . (3) Therapsutic slaims for
the plant Tylopbora India bave besn
made 1n the treatment of Bronchial Asthma
by D1, D. N. Shuvpuri, The work is still
in an experimentsl stage and it is prema-
ture t0 say that a break-ibrough ia the
treatmast of Bronchial Asmhma has been
achisved.

(b) No, Sir.

R.SS. hlements in Banaras HMindu
Unlversity

1162. DR. RANEN SEN . Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 1o stats :

(a) wheiber R.S. S. elements are
still active ia Banaras Hindu University ;

(b) whether these elemots have recent-
ly occupied some compus bullding ;

{c) whether the University was clesed
down due to the activities of these elaments
in the Univenity ; and

(d) i s, what sieps have besa telien
o sloan the Usiversity of these slemmennn ?
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THE DEPUTY MINISTER IN THB
MIMISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DB-
PARTMENT OF CULTURE (PROF. D P,
YADAYV) (s) According to the informn.
tion futnished by the Banaras Hindu Uni.
versity the reply (s in the affirmative

(b) No, sir

() Ths V ce=Chancellor has already
published a detatled of the roasons wbich
led to ths cloisre of the University A
copy of the report will be laid on the
Table of the Sabha

{d) 1he University hsd appointed a
Ore-Man Commities to enqQuire into the
recent incidents in the University. The
report of the Commitiee Is under copu-
deration of the University authorities

Praduction, sale prefit'lass of

Medere Bakeriey
1183 SHRI BISWANARAYAN
SHASTRI Will the Minster of AORI-

CULTURE pleased to ststs *

(s) bow many Modren Bakeries (State
owned) have besn catering to the public
and the names of the places were they afe
functioning ,

(b) the total production and sals by
these bakeries 1n 1970-70 ,

(c) proiter loss of those baberies
in the last three years , and

(d) westher thers 13 any proposal to
Cover more places by modern bakeries in
the coming year ?

THE MINISTER OF S1ATE IN THR
MINISTRY OF AGRICULILRE (SHmI
ANNASAHEB P. SHINDE) (1) to (c) : As
present nine units of Modren Bakeiies ate
functioning at various places A staise.
ment showing the places, production sale,
profit snd loss 1s attached

(d) The question of cvlablishing a
few medium sized bakeries 18 under oons)

deration

Statement

Names of places of Modren Bakeries. their total productren,
sale and profit/ioss

Name of the Production & sale during 1970.71  Profit (4 )/Loss (- ) 1o lakbs of
place (i0 lakhs of standards loaves) Rupess

1968-69 1969-70 1970-71
Abamdabad 43.69 (=) 181 (=) 130 (=)04l
Bangalore 38.01 - (—)324 (=)4T7
Bombay 104.95 (=) 065 (+)042 (+)37
Calcutta $4.95 — — (=) 316
Cochine 77.44 (+) 3.40 (+)439 () 323
Delhi 101.62 (—) 1.80 (+)210 (4)219
Hsderabed 46.19 - (—)512 (=) 142
Kenpur 75.22 —_— (—) 236 (+)622
Madrag 35.06 (—)238 (—)427 (+)209

Towl:—  STII2
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Price of Paidy to Assrm

1164. SHRI BISWANARAYAN
SHASTR! Wil the Minister of AGQRI-
CULTURE be pleosep to state

(a) whether he 15 aware of the demand
by pagidx growers in Asaam that the price
fixed for the paddy 1s mot in consistence
with ths rising price of the consamer goods
in the country ,

(b) if 30, whethesr Agriculture Price
Cominienion hat reviewed the entlre price
polioy ; and

{c) whthere the paddy growers In
Ailidn bave to sell thédir producs st a much
lo#ét price during harvesting season due
the amti-people policy of Pood Corpora-
u10fi 'of Indin followed 10 A¥am °

YHB MINISER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) (s): No such
reprasantstion hes been received by Gover-
nment.

(d) © The Agriculture Prices Comm-
s110n has reviewed the entire prics policy
of paddy for the kharif season for 1971-72
in thelr Report on Price policy for Khanf
Cereals for 1571-71 season.

(e} The Food Corporation of Ird 4
are the procuring agents for piocurement
o" paddy on behall of the Stite Gosern-
ment in the entire Sigte of Astim excejt-
ing for the District of Darrang In i
arca Of operation, the Food (orporation
of Indla provide price suprort at prices
fixed by the Gorernment for the procure
ment of paddy There was no oceation for
rvddy growers (n the areaof operation of
the Corporation to sell their produce at 1
rrice lower than the price fixed for the
procurement, The ¥ C 1 commencss pro
curement after the State Government dec-
lare theiwr prolicy for the particular season
Durihg 1970.71 kharif #eason there wns
delay In commencing procurement orer -
uons a8 the State Goweri ment delsyed
finalsling certain important aspedtt concern-
ing procarement. For 1971.72 season, tre
Corporetion have made ail srrangements
befure 1,11 7} for procurement of paddy 1n

NOVERER B2, {97}

Weittm Muodin v TP

their afen of juriidiction whicvh s8lins
the same 58 duting fast year THb b
lusion that the F. C I 12 followidy Wa
anti.people policy in Assam fn the tahiter
of procurement of paddy is unwarranted

Widespread taberculosls among tribes
of Malda disttict (West Bengal)

1165 SHRR DINESH JOARDER -
Will the Minister of HEALTH AND
FAMILY PT ANNING be pleated to stfate

(a) whether Government aie aware
that the tribal people of Barind area in the
Dustrict of Malda in West Bengal are dis-
persing 1t larpe hv leaving their bearth
and home due to widespread tuberculosis
amongst them as there 15 no <wcope whatao
ever for their treatment , and

(b) if so the action Government are
contemplaung 1o counteract thi< problem

THE MINISTER OF STATE IN THE
MINISTRY OF HPFALTH AND FAMILY
PLANNING (PROF D P (HOTTOPA-
DAYAYA) (a) No such 1eport hss come
to the notice of the Government Of Tndia

() Thetibal T B patients of the
“Barind’ area may avail themselves of
the existing facities in the Government and
non Government Hospital and Chest (1=
nics in Malda Distriet

There are tuo Chest Clinies to prowide
domiciliary trertment of the T B patienis
n Malds District a1 d 50 beds for tke T B
patients Yurther, the State Government
have maintained 4 beds 1n S B Day Sana-
tortum Kurseong for treatment of Tribal
T B patients of Noith Bengal areas

Deaths due to Road Accidents

1166. SHR! DINISH JOARDER
Will the Minmster of SHIPPING AND
TRANSPORT he pleased to state -

(2) whether the deaths due to rosd
accidents huve increated mabifpld inresent
Voans ;
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(b) whethsr the Government had coa-
ducted any sutvey or study about the road
accidents, and

{e) 1f so, the findings thereof *

THE MINISTER OF PARLIAMENTARY
AFPAIRS AND SHIPPING AND TRANS-
PORT (SHR1 RAJT BAHADUR) (a)
Accerding t0 information received from
varisus reporting States and Union Terri-
tories, the number of deaths due to road
accidents in the country during the years
1968 10 1970 was as under

1968 . 3716
1969 . 4238
1970 . 4794

(b) and (c) A Study Group on Road
Safety was appointed by the Govt on the
3rd Jume, 1969 to go 1into the whole
Question of road salety including collec-
tion and analyms of date. The Group has
not yet s :bmitted its report

Scarcity of Foodgrains ln Tripura due
to rack of transport factiities

1167 SHRI BIREN DUTT Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

{a) whether attention of Government
has been d1 wn 10 lack of transrort faci-
Intres,

(b) whether the Government receinved
any letter, telegfam from prominent per~
sons including M. Ps about the need for
releasing Indian Aurlines Freighters for
Traosport of foad to Tripura ,

(c) if 50, the main features thereof;
and

(d) the steps taken by Government to
meet this situation ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHMRI RAJ BAHADUR) . (a)
There is no shortage of fondgrans ip Tripura
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at present and the facilities svailable
for “the transportation of feadgrains to
stations 1n Tripura from other parts of the
country have also been adegoate

(b) The indian Airlines Corporatien
recetved a couple of requests for operating
additional freighter services to Agartala.
There was however, no indication that the
freigther operations were desired primarily
carry foodgraine

(c) and (d) A Viscount aircraft was
rositioned at Calcutta from the 13th to
19th Sepiember, 1971 for the alr lifting of
sertain cast-bound cargo, This aireraft
operated quite a few flights between Calcutta
and Gauhati clearing the bulk of cargo
for Gauhati as well as octher destinations
in Assam and Tripura. The freight agents
arranged further transportation of the
goods to the concerned destinations.
Because of operational difficulties, the
Indian  Alrlines Corperation did not
operate any freighter flight to Agariala
direct

Tenders for the vonstruction of Zaari
Bridge in Goa

1168 SHRI BIREN DUTTA : will
the Minster of SHIPPING AND TRANS.

PORT be pleated to state

(a) whether the tenders for the cons-
truction of the Zuari bridge in Goa have
been accepted and finalised ;

(b) 1f so, the paiticulars thereof,

(¢) whether Government has taken
any exira precautions vis a=vis this oons-
truction Company especially in view of
the ‘long over-delay’ 1n the construction
of the Mendov: bridge, Goa earlier | snd

(d) if not, the reasons therefor ?

T1HE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (d) The required informatien i3
being collected and will be Isid on the
Table of the Sabha in due coursy,
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Views of R.B,1. Board regarding Production
of Food Crops

1169, SHRI M. KALYANASUNDA-
RAM : Will the Minister of AGRICUL-
TURE be pleased 1o state *

(a) whether the Board of Directors of
R. B . visuajised a possible set back n
the production of food crops due Lo the
recent severe floods and droughts;

(b) if so, the remedies suggested by
them; and

(c) the decisions of the Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHES P.SHINDE) : {(a) In the
Raport of the Central Bank of Directors
of the Reserve Bank for the year ended
30th June, 1971, a reference has bzen made

in para 182 to the likely impact of
severe floods, droughts, etc. on
the growth rate. With regard to food
crops, it has been stated that this may

cause perhaps no more than & small set
back to ths growth rate.

(b) and (c). Para i88 of the Report
refers to davelopmental efforts, The mea-
sures referred to therein viz., larger ntili-
sation of irrigation potential, wider spread
of improved sceds, fertilisers and bstter
farming practices, development of diy
farming techniques, further exploitation of
ground water resources and Strengthening
of rice research, are already being pursuved
under the Fourth Five Year Plan.

The Ministry took steps for (i) organi-
sirg more production as soon as flood
waters receded, or the spell of drought
ended and for (ii) increasing, to the maxi-
mum extent practicable, food rroduction
so as to balunce the shortage arising in
flood or drought affected areas.

Representation from As<ociation of Taxi
Drivers regarding facilities at Taxi
stands in Delbi/New Delhi

1170, SHRIMATI MUKUL BENER-
11 ¢ Will the Minister of SHIPPING AND
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TRANSPORT be pleased to state :

(a) whether representations have been
received from the Association of Taxi-
Driveres in Delhi/New Delhi that covered
sheds should be provided in taxi-stands
to protect the taxi-drivers from sup and
rain;

(b) whether it has also bheen repre-
sented that there should be provision of
taps for drinking water in the taxi-stands ;
and

{c) if so, the action isken on the
representations ?

THE MINISTER OF PARLTAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR! RAl BAHADUR):
(a) to (s}, The information required is
heing collected and wiil he laid on the
Table of the Sakh:z. as sonn as it is
received. ’

Large s-ale transfer 1 reachars in
Government Schools, Delhi

1171, SHRTMATI MUKUL BANER]JI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to Sta‘e !

(a) whether there has Dbeen a large
seale tran<er of teachers in Governmeont
Schools in the Union Territory of Delhi;
and

(b) if so, reasons therof.

THE DEFPUTY MINISTER 1IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) No, Sir.

(p) Does not arize

Setting vp of New Medical College
in New Delhi

1172, SHRIMATI MUKUL BANERJI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 10 State*

(a) the present stage in the setting vp
of a new medical college in New Delhi.
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(W the nambder of sesis provided

(o) the qualifications, eic rednmired
for admission of studeats; aad

{d) whether all the students wbo passed
the PreaMedical examinstion of Delbl
University in 1971 ip Fiest Divislop and
falled to geot edmission in the existing
colleges will be admitted therein *

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI1Y
PLANNING (PROF. D P CHATTOPA-
DHYAYA) () The Medical College 1n
the Delht University has started function.
ing with effect from 25th Oectober, 1971

(v) 1250 1971,

(o) The ehigibility cenditions for
admission to the courss are as follows

(1) Pre-Msdical Bramination 1971
of Delhi University 1o st least
15t Class (60% oaarks)

(1) Chlidren of Central Govt,
Employees posted 1o Delht
during the period set sxceeding
last three yoars

(d) All tho students who appliad for
admission and fulfilled the eligibility
wonditivns  have heeo admiuied 1o this
«ollege andtothe L L R M MediLal
Collegs Meerut where 50 seats have been
provided

Heatlh bazard due to open drain adjoining
Lodr Coleny

1173 SHRIMATI MUKUL BANER-

JI Wil the Minister of HEALTH AND
FAMILY PLANNING bg pleased to
state

(a) whetber he is aware umat the open
dran adjoiniag Lod: Coloay, New Delhi
and contiguows o Kotla Mabarkpur
(known as QGaoda Nals) i a veritable
bealth hazard gnd is breeding ground of
moadiitos;

(b) whether the drais ssts fooded
during rainy sssson and eauses constdem-

bls inconvenlences to the local peopls,
and

() whether any action 1s proposed to
relign the drain or fill 1t up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D P CHATTO-
PADHYAYA) (a) to (¢) Information 1s
being collected and will be lgid on the
Table of the Sabha when received

IuT g A fewal ¥ Fae o Ask
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Detecloration in the standard of
Indfan Feotball

1175 SHRI1 VIJAYPAI SINGH Wil
the Minister of EDUCATION AND
SOCIAL WBLFARF he pleased to state

{a) whether the standard of Indian
football has gone down in recent years ;

(b) whether C(lovernment have tried
to find out the reasons for the extremely
poor psrformance of the Indian team at
the recent Merdeka football tournament
at Kualalumpur ;

(c) 1f »o, the 1casons for the poor
performance of the Indian team ; aad

{d) the steps taken to 1zprove the
standard of football in the country 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K S. RAMA-
SWAMY) : (8). Yes, aur.

(b) and (¢). Government are already
seized of thus matter. The All india Root-
ball Federation have been asked to wset
up an enquiry Committes to find out the
reasons for their extremely poor perfor-
mance Findings of the Committes are
awatted.

(d) 1Itis primanly for the All India
Football Federation 10 take steps t0 improve
the standard of foothall in the ocoumtry
Government will, however, study the find-
ngs of the Committee and take adeQuate
steps tn consultation with the All India
Football Federation 1n this regard. Mean-
while, varous tactlities are now being
offered by Government, ¢ g. appointment
of coaches in the regional coaching centres
in the States, assistance o! University
Grants Commission to the Universities for
appointment of coaches, grant of sports
talent scholarships ete

Financial wssistance for the projests by the
Kerala Housing Corperatien

1170. SHRL ¢ JANARDHANAN :
Will the Minister of WORKS AND HOU-
SING be pleased to state

{4) whether the kerala Government
lids approached the Centre for financial
assistance for the projests put forward by
the Kerala Housing Corporation ,

(b) 1f so,
thereof, and

the nature and duantum

(¢) the decisions taken thereon ?

THb MINISTRR OF STATR IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. X GUJRAL): (&) Yes, Sur.

(b) The relevant schemes of the
Keorala State Howing Beard with the
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wud quantum thereof are given

Name of - Nature of  Amount of
the scheme the scheme loan invol-
' ved.
Rupees
1. Medical Development 12 20 lakhs
College of an ares of
Housing 2.54 hectares
Scheme and construe-
in Tri- tion of 45
vandrum, bhouses.
2. Parcorxads Development 19 Inkhs
Housing of 112 plots
Scheme and construc-
pear Trivan- tion of houses
drum, thereon and
: development
of 12 residen-
tial plots.
3. Ullor Development  24.89 lakhs
Housing of 104 plows
Scheme in and  cons-
Trivandrum. truetion of
houses there-
on.

(c) The first two schemes have becen
approved by the Board of Directors of the
Housing and Urban Development Corpora-
tion on 4ib October, 1971. Regarding the
third scheme, the Kerala State Housing
Board has been advised to consider drawing
up housing schemes for more congested
areas like Coshin and Callcut.

Reguest from Kerala Government te Allocate
Funds for Development of Eroakulam
Faroka Costal Highway

1177, SHRI C. JANARDHANAN :
Will the Minister of SHIPPING AND
TR_.ANSP_OR‘_I‘ be plaased to state ¢

As) whather- the Kerala Government
‘has Tequested the Centre 10 allocate Rs. 9
-crore for. the development of Broakulam
th Goml Htlhm ‘in. the State; and

-

(b if so, that decision bas been uhn
thereon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Yes, Sir.

(b) 1t has pot been possible to acosde
to the State Government's
request us the Government of Tondia are
ulready providing 100% Central financial
assistance for the development of the
West Coast Road and it is not fensible to
change the alignment of the existing West
Coast Road which is olready nearing
completion.

Sub-Standard Samples of Drags
tested in Caleutta

*1178. SHRI C. JANARDHANAN :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether 470 out of 1615 samples
of drugs tested at the Central Drugs
Laboratory, Culcutta in 1970 were found
to be of sub-siandard quality ; and

(b) if so, whether any action has been
taken against the manufacturers produciog
sub-standard drugs ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH AND
FAMILY PLANNING (PROF. D. P,
CHATTOPADHYAYA): (a) In the
Celendar year 1970, 2177 samrles were
tested at the Central Drugs Laboratory,
Calcutta, of which 511 samples were
found to be of sub-standard quality.

(b) The information is being collected
and will be lald on the Sabha in due
course.

ecommended increase |a Price of Mllk
supplied by Delhi Milk Scheme :
1179. SHRI C. JANARDHANAN :

DR. SANKATA PRASAD :

Will the Minister of AGRICULTURE
be pleased to uau :

(a) whether the Governing hoey of
tbe Delhi Milk Scheme hai recomended an
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upwaid revision of prices of standardised
and toned nulk <upplied by the Delh:
Milk Scheme, sand

(b) 1l so, dacisivn tuken by Govern
ment thereon ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTULKE (PROF
SHER SINGH) (a) Yes

(b) Government have decided that
the working of all departments of Delht
Milk Scheme should be studied in detail in
order to eftect maximum ro0ssible eco
mies befoie considering the Qquestion of
upward revision of prices Meanwhile
tha fat cuntent of the siandardised nilk
has been reduced from 5 percentto 45
percent with effect from 10th Ostober
1971 1n order to reduce the anticipatec
loss of Deiti Milk Scheme

Reguirement and rroduction of Foodgrains

1180. SHRI P VENKATASUBBAIAH
Will the Minister of AGRICULTURE be
pleased to state *

(a) the estimated requirements of food-
srawns  for Bangla Desh 1efi gees during
the current yeur,

(b) the present position o stocks with
the Guve n wnt , and

(c) the estimated production of food
grains during tbe current vear and the
figures as compared to the last year ?

THE MINISILR OF STATE IN THL
MINISTRY OF AGRICULTURE (SHRL
ANNASAHES P, SHINDE) . (a) The total
requitements of foodgrmns (rce and
wheat) for Bangla Desh refugees duning
the year 1971-72 are estimated at 107
1skh tonnes

(k) Atthe end of October, 1971
the total stock of foodgrains with the
Govarament, both Central and State, was
about 73.5 lakh tonnes
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(c) The Total production of foog-
grains duriog the year 1970.71 was 107 8
million 1onpas. It is too amxly to frame
apy realistic estimates of the Jikaly pro-
ductions of foodgrains during the cprrent
vear (1971-72) as the kbtanf crops are
still 1o the flelds and the rab: cropsare

being sown The target of production
for the current sear s 1)2 milhon
lonnel.

Abolition of Foed Zones

1181 SHR! P VFNKATASUBBAIAH
wWill the Minister of ACRICULTURE be
pleased to state whether the desirability of
asbolition of food zones hus been coeli-
cered, If 50 with what 1esults

THE MINIS.ER OF STA1E IN IHE
MINISTRY O AGRICUI TURE (SHRI!
ANNASAHLB P SIIINDL) lood Zones
is such ex)st now unly 1o respect of rice
The movemcnt o wheat and wheat pro-
ducts 18 fiee throunbout the country
excepting e sta.utonily 1ationed areas of
West Bengal  Rastricticos on the move-
ment of cosrse g.ains tarve veen 1emoved
in most of he major profuc ng areas

Zonal restiic (Ons ©ON rice were revie
wed at the Chief M niste 8' Conference
held on the 13th October 1971, The
consensus was that these restrictions
should continue with & view to maximising
lnternal procurement 1he recommends-
tion of the Conference h.s been accepied
by Govertiret t

Import of Ry

1182 SHR1 P VENKATASUBBAIAH
Will the Minister of AGR'CULIURE be
pleased tu state the rice position in the
country and the quantity of rice proposed
10 be imported during tle ciitent year

THE MINISTER OF STATI IN 1HE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) Produetion
prospects or rice generally sppear t0 be
satisfaclory The stoeks position is ade-
quate to mest the normal requirements
During the current year ending December
1971, about 2,000 toones of tice aro wx
pected t0 be received in addition 298,000
tennes almady 1mported.
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Unemplioyment among iron ore loading
workers at Visakhapatnam

1183. SHRI P. VENKATASUBBAIH :
Will the Minister of SHIFPING AND
TRANSPORT bz pleased to state :

(a) whether there has been acute un-
employment among iron ore loading work-
ers at Visakhapatnam due to non.availa-
bility of railway wagons ;

(b) if 30, the steps taken 1o solvs the
same ; and

(c) the resclt achieved so far and the
steps propoeszd to see that such a situation
does not occur in future ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) :
(8) Iron ore exrorted through Visakhapat -
nam Pert is being handled by mechanical
means and no labour is employed wither
for unloading wagons or at the time of
shipment.

(b) and (c). Do not arise.

Research cn use of fertiliser on
aon-irrigated wbeat crop

1184, SHR1 P. VENKATASUBBAIAH:
Will the Minister of AGRICULTURE be
pleased to state @

(a) whether recent research at the
Indian Agricuvltural Researeh Institute has
shown that thz fertiliser application was
beneficial in the case of noneirrigated
whaat Crop ;

(b) if so, the steps taken to propagate
the result of the research made ; and

(c) the increase in production of
wheat from non-irrigated aresas expected
as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDR) : (a) Yes sir.
A large numbar of trials on cultivators’
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fields were conducted in the dry farming
areas under the All India Coordinated
Agronomic scheme of thel. C. A. R.
during the year 1969.70 and 1970-71, in
the States of U. P., Haryana, Punjab and
Delhi. The results of these trials indicated
that fertiser application under un-irrigated
conditions resulted in increased yields of
wheat ranging from 25 to 100 per cent as
compared to the plots given oo fertiliser.

(b) The results of these experiments
have been brought to the notice of wheat
workers of State Goveraments and Agri-
cnltural Universities. They are also demon-
strated under national demonstration and
have been put into practice in . A. D. P.
districts.

(c) 1t ts dificult to give an estimate
of the increagse in productiou of wheat
from non-irrigated areas expected due (0
the propagation of results of research as
the finsl yield derends upon several factors :
many of them beyond human <ontrol,
However, as stated in enswer of part (a)
of the Question, incresses in vield to the
wune of 25 10 10U per cent have been recor-
ded in trials comducted on cultivators’
fields during the last two years,

AT 51 W wa@wed a3

11RS, ot ToHIFarT ZmiTat . 4T
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1 F97 w4 {7 -

(F) *FT IHIT 7 3Zi4T AT [
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(1) 3% fenferm 53 % fA7 qzsre
F1 a1 wrAATd ¥ F1 e § 7

T {1V qiean [[diaw g
% T (ot oA %o fEeg) ; (F) o



239 Written Answers
AT outw &A1 ¥ raven fafean oy
nfrare fagtam dawt & g ETd ¥

fre wree< s Sare fear o 3

(%) 7 arzx o " ravafafes
w15 qyxarg afeafac @

() mafas =awer 2 & «9
Avag IR A1 AN FI€T AgTAw
aq grfadt o ¥few carcer wwrfea
%! squfeqy F3am |

(2) fomr msr & v Awq WY TG
g agr wrafow careg ¥ AwAr Ty
g% grafis ¥ afcrre far-
wy far @isET—arginy igver & %
q7AY aqr wanfar F aFre o fantom
ws7ar sawfat &1 dear 7 glg s
1T Wiwfy qq goea &1 suaeqr 7747 |

%o Ho AYART T AR

—— e 1 e e

I mgiug 9 Fa fe2l F OHiY
Hrgeg SIA-Z1 11 HE 'UF JqRT

geraqs s Wit-u "l df|w
e HAITET T smEEqr

LTI

fag me v 73y saw AlgE
agr amlsE AT F2 BIA4T
aqr SdF Syfesr Taedw ¥ 7
¥ qfvare fagtas o aear—
wrafas sagen 21 & wq-T
aqr §=9ver A9 7-1 &1 3w
s vasfin &7 mgEm @
' ®TAL WA 01 FERD L
WRET HAT |

NOVEMBER 22, 1971

Written Answers 240

(3) ¥ger Barer oy fawrr woam,
rafos sqrer &) w1 g@f F@AaT—
sigarEal A 25 gl qrem wlewTem
AT |

(4) sfrqq Ag¥AT FTT wEAqAT™
o7 STy WIFAT |

(5) wetrar o7 Qe A0
Ty YETTCHE 1717 |
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(") fafeeg fafae T@mmEn

(8) arg aw€ F1a%T |

(m) ®1gaEr ogd § g FT @ O
Y Y gx wis g F gAAmm feafa
®T VY qwid fqaTm 7 fzgi war 20

faoqatt
@ At &1 12,96 U8 94 1
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() wfE epw famr e el
w1 arfaer & wa A ATRTT & fag Oy
arvg gt ¥ fe oft et ¥ o e o
arp #t wre 1 Ak gfgfeas  wreta
dfana Fagegz 30 () F witr g
CYEETF AT AQ & §F GqqT HQr 9%
aatfoa Y, we T 9gez F1 farear qeqen
F1 FqIqd ®73 @91 IAH GHAIT 1 6 W
gfiwrr 1@

(|) ave qE 37ET

Annuil fncrement to untrained
Ieachers of Wust Dengal

Ild7 SHRI MADHI RYYA HAI DAR:
Will the Mimister of FINICA[;ON AND
SOCIAL WTITARE le jleased to state

(a) shether so.ernment hive recery-
ed represen ation fro 1 difterent  Teachers®
Organisations for giving annual increment
in salaries to untrained teachers of West
Bangal , and

(h) i s0
meot ?

the reaction of Govern-

ITHE DYPUTY MINISTER IN THF
JINISTRY OF  FDUCATION  AND
SOCTAL WELTARE AND IN THF DI
PARTMENT O1 CULTURF (PROF D.P
VADAVA) (a) The Stite Government has
teceived represeniation f1om the Secondarv
“chool Teachers and Employces Associa=
tion, West Bengal, for ampual increment
in salaries 10 untrained teachers servingin
non-Government aided Secondary Schools
in West Bengal

(b) The matter 13 under consideration
of the State Gosernment

Treatment of Snahe-Bite in Sundarbans
of 24 Pargana (West Bengal)

1188 SHRI MADHURYYA HALDAR
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state

() the number and names of Hospis
tals and health ceotres whether facilisies
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for treatment of snake bite cxist in Sumder-
bans of 24 Parganas.

(b) whether Government are taking
up any scheme to help the private practi-
tiopers in villages with medicine and equip-
ments in this regard ; and

(e)

schome ?

if 80, the main features of the

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P, CHATTOPA-
DHYAYA) (a) Information about the
pumber and names of Hospitals and Health
Centres where facilities for treatment of
snake-bite exist in Sundarbans of 24 Parganas
is being collected and will be 1a1d On the
Table of the Sabha.

(b) No, Sir.
(c) Does not arise

Research on effects of sallne water oa
young paddy plasts of 2/2 meatbs

1189 SHRI MADHURYYA HALDAR-
Wil the Minisier of" AGRICULTURE be
pleased to refer to the reply given to Star-
red Question No. 1607 dated the 5th Au-
gust, 1971 regaiding research oun paddy
eultivation under saline water and state :

(a) whether the research is being car-
risd on fresh attack of saline water upom
the padds-plants of two-three months oid ;
and

(h)

r4r MINISTI.R OF STATF IN THE
MINISTRY OF AGRICULTURF (SIIR]
ANNASAHEB P ~HINDE) (a) :1nd (').
Information is being collected and will be
placed on the Table of the Sabha as svon
as 1eceived,

it %0, the jrogress thereof

Launch Services for hakdwip-Patharpratima
Raldighi-Pathnrpratima and Kachuberia-
Kakdwip (Sagar lalands)

1190. SHRI MADHURYYA HAL-
DAR : Will the Minister of SHIPPING
AND TRANSFPORT be pleussd to siate -

(s) whether Government have any
tcheme (0 oOperate two large.capacity

launch services for each of (i) Kakdwip
and Patharpratima  (ii) Raidighi and
Patharpratima;  (1ii) Kachuberin (Sagar
Islands); and

(b) if not, the reasons thersof ?

THE MINISTER OF PALIAMEN-
TARY AFFAIRS, SHIPPING AND
TRANSPORT (SHRI RAJ EAHADUR) :
(a) and (b). The requisite information has
been called for from the Governmeat of
West Bengal and will be laid on the Table
of the Lok Sabba on receipt.

Quarters In occupation of retired
Goverbment Employees

1191. SHRI MUKHTIAR SINGH
MALIK - Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) tbe rule under which a retired
(GGovernment servant can retain Govern-
ment accommodation and for what peried;

(b) the number of retired employees
still in occupation of Government accom-
modation 1 Dolbi/New Delhi after the
retirement from dervice, category-wise;
and

(c) if 0, the reasons therefor and
the action taken or proposed to be taken
by Government for their eviction
from the Goverament accommodation ?

THL MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) - (a) Under item
(i) of the Table below S. R. 317 B-11 (2)
a plovision exists that a Gowvernment
(servantion retirement or terminal leave
can retain the accommodation in his
occupation for a period of two months.
Tt is also prosided under item (ix) that
the officer who pioceeds on Leave Prepa-
ralory to retirement or Refused leave
grunted under F. R. 86 can retain genera]
pool accommodation in his occupation for
the full period of leave on full average
ray subject to a maximum of four months
inclusive of the period permissible in the
case of retirement.
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(b) Thera are 220 retired employees
who are swll ip occupsation of general
pool accommodation 10 Delhi/New Delhi
and the break ap 15 as under *

Tspe 1 .. 11
Type 11 33
Type 111 48
Type 1V ee 65
Type V 57
Type VI 6

Total 220

(¢} The allotment of accommudatiun
1n occupation of such officers has been
cancelled and the eviction proceedings
under the provisons of Public Premises
(Bviction of Unauthorimed Occupants)
Act, 1971 have been/are being initiated
against them.

Retention of Government accemmedatios by
the dependents of deceased Government

Employees
11u2 SHRI MUKIIIIAR  SINGH
MALIK Wil the Miumster ol WORKS

AND HOUSING be pleased to state

(n) the rule undet which the depen~
dents of deceased Government employes
can retain Government accommodation aad
for what rerrod ;

(b) the number of such depeudents
who arc retaining Government accom-
modation 1in Delht for more than the pre=
scribed limit; category-wise; and

(c) the action taken by Government
for their evietion from the Government
accommodation n  view of the large
number of persons on the waiting list ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHR11 K, GUJRAL) - (a) Under item
(1) of the Table helow S R 317.B 11(2)
of the Allotment of Govenment Residences
(General Pocl in Delhi) Rules, 1963, »
provision exista whereby the retention can

NOVEMBPER 22, 197)

Written Awywers 248

be allowed to the dependents of a Govern-
ment servant On the death of the allottee
lor & period of four munths.

(b) 48 dependents of the decaased
Government employees are retaining
accommodativn for more than the preseri-

bed period. The break up 1v given as
under
Lype | 15
Type 11 rentea 5
Type 111 9
Type 1V 7
Type V PRI 7
Iype Vi — 1
lotal 43

————

{¢) Tue allotmentt have besn can-
velled and uvecessery action for evieting
the umsauthortsed owvcupanis has been)is
being taken under the provisions of the
Public Prennses (Bviction of Unauthorised
Oceupants) Act 1971

Allotment ot Goveinment uccommodation
to the dependent of the retired
Government F mployees

1193 SHRI MIUKHTIAR SINOH
MALIK  Will the Ministér of WORKS
AND HOUSING bs pleased to state :

(a) whether Government accommoda.
tiun 15 allotted tmmediately to the depen-
fent of the Government employee on his/
het retirement from service if the depen-
dent 13 ulready 10 Guvernment seivice, and

(b) 1f so, the justificatlen fur such a

tule

THE MINISTER OF STA1E IN THE
VIINISTRY OF WORKS AND HOUSING
(SHR1 1. K. GUIRAL) : (a) 1lhe regulari-
sation/ad-hoc ailotment on the retirement
of & Government officer 1s made :n the
name of his son, daughter, wife, husband
o1 lather provided that the said relation 1s
a Government emsployee eligible for allot.
meat of general pool accommodstion and
had been sharing accommodation with the
retining officer for ot Témst six mosths
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before the date of retir#ment Such regu-
lafiation/allotments are mads within the
concessional period admissible o the
retiring officer 10 retain the accommoda-
tion

(b) This provition has been made
with a view to mutigate the hardshi
experienced by retiring officers and therr
families who cannot afford to hire houses
from the piivate sector after their retire
ment

12 Ol brs

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTFD EVICTION NOTICES SER-
VED ON CENTRAL GOVBRNMENT
FMPLOYFES IN KANPUR

(SHK1 S. M BANERIJBE) Kaopur
Sir, 1 call the attention of the Minister of
Works and Howting 10 the following
matter of wmgent public 1mportance and 1
reQuest that he may make = statement
therson —

The reported eviction notices served
un 4000 Central Government emplo-
vees, including 3,000 Defence Emplo-
yees, in Kanpur, lving In vanous
houses cnnstructed under the Indus-
trial Housing Schems '

THE MINISTER O STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJIRAL) A statement 13
Iaid on the Table of the House

Statement

A report has already been called for
from the Goverament of Uttar Pradesh on
the reported eviction notices having been
served  on 4,000 Central Government
Employees, including 3,000 Defence
Employees 1o Kanpur living i1n  varous
houses constructed under the Industrial
Housing Scheme. The report has not yet
been received.

The Scheme was 1ntroduced by the
Goverament of Iadia 1n 1952 te haelp the
State Governwents, Indusirial Employers,
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and Cooperatives of 1ndustrial workars to
buitld houses for providing sccommodstion
at subsidised rents for workers feéfling
within the meaning of section 2(1) of the
Factortes Act, 1948, and persons’ dmployed
in mines other than coal and micd oilpes
within the meaning of section 2(h) of the
Mines Act, 1952, and whose wages do not
exceed Rs 30 p m

According W infurmation  avsilable
with us at present, the GOovernmemt of
t/uitar Pradesh, with finaocial esyiefhisice

from the Government of India (50 pefeent
loan and %0 percent subsidy), built about
16000 houses in Kanpur under the Subsi-

dised l!Housing Scheme for [ndusirial
workers State and Cenitral Govern-
ment  Employees including those

cmploved in Defence insiallations) até not
cligible for alloiment of houses built
under the Scheme Central and Siate
Governments are expected to bunld houses
for their employees (whether industrial or
non-industrial)  wherever neccessary, bv
providing requisite funds in their respactive
budgets

2 Inmittahy, the tenements were not
very popular with the eligible industrial
workers  Sone of the Llenements also fell
within tbe securitv zone nf certain Defence
installations 1 the aiea and the local
military authorities were not in faveur of
such houses being allotted to outsiders
In view of these faciors, and in oOrder te
save themselves from loss of revenue, the
Gonerrment of Uunar  Pridesh  ullotted
whout 5007 1ene mems 10 tneligit ie persons
{which included eup.oyees of Delence
estabiishnients as well), 1n contisvention
of the provimons of the Schems. Ever
sibue the matter camo to the no.ice of my
Ministry In 1958, efforts have been made
(0 persuade the Goverament of Uttar
Piadesh to get the houses under the occu-
pation of the ipeligibles, \acated so that
1l ese could be allotled 1o ineligible indus-
tr ol wirthers o1 wlon the se were built

3 Lxpressing therr inability o sscure
vacation of the houses occupied by the
Delence employees, the Goverament of
Uttar Pradesh, as an alterpauve solution,
proposed that such houses might be pur-
chased from tbem by the Minmtry of
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Defence 1his proposal was not acceptable
to the Minisiry of Defence At a high
level meeting held on 21st October, 1965
among the Minister of Defence, the then
Minister of Works and Housing and the
reprosentative of the State Government, it
was decided that the State Government
coupld transfer such bouses from the Sub-
sidised Housing Scheme for Industrial
Workers to the Low Income Group Housing
Scheme w e f Ist April, 1966 and repay
the subsidy to the Government of India
(as 1f 1t had been drawn as a loan) over
a peroid of 20 years with interest thereon
from the said date The Government of
India, as a measure of solution to this
long pending problem, offered to waive the
1pterest on the subsidy portion upto that
date This procedure would have enabled
the Government of Uttar Pradesh to allot
the houses to the Defence employees and
others falling within the low 1ncome
group 1 e those whose income did not
excoed Rs 600/~ per month

4 The above decision was commun!
cated to the them Chief Minister of Uttar
Pradesh on 13th Jaguary, 1966 In Novem
ber, 1966, the State Goverament communt
cated their inability to accept the abore
decision, and relterated their earlier stand
that the Ministry of Defence should pur-
chase these houses Since purchase was
not accept ible to the Ministrv of Defence
the Suate Government were advised in
Apri], 1967 10 send their alternative propo
sal In Julv 1969 the Government of
Uttar Pradesh suggesied enlargement of
the scope of the scheme so as to cover
the Defence Employees Such a sugges-
ton was ulso made by the Minutry of
Defence  1n vivw of the wide reperous-
sions that it would bave on the scheme all
over the couptry, it could not be agreed tv
by this Ministry The Governmeat of
Uttar Pradesh aguin sttessed 1n Janpary
1970, that the only logical and desirable
solution to the problem woold be for the
Ministry of Defence to purchase the
houset This suggestion was again com-
mended m May, 1970 to the Ministry of
Defence drawing their attention pointedly
to the fact that & large number of houses
happened to be located within the security
gote, and these thould oot ordinarily be

NOVFMBaER 32, 1971
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oceupied by those mot 1n the empleyment
of Defence establishments The matter 18
under consideration by the Ministry of
Defence

6 Even though the houses have been
bullt by the State Government with 100%
Central financial assistance, the ownership
and maoagement of the houses vest in the
Government of Uttar Pradesh, and they
are fully sompetent to deal with the 1mehi-
gible allottees according to their rules
elc

SHRI S M BANERIJFF They shonld
read the statement They are seiting a very
bad precedent

SHRI1 K GUJRAL That is not the
intention

MR SPEAKER [ don't agree that
it 15 a precedent If the smatement 1s short
1t should be read, but if 1t {s ong, it should
not beread We have been followiag this

SHRI S M BANERJEE This state-
ment was circulated to us at about 11
O’ clock. But, sir, thero are certain cases
when we get the ctatemen only 19 minut-
es 1o edvance

MR SPEAKER Y(u come to me
with a Motion and you give only 5 miout-
os for me |

SHRI S. M BANBRJEE You koow
more than the Minister

MR, SPEAKFR All wure human be
mgs. If 1t 13 your case, you say all that

SHRI S M BANERIEE This was
owrculated at about 1I' But 1n future,
kindly see that they 13518 giving sufficient
time, because, this 1s almost a direection
from yon

MR SPEAKER It must be issued
giving quite reasonable length of time

SHRI 5 M BANERIEE In the State-
ment the hon Mimister has narrated the
whole case 1 am reading {rom the state-
ment, which says *

‘Some of the tenements also fell with
ip the security zope of certain
Defence installations in the area and
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the local military authorities were
not in favour of such houses being
allotted to outsiders. In view of these
factors, and in order to save them-
selves from loss of revenue, the Govt.
of U. P, allotted about 5000 tenements
to ineligible persons.,. "

at that time they were ‘ineligible’,..

“...(which included employees of De-
fence establishments as well,,,), in
contravention of the provisions of the
Scheme. Ever since the matter came to
the notice of my Ministry in 1958, "

that i1s, Mr, Gujral’'s Minstry, .,

 ..eflorts have been made to persunde
the Governnent of Uttar Pradesh to
got the houses under th occupation
of the ineligibles, vacated 30 that
these conld be allotted 1o eligible in-
dustrial workers for whom these were
built."”

Sir, the history of the case is like this.

When Pand t Jawaharlal MNehru visited
Kanpur in 1956 and inaugurated the Emp.
luyees' State |.surance Corporation thers
he wvisited some slum areas and he made
the historic statsment—""Why not burn the
slums.” That was his outburst, Sir, that
these slums should be burnt, they should
be demolish.ed razed to the ground, snd
new houses constructed,

As a result of the late Pandit Nehru's
«noouncement in Kanpur in 1956, these
houses came up, and the first ecolony
which was set up was called ths Bapu
Gurba onlony in memory of Bapu Gandhi.
1 These houies were constructed on
land which virtually belonged to the
Defence establithment, that is, the Cent-
ral Ordnance Depot. Because of this, when
the commandent of that depot, namely
Col. R. Q. Naidu threatened to demolish
these houses; these houses were allotted to
the defence employees wotking in the
Central Ordnance Depot. Since 1938,
neirly 3000 of these houses have been
oogupied by the Defence employees, and
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1000 more [houses occupied by the Postal
and Telegraph employees and other emp-
loyees belonging to the Central Govern=
ment undertakings. There was a signed
agreement with the Labour Commissioner
or rather with the housing Commissioner
of U. P in Kanpur, These employees were
paying regular rent. They are in authorised
occupation. I Can see that with all the
honesty at my command, and this can be
cheked up. Now, suddenly they have be-
come ineligible becauss of the rules framed
by the Central Goverament which do mot
permit any employee other than an indus-
trial employee under the provisions to
occupy those houses,

This question was referred to the De-
fence Ministry and to the Defence
Ministers Shri Jagjivan Ram, Shri Swarn
Singh and Shri Yeshwantrao Chavan.
When the Defence Minister Shn
Jagjivan Ram went to Kanpur, be virtually
made a difinite statement t hat no employee
was going to bs evicted, and the occupa-
uon would be regularised.

Then, the suggestion came from the
WHS Ministry that those houses might be
purchased by the Defence Ministry. This
matter is still under consideration.

Then, what didjthe UP Government
do ? | do not blame the UP Goveroment
in any way, because the Chief Minister of
UP, and the Labour Minister of UP told
us very fiankly that [ the rules were
amended to include the defenc: employees
and all other industrial employees and all
employees working in the Central Govern-
ment undertakings and the discrimination
was removed, their occupation could be
regularised.

The other day, that is, on the I5th
November, 1971, 1 had put & Question to
the hon, Minister:

“(a) Whether the Ministry of Defence
has approached his Ministry (0 agres to
change the rules of allotment of houses
constrocted under the Industriai
Housing Scheme in Kanpur and other
places to include the Central Govern-
ment employses working in the Defence
industry and other Cantral Governdient
undertakings; and
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(b) if 50, whatker the rules have been
amended and if not, the reason for the
same

The answer was :

“(a) Yes, The Defence Minustry had
appealed to the WHS Ministry to
chagge the rules.”

But then the answer to part (b) of the
question was .

“The question of amppding the rule
does not arise because an amendment
of this nature would have adverss reaper-
cussions oa the provision of bousas to
the employess of all Government
umdertakings not liable to inceme taa
and departmental undertakings all over
the country."”.

1 am surprised that today when we are
supposed t0 be moving tawards soclalism,
as they claim, there s a discrimination
between smployse and employes, bstwesn
an industrial worker producing things In
an otdnance factory and an industrisl
worker manufacturing cloth ina textle
mill or working 1 & jute mull etc. This
discrimination between an  employee
working 1n s0 ordnance depot and an emp-
loyes working in a jule mill or a textile
mill should be done away with

The situstion 13 extremaly explosive,
and we must thank you, Sir, for giving us
an opportunity {o raise this Issue, Rents
are not being taken from them. Each emy-
loyes who is staying there has been given
notiess of damage charges 10O the tune of
about Rs 3000 to Rs 4000, and there i1sa
notice thit the Au i1 Amin and Housing
Commussroner would be visiting the place
after the JOth of this month to auction
their belangings, If the situstion came (o
this, then it would affect about 3000 empl-
nysps defence employeas working i1n the
cdelepce production units, which 13 the
rouma omed of this couatry today, and
about 10 employems bwlonging o the
RMS and telegraph and wlephoge and
thers who are doing their best in the
interests of the countey af this crucial
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hour. If their belongiogs are auetioned,
and they are thrown out of the houses
along with their family members, 1t 1s
bound t0 become a law and order situa-
tion.

Therefore, 1n all humility, 1 would
appeal to Shri 1 K Guyral and Shri Uma
Shankar Dikshit, both of whom know very
well what ;s happening at this particular
juncture in Kanpur t0 have another
meeting with the Chief Minister, the
Housing Minister and the Labour Minister
of UP and the Defence Ministry officials,
and till such time, those people should
not be asked to pay damage charges to the
tune of Rs 3080 to Rs 4000, and these
auction netices and eviction notices should
he withdrun

From the statement [
sd

find that it 1

“The matter 1s still under consideiation
by the Ministry of Defence.”

When the Defence Ministry 13 conside-
niog the matter and when the UP Govern-
ment are sympathetic, and when thess men
have spant nearly 10 (0 13 yeais in these
bouses and there i1s an agreement signed by
them as tenants, why should they be evi-
cted at this hou and thrown out of these
houses, since they cannot get other houses
to live 1n now ? The (invernment of India
have no money 10 construct suddenly 4000
house~ When they have been living in
these houses and paying Rs 13 or Rs l4
or Rs, 15 aad 1egularly, why sbould they
be spvicied ™

1do not want to make 1t a fighting
issue as such. Nor am [ trying no provoke
the bon. Minister or threaten him with dire
consequences, but definitely, 1t 15 & Quea-~
tion of law and order At this hour when
the unity of the country 1s our primary
interest and we want the unity of the
country and we want L0 unite all the
employees. let there be no  diserimination
between employee and amployee, an smpl-
oyee working in a deparimsntal under-
taking or & publis sector undertaking and
an suployes workiog [p an  Industry, L



259 Eviction Notices to AGRAHAYANA 1, 1893 (SAKA) Central Govt.

the rules be amended, and till such time
these notices should be withdrawn, and the
Chief Minister may be asked to find out
ways and means to solve the problem.

I would ask the hon Minister to give
a definite reply which may allay the lurk-
ing fear in the minds of these 4000 emplo-
yees who cannot possibly work in the ord-
nanee factories, all the time think.ng that
they and their family memhers including
children and their luggages would be on
the street the next day. This assurance can
be given by the hon. Minister immediately,
and that is my earnest request.

SHRI 1. K GUJRAL: 1 might clarify
one thing from the very beginning, namely
that no eviction notices have been served-
on the occupants cither on the initiative
of the Central Government,.,

SHRI 8. M, BANLRIJLE : Eviction and
damage notices have been sent to the tune
of Rs. 4000 or so.

SHRI 1. K. GUJIRAL " Neither eviction
notices nor damage notices have been
issued either on the initiative of the
Central Government or at the behest of the
Central Government. This should be very
clearly understood. 1 have learnt for the
first time now after 1 had received the
calling-attention-notice that some such
notices have been served by the State Gov-
ernment, The Housing Minister of the
State is meeting me tomorrow, and I shall
take this issue up with him about the
eviction or damage notices.

So far as the main issue is concerned,
these houses were built under the Industrial
Housing Scheme. The genesis of the Indu-~
strial Housing Scheme is that the diffierent
State Governments are given 50 per cent
loan and 50 per cent subsidy for building
such houses. About 16,000 houses were built
by the U.P. Government on this basis, and we
gave them 50 per cent loan and 50 per cent
subsidy, But for some reason these houses
were not given to industrial workers.

My bon. friend Shri 5. M. Banerjee
is not the leader of oaly the defence
production unit employees, but is also a
Isader of indusicial lnbour, I prossums,,,,

e
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SHRI S. M. BANERJEE : But thay were
not occupying it, 1 think I am being

misunderstood.,.,

MR SPEAKER : Let the hon. member
hear the answer of the hon. Minister

now,

SHRI S. M. BANERJEE : I am mot
raising a controversy now. But they were
not occupying it.

MR SPEAKER ' Let him listen now to
what the hon. Minister has to say.

SHRI 1. K. GUJRAL : Whatever the
reasons might be, these houses were given
to employees other than industrial workers,
So, they had three options open to them,
One option was that the Defence Ministry
should take over these houses and give
them to their own employees on whatever
terms and conditions they liked. So, we
took the matter up with the Defence
Ministry time and again, but unfortuna tely
we did not succeed with them, and they
would not agree. The Defence Ministry
suggested that we might sell the houses
to the occupants. We requested the State
Government to explore that possibility
also. But only two or 30 odd applications
were received, and most of the people
were not interested in purchasing the
houses. We wanted those houses to be
converted into houses under the low income
housing scheme.

Another option that arose was that
the U. P. Government might take over
these houses and refund the money given
to them under the Industrial Housing
Scheme, but the U. P, Government were
nol willing to do so.

The difficulty, so far as we are concer-
ned, is that we are averse to giving it to
the Defence Production unit for only one
resson, not because we discriminate bet=
ween an industrial worker and an industri-
al worker, but because if Governmaent
starts giving subsidy for housing its own
employees under one Department of the
other, then Shri 5. M. Banerjee will come
forward tomorrow and say that the hous-
ing scheme for industrial workers is not
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making any progress and all the money
18 getting absorbed 1n this. Now even at
this stage, we have only approached the
Defence Minisiry again that they may
teke them over at cost, and the cost 1s
very low- about Rs 3,000 to Rs 4000
per unit—at book valus We are willing
to give at that value also

The only point 18, if we get back this
money, which 1s not going to the Consol-
dated Fund, this money will be used again
for industrial housing, because the indus
trial housing ts badly needed in tlus coun-
try There 1s an extreme shoitare of indus-
trial housing Either the Uttir Pradesh
Government should take them over and
refund the money or the Defence Ministry
should take over and relund the money
If my friend feels thit the money for
industrial housing should be used for
housing Government servants, 1 thunk to-
morrow he will come back or his friends
will come back with n greit deal of grie
vance, because we are keen that not only
Government servanls should get houses
but people who are not in the Govern
ment service should also get houses

In this case, 1 for one feel that the
Defence Ministry on the Defence Produc.
tion Unit —should have taken over those
houses long ago, because some of the aouses
are built in the security zone wnd that 1s whv
even when they sell them to others, 1 think
1t 1s & nisk even then because the property
will pass from one hand to the other and
e stage might come whon they do not like
the people to be sitting or staying in the
security zone itself That 1s why we have
pointed out these facts, and 1 am sure
this will be sorted out very soon S0 far
as the eviction and dimages are concerned
I will bring 1t to the notice of the Stare
Minister of Housing tomorrow when he
comas tomofrow

THE MINISTER OF WORKS AND

HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKER DIKSHIT) May 1 add

a few words ? I feel 1 bave gone through
1t yesterday - that something has gone
wrong somewhere 1n my opinion Itisa
matter of co-ordination The Uttar Pradesh
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Government or tha Defence Ministry along
with our Ministry have to find a solution
instesd of asking the occupants to get out.
T hope we shall he able to sort 1t out,
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These are some of the delays and puzzles
n the democratic processes whether three
or four departments and the State Govern-
ment are concerned 1 assure the house
that we wtll try to sort 1t out as Quickly
as possible

SHRI INDRAJIT GUPTA (Alipore) *
Sir, after the Mumister’s reply, 1 do not
suppose any more mformation will be
forth-coming As Mr Dikshit has just in-
tervened, T would like 1o raise one or two
g iesttons He says this 15 a2 question of
lack of co-ordinition 1n the democratic
system If you go thiough this statement
reciting the whole “istory of this case,
it will be dquite clear that this s quite a
standalous stury of burewicratic bungling
not only bureau riic bangling but the
inter ministeriil and 15 between the Cen=
tral Government ind the Stiate Govern-
ment a eriminal vallousness and negligen-
ce towwds this whole question It has
bheen aragging on for veirs From his state-
ment, 1t first came 0 the notice of the
Ministry 1n 1958 It 1s now 1971, almost
over now Now, we are told these houses
were built 1n the securily zone of the
defence undertaking But why were they
built 1n the security sone ’ Was 1t not
known to be the security zone at that
tima ? Kanpur s one of the biggest centr-
es »f Defence p oluction 1n this country,
and | an very sorry that this matter has
cume to a head at a time when the whole
world will know that when this country 1s
ending up 1ts loans to defend 1ts borders
agunst the possibility of a foreign attack,
at such a time, thousands of defence wor-
kers who are involved in defence produc.
uon are facing the uncertainty about where
they are going to live with their families
tomorrow Is this matter to be brushed
aside 0 easily ? Therefore, what I would
say 15 that these Ministries of Works and
Housing, Defence, and 8o on should ceass
to function as independant empires , they
run according to their whims and they do
not have the minimum amount of co-er-
diostion with each other These houses
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were allowed to be bullt in the security
zone, and these defence employees were
allowed to become the allottees of these
bouses ; they have not trespassed ; they
have not forcibly occupied these houses
Mr. Banerjee has Quite correctly said that
they have entered into an agreement. A
tenancy agreement was made with them
and, therefore, they are all lawful occupa-
nts ; they are not unlawful occupants in
any sense of word. Therefore, Lhe Defence
Ministry which of course is under an ob-
ligation to build houses for its own em-
ployees but possibily is notable to spare
money from its huge defence budget at this
moment because of the other priorities,
are being given the option of taking over

these houses at cost price ; even that they .

are not prepared to do. The Minmstry
here says that it cannot change or relax
the rule because it will have repurcussions
throughout the whole country, Are these
technical rules, inter-ministiy wranglings
and bunglings to be allowed (0 go on at
this time when the defence production
employees are facing the danger of evic-
tion ? 1t is scandalous and should not be
allowed to be brushed aside so lightly.
Therefore, it is not only a Question of
stopping these evictions or damage no-
tices; that, | am sure, the Ministry will try
and do; but some early remedy must be
sought to this particular problem and this
must be put on a proper and stable
footing. Either the Defence Ministry or
the Works and Housing Ministry or the
State Government has got to take the
responsibility ; they cannot go on passing
the buck to each other in this way, This
is supposed to be one Government, not so

many separate Governments in each
Ministry,
Therefore, 1 should like t0 know,

apart from stopping these notices, what is
the concrete line of thinking of the
Minister so that they can get some carly
solution to this problem so that it can be
sottled once and for all ?

SHRI 1. K. GUJRAL : | may say this,
that whatever discussions might have been
going on in the past between the two Minis-
tries at the Centre and the U. P. Govern-
ment,s0 far a8 the occupants are eon-
cerned, they are not to be bothered. Let
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that be clearly understood,.. (Interrup-
tions.) 1 shall see that they are not
evicted. That is our stand clearly.

So far as financial adjustments are
concerned, Whether this Ministry or that
Ministry bears it or the U. P Government
bears it that is an inter-ministerial adjust-
ment which will be made. 1 can assure
here and now that so far as the occupants
are concetned, they will not be bothered,

o Jg 9F (I519%) : aEdg
fifer Nt ¥ wgr 3 fF 9T 93w wewTe
g umAe QU AT I3 FT @R
AN SHY AT F WIATHA §F §&T 1
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SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : May T take two submissions ?

MR. SPEAKER: I will not allow,
unless | have notice of them.

SHRI JYOTIRMOY BOSU : I have
given notice and I want your ruling. One
is about the Finance Secretary. What he
said has been widely covered and it does
not require verification. Mr. Pandey has

been reported and what he has said has been
given full coverage by the National press,
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The second thing 1s about tomorrow
Last year Guru Tegh Bahadur's Martyr
dom day was a holiday

ot gew fagrdt avRd (Fnfeae) .
®o W 76 dmagige Wi foaw § aw

m”""".

MR. SPEAKER | have no informa-

tion.

SHRI JYOTIRMOY BOSU [ want

your ruling.

MR SPEAKER * No ruling 1s reduired
on bolidays It 18 not my )ob to declare

Tplidays.

SHRI JYOTIRMOY BOSU Why not ?
You are the supreme head of this House

MR. SPEAKER
nise it sometimes

You do not recog-

12.26 brs

QUESTION OF PRIVILEGE AGAINST
NAVBHARAT TIMES

MR, SPEAKER 1 may inform the
Houce that on the 10th August, 1971
ghrt B P Maurya raised a Question of
ptivilege 1n respect of an article published
1n the Navbharat Tim 3, Delhi, 1 ats
1ssue dated the 6th August, 1971, allegedly
eastieg reflections on him

T then said that the Editor of the
newspaper would be addressed to state
what he bad to say 1n the matter

The Editor of the newspeper sent me
a letter dated the 11th August, 1971, in
which be had stated inler alia as

follows ~—

“We had no 1intention of hurting the
feelings of the Member or the Honou-
rable House As Mr B P Maurya
bas taken objection te the publication
of this 1tem, as Editor of the paper,
I bereby tender my apologies to the
Member and to the Honourable
House.”
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1 passed on a copy of the Bditor's
letter to Shri B, P. Maurya. As desired by
Shri1 Maurya, the Editor of the newspaper
was asked to have his own and the wniter
Viveki’s apology published 1n the Nav-
bharat Times. This, the Editor has domne
in the 1ssue of the newspaper dated the
24th September, 1971, Shri Maurya in his
letter dated 18th November, 1971, to me
has said that 1n view of the apology publi®
shed by the newspaper, the matter may be
treated as closed

So, the matter 1s closed

As far as this privilege motion raised
by Shri Jyotrmoy Bosu 1s concerned, 1
have my own doubts about it

SHRI JYOIIRMOY BOSU (Diamond
Harbour) 1 have notraised a privilege
motion 1 only want to raise 1t before the
House under rule 377

MR SPEAKER It 1s not a matter to
be brought up under rule 377 Shri Bosu
8ays in his letter to me

“That the Finance Secretay Mr B D
Pendey has reportedly disclosed on
Saturday before a Tax Executives’
Conference organised by the Indian
Chamber of Commerce and Industry in
New Delhi that a new Central Excise
B1ll 15 proroced to he introduced dur
ing the next session

‘1 maintain that these uttetances on
the pert of a civi] servant had not been
quite proper particularly when parlia-
ment

I agree, but | have to exammne 1t It
should have been the Munisier to give the
intention of the business and not the
Secretary. When the House 18 sitting
Many things cre within your knowledge,
and sometimes they creep out, but espe-
cially a responsible person like the
Secretary should be very careful about bis
Observations. 1 am goung to examine It
and later on let you know as te what
comes out

SHRI P. K. DEO (Kalahaadi) : 1
wmtc to W“u.
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MR. SPEAKER : That is a matter not
for any point 10 be raised after the Que-
stion Hour. He says that the Chinese
attitude is anti-Indian, as if it is something
new. When the foreign affairs debate
comes, You 1nay participate. 1 am not
going to allow it.

SHRIP. K. DEO : It 1% a matter of
great concern and surprise. 1 do not know
when the foreign affairs debate 1s likely to
take place.

MR. SPEAKER: It 135 coming, we
will have to discuss many things, but not
that anything may come up after the
Question Hour 1 can appreciate your
anxiety, but 1t 15 not the proper occasion.

12.30 hrs.

PAPERS LAID ON THE TABLE

BOMBAY MOTOR VEHICLES(GUJARAT
AMDT ) RULES AND A STATEMENT
IN REGARD THERETO

TIHIE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT {SHRI RAJ BAHADUR) : 1
beg to lay on the Table :

(1) A copy of the Bombay Motor
Vehicles (Gujarat Amendment)
Rules, 1971 (Hindi and English
versions) published in Notification
No G/G/[71/76/MVR/1070{26850/
E 1n Gujarat Government Gazette
dated the 24th June, 1971, uader
subesection (3) of section 133 of
the Mothor Vehicles Act, 1939,
read with clause (c) (iv) of the
Proclamation dated the 13th May
1971, 1ssued by the President 1n
relation to the State of Gujarat.

A statement showing reasons for
delay in laying the above Noti-
fication. [Placed in Library.
See No. LT—1061/71]

(€)
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NATIONALISED BANKS
(AMENDMENT) SCHEME

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) * 1 beg to lay on the Table a
copy of the Nationalised Banks (Manage-
ment and Miscellaneous Provisions)
(Amendment) Scheme, 1971 (Hindi and
English vcmons) under sub section (“) of
section 9 of the Banking Comparies
Acquisition and Transfer of Undertakings)
Act, 1970, [Placed in Library. See
No. LT 1062/71.]

SUGAR (CONTROL) AMDT. ORDERS

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : 1 beg to lay on the Table
a copy each of the {ollowing Notifications
(Hindi and English versions) under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) The Sugar {Control) Amendment
Order, 1971 published in Notificate
ton No. G.S R. 126§ in Gazette of
India dated the Tth September,
1971.[Placed tn Library. See
No. LT—1063/71.]

(2) The Sugar (Control) Second

Amendment Oider 1971, publi.

shed in Tlotification No. G. S R.

1380 1n Gazette of India dated

17th September, 1971, [Placed

;‘!Jj.tbmry. Sce No, LT—1064/

|

ACCOUNTS OF 1. I. T. BoMBAY
STATEMENT AND ANNUAL REPORT
OF KHUDA BAKHSH ORIENTAL
PUBLIC LIBRARY

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF. D.
P YADAVA) @ 1 beg tolay on the
Table :—

(1) 1) A copy of the Certifled
Accounts of Indian Institute
of Technology, Bombay, for
the year 1969.70 along with
the audit Report thereon under
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&)

sub section (4) of section 23
of the Institutes of Techno-
logy Act, 1961

{u) A statement (Hind1 and Eng.
lish versions) explaining the
reasons as to why the Hindi
version of the above Acco-
unts could not be laid on
the Table simultaneouslv
[Placed in Library See
No LT—1065/71]

(1) A copy of the Annual Report
(Hind1 and English version-)
of the Khuda Bakhsh Ornental
Public Library Patna for the
year 1969-70 along with the
Audited Accounts, under sub-
section (4) of section 21 of
the Kudha Bakhsh Oriental
Public Library Act, 1969,

(1) A statement (Hind: and Eng-

lish versions) showing rea=
sons for delay 1n laying the
above Report. [Placed in
Library See No 11066/71 ]

1231 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY Sir, | have to repoit
the following messages received from the
Secretary of Rajya Sabha

)

()

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi.
pess 1n the Rajya Sabha, I am
directed to enclose copy of the
Industrial Disputes (Amendment)
Bull, 1171, which has been passed
by the Rajya Sabha at 115 sitting
held on the 16th November,

197"

“In accordance with provisions
of rule 127 of the Rules of pro.
godurg and Conduct of Business

in the Rajya Sabbha, I am directed
to inform the Lok Sabha thst
the Rajya Sabha, at its siting
held on 18th November, 1971
agreed without any amendment
to the prevention of Food
Adulteration (Amendment) Buli,
1971, which was passed by the
Lok Sabha at 1ts sitting held on
the 12th August, 1971 "

INDUSTRIAL DESPUTES
(AMENDMENT) BILL

AS PASSED BY RAJYA SABHA

SECRETARY * Sir, I also lay on the
Table of the House the Industrial Disputes
(Amendent) Bill, 1971, as passed by Rajya
Sabha

12 32 brs
PUBLIC ACCOUNTS cCOMMITTER

EIGHTEENTH AND NINETEENTH
REPORTS

SHRI SEZHIYAN (Kumbakonam) .
I beg to present the following Reports of
the Public Accounts Committee

(1) Eighteenth Report regurding action
taken by Government on the
recommendations  contained 1n
their Hundred and Third Report
(Fourth Lok Sabhs) relating to
Medical Stores Depots (Depart-
ment of Health)

(2) Nipeteenth Report regarding
action taken by Government on
their recommendations contained
in their Eighteenth Report (fourth

Lok Sabba) an Audit Repont (Civil),
1969 and Appropnation Accounts

(Civl), 1967.68 relating to the
Department of Rehabilitation.
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PREVENTION OF FOOD ADULTERATION

(EXTENSION TO KOHIMA AND
MOKOKCHUNG DISTRICTS) BILL*

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKER
DIKSHIT) 1 begto move for leave t0
introduce a Bill to extend the Prevention
of Food Adulteration Act, 1954, to the
Kohima and Mokokechung districts in the
State of Nagaland.

Mr. SPEAKER - The question 18

“That leave be granted to introduce a
Bill to extend the Prevention of Food
Adulteration Act, 1954, to the Kohima
and Mokokechung districts in the State
of Nagaland ™

The motion was adopted.

SHRI UMA SHANKFR DIKSHIT 1
introduce the Bill

12.33 hrs.

SMALL COINS (OFFENCES) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) On behalf of Shn Y B
Chavan, 1 beg to move for leave to Intro-
duce a Bill to provide for the prevention
of melting or destruction of small coins,
hoarding of small coins for the purpose of
melting or destruction thereof, and for
matters counnected therewith or incidental

thereto.
MR. SPEAKER : The question 15 .

“That leave be granted 1o introduce a
Bill to provide for the prevention of
melting or destruction of small cons,
hoarding of small coins for the purpose
of melting or destruction thereof, and
for matters connected therewith or
incidental thereto.”

The motion wus alopted,

SHRI K R, GANESH : 1 introduce the
Bl

——

AGRAHAYANA 1, 1893 (SAKA) Tax on Postul

210
Articles Bill

STATEMENT RE. SMALL COINS
(OFFENC ES) ORDINANCE

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI K. R.
GANESH)  Ibegto 11} on the Table a
copy of the explanatory statement (Hind:
and English versions) giving reasons for
immediate legislation by the Small Colns
(Offences) Ordinznce 1971, as required
under rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok Sabha

234 brs

TAX ON POSTAL ARTICLFS BILL®

THE MINISTLR OF SIATE IN THF
MINISTRY OF FINAM . (SHRI K. R
GANESH) * | beg to move for leave to
introduce a Bill to provide for of a tax On
certain postal articles

MR SPEAKER Motion moved

““That leave be granted to introduce a
Bill to provide fer the levy of a tax
on certain postal articles *'

Mi Banerjee and Mr Jyotirmoy Bosu
have wrnitten to me saying they want to
oppose the introduction of this Bill, I
will allow them

;| EEACAN QT (AFEIT) ¢

wene ARvEd, @ A A A N guaAr @
¢ 15 & @ fagas ¥1 faem wwr

Sgar g |
weaW AR . AT qT9 aF 1§ gEAr
Wi afl 21
o wewATaAy it A7 W
fag agar & ¢, ¥HT T TS |

winet agEm 12 ax ®arz vk &

— —— ——— e

—

*published 1o Gazette of Indi extraordinary, Part 11, section 2, dated 22-11-71.
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oft gew fagt wrwddt (varfea) -
11 ax

weaw RgEw W 11 ax o &}
arof &z

o gAAT—

SHRI § M BANERJEE (Kanpur)
Sir, 1 rise to oppose the introduction of
this Bill seeKing to replace the ordinance
promulgated by the President in Oclober
My objection 13 that this was not
necessarv  The Statement of Objects and
Reasons says

“In Order to meet the expenditure on
the relief of Bangla Desh refugees, it
was agreed at the meeting of the
Governors and C hief Ministers ol
States held at New Delhi on the 12th
October 1971, that both the Centre
and the States would levy tax, duty or
surcharge . "’ elc

The Governors Chief Mumistets and
Ceniral Ministers who agiced to this,
never, thought that Parliament 15 a ferum
which should also be consulted

The manner in which Parliament has
been i1gnored in this case 1s something
unimaginable When was it to coms into
force 7 From the 15th of November, the
opeming day of the present session? Sir,
you have already expressed your view that
Ordimances should not normally be brought
in 1 am not against Ordinances as such
Suppose an Ordinance 18 necessary (o
prevent the closure of aunit, Tam all
for it. But what was the fun of promul.
gating an Ordinance which will come inte
force from the opening day nf a sassion 7

Apart from that, I feel that taxation
has reached saturation point and people
are unable to pay anything more If
government need more maney for refugee
relief there are other sourees which they
can tap like black money, income-tax
arrears and so on Therefore, I do not
agres to this measure [ opposs 1t tooth
and nail from the stage of introduction.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) . 1rise to oppose the introdue-
tion of this Bill vehemently it reveals
the bankruptcy of the government which 1s
trving to exist through Ordinances We
understind from this note that the Chief
Ministers were consulted But the Chief
Ministers and the Governors are not the
supreme people Did vyou consult the
Assemblies where the representatives of
the people have a say ?

Ihe meagre taxation provision In the
original budget this Year was with a view
to hoodwinking the people The actual
defict was Rs 400 crores to 475 crores
though 1t was mentioned as Rs 235 crores
This shows the infliciency, dishonesty and
politica] gimmicks People are groaning
under the galloping price 11se and yet there
15 no Ltightening of the belt so far as
government 1s concerned A Minister
today costs between Rs 25,000 to 50,000
a month and a mecting of the Prime
Mimster cost Rs 80,000 towards s ecurity
arrangements Very recently a Mercedez
car, a very fine six door car has been
bought for the government, 1 do not want
to say for whom it 15 bought

MR SPEAKFR
vant  Further
later on

SHRI JYOTIRMOY BOSU
to oppose il from the beginning

All this 15 not rele-
on details he can speak

I want

Very recently 1 asked a Financial
Commussioner how much of the Fourth
Plan allocation have been set aside for
generation of basic wealth orincrease in
GNP He said 1t 18 very little, 1 am
sorry to say

This blanket taxution shows ‘hat there
18 an element of discrimination 1n the
fiseal policy pursied by the government
The post budget jubilation amongst the
businessmen 1n Calcutta we noticed w 1th
great concern The corporate sector 1s
doing fine but it was left alone There is
industrial stagnation  Why ? Because, big
business 1s very capable of concealing its
real profits which 1t siphoned into black
money. Todmy thete 1s arrears of tax
to the extent of Rs. 900 crores.
The report of the Auditor-General
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is a revealing document A major portion
of the arrears is in corporate and personal
taxes. Today smuggling is making you
lose to the tune of Rs. 400 crores
every year. Loss on account of under
invoicing and over-invoicing is to the
tune Of another Rs. 400 crores. God
alone knows whether the black money in
circulation is Rs, 3,000 crores or 4,000
crores.

When this is the situation you want to
impose a levy on postal articles You
handle about 700 million postal items out
of which the yield is Rs. 20 crores. Then
you impose a levy on nswspapers inoa
country where the newspaper reading
public is not more than 68 per cent in the
best of areas and not more than 22 per eant
in the worst of areas. 1 know that becausa
of the existing fiscal measures that have
been enforced by the governient, they
will find it very difficult to survive. I
oppose this Bill with all the power at my
command.

WeqsT WEIRA: IAIT A8, A AT
§g g FfFT G & wiaF! gIFAr @
7§ mAt =rfzg

o WgWY MTaAw qiza ;. F
wrardl 9T 3q fadas &1 (a0 261 g
qgaT ArarT ar ag € fF 22 wEgax «
7 merraw fAagrar aar wig 15 Faas
¥ 393 A g1 I arg fr wafF StF 15
Aar3 T A BY T 16 AT Areed G qrar
1A qmr F gEer faewa S
Wi agf ar st a @ *if Afww
JOETT AT M J FA137 77T

ggd 17 ug § fF q® & AT 92
WU F AFAIC W {IqT TEAW AT AT -
q6T AT T FA F AT U IA-AATR
et fag Twar o1 &1 €8 1% AT T 39
gere & wifzdew, 73 |/ fase afeeq ¥
AGA BIT ATAT QY, AL A XA |
T @ 5F gR F Wi fawad Fv

gifacs 7@ &1 fex fasitw wraed &
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geafeaa fedl @8 wifedeg o at faega

&1 78 arAr arfge fraq s qar & wfasig
TT HIGT IGH | ¥ @ [s § 9ad wg-
AT T IR F wifeqsa & ag ava

AT AZ 1 IS g7 THOT Frareq

STAI G4 IZq I 987 471 & 1 Fadas

%20 %€ 51 qragd’ atdr 8 & aar

T B § N2T Weg 10 FAT 1 g

af &1 Aar 3w & womdaal & arg S

£9 fewr o 2gr 3 sasr o afafeq v

3T qZT SAAr g AR FAX G0 A Fraw

T 3 | fealy & @ fadas ¥ @1f

A AT AT G A g%z 74 QA Faad

FRT 37 atfed=w &Y« fear srar

qTYGF 4T |

W Aamard ) g fadaw &
segd fwar s & fadia #izar g

ot wew fagrd waddt @ @ oAT &
ag¥ fea #3 qg faar ar f& meardw
/T FTA B g qUHT 3F A 3 AL
7T Y I a<h Tg FEI 9T | 9T WEAl-
g FY FIAT TATAT ST I@T 3 | ASARA F
ZIr 3@ AN AT

et HEITA ¢ A4 TAFI KA ¥ FAC
w1737 % zaF F197 7 FA97147 I ?

off wew fagrd amddy : FgT O
7 g @ 3. afFa ad) st & 99 fadis
fegqr o 7@ &1 @g fagres = gaw
2 qifqardiz gam <@ s wfsaw &
EIRT 299 AT & AIAT FI & HAAFT
¥ worar ot | WA qifgardd fearsar

Frasg A Tegd §)
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SHRI INDRAJIT GUPTA (Alipore) :
In the inter-session period there were 12
or 13 Ordinances but these Ordinances,
which are now being presented in the form
of Bills, relate 10 additional meusures of
taxation. They are different from the
other Ordinances.

MR SPEAKER: An Ordinance 1s an
Ordinance, whatever 1t might be.

SHRI INDRAJIT GUPTA : Can you
cite any precedent ?

MR. SPEAKER ! I am sorry, | am not
sure of the distinction Have you any
instance where 1t 1s mentioned that Ordi~
nances are 10 be demarcated into financial
and non-fioancial ., (Inrerruptions)

SHRI INDRAJIT GUPTA . It was
brought nto force from the date Parlia-
ment Was due to open.

off wew fagr@ st ;W daq
QMA AT R AG 15 T T AAA A7 F )
| fagear ¥ Sar S & FE FArERTT
A e At v | g wifedsw A ¥
g® %1 a4 I fwar war g

SHRI INDRAJIT GUPTA : Apart from
the Minister’s reply, we would like to have
your observation,

oW AEg : f wwd Al ¥ oagd
& v e E

SHRI INDRAJIT GUPTA : That was
about the general tendency.

MR, SPEAKER : 1 will request you
not to ask me to repeat the observation
that I had already made in very strong
terms, But if you think that there should
be some distinction between financial and
non-financial, tax and non-tax Ordinances,
there is nothing in my knowledge on which
loan base my ruling. AIl] can say is
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that I do not approve of an Ordinance
just at the time when the House is about
to moet,

SHRIH M, PATEL (Dhandhuka):
In all these years this is the first time . . .
(Interruptions)

MR. SPEAKER * It is not the first
time.

it wew fagrdt awd) o gadee
qifFaradY fears @t 1 wwrd 1 @@ @y
qigkfe o aeg 3w At amy =
qFe |

SHRIH. M PATEL This 1s the first
time that a financial matter has been passed
by an ordinance. Ao ordinance has been
used for other purposes.

MR SPEAKER - After all, you must
have been advised by some old colleguss
in the civil services. 1 must say that 1 do
not approve of an Ordinance at so late a
stage as 15th November. | made my obser-
vations just at the out set of this session,
What else you want ?

»it wew fagrd aAd gAY qled
fis 1 fageae ¥ 91 A ®OA  (3q79)

MR. SPEAKER : Will the Minlsta_r
say 1f there is any justification why this
was done on the day when Parliament was

meeting 7

SHRI K. R. GANESH : As the House
1s aware, we are really in an extraordinary

emergent situation.

AN HON. MEMBER : What ?

SHRI K. R GANESH : Every day you
speak about that. Oa every question you
speak about that. We are aware of that
and 1 do not have to put it before you,
The House 1s also aware that thereis a
tremendous financial burden of mainte-
nance of Bangla Desh refugees.
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This question was discussed with the
Chief Ministers and a consensus was rea-
ched that one of the ways of meeting the
tremendous burden and one of the ways
of fighting the consequential problems that
bave arisen as a result of the huge budge-
tary deficit was to raise more resources..,

MR. SPEAKER : 1 must say that we
do recognise that there are very exceptio-
oal circumstances. But, 1 hope, you will
not continue this practice in future unless
there are similar exceptions

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Whenever it is unavoidable we do it. My
friends will bear with me that it was very
extraordinary situation We npever had
wanted to by pass Parhament nor do we
iniend to bypass it. We knew that we had
to face you here and we are facing yeu..,
(Interruptions),. .we will convince you
that it was unavoidable,.,(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
The Chief Ministers did not suggest that
you should issue Ordinances.

SHR1 H. M. PATEL : Sir, when the
Minister says that this was unavoidable,
it is really very strange. We are not dis-
puting that there is need for more money,
ete, Certainly, it may be raisad. But what
was the necessity for not waiting untill
15th of November ? Even on their own,
they are saying that they do not expect to
collect money before the 15th November.
These measures could have been intro-
duced on the 15th November. What harm
would it have done ? On that argument,
you might say that all legislation should
be done by Ordinances.

MR. SPEAKER ! On the first day, 1
made certain observation.

SHR1 H. M, PATEL : There must be
special circumstances under which an ordi-
pance may be issued. In this case, ne
special circumstances have been given.
They bave not said anything except that
they discussed it with the Chief Ministers.
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Is that a special reason ? An emergency
Is there. We need more money undoubt-
,dly- Thete measures could have been
introduced on the 15th November. They
have an enormous majority. They could
have got the Bills passed within two days.

ot gzd famd wAdAd g 6
@z §im fF arifeariz f fradh dos &
wrere fafaer & qur aavar 5 war
dmerdm ¥ am A freqrfed & o
W T ¥ T A1 e W wg
W E AT B ) I g, A g
THZ Jw AP FLA

QF WG QTEq : Ig g% Q41§
faare a1y

st wew fagrd aaddt ; wf gIwT
1SaTqE I ©F IR 97| 39 A1g
g o fadas are 1 fearae ¥ e
QT §%Q ¥, WiwT ag 9@ gag € wa-
FTAFW T GH g T wiEAN F
T xg smAar

weqer wEAT ;. wifEdsg @ g
§ay wiy & wfeday & a3 §
qEeC & ;A sw-fafaee & @
wata fear a1 ag g fe mfeasg o w1
a1 e w1 afgwr g, dfew avar ag
Fad & oy & fr o qua fasgar awdls
{ ax gus St § ar A, AR e
wiHEN ogr o wg fear 8 i
mitdms ¥ ¥ us enfedar ag § e
% at ¥ ¥ A wreadua % @ 9f
at o TE g

ﬁmﬁﬂﬁm:ﬂﬂﬂ'ﬁ
% fe 3a¥ ar 6§ wfecfrdumr agi & |
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ATV AHIT WA T FqA FISAT
fo frgy 2w & war gwr ar fogw

ANT F AT A g WIAAT TR/ @I AT
CICIEIRECS CIE R CRA R G

o e (A ANt ;i 49
FAE & Zag amay 1¥ g fogAa 91
. 81 S &9q1 @9 g T g AU
qAIZT §4T FUS & Q@ HWIHAT ZA G
a7

WEAE W{RE ;. T q¢ fEEl w®IT
axq fedg T o |

SHRI JYOTIRMOY BOSU : Outcome
of one-man rule. This is nothing but a
dictatorial rule.

MR. SPEAKER : Please don’t make

such observations.

SHRI JYOTIRMOQY BOSU : Your rul-
ing is being disregarded by the Govern-
ment evey time. What iS it other than
dictatorial rule ?

SHRI1 R. S, PANDEY (Rajnandgaon) !
Last session it was said that the Govern-
ment had no intention to levy any tax be-
cause the refugee influx was only 25-30
Lakhs then. But, now it has shot up to
1 crore. This is the information which I
am submitting to Mr. Vajpayeeji.

SHRI K. R. GANESI : The hon.
members also would realise that we are
in a very emergent situation. Therefore,
additional resources have got to be raised.

SHRI JYOTIRMOY BOSU : Not at all,

SHRI K. R. GANESH : Now, Sir, the
only point is,,,

SHRI ATAL BIHARI VAJPYEE & Not
by ordinance.
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SHRI K. R. GANESH : Sir, yeur
remarks are there on the ordinance. The
Government are aware of the remarks.
We are not going into that.

I am trying to place before the
House,..(Interruptions).

Reael AGAA : T g § 7 w197 a1
ar 3 £, g7 i a1 7y Qfae)

SHRI K. R. GANESH ! Im each of
the levies and taxes that have been intro-
duced, certain administrative arrangement
have to be made. For instance, regarding
the stamp duty and the tax om postal
articles, all these require tremendous
administrative prepartion and that is why
the date of 15th November was fixed be-
cause every day lost is a loss to the resou-
rces mobilisation that is taking place.
This is all I am submitting.

There is a statutory resolution by hon,
Members disapproving the ordinance which
shall be considered at the consideration
stage and the Government’s viewpoint on
this will be placed.

MR, SPEAKER : The Question is :

““That leave be granted to introduce
a Bill to provide for the levy of a tax on
certain postal articles.”

The Lok Sabha divided -
Division No, 2] [12-58 bLrs.
AYES

Agrawal, Shri Shrikrishna
Ahmed Shri F. A,
Appalanaidu, Shri

Arvind Netam, Shri
Balakrishaniah, Shri T,
Banerji, Shrimati Mukul
Basumatari, Shri D.
Bhuvarahan, Shri G.
Bisht, Shri Narendra Singh
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Chandra Gowda, Shri D. B.
' Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Cboudhary, Shri B. E.
Choudhury, Shri Moinul Haque
Dalip Singh, Shri
Darbara Singh, Shri
Deo Shri S. N. Singh
*Dhandapani, Shri C. T.
Doda Shri Hiralal
Dube, Shri J. P.
Dumada, Shri L. K,
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K, R.
Ganga Devi, Shrimati
Gangadeb, Shri F,
Gogoi, Shri Tarun
Gohain Shri C. C,
Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Jitendra Prasad, Shri
Joshi, Shri Popatlal M,
Kailas, Dr.
Kamakshaiah, Shri D,
Kamble, Shri T. D.
Karan Singh, Dr,
Kaul, Shrimati Sheila
Kwdar Nath Singh, Shri
Kisku, Shri A, K.
Krishanan, Shri G. v.
Kushok Bakula, Shri
Ll.kshmikamhamma, Shrimati T.
shminarayanan, Shri M. R.
laskar, Shri Nihar
shajan, Shri Y, §.
Mabaraj Singh, Shri
Hlaviya, Shri K, D,
Halhotra, Shri Inder 1.
“Meraya, Shri B, p.

Wrongly voted for Ayes.
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Mirdha, Shri Nathu Ram
Miskra, Shri Bibhuti

Mishra, Skri Jagannath
Mohammad Tahir, Shri
Murthy, Shri B. S.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pahadia, shri Jagannath
Pandey, Shri Narsingh Narain
Pandey, Shri R. S
Panigrahi Shri Chintamani
Pant, Shri K. C,

Parashar, Prof. Narain Chand
Pratap Singh, Shri
Parthasarathy, Shri P.
Patel, Shri Ramubhai

Patil, Shri Krishnarao
Patnaik, Shri J. B,

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K
Raj, Shrimati Sahodrabaj
Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Swarup, Shri
Ramshekhar Prasad Sipgh, Shri
Rao, Shri Jagannath

Rao Shri M. § Sanjeevi
Rao, Shri P. Ankineedu Parasada
Rathia, Shri Umed Singh
Rohatgi, Shrimati Sushila
Savkata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Satpathy, Shri Devendra
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma Dr. Shankar Dayal
Shastri, Shri Biswanarayan
Shenoy, Shri P, R,

Sher Singh, Prof.,
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Shivnath Singh, Shri

Sinha, Shri R. K.

Sonar, Dr, A, G,

Sunder Lal, Shri

Tewari, Shr1 Chandra Bhal Man:
Tewari, Shr: Shankar

Uikey, Shri M. G,
Unnikrishnan, Shri K P,
Vekaria, Shri

Yadav, Shri R, P,

NOES

Banera, Shr1 Hamendra Singh
Banerjee, Shr1 S. M.
Bhattacharyya, Shr1 S. P.
Bosu, Shr1 Jyotirmoy
Chandrappan, Shri C. K.
Chaudhary, Shri Ishwar
Chaudhuri, Shnt Tridib
Dandavate, Prof. Madhu
Godfrey, Shrimati M.
Goswami, Shrimati Bibha Ghosh
Gowder, Shr1 J. M.

Gupta, Shri Indrajit

Kachwai, Shr1 Hukam Chand
Lalyt Bhai, Shri

Manjhi, Shr: Bhola
Mayavan, Shri V.

Mehta, Shri P. M.

Mody, 8hn1 Piloo
Mukherjee, Shr1 Samar
Panda, Shri D K.
Pandeya, Dr Laxminarain
Parmar, Shr1 Bhaljibhat
Patel, Shrt H M.
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Ramkanwar, Shri

Rao, Shr1 M, Satyanarayan
Reddy, Shr1 B. N,

Reddy, Shri1 Y. Eswara
Sezhiyan, Shn

Singh, Shr1 D. N,
Sivasamy, Shr1 M. S.

Subravelu, Shn
VYajpayee, Shr1 Atal Bihari,

MR. SPEAKER . The result* of the
division 18 :

Ayes 102; Noes 32
The motion was adopted.

SHR1 K. R, GANESH - I introducet
the Bill

12.57 hrs.

STATEMENT Re. TAX ON POSTAL
ARTICLES ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) © On behalf of Shr1 Y. B,
Chavan, I beg to lay on the Table a copy
of the explanatory statement (Hindi and
English versions) giving reasons for immes
diate legislation by the Tax on Postal
Articles Ordinance, 1971, as required
under rule 71{1) of the Rules of Procedure
and Conduct of Business 1n Lok Sabha

RAILWAY PASSENGER FARES BILL]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) . Sir, I beg to
move for leave 10 introduce a Bill to
provide for the levy of a tax on railway
fares.

* The following members also tecorded their votes *
Ayes - Sarvashri B K. Daschowdbury, Sheopujan Shastri and R, V. Swamioathag.
Noes ; Sarvashri Birender Singh Rao, Sarjoo Pandey and C. T Dhandapani.

t Introduced with the recommendation of of the President.

1 Published 10 Gazette of India Extaordinary, Part 11, section 2, dated 32-11-71,
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SHR! S, M. BANERJEE (Kanpur) :
Sir, 1 am extremely sorry to oppose the
Bill. The hon, Minister alto comes from
Kanpur, but still I oppose her Bill
because she is levying taxes, om poor
people Sir, my grounds are the same.
Sir, from the notices given by me, you will
kindly see that T am opposing item No. 12
and this one. I am not epposed to increase
of tax on air travel. 1 know people who
can possibly go by plane can pay more.
They don't bother about 5 per cent
increase. But here what will happen if
you charge higher rates for the third-class
passengers, the second-class passengers
and the slespers ? 1 do not mind if they
tax only the air conditioned accommoda-
tion. They can pay more. There is this
particular class of Government servants,
getting between Ras, 200 and 307, who are
entitied to Furst Class. They are also
affected. T would only request you, Mr,
Speaker to ask her to withdraw this Bill,
1 oppose this Bill lock, Stock and barrel.
I hope there will be a chain reaction in
the country because of this, which wili
not be 10 the interest of the co untry.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 oppose this Bill. That they
have introduced such a measure shows only
the bankruptcy of this Government. The
Railways during the last 25 years of Cong-
ress rule has been only in doldrums, The
increased fares that are charged on passen-
gers who have very limited income are
very high, They have introduced again
another rise. The @overnment was appre-
hensive of the mood of the House. If
they had brought it in the shape of a Bill
On the 15th November, they could got it
through with the vast majority that they
enjoy. But they choge to take this line,

13.00 hrs,

In spite of that, thay have chosen to
bring it in the shape of an ordinance. 13
ordinances have been brought forward in
one inter-session period. It is reallya
record in history. So, I would request
you to turn down this Bill and not allow
this Bill to go through and not allow that
ordinance to be regularised through this
forum. So, I oppose this Bill once again,

MR, SPEAKER: Now the hon.
Minister,
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SHRIMATI SUSHILA ROHATGI :

At the very outset, I would like to clarify
a few points.

The first point raised with the
greatest emphasis was that the ordinance
had bean brought into force on the day
that parliament was meeting. We duite
share the concern and the anxisty of hon.
Members, and I would like to tell them
that Government under no circumstances
would do so unless it bs that it was abso~
lutely essential or urgent. It is rather &
coincidence that the dates have syncrho-
msed. The urgency can be explained by
the fact that when the Chief Ministers
and the Governors and the Finance
Ministers met on the 12th October, it was
realised,,,

SHRI S, M. BANERIJEE : It was a
meeting with Governors and no M. Ps, or
representatives of the people.

SHRIMATI SUSHILA ROHATGI:
I am sorry to oppose Shri S, M. Banerjee
because we both happen to come from the
same town and it is no pleaSure either for
me to oppose him. But T would only
like to say that the urgency behind this
has been stressed by almost all the parties
irrespective of their affiliations, namely
that the Bangla Desh crisis oxists and
resources are necessary. As regards the
ordinances coming into force on the 15th
November, it just happens to be 30, and
there is nothing political behind it. The
fact 18 that we would be collecting it for
one month more only, when throughout
the year, we may be collecung nearly
Rs. 70 crores; and we need quite a lot of
money Since the money is going for a
good object, I do not think that this
opposition, lock, stock and batrel, should
have come from hon, Members.
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SHRI INDRAIJIT GUPTA (Alipore) :
Why should the rich men’s money not be
taken for this ?

SHRIMATI SUSHILA ROHATGI :
The second point to which I would come
was the point raised by Shri Atal Bihari
Vajpayee, namely : qifargiiz £ IYaqr #Y

AT T 2, IAHT AIAAT &7 FT G 2

1 would only like to remind him that
it was the very same Government which
brought forward in the last session the
Constitution (Twenty. Fourth) Amendment
Bill which had raised the prestige of the
House to a much higher level and restored
to Parliament the right which it possessed.

SHRI JYOTIRMOY BOSU : After
giving Rs. 20 lakhs as compensation every

month for nationalisation of general
insurance.
SHRIMATI SUSHILA ROHATGI :

So, how could the same Goveroment be
now expected to erode und erode the
powers of Parliament ? [ do not think,
therefore, that he really meant it when

he said that. Ther: is no Qquestion of
treating the House contemptuously
whatsoever. It is just a coincidence that

15th happened to bz the date on which the
ordinance come into force and 15th
bappened to be the date on which Parlia-
ment was also meeting,

Especially when we are dealing with
railway passenger fares Bill, hon. Members
know that advance reservation can be
done 20 days earlier. If people had started
their journey by that time and made
resecvations, then it might have baen
rather delicate and difficult to realise
money at that stage.

So, while Government share the con-
cern on hon. Members that taxation
normally should not be resorted to by
ordinance, 1 would like to say that there
have been a number of ordinances, issued
earlier, but we would not like to repeat
that history. It Was only because of the
extreme urgency of the case that we had
to issue the ordinance.
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Therefore, 1 would request hon,
Members to withdraw their disapproval of
this Bill,

MR, SPEAKER : The question is:

“That leave be granted to introduce a
Bill to provide for the levy of a tax
on railway fares,”

Let the Lobby be cleared.

The Lok Sabha divided :

Division Ne. 3} 13-08 hrs.

AYES

Agrawal, Shri Shrikrishna
Ahmed, Shri F. A,
Ambesh, Shri
Appalanaidu, Shri

Arvind Netam, Shri
Bahuguna, Shri H. N.
Balakrishaniah, Shri T.
Banerji, Shrimati Mukul
Basumatari, Shri D.
Bhagat, Shri H. K. L.
Bhuvarahan, Shri G.
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chellachemi, Shri A. M.
Choudhary, Shri B. E.
Choudhury, Shri Moinul Haque
Dalip Singh, Shri

Darbara Singh, Shri
Daschowdhury, Shri B. K.
Deo, Shri S, N. Singh
Dharia Shri Mohan
Dhusia, Shri Anant Prasad
Doda, Shri Hiralal

Dube, Shri J, P,

Dumada Shri L. K,
Dwivedi, Shri Nageshwar
Gandhi, Shrimati lndira
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Ganesh, 8bri K. R.

Ganga Devi, Shrimati
Gobhain, ShriC. C.
Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Jagjivan Ram, Shri
Jitendra Prasad, Shr

Joshi, Shri Popatlal M.
Kader, Shri S. A.

Kailas Dr,

Kamakshaiah, Shri D.
Kamble, Shri T. D.

Karan Singh, Dr.

Kaul Shrimati Sheila
Kedar Nath Singh, Shri
Krishnan, Shri G. Y.

Lukshmikanthamma, Shrimati T.

Lakshminarayanan, Shri M. R.
Laskar, Shri Nihar

Mahata, Shri Debendra Nath
Malaviy, K. D,

Msihotra, Shri Inder J.
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhutt

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Murthy, Shri B. S,

Nahata, Shri Amrit

Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pahadia, Shri Jagannath
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Papigrahi, Shri Chintamani
Pant, Shri K, C,

Parashar, Prof. Narain Chand
Partap Siogh, Shri
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Parthasarathy, Shri P.

Patel Shri Ramubhai

Patil, Shri Krishnarao

Quresh1, Shr1 Mohd, Shafi
Raghu Ramalah, Shri K.

Rai, Shrinati Sahodrabai

Ra) Bahadur, Shri

Rajdeo Singh, Shri

Ram Swarup, Shri

Ramshekhar Prasad Singh, Shn
Rao, Shri P. Ankineedu Parasada
Rathia, Shrt Umed Singh
Richhariya, Dr. Govind Das
Rohatgi, Shrimat: Sushila
Sarkar, Shri Sakti Kumar
Satpathy, Shri Devendra

Sethi, Shrt P, C.

Shambhu Nath, Shri

Sharma, Shri Nawal Kishore

Sharma, Dr. Shankar Dayal
Shastri, Shr1 Biswanarayan
Shastri, Shri Sheopujan
Sher Singh, Prof.
Shivoath, Singh Shrt
Sokhi, Shri Swaran Singh
Sonar, Dr. A. G

Sunder Lal, Shri
Swaminathan, Shri R. V.
Tewari, Shri Chandra Bhal Mam
Tiwary, Shri D. N.

Tiwary, Shri K. N,

Uikey, Shri M. G.
Unnikrishnan, Sha K, P,
Vekaria, Shri

Yadava, Prof. D. P.

NOES
Banera, Shr1 Hamendra Singh
Banerjee, Shri 5. M.
Bhattacharyya, Shni §. P,
Birender Singh Rao, Shri
Bosu, Shri Jyotirmoy
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Chandrappan, Shr1 C K.
Chaudhary, Shri1 Ishwar
Dandavate, Prof, Madhu
Dhandapani, Shri C T

Godfrey, Shrimat: M,
Goswami, Shrimat: Bibha Ghosh

Gowder, Shr1 J. M.
Gupta, Shri Indrajit
Kachwa1, Shr1 Hukam Chand
Lalj: Bba1, Shni

Mayavan, Shr1V

Mehta, Shri P. M
Mukherjee, Shri Samar
Nayak, Shr1 Baks:
Pandey, Shn1 Sarjoo
Pandeya, Dr. Laxmiparain
Parmar, Shri Bhalpjibhat
Patel, Shrn H M.
Ramkanwar, Shn

Rao, Shri M Satyanarayan
Reddy, Sbhnn B N.
Subravelu, Shn

Vajpayee, Shri Atal Bihari

MR. SPEAKER  The result* of the
division 1s .

Ayes: 105 Noes 28

The Motion was adopied.

SHRIMATI SUSHILA ROHATGI -
I introducet the Bill,
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STATEMENT Re. RAILWAY PAS-
SENGER FARES ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) On behalf of Shri
Y B Chavan, 1 beg to lay on the table

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) This1is not proper The hon
Minister Shri  Yeshwanirao Chavan 18
himself present here So, he should lay 1t
on the Table

MR SPEAKER What has happend 1s
that 1 have already received intimation
that the Deputy Minister would be laying
it on the Table of the House

THE MINISTFR OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
It 1s just because of the division that 1
happen to be here

st JEw fagpdt aRdt | gsw
a8z, g et fafasee & =it g
& 39T A SR AN A TWHLAN
qwAT AT #

SHR1 YBSHWANTRAO CHAVAN :
I beg to layon the Table a copy of the
explanatory statement (Hiudi and English
versions) giving reasons for immediate
legislation by the Railway Passenger Fares
Ordinance, 1971, as required under rule
71 (1) of the Rules of Procedure and
Conduct of Business 1n Lok Sabha.

* The following members also recorded their votes.

Ayes

Sarvashrt Y. S, Mahajan, T. Sohan Lal and M. Bbeeshmadev.
Noes  Sarvashri Lambodar Baliyar,

M. S. Purty and M. 8. Sivasamy,

t Introduced with the recommendation of the President.
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13409 bre
INLAND AIR TRAVEL TAX BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) - 1 beg to move for leave to
introduce a Bill to provide for the levy of
a tax on inland air travel.

MR. SPEAKER . The question 1s -

“That leave be granted to introduce
a Bill to provide for the levy of & tax
on inland air travel.”

The Motion was adopted.

SHRI K. R. GANESH : [ introduce}
the Bill.

3.10 hrs.

STATEMENT Re. INLAND AIR
TRAVEL TAX ORDINANCE

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN) ; | beg
10 lay on the Tahle a copy of the expla-
naiory statement (Hind1 and English vers-
10ns) g1ving reasons for immediate legisla-
tion by the Inland Air Travel Tax
Ordinance, 1971, as required under rule
71 (1) of the Rules of Procedure and
Conduct of Business in Lok Sabha.

MR. SPEAKER : Ttem WNo. 18. Shr.
mati M. Goefrey—She will continue
after lunch,

13-12 hrs.

The Lok Sabha
Lunch till Fifteen
Fourteen of 1 he Clook.

adjourned for
inutes past

AURAHAYANA'Y, 1393 (SAKA)

mopnon re.

Ay
Report of U.G. C.

The Lok Sabha re-assembled
after Lunch at Twenty Minutes past
Fourteen of the Clock.

[MR. DEPUTY-SPEAKER i the Chair]

MOTION RE : REPORT OF
UNIVERSITY GRANTS COMMISSION
1969-70—(Contd.)

SHRIMATI M. GODFREY (Nom:-
nated Anglo-indians) : As | Said on
Friday, there 1s a disease eating in t0 our
educational sysiem, and this disease should
be 100ted out. It should be posaible to
find out where the roots of this disease lie.
1 am sure that 1f the bigger people put
their heads together, they will be able to
find it out exactly.

It is impossible to build a beautiful
or strong structure on a weak foundation.
Although we are discussing the University
Grants Commission®s Report, we should
begin from the very beginning, and the
rest will follow smoothly. We should first
give sound primary education to our
younger children, and for this we need
experienced teachers who will reslly
impress the children. Many think that
prnimary education can be given by any
one Thas is absolutely wrong.
It 1s at this stage that the child imbibes
a love for learmng or dishike for studies
and grows up with that feeling, Itis
important, therefore, that we inculcate
in the child a desire for learning. Once
that 1s done, the child will want to go
forward without any pressure and will go
through the college stage of study with
great case,

We are proud that our country has a
high percentage of literates and our stan-
dard of education is high when
compared to other countries, But we
find that in the last few years, the stan-
dards bave been deteriorating, I cannot
blame the youth for this fall in standards,
The fault definitely lies with the teachers,

— — s —— i———

* published in Gazette of Indis extraordinary, Part I, Section 2, dated 22-11-71
+ Introduced with the recommendation of the President.
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[Shrimat: M. Godfrey] :

Government is responsible for prescribing
the book etc., and the teachers arc
responsible for teaching the children.
It 18 erther that the matter taught 1s not
quite interesung Or the way 1t 18 presented
is not testeful, which 1s resulung mn
student indiscipline, which 1s so often the
order or disorder of the day [ quite agree
with the Government in restricting admi-
ssion tn the technical colleges, because
after spending laige sum of money and
a good number of yeers, the technically
qualific d person cannot find a suitable job,
with the result he 1s forced to take any
job, which does not answer to his quali-
fication , and, he 13 therefore generally a
misfit Buot according to our Counstitution,
we canpot refuse anyone the right to
education We are proud that India has
the third largest number of college going
students 1n the world, the other two being
USA and USSR I suggest that more
technical colleges should be opened in all
parts of the country and I request the
Government allot more funds for this
education Technically Qualified hunds
like engineers doctors of medicine, eic
should be provided with good jobs. In
case this cannot be done, as we know the
stagnation 1n these technically qualified
personnel, they should be given loans,
<0 that they may at least start their own
business, which will also give employment
to others

1 would like to say a few words on
the participation of students 1o the affairs
of universities and college. 1 do agree
that students' participation should be
there in the governance of colleges and
universities and serious minded children
should be given 4 chance to have a say in
the governance of thewr colleges This
would also help the functioning of the
faculties and 1t would be more meaningful,
fruitful and sigoificant if the students
themselves are aliowed to take part .n the
governance of therr own colleges. If this
1s 10 be performed successfully, a leader-
ship course should be conducted in
colleges and universities fiom tume 10 time,
30 that the talented students may be given
a chance w0 develop and enrich thewr
personality and help other students by
bringing to focus all their grievances, We

U v EMBLIK EE 1YY
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have seen that of late there is so much of
unrest in universities and colleges 1do
not know whether 1t 13 that they all want
to follow a new mode of education, 1
suppose the students are tired with their
outmoded books or the presentation of the
subject-matter.

1 would request that this should be
looked 1nto very carefully to find out
whether we could answer the needs of the
new generation by prescribing perhaps
some new methods of teaching them or by
finding some ways by which we could
make them more interested 1n their college
books

I think I could conclude on this note
of what Shri1 Jawaharlal Nehru said while
he was addressing the graduates of the
Allahabad University

“‘Umversities stand for humanism, for
tolerance for reason, for the advan-
ture of 1deas and for the search of
truth It stands for the onward march
of the human race towards even higher
objectives If the Universities discharge
their duties adequately, then 11 15 well
for the nation and the people

So, with these wordsI conclude 1If we
all could take in th: deep meaning of the
woids uttered by «ur great leader, | am
sute our universities will prove to be what
they have been made to be for the countiy
and 1n the very near future we will be
vely mear 10 our destred end.

SHR1 Y S MAHAJAN (Buldana) :
Sir, the rerort of the University Grants
Commission for the year 1969-70 makes
one feel hopeful about ihe future of
university education in the country Ever
since its establishment by statute in 1956
it has ei1deavoured with considerable
suctess 1o achieve 11s two objectives,
namely, promotion and coordinaticn of
higher education i India and, secondly,
the determination and mantenance of
standard 1n teaching, examination and
research  During the Jast 13 ur 14 years
the UGC has tried to do things in two
ways; firstly, by improving the material
conditions of the universities and colleges
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by giving grants for developing science
departments, laboratories and libraries and,
secondly, by trying to raise the standards
of teaching and research by methods such
at establishing centres of advanced research
and by arranging seminars, particularly
summer Institutes, in which training or
guidance is given to the science teachers
in the basic sciences. In this way, a good
deal of work has been done which is
useful and which has promoted or tended
to promote the standards of teaching and
examinations in the universities and
colleges.

But there are certain things on which
emphasis 1s necessary. First of all, tike
the coriespondence courses. From the
report 1t1s clear that only four or five
universities have started these courses
whereas thete are millions of young men
and women in this country who earnot
afford 10 go to the colleges and uniyversi-
ties and who are desirous to acquire
knowledge. If the correspondence course
could be adopted by other universities we
could cater to the needs of millions of
young men and women 1 think the UG(
should push through this with greater
vigour then before.

At present summer institutes are
arranged only in basic sciences. I think
it 15 necessary to arrange them in social
also. 1

sciences can say that os a
result of the summer institutes the
standards at the M. Sc. level have
increased. But there is no emphasis on

social sciences and no such institule has so
far besn held.

Then, take the case of examinutions.
There is usually unanimiy on this subject
but still as a result of the recommendations
of the UGC only a few universities have
adopied the semester system and methods
of evaluating the student's work for the
entire period.

The report says that a number of univ-
ersities have accepted these proposals but 1
find that there are a Jarge number of old
unjversities which have not accepted these
new methods of assessing the students work.
Unlsss we give up this system of ope

examination at the end of the year on
which the future of the student’s, depend it
will not be possible to make any progress
in .aising standards in our universities. If
we accept the method of evaluating the
student's work throughout the term, it
will make him study better than before.

Taking the question of affliated
colleges, we find that 88 per cent of the
students taking higher education are in
affiliated collepes and 81 per cent of the
teachers in the higher educaticnal field are
from the affiliated colleges. The report,
I think, eirs on the side of understatement
when it says that the colleges represent an
important rart of higher education. I
should say, the colleges represent the
major rart of higher education in our
country. 1f we want to 1aise standard in
higher education, we must see that there
is improvement in this particular field. But
50 far as the affiliated colleges are conce-
rned, I must say, the University Grants
Commission has not been able to do much.
Out of Rs. .4 crores or Rs. 25 crores
<Tent during tre yenr under review, only
Rs. 3.6 crores has been spent on giving
grants to the 3,300 colleges

The retort is also deficient in that it
does not mention how many colleges have
been benefited by these grants. Out of
3,300 colleges, 1 belive, Quite a large prop-
ortion is not eligible for grants from the
University Grants Commission. Therefore,
unless we change the policy of the Univer~
sity Grants Commission radically, it will
not be possible to raise standards in the
thousands of colleges spread over the
length and breadth of the country, I think,
it is there that the standard of university
edvcation must be raiced.

1 must admit that they have a number
of schemes for improving standaids in the
colleges, both materially and academically.
Though the Univeisity Giants Commissiion
has done much within the resources at its
disposal, there is one thing which requires
our attention, namely, student indiscip-
line. The result of indiscipline in the
campuses is that standards are giong down
precipnously, Bven at the time of examin-
ations we find that people copy and the
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supervisors can not interfere with them, At
one place 1t 50 happened that the superin-
tendent was very resolute and determined

When he found that the boys had written
answers 1n their pockets he orderd that
they should take off their coats and write
with their underwear on The correspon

dent of the paper also reported this and
added that 1t was not known whether there
were any lady students at that time

Indiscipline 1s so rampant that it 15
difficult to raise standards in the mofusul
areas Of course, there are many 1easons
for indiscipline We cannot blame the
@overnment or the authorities of the
colleges and universities alone, the blame
attaches to the parents and students also
The University Grants Commission has
tried to improve the welfare conditions of
students by providing funds for centres for
non-1esident students, for playgrounds and
for buying books for libraries, In this way
a number of schemes have been elaborated
and funds provided to colleges for impre-
ving their conditions and for reducing
their material deficiencies and encouraging
students to study more and maintain
higher standards

Finally, throughout the report we find
that the University Grants Commission
has been hampered by lack of resources
An hon Member said that the University
Grants Commisaion has emphasized that
point too much But I do not see how the
University Grants Commission can do any-
thing i1n the abhsence of funds Counsider
ing the number of colleges and universities
the University Grants Commission has to
support or help, the resources at its dis-
posal are very small Rs 2% crores for
promoting higher education in the whole of
India 15 & very small amount As the
report itself has rointed out, the expend:
ture per student 1n our country 18 mot
even one hundredth of that in America.
We cannot hope to raise expenditure to
that level, but I do think that we can
afford to spend a larger proporiion on
education

I believe, we do not spend more than
2 per cent of our G. N. P. on education,
primaiy  secondary and higher. 1 thmnk,
if we spend more that 1s, invest more in
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human resources, it will make for a higher
standard of achievement 1n our ecountry.
We have to raise standards to such a lavel
that our graduate will be comparable to a
graduate of western countries. I hope, the
Commussion will get a large allocation and
will as a result function more adequately
than before

PROF MADHU DANDAVATE
(Rajapur) Mr. Deputy-Speaker, Sir, after
carefully going through the Umversity
Grants Commission Report for 1769-70, 1
have come to the conclusion that 1n many
aspects the entire Report has been touched
in vague generalisations and high plat-
tudes

1 am reminded of a foreigner who 1n
order to locate the geographical position
of Delb: enquired a% to what 1s the latitude
and longitude of Delhi, and humorously
came to the answer, ‘ Delhi 1s not conce
roed with latitude and longitude, Delhi 1s
merely concerned with high platitudes ™
The remark was humorous But, T think,
there wasan element of seriousness 1n that
remark The general attitude of Delh:
seems to be that let there be high plati-
tudes 1n various Reports of the Commiss.-
1ons and let there be as wide a gulf bet.
ween precept and practice as possible

For 1nstance, 1 may briefly refer to the
Chapter 1n this Report regarding Reforms
in Examination System Whatever be the
inference of this Report, the fact of the
matter 18 that many universities and many
constituent colleges conduct examinations
which are just memoiy-tests and nothing
more than that No doubt, there 13 a refe-
rence 18 the Repurt that semester and
trimester systems have been operating in a
number of universities But again, we find,
a lacuna 1n the list of these universities
and all the details have not been men-
tioned  As a teacher of long standing, 1t
has been my experience that 1n a number
of universities, even today the examina-
tion system continues to be based merely
on memorisation tests 1think, this system
has to be changed

In this connection, I may make a
specific reference to one thing and the
hon. minister may take note of that. He
might remember that as early as 1o
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April, 1969, a Vice-Chancellors Confe-
rence was held and some of the recommen-
dation of that Conference are mentioned
in the Report. Some of the important
recommendations that were made are :—

(1) Introduction of sessional work and
internal assessment in the evalu-
ation and grading of student
performance.

(2) Introduction of problem-orinted
questions in place of information
and memory-oriented questions.

(3) Holding of the examination in
part and spacing them conven-
iently.

(4) Semester system should not imply
the fragmentation of courses but
it should necessarily involve re-
structuring of courses so that the
system provides opportunity for
reviewing and modernising
syllabl,

Again, a Conference of Student’s
representatives was held in 1969, By and
large, the same recommendations were
accepted even by the Conference of
Student’s Representatives. It appears to be
something strange that what the Vice-
Chancellors had to say concurred with
what the student's representatives had to
say. That fortunately happened in this
case. But after these recommendations—
and these were not new recommendations
—all of us who have been in the educa-
tion field for a long time have always felt
that the performance of the students ia the
course of the year has to be given more
weightage, All that the report says is that
the Commission, by and large accept thess
recommendations and they have been sent
to the universities for their necessary
action. No concrete steps have been taken,
1foel, unless these steps are taken, the
reform of examinat.on system cannot take
place.

Then, there is a reference to post-
graduato teaching. Here, again, 1 as one
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who has been associated with post-graduate
teaching for a considerable part of my
university life can say that an urgent need
is more financial assistance t0 universities
in order to ensure academic excellence at
the post graduate level, Today, our exper=
ience is that although the scheme of post-
graduate teaching is over hauled and made
more elaborate, no financial assistance is
coming forward.

Sir, permit me to narrate only a per-
sonal experience of mine. In the Bombay
University, a few of us who belonged to
the physics faculty, in cooperation with
some of the professors of the Tata Institute
of Fundamental Research, prepared a
scheme of post.graduate teaching. We
wanted to see that the eqQuipment of
students who go for training to foreign
countries is improved. We wanted to see
that their Knowledge and eduipment is
complete and upto-date.

Therefore, we wanted to give more
vigorous training to our students. We
prepared an elaborate scheme, subjectwise,
It was sent to the authorities of the
Bombay University and the Vice-Chancellor
said that the scheme is wenderful, ‘but
we have no financial resources’ and the
net result was that the scheme could not
bo implemented. Therefore, more financial
assistance coming forward from the
University Grants Commission, probably,
will be able to make the Universities
implement ail these schemes.

T would say a word about inspection of
various colleges, I am deliberately avoiding
all those arguments which I made during
the discussion on the Education Ministry's
Demands, Now, eliminating all those, 1
am trying to put forward new arguments.
As far as inspection of colleges is con-
cerned—1 do not want to name those
institutions—1I wish to state very clearly
and explicitly that when some Commissions
go to visit the new colleges to see whether
their laboratories are well equipped, at a
number of mofussil places we always find
that there are no proper electrical instru
ments and thers is no spectroscopic eQuip-
ment. ‘When the Inspection committee
comes to inspect, then all the equipment
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) fmmthe neighbouring ocolleges is b rongbt
there. Those who come for inspection are
very much satisfied. They probably say,
‘we have never seen such modern equip-
ment, and when they go back, there is
als0 the mobility of the eQuipment and
it is traosferred to the college from
which it bad come and on the basis
of such inspections, recognitions are given
to some institutions. If all this is to be
changed, wrth a full sense of responsibility
a3 a teacher, I would say that the scheme
of surprise inspections should be intro-
duced so that the colleges do not lack in
eQuipment and the students are not
made to suffer because of inadequate
resources,

A word about the admissions, especially
to the Medical Colleges and a number of
vocational institutions, We always talk of
socialism in terms of ‘preferential oppor-
tunities to weaker sections.’ But in some
Medical Colleges, we always find preferen-
tial opportunites for the richer sections. if a
student.is prepared to pay Rs 5000 or Rs,
10,000 as donation. there are some medical
colleges where admissions are available
not by merit but on 1he basis of the capa-
city of the student and his grardian to
pay the donations...(/nterruptions) This
is, what 1 call, preferential opportunity,
ot for the wuker sections, but for the
richer sections. I think that has to be
completely stopped and the University
Grants Commissin will have to stop this,

1 would like to say something briefly
on the medium of instruction at the
Uuluuity level, This problem has been

. oceupying the minds of thy University
authorities and also the members of the
University Grants Commission. 1 perso-
nally feel that the problem of medium of
instruction st the Uniyersity level has to
be tackled on the basis of concrete
criteria and to me the criteria would be (1)

. the need to maintain access to modern—
koowledge, (2) desirability to maintain
inter-university communication and mobi-
lity and -(3) the legitimate desire on the

“w part ©f a free nation like Indis to give an

th place 10 the Indian languages
in ths Univmiw and last, but oot the
hnl,tlll Mhnlon on wmtm the

mammmum

2 ”Mowa ok

' wuullhd status guo caniset nontﬁm_"

as far’ as the medium of - hltl'uﬂhn s
concerned. If all these criterin ure taken
tegether, then the only inference would
be that if you want to have a switch-over
from the piesent English medium, the
switch-over can only be from English
medium to some all Indian language like
Hindustani or Hindi, by whatever name
you may call it. If to some South lndian
Universities Hindi is not acceptable, we
may permit them to continue English as
the medium of instruction, but, at other
places, it is very dangerous to introduce
regional languages as the medium of
instruction because thereby the intercom-
munication between various Universities
will be lost. Here we always ask, ‘How
many Students ure there wno go from one
University to another ? But in the academic
field it is not only the number that is
important. 1t is also the quality that is
important and if you are interested in
maintaining this inter-University commni=
cation, in the place of English we must
have Hindustani or Hindi and only in
marginal cases English may be permitted.
1 thinK that will have to be the attitude.
On this point, [ will cite one
interesting example and the minister should
take note of that. There is a college in
Bombay, the Siddhartha College, with
which 1 was connected for 25 years. - Last
year we circulated a questionnaire among
the students and gave them the options
whether they want Engllsh, Marathi, or
Gujarati medium or the simultaneous
existence of all the media ? And vou will
be surprised  to know that though majority
of the students were Muralhl-speatm;
students 95% of them said, ‘we would
like the continuance of Euglish as the
medlum of instruction’. To undanund
8 cross-sectica of opinion, 1 contacted a
few of them and asked them as to why
they gave the rcplsf to the Question that
way. They said ‘we consulted OUr guar-.
diaps and our guardmnl told us that so.
long a3 in All India Serviees and in job
opportunities, there is a premium placed
on English languege as an AN  India
language, it is not worthwhile going in for - -
regionsl language at 8ll.” The guardiany -
felt, in -principle- it is sound to have-
teplonsl langusge but it my 30m -happens -
to be.a ssudent wlaouqlumui with 1
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Gujrati or Kannada or Telugu, he would
suffer in the All India services and there-
fore regional language is not acceptable.
If a medium is to be selected, we must
have an integrated outlook, The Govern-
ment agencies, local agencies, private
entrepreneurs, everyone must make up his
mind that undue weightage is net to be
given to one particular language so that
other languages may suffer.

Having said this, there is another im-
portant point to0 which 1  would like to
make a reference before I conclude my
speech. There i3 a deliberate flouting of
the authority of the University Grants
Commission by a number of institutions.
This s done in a clandestine manner, The
UGC has come forward with 8 number of
recommendations @ they have prescribed

certain  scales for lectwrery, tutors and
for demonstrators in laboratories,
Our experience in a  number of

colleges is this, They prescribe certain
scale for demonstrators. We find that the
mapagement of various institutions are
just flouting those recommendations. What
they do i3 this. Before the completion ef
the probationary period, the services of
these demonstrators are terminated, so
that they are not elegible to be brought on
to the naw scale, This type of flouting of
the authority of the UGC is going on by
the back door,

1 would conclude by saying that the
University Grants Commission authorities
must take a very stern view and they must
take adequate steps to see that the flout-
ing of the authority or the recommen-
dation made by them does not take place
under any circumstances, so that whatever
they have recommended is adopted in the
interest of the students and teachers. Cer-
tain running grades have been demanded
by the University teachers but they could
not be made available because of the paucity
of resourses and if these aspects are looked
into, 1 hope the University Grants Comme-
istion will be able to see that whatever
may be their intentions noticed in the
form of various recommendations the
results are achieved in practice. Thank
you.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The report of the UGC
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for the vear 1969-70 reveals a few of the
important aspects of the cducational scene.
Wa should make a note of the staggering
expansion that has taken place in the field
of education. About a decade back, in

1961, we had 46 universites in this
country in the vear 1969,
which is the year of this Report,—

the number has gone up to 79 and at the
moment this number is 83. So, this number
has doubled in a decade. The number of
colleges has gone up (rom 1683 te 3297 _,
that is almost doubled. Similar expansion
has taken place in the population of tea-
chers and students also. But a similar
betterment has not laken place with regard
t0 the equally important aspect of the
improvement in quality. The UGC has
been primarily concerned with what it
calls, excellence or Quality. And, in one
of the quotations it brings out. from thes
Bducation Commission Report (1964-66),
this point is brought out. That report men=-
tions that the greatest nced 1is the need
for qualitative improvement and therefore
thers should be a selective approach.

There are certain fields for excellence
in the study and programme for higher
education and in the University of Delhi,
to which 1 belong, there is a special de-
partment {or the study of Chinese and
Japanese. With regard to African studies
and Pakistani studies, these are also special
fields which are selected by Delhi Univer-
sity and the field ol Soviet studies is
sclected by Bombay University, But do
we fulfil the popular aspirations of higher
education ?

Now, the problem befure us is not
that we should have certain peak of exce*
llence. Like climbers of Mount Everest
or certain special areas where only the
high-ups can go, we only scem to cater
to this elite. The problem at the moment
to my mind, is conditioned by the new
situation that has arisen in independent
India and in most other developing coun-
tries the same situation has arisen. There
is a keen desire to have education. This
education is not sought for its own sake
as was the case in the days of the hoary
past. This education has become the pres.
tige symbol and because of this prestige
symbol a pattern has been set for some
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sort of search. Therefore, the students
want to join and avail themselves of the
opportunity for higher education, but at
the moment Of getting this higher educa-
tion and after that, they are conditioned
by the old prestige patterns of job and
employment [his 13 what a leading autho-
rity on education has said 1na very in
terestiog book The World Education
Crisis This applies to almost any deve-
loping country, the more so to India. This
18 what he tays

““hen 8 society decides—as many
have lately done—to transform ats
‘elitist’ educational system into one that
will serve the mass of people, and when
1t further decides to use that system as an
instrument for national development it
18 be set by many novel problermn One |is
that while many mors people went more
education, they do not necessarily want
tbe kind of education that under new
circumstances. 18 most hikely to serve
their ownfuture best interestt and the
best interests of national development ™

So this 18 the problem , the interest
of the national development, the interest
of the student community, do not be
come coterminus At & result, there 15 a
uriset where there 18 some kind of malad.
justment This 1s because

““Most students naturally lope that
education will help them get a good
10b 1n their developing society, but
their job preference are often dictated
by a presiige carrying hierarcy of jobs,
set in the past ™

This  prestige carrying hierarcy of
jobs 15 at the moment the root cause of
<0 many problems Most of our students
find that there are oprortunities for indus-
trial development in the country, for agri.
cultural work, for mannuval labour, but
thes are unable to tune themselves to these
new tasks The jobs they are hankering
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after are the prestige~eéarring jobs, those
symbols of higher services, thess symbols
of executive management in the industrial
field They should be available to them,and
when they are baulked of it, the result
1s that the whole purpose 15 defeated

The other side 13 the darker side of the
problem When the month of umversity
1dmission starts, there 1s a gradual demand
by the university authorities all over the
country that the students should be select-
ed only on marit basis and that for higher
education a certain percentage of marks
should be fixed, 45 per cent for M. A, and
soon There 15 a good deal of pressure
from the general population, from the
large number of leaders of this party or
that for bringing down the percentage re-
quirement to the barest possible and there
are demands that everybody who has passed
the matriculatiop examination or the higher
secondary examination should be admitted
into a college

Now the question 1s, what 18 to be the
solution, if everybody 1s to be admitted
inte college, if everybody i1s to bs given
a seat in college Naturally, the hunger for
education would increase, tenfold, hundred.
{6ld When at the end of the course, they
y 155 out and find themselves helpless 1n
retting jobs which they had hoped to get
at the time they sought admission, there
1s frustration and then a desire for revo
lution comes up We find there are slogans
of revolution written on the walls of tbe
university, whether, 1t be Delhi, Punjab or
any other uniwversity

And what happens ? These students
who have passed out and are without jobs
join hands and clamour for some sort
of revolution in the country, Now they
are not surc as to what they want. When
they sought admission and got admussion,
th.y were not sure as to what 13 to be their
goal So no amount of reform 1n the
education system 18 going to do anything
and the UGC wnll certainly fail in its
purpose in this field unless the basic problem
15 solved, of how to link higher education'
with our national development If we are
able to have a clearcut idea of this, how
fo utilise this mass of educated youth in
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oational developmeat, if we are able to
find a solution to this, Ithink most of
our problems will be solved.We have failed
s0 far because we have not been able to
tackle this problem; a solutlon to this is
still cluding our grasp.

15.00 hrs.

The UGC thinks of resources. It envi-
sages Deaks of excellence, it thinks of
higher education, media and so on. But
what is to bs the aim if those Young men
who have attended collages and are frus-
trated at the end of their course 7 The
number of colleges may be doubled.

What are we to do ? Therefore, we
have to find out and arrange for diversi-
fication of course at the level or matri-
culation or higher secondary. If we are
not able to provide these students some
opening into the future for setting them-
selves up as useful members of society, all
our educational effort will fail of its pur-
pose. It does not matter whether tbe
students pass out of M, A. examioation,
whether they got first class in litrerature
and 30 on, if after that they are upable te
get jobs. The problem of the unemployment
of the educated, the graduates and post-
graduates is at the moment more danger-
ous than that of the uneducated youth
who are unemployed illiterates. Thete 1s
no difference between the two in human
material, but the uneducated man will
take two mannual labour, he will work
on the road, join 4 factory or do jobs
like that. But the graduate who had taken
his degree with certain hope for the future
will not like to do thas,

So I come back to the UGC Report
1 think there is mo provision for some
kind of uniformity for the whole country.
When we were debating the Graots for
the Ministry of Education earlier this year
in this House, I pointed out a certain
anomaly that existed in the Pupjab. Two
or three universities were quarrelling
among themselves on the Question of juris-
diction which was not easily solved. They
had to go to the Higb Court. Certain
students had to approach the High Couft
Judges for getting a decision in their
foveur
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Now, unless we are able to solve this
problem at this level, at the co-ordinating
level, at the UGC level, nobody else will
do that, The States will not do that, bscause
one State Himachal, another Punjab,
apother Haryana a fourth Tamil Nadv,
they will all Quarrel among themselves on
the question of medium of instruction and
$0 On.

I do not totally subscribe to what Prof.
Madhu Dandavate said regarding the
medium of instruction, He says the medium
of higher education should only be English
or Hindi, and that English should be
allowed 1n marginal cases. On the other,
I think our regional languages should be
encouraged and developed It is true that
1t would mean = very great setback for
students if they are allowed only,, Hind:
or English as the medium of instruction.
For that I propose that the UGC should
ensure that each and every university of
the country should have facilities for three
types of media, Let the students opt for
whatever medium they would like to bave.
If some of them want Hindi; let them have
it. If some of them want to specialise i f
regional languages or wish to pass out
through the medium of a regional language,
let them have the option to do =0, There
should be no bar on this, If we declare a
ban on any regional languags becoming
the medium of instruction at the upiversity
level, all creative work n the field of 1lit-
erature, science and techoology will be
stunted and any critical apprecuation of
our literature would be useless. Oui  uni-
versiLy centres will become places where
the capacity and creative faculty ot our
boys and girls will be dwarfed and they
will not be able to grow. We should pro-
vide for the proper development of our
regional languages and cultuies, Fer this,
we should see that there 15 no bar on the
students opting for any of these media of
education. Let the students have tbeir
choice. If tbe majority feel hke having
Hindi or English, let no restriction be put
in their way. If they want some Kind of
specialisation in a regional language, let
them have the facilities for it. This will
ensure that side by side in each university
students have their freedom of chnice
this respet,
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Now 1 have to refer to a few of the
problems be setting the world of education.
First, student indisciplins, It has been said
that students defy authority. But while
stndents defy authority, the greatest tragedy
of our educational system today is that
we of the older generation louk at the
problem of education from the point of
view of the elders. 1T we are able to grasp
the educational scene today from the angle
of the students and if we have a fresh
look at that, we are able 1o get a picture
of what the students are clamouring for.
Mo students wants to break or destroy a
window; students do not want to Gherao
their Vice-Chancllor for its own sake, The
students wants to be heard. Unless those
who are responsible for the system
of education in the country give a
hearing to the students, who have grown
in a new set-up after indep:ndcncc,_ no
educational reforms can mould the stu-
dents’s approch in the way desired. Student
agitation is a world-wide phenomenon. It
started in France, caught on in Germany
and erupted in Englnadand many other
countries. But the correct approach to tackle
this problem is to see that the student is
heard. Just as we have provsion for re.
presention for each and every section of
society in Parliament and the State legis-
Jatures, so too the students must be given
some representation in  the Senates of
Universities,

1am happy to say that a few days
back, 1 read in the newspapers that the
Rajasthan University has decided that stu-
dents will be represented in the senate of
that University. and that their viewpoints
would be heard. This would be going a
long way in meeting one of their grievan-
ces. Today, the Karamchari Union, the
Sweepers’ union, the clerks’ union, the
non-teaching stafl unions, want represen-
tation in the universities. What crime
has the student done that he should not be
given the right of representation on the
university bodies? So, I think if we want
to fashion our educational system accor-
ding to the new and modern lines, we
must give representation to the students.

Then,. we must have to care about
teachers, Teachers are often praised;
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sometimes natiopal awards are given to
them. Only yesterday, some awards were
given. But this is some kind of ritual
that is soon forgotten. What happens is
that the teacher gets a natiopnal award and
one forgets about him,

1le becomes a useless, discarded mem-
ber of society. For that, we must see that
the society comes up and gives him some
respect which he deserves. Similarly, be
must be enabled to have a good say.
There are some universities in the country
which, 1 am ashamed to say, do not wish
to give representation to the elected repre-
sentatives of the teachers on their university
bodies, What more can we demand ? What
more ¢ian we give if we are not able to re-
cognise a teacher as a representative on
the senate of the university which he ser-
ves for 25 years? If we do it, we are only
doing the least possible for him to give
him respect.

MR DEPUTY-SPEAKER : The bon,
Member's time is up.

PROF, NARAITN CHAND PARASHAR:
One minute, Sir. Lastly, since the Univer-
sity Grants Commission deals With higher
education and secondary and primary edu-
cation are out of its purview. I would
suggest that so long as we are unable to
place higher education on the concurrent
list, we are unsble to do anything because
the University Grants Commission deals
only with higher education. \When 1 was
talking to the Minister of Eductaion,
Shri ‘Siddbartha Shankar Ray, abou the
crisis of the universities in Punjab, he
told me that since education was a State
subject, we were not expected to inter-
vence, 0 that, in the consequence, the
State Government does not want to inter-
vene; the Central Government cangot in-
tervene. Who will intervens? Unless we
are {o have to the whole country as
one cOnntry, unless we are able to give to
the whole country one uniform system of
education, it becomes difficult. We are
not able to do anything. For that matter,
we must see that when the top goes the
bottom will always be with the States.
Primary education cannot be managed by
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the centre, and so the higher secondary
education also  We must make university
education, college education a concurrent
subject so that we are able to set right the
fault wherever 1t lies, and we are able to
gilve the country a bright view of the
system of education as o whole

SHRI € K CHANDRAPPAN (Tells-
cherry) When we are discussing the
report of the University Grants Commi-
ssion tor 1969-70 and the Gajendragadkar
Commission report on the governance of
universities, 1 find that various interesting
points were raised by various hon Mem-
bers

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAI WELFARE AND N
THE DFPARTMENT OF CULTURE
(PROF S NURUI HASAN) May |
just clanify oue point? We are only dis-
cussing the annual report of the Univer-
sity Grants Commission and not the
report of the Gajendragadkar Commission

SHR] ¢ K CHANDRAPPAN The
Minister need not be afraid . (Interrup-
tions) He can rest assured that we are
discussing only the report of the Univer-
sity Grants Commission

When 1 lovk at that side [ hnd that
the Ministers, the Government, are siung
on & volcuno which s tht ut o erupt and
that there 1. 1ndecision aond 1electance
to take 2 bold decision regarding manv
aspects of education  That 15 whit was
happening in our country in the held of
education in the past, and that 15 s0
much revealed again tn this 1eport also

Tor example, this report deals with the
problem of examination reform May 1
draw the attention of the hon Minister to
the Radhakrishnan Commission report
which 15 one of the oldest reports Hon
Members have a faint memory of it
because it 1s t00 decades old 1o that re-
port, he had said that the prime concern
of that Commission was to get umplemen-
ted some sort of teform in the fleld
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of examination, I can quote from that

report But what happened all these
years®
I hive yone through the report.

There were various committees and confo-
1ences and seminars, yet 0o fina! decimon
has been taken

What 1s bappening today’ Iin the umi-
versities you find the examiners are being
stabbed by the students Copying 1s very
rampant 1n the examination halls today
You find it easy to blame the student It
15 not at all fair 10 do so because there 13
this farlute of the Government to imple~
ment the recommendatioes of their own
commissions regarding examination re=
form That 1s the reason for this 1 am
not pleading for any student who 1= going
to his classroom with a daggar 1in his hand
or who sends a proxy to write the exami-
nation on his behalf

But [ ask Why do you not implement
those methods which can bring sbout real
and meaningful result” You are trying to
test bis memory. You are always tryiog
to crucifiy him by failures It 1s oot
necessary. VYarious commissions have re-
commended various systems internal
assessment system, semestar system, eic
The report says that various universities
are trying to implement them, even after
two decades of Independence and two de-
cades after the first recommendation on
cxaminition reform was made bv the
Radhaktishnan Commission

You need not blame the students for
the indisupline, you have to blame your-
sell Can you say the whole Question of
indiscipline 15 totally unrelated to the
life and reality 1o the country ? The Koth-
ari commssion says that the system of
our education 18 so unrelated to life and
realities 1n our country and it 1s totally
insufficient to meet the needs of our cou
ntry today What 1s the objective of eur
education today ? All the reports sre up-
animous that the 18th and 1%th century
concept of bringing 10 a new citizen baving
a sense of discipline is no more consider-
ed the primary purpode of education teday
Today our edacation should be linked up
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with industry and agriculture, A student
who comes out of the unmiversity should
be able to serve %ociety i1n a meaningful
manner, in & fruitful manner.

When you come to the Qquestion of
educated unemployment, what is the reali-
ty ? You say the students Of Bengal are
totally indisciplined. It should be so;
otherwise I will be surprised Why 7 Be.
cause 45 per cent of the educated people
of West Bengal are unemployed. If you
cannot find a solution to the problem of
educated unemployment, you will not be
able to run the universitics 10 a peaceful
atmosrhare congenial to academic dis-
courses and intellectual exercises. You
want to evade this quest.on by appointing
commitices after committees, commissions
after commissions.

Just now 1 heard another interesting
argument about the medium of instruct-
jon in the universities. When we wanted
linguistic States, our national movement
stood committed to this country and us
younger generation that the medium of
instruction in the highest stages of univer-
sity education will be the regional lang-
uage, the mother tongue.

Today, do you want to have it recon.
sidered ? T do not hold that view. 1t may
be difficult because you failed duiing the
last 20 years to bring modern knowledge in-
to the regional languages by bringing out
modern text books for univerdity education
So, today you find 1t rather inconvenient
and you again refer the matier to various
commissions and committees.

What 1s happening in the Central Uni-
vorsities which are directly under your
control, run by the Central Government
as their own responsibility ? You know
that last year the vice-Chanceller of the
Delhi University resigned. And in the
Banaras Hindu University what is happen-
ing today is a shameful chapter in the his-
1ory of our education. You should under-
stand that this ancient seat of education
was 20t built for the purpose of the RSS
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training its Shakes inside the university
campus, Dr. K.L. Shrimali, who once
upon a time was the Education Minister
have tried a do away with that building of
the RSS, whichis a den from where all
the goondaism,,,

it {3 g WA (VreraTyT) < STV
ad, A e wre wT k1wt e
ATto Tqo Qo Wt fafexw 7 & Frwwr
3 7z sqrmen & fawraw @, Efae
agfer § eIw qu ag @ @
asdr )

SHRI C. K. CHANDRAPPAN: I1do
not want to bring in any Sub Judice
matter here, but 1 have to state a fact,
and the fact 1s this, that in an editorial
in the Times of India it was said that
the vice-Cbancellor, Dr. Shrimali, wanted
the RSS to vacate that buildings, The de-
mulition of the building was recommended
by the QGajendragadkar Commission, as,
fiom the point of view of aesthetics. It
gines a bad appearance to the university,
ard from that building all the anti-social
activities wore conducted. When Dr. Shri-
mli wanted 1t to be demolished, the Cent»
ral Government could not help him, the
Stite Government could not help him.
This 1s ot Sub judice , the RSS are
canducting their regular training in the
University campus 1o the name of a cul-
\ural organisation. 1 do not know whether
that 1s the only cultural orgapisation 1n
the country, and they are training their
volunteers, These volunteers remind us of
the S, 8. trcops of Hitler. When Dr. Shri-
milt wanted the domolition of the build-
ing , 1,600 of thess people surrounded
the building and then where did your law
and order go? The police of the U. P,
Government, the PAC which 1s notorious
for murdering studepts, were sent 10 the
University campus to protect the RSS
building 1t is pot a shame onyou, I
would Irke to ask you, when you spesk
of secularism,

The hon. Members from the minority
community should not flare up when 1
mention certain facts sbout Kerala. Two
months back higher edueation in Kemla
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State was held to ransom becauss of a
strike of the University teachers which
is well known to the Education Minster.
The State Government came out saying
that they were ready to concede the
demands of the teachers. What were their
demands 7 The demands were that rov-
ment should be made direct to the teachers
and appointments should be made throuph
the proper channel. You should know
that 80 or even 909% of the Colleges 'n
Kerala are run by private manupem- it
which ¢laims to belong to the minonty
community.

If 1 understand it correctly, when
article 30 was introduced tu pretect the
interests of minorities, it never visua'i-gl
this possibility that in the name of m'r
rities, the higher education of a State will
be held to ransom by a group of mangje-
ments, belonging to the Christian comm -
nity and other communities. 1 am 1o
attacking these commuanities. 1 agree their
legitimate interests should be protecied.
Artlcle 30 was introduced to prevent then
legitimate interests from being crushed.
But today a shield has turned into a sword
mn Kerala. Although that State Govern-
ment is headed by Mr. Achutha Menon
of the C. P.1, it is a coalition mnistry
in which the Congress also is a partner.
They have jointly declared that article
10 should be amended if necestary
Otherwise, education in Kerala will have
a very bad future. In the name of mino-
rities, a group of people are conducting
education as a business with lucrauive po-
fits. This should not be allowed. 1 hore
Government will clearly say what they
propose to do about it.

1 do not know where the Government
stands in regard to university unions and
students’ democratic rights.  Various
commissions from the Radhakrishnan
Commission to Kothari Commission have
recommended that democratic rights of
students should be protecied and there
should be statutory provision for t'at.
We are talking 30 much about studernts’
participation in university affairs. It 1
interesting to note that through the
U. G, C. they are circul ating it 10
the upiversities to know  their
opinion. Why don't they take the cun-
crete instsnce ? In Kerals, the students
have besn given representation in the
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Senate and it has proved to be useful and
successful. It bas been welcomed by all
the parlies. It was found that on many
issues, students’ views could be ascertained
if their representatives are included. But
on this matter the Government is still
undecided.

While replying to a Congress (O) member
during the discussion on the Twenty-fourth
Constitution Amendment Bill, our Cabinet
Minuster in charge of BEducation said :

“'She did not say ‘yes' ;

she did not say ‘no’ ;
She did not say ‘stay’ ;

she did not say ‘go’ ;
She did not climb for fear

she would fall ;
She bided her time and kept

on clinging to the wall."

This would fit on his head in relation
10 the policy on education. He is biding
time by clinging to the wall. There is inde-
cision and uncertainty about everything.
This will lead to miserable expliotation in
the field of education. When students
legitimately demand for a change, and
even when that change is reasonable, n
most cases it is viewed as a law and order
problem, as an 18th century concept.

MR. DEPUTY-SPEAKER : If he had
siopped with the Question it would have
been more effective.

SHRI C. K. CHANDRAPPAN: 1
would conclude by saying that there should
be an entire cha: ge in the whole attitude
towards education.

s rargw arENt (arTE): sarer
miee, gl avee el @ f@d
% wher ¥t § e orer s S W X
Nrw R W N otwmfa Jar
g€ & % W A g gy fawrcacad)
wgt aw Feié &1 awgs @, e ae
v &M ww fag ar )} § age usy
fagom 2% § Wit W gwerd § 9aw
¥ oo sERgm ) A ew Fod &
faq gfasfedt wrezw wilem ®) wwag
tar 1
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[« Tanrm ared |

ot qww o g qreR aga and
¥ qwrogu § A fewfadt & qmrfaat
fewrfgdl & Irza— ox ware ag frat
gt qw ¥ arwy § ) 9 werd &
o &1 o1 o W aw @ gy g AT
feur ar e¥e ag & N 7 NF qv qfar
a1 s @ tmfad #1 ox aga w3 wrew
T oY &6 & ) IWR ggr aF W
fear wy s wgt @ Qo 71 avFAw 2,
gees ghvafedt & faendf &1 orafs a3
Tz Qwt fremar @ @ gsEAMA §
aug ¥ §) IgN YE wIw 3T rawr faA
wrar wifge s 7g % Iud fao Aarg
& oYt oyt ¥ ATET A IW 1A A AT
Wfe7 qrw & zeme @A apa grafasm
31 gw F At At g€ «F= 7z mAw
X WY Y INT W WA ATRA  wrar B
fs o 7 grem dar @ af 2 faw
AT HBTA YA 430 9T I ARA
famfigt &t qiofaal &1 315 o @
FITW AR q7, AZT Y H@ ¥ o Y "
sron wiw it 21 Al fw awz 3 o
Taawgi g Quwars F T HA W
FTUY Y T FRW &, I7 TR ¥ 78
TRy gt A Ag! O ST A A A
afm e fcn v wwad g & a3
wEYE W g @, grarE gl oF Wi
gw sAfzar & agn gerias & s wd
IR awarar fe edfer A aa
wifgy, ¥dim 73 aax wfgg Afwa 7o
e ¢ fs flard wfvm 3 qafe ghr-
it Iga w1 g fear § wfaw @
Iget &' wEy o & frafr 2
ST wfge-—say agw ¥ qoe qA

¥ & Nurm oY gy Ay Ag e g, ag
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Wl oe xE frsrea #r ae & dfsw v
& warer ag & e ga S ¥ o avadf
frael @ oY, g & @ [ AN wW-
AT AT IATL®T WX § IT faq o7
NI 4 A FYq ¥ AR AAA 0T AT
femwagm o=t § wam & fag &
ag agga s § 5 ns w99 qgdew
fafrest #) aga w=z Tt wrfee Fora®
gart w@rfan sdwa ¥ m og, LEC L
fafast & g a1 Ay da-qraz
THEAACIH W@ 2 A 11T EHF
fa oF ST A FALT g1 A 57 aral 9%
fra ¥ fE wrw & ARAT H g FA
7 fn s Fdtem X G @ gz
g ¥ ol 37 oA ¥ fem e &
A GTRT F1 BA ¥ KT ETE gA AT
AFT L |

WG A AAMT FT ATIE , °L
wiigr 7 fr gmT a@r goar Qs A
7ty fo qzd arer 21 ag W arfge §
fir fwwr 1 ga Qo F Nwar g |
gz A a1 gt A o § Afwa ool
g WA s1q Iy I Wiz
frant fgemm Al &t A @ 0 &
Tga gawarz 2 g e gt afea
AW & TF TITT AFHAL A TF ATAHET
FzEr AYC IR ar v 2 Fe g nw
atg § UFr F fovar & 13 fw gurar
ZU T FIX@TH A FIH T gAAN
gfe @ avwg & NE wiasd w7
IIA IT Wi HE® ny FH AN
IAAT AT T §T Afew v wizg & fag
Us TEY FAYA T 1 WAT AT AIAT
Thar ad ¥ gEy &MY ey § e
ag oy sqrer At adY B0 e e
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R wrew & fwg gwoeg A A Q0
o AN gy wIW A T 2 |

o sh & wraar ¢ fr s ot gad
wifdw feafer § w8 7 g0 aaw Qe
AEFY E QT AN qEw @ AR )
wx Tk Al ¥ 0% qoore e da A
¥\ o R gt gaIT oolEn A aar @
fis faremn & teg ag7 91T 4 WR or AW
wrFrar § A w fF ey faler o
vus g 39 Ofasifas arglasd dr g
wit fufers gr wa nx sfaesr sram
& war & 1 AT @1 AF7 Ay o glqesr
¥ feo fr A a3¥ 21 B AawHArp @
n% sfassr &t g 3 yw ag 4 fomn
® QuMLT F wreq AT I A
# gfassr &1 3 forer = e =wfag
ABIT FAwT & AT v gurr fir @ %
AT A48 Ja8 @7 T AACAE] qqw
q A 1 WA 11 375 T w0 faar
o, 55 q@ IFan 1 A@ @i S
1T 379 T AT wir N fmar § fav,
N g wafard wA g X & § g
ag 41a fawgs agr § afes q99 3g d
fe g € wadr *feafea £ fsen
dar ¥ afasm - Ifan &ar § ot I
xg wfaeer =@ frady *  ag dfF ad
FFATAT 4 dlo Mo Gl THY Vo A
wgamr | safar ¥ argar & fr 67 qiAl
ara) FY ST AT | W AT FT T K
& fao o AW ¥ %@ AT AT qpq Ao
31 wra s W faar w1 axw A fefam
& aes ¢ R gfw & forg ag agq sed
? fw faw &t &1 fedr oo w0 Fan
o oy, w3 lweEC W, WY e W
gt QT ¥ au fedft (o ¥, Iy ot
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fefwar & ord ot f& wiara fowr &
TIR AT W A WAL ¥ 1 §W aTT W) dEy

g¢ % fe1ar gua feg Zfanr & amar @
Su®r gara fumr & awa § gwaet
¥ow 7 fefumr aart wrF v wg fefagl

A St &1 o faw o & quwar o
el CRACEIE LR AR LN §

UT 17 A1 AT § s A v gl
vy af) # fw ot twey A7 frw
AT AT AAT &1 Vorra A@T Frw qen o
T W AAAN F1 T4 GG gt TwaA §
9fF 2 & o ® v vr chewr
3 ¥ oF Aza G EIAT 7 ¥ AW W
f gmrét dtard qar | en feman ¥
X @ vt wifer feats 5 weh
ararfws frata ¥ 5 ga o 52 97 w5
AT I AN D awar ¥ o A 10
AW 78U & 1 qwrE A7 a0 qf # P
® A § fm Wiz o ®r wlar e, Ay
NAMT KT AYEr AN I gravfew
T AFY 7 1 4R A gt ag R fE X
i ¥ fo g ga sem ffvma @
w3 81 wEm yreEead AT 7 6K
Tzl o b gfrar 0 gawr zEE
&1 foar o1 gt fasr a1 1 mafeg
T @ 927 glar ¢ wa e zaA X e
¥ 59 N g&AT 7 AL ATTAT AT AQY
foai ot qifg® fafe 7 @A 2 o 714
Afw ghe g <& 2 3391 wage 4@
tawa WX M1 47 @AMl & am §,
a1 wwre §, faaw qre wiofafas e
3 i frardga wgand & ol @t |
waa7 faaa &

a7 §F AT S s fsar wrg e
ag 2wy wiz s fararr v & fodt oy wie



323 Motion re,

[t wsrTre smrest ]

FqT I, faa § farsa @, @2 @0
TAFT qar €2 ¥ FE A1 M §,
wT qg Qg a7 @ B @ S eIy 3y
ast & gf, faarea ar &1, =4 &1 faam
At ST, &Y farar w1 eI FAr g wFAT
imae sAav oy qaragl § g dm
oY 81 5 3, IT F wAEA g WHT
1z favwa fasrar wd fF sea & mgane
37 % qrg 9% @ fRadr w0 2 osie
afsqet X FT QIIAHAT & al LHFT TaeT
fsar stra AT A% I+ w7 F foeqr &
SIEWIE-C I G A HRE R I i
aFT EE TEFAE ar Fadga A 2
g% § 74T 919 e1a w1 R AW A
zifaa 21 @%y &, T = a1 fowr s
fadr 1 ag armfas sarg &1 q419 & #IX
§ gawar g % smar qae Fr arad
ag § alqega A anal &

Cow g miE # ool g e
£ gut An § faaa{EEnr 1 gl b,
TACTT THAT a1 gfez & @ g5 faer
qegedl gar@@ § 0 AT a0y ¥ am-
AR ¥ 43 WAAT €T F1E, T I
2, zai 71§ AEdfas amaradl 1 ¥y
var wara ¢ fw g1 agt (aaar wega-
fasa &, fsaar meowgars 2, @asr
gfiarz § o 73T FEIATE, UF
dztias =AM ¥, FRag AR A &
fw gurt agl 99 d=pfa 1 g @ Faw
Sitar 2 1 A 3 s £ owradl sl
& afFd aa FX 5@ O €< Fg 94
F FwIgiAr g axwgy d faoag
wrdty weght 31 gt A § o wewfag
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& A 8 1 g wrfwaw giforma et
g Strar &, SAFT 99 A8 Fqar | dwaw
T FAA A gk &1 g I
qTHA &1 IgEr ar gfAardl s A
21 73t 7 Pagragrimt 1 Qteay oifey,
a¥sfas @ & Qaar NGy v oaz
FAFLAT £ g &1 2d 37 UF F
TIATAT 0GR F gar? 2o A o dephy
4% ATF! ¢ WYe a8 uF agN 3§ A <@t
AF F 1 ag 73t §, faaed @, fawed
2 oadl 81 M7 ed aama g omd
g M Ema ¥ = wr i 2 qdef

T AT A § AT 9F QF wmaT €A

2

$HEZ gT FT TIT 4 QX AT ;M
s & §1€ w7 2 fF qor F) £ ofyy
A%t a3 feari @g AgEramim g
FIGFT AT E7 ff T A e s
degfa &1 fgraramd Ear fpzava
feemr) % nata & faq & wwqea g,
TETE AEN § 1 WU T aArE #) awrd @

& & aga § waF faz wiF | A A
My g w7 ag dexfr 2, oo & gam
AT &, AIFT FHIATA § ) AN 1w
3 A3 T UT FTGAT WA wHAT 21 30
iz ¥ agh w17 g fed faod zoers
T AT T gE @F W ardl E A
¥ gwvar g 5 vl meea shmm
FI & QI AT |

& st giwar aan s3ar § s oo
g% W47 Fr Avar frar

ot gz fag «Aw (Haww)
ey 731z9, fawafsarwy  #93m
TTANT 9T 83T F 939 @) Wi g | gk
33 ¥ sTo UIFSMA W% vro Wi gén
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&% fgar wrew Teafa & wgeq@ 9¢
w0 sfafess go &, safed fF gax faen.
qrfesdt ¥ gqisw w7 fgar | o @Ar
gy faers &1 srafamwar & §

gt a% fawr fafa 7 a g, @
Afaar & odx ¥ o agawar feasis @
sragz as qga g 3 fe faanl a=
T g A 9Y AAeE W F FEET
W qFArA fovy qorE 9 WHiE F9 2 |

[SHR1 T. N. TIWARY in the Chair]

favalqumy sgEra AW 1 OAEA
= fa par «r fe 30 & €3 w13 0 ST
favafawqrag § 37 &7 wigq § @weA7 gl
o, foar % S ¥ wedrm wrawr Iud
it g wigwea ¥ favafagradt @
T MYTRQ | BRI W g A1 @
T wAn eIl ¥ g2 g, afen fsx
w12 ¥ 57 vaffas a1 2 g5 man
% gear ovfaw F@ § o feamdiy aa
31 ¥ wzar wgar § 5w Al W
feeddweq wiz et @ & ST
3T eoifs ag walT gak W ¥ I
e & fowr-grfeaal &1 & s g7 1@
¥ gart glaafedr gy wdima & a9
¥ arg Wiy ¥ fawafagmar &t dear 46
Y3z FT 83 FAE ¢ 1 UF fagrA@ia
WA TH XA & FATT WG U
WA F &, W N S9q WF ag o A
¢, ¥fxa ga w9 & I9y NF, US-
fafy & wwifaa &1 ¢ favafeaes Qv
ai #re curke favafamragl €1 gagaar
#1, ag 8 TE ¢ + W1 T fasaiagray
R T ¥ ¥fed s F @ATEH QU
I AgT 2 9y § 1 ¥ gAY aiaw

feg g
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fasafagraa sqam s &1 {9
T g ez § f% @R 39 AWM F 99
& "7l & FUAL ga iy srasy Ad Uy
£ 1 R Tf gOrAT & FAL FATT [ANT
g9 glar 1wl 48 o ufaw g4
fearéfiz § 34 & a¥ &4 3 @ aram
1 wl9F TgEar & 9rg 1 49 |968-6_9'
T RqE ¥ wofw ¥ wrer fyar & &
ganz ¥ fgeafagrar Q= $1 @7 qmq
i g1, 1968-69 &1 fidd § wraw i
SaR wwIT 78) foar, wearata garal &
A UL & ger T AT gHIT
AqeT W & oEAT F WEAIT 9357 §
gA9T & s %1 fAzgry frem@r
gr {5 agi 97 gym@se SEEd F AW §
v qfaatadr €1 €@gar g, |fEa ag
dlz §5 FW F WL gF @z 41| Fq
faardf = g Fafad & wic 739 § 73
AN HET AT JTET )

¥ 91 HE1ZY § L ATAAT ST
2 f 77 9 Ao & WA aga wig @
faeafaagray @ad a1 § ar agh 1 g9a7
g ¥ fmar &1 Fez W@r g Mg
¥ gral & faadY gean g sad o &gl
(o g4l 1 9o yaAw § 3 3fy
mad wanT 9 gfaatadr aqm ar (3912
w7 fagr g @ so®t g g watfag
#1, T W9 qTEA1 &0

el #1 §wEArd gare 3W & WAy
WIFT €T ATC FF g 1 gH FFAr
g B gl sianeq gu sz AR v
AT H oA g 9% Y€ «@ ¥ FEv
2 7 9T W TWF 9AT AT F 41 99% 918
gW TEFT g« W fasd | wWl 7T gl
frr & mree w®@e THo ¥ HyT WA
AT



E YY) Motion re:

off 7qw fese owt (Fw): w9 @
QT<e THe Yo H § w41 ?

it 3¥ex fag akan & Ao uqoqHo
# wg Faw g A K @O GOE AF
qUT &1 ALET £17 X FE AR A7o 0H -
Qo %, THT-RAT AT MALAN AAWATE |

o wArH fgeg favafaomm 771-

%§ §%T § AIMAT G113 AT HIT TH QH
®Y 36X Frer Jrar § 0 qqrea g fasa
fawrg & gggaafe 4 01 28 e
Wor F, Tt oWz ¥ omen mgiRd
w1 g wwfaE AT wgmo f o
wiw fgg  faafaera T
fagrfad ¥ o gam ¥ I@w FTUM F¥A
P st v § fr da g7 wtrer @
W wgr & gt 7 WA fFm g wte
wgt & gegvle & A atar T QU s
&t wrearaA feal av 1 A A 98 QEEg
% g vzar qzar 3 f® arond mar @
W ® WA 39FATA T Al wmwarsa
fear a1 zaw w7 frar )7 g s
§ fa7 w1 qwg 1 dlo g¥o o F @rA1
wAT 1 § 1 goNro A AT N grrand
& ufg saraia @ 91T 39 Sedtaar a1
gaq wgar frard v 7WA twar 7 og #@
s 48T 2 S ag a¢ 7 5 g
Fuw! vles, FIE 471 8 R

AT GYHA] T TE K A7 97 fh 49
sfaws 71 ¥ fad Q9@ 1 swgear d
ordr« Afgq gry wafs ady Daa
g ¥ ¥aw wiz @ sfewa gt ¥
WA ¥ Bl SaM uET gy g &
srimr svAr 2 fe Auvere Pavafaarsg
W AT K QNS 63T R 61
w @ famfad § sak sfr eon
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Wit Frw 71w gwr? faeafeeraa) ) <or-
fafe @ v @ o Yo fde & 4

o wadwr swr fag (auwr) ¢
aqaft  wgrew.  faenfewrsm  wgam
oA gy o wwt W @ § IEaE &
Tga oqTT & g B0 gArl qF qaarer ¥
faawr grer tgs frwmr w1t & qar @,
a F=R @ 9 gwz fEr § oSl
T aredt fra & Aqe ¥ R we
w73 &1 wwat faar ¥, o o o
arin ¥ faew 1 g fagre w3z
trg &1 @ fazarqd fawie g7 g
TEANET F owigd qmy @ 2, gTet
TR & A wweAr 31 & gw oA
o fudiZ qu w97 frar sk o g
arx 4w 7 fagard &, yadk avd ¥ frars
ars gaa &1 faar & aod ey wger
weat & o @ owy A g e
TE & A g g fmar & iy efe
wy 2 O 37 W foar & R ®
faarz &, & & wed gAw <ww W
Z1

fanar wr van Fa@ wiar o1 W@ @
AT AR , FIT AwAE g W qq-
FTE ag & afew o asafor Wi
gara wfm G s § ofs W E
WET ® 9o E ¥ a9 qF e
g sfe g7 W oW Wy @
% 7 agraw @ aF 61T | W e A
gafn & o oo 1 AR 1w g §
wNAGT ¥ gu A Wi J@ FAAGT F
AW wyu I, ag W foer w1 ow
qeq \AT § 1
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wwrafy wgren, foww ar faww e
aq I @I &1 faww @ dADg
TS &1 Haw FTAwW a0 A §, fwrer
az FT AT § AT g, . W & wrsww ¥
§g mes wigw  fawifea sv @ ardt §
ot Fg g as ag fawafauwal W
w2iw Wt w7 § AtET 3T KWW w7
wgaAT WX 3aw FEew ¥ qfge
STAT UST GURIR) 1§17 grar &1 AN
ST WY FATX § TR fFA AW &
9T T WAN®A AT § 4g  geaIar
W I & F faw s g, aad
ARTAT, ITH! GWAT W IAH GE
qrfads s W@ ¥ g ¢ fx
aear srfeg & 1T W X wrA 6
v g 7€ 31 2w A ghafdfont aqet
et o1 W) &1 AfeT g% Qe q@g
fars %1 e ot fe=Y famr forenr o @
3w gfmafddt & o dgue frwaar
oS @ ww 9gy frwr @ ew
AT ® AT g7 AT 24 WY WO
T ) g qo o wr ferarmd dfz gt
AW e aw AR ¥ ewmd o
WH Fy g g fe o ew averd
o gfrafifzat aaeft § a7 gegerafra
& qE a9 W A A DY €A F--
st g1 @ 3Aa agriar waftfas gfez
F e amar A M fawar ¥ of9 @
aig o R g, N Tvawifz & fagm
g ave Q¥R ANy gk §
oie g%l T@ & & g ferar smar )
wa oAifan gfe & @ aml 9% faan
grat & & vuwr ey ag gy & fe faen
¥ wo ¥ o g @ wrfeg ok femn
¥ ere R W gErT @ wifye ag A §
arar § S T W o8 ge wrey § feeet
wwy ¥ fonnfédy % @l dar Qe d
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ot frorfddl e fowe) ¥ sewrorn
dar AQ AT 2 ) Ferarw i farerfidat
Tomt ¥ wgm o o fete @
T @, Y Wy 1 ag N ded
dmar g fo wagal ¥ a6 et g,
o g &1 o ol wed R B, fagit
T Agra & Qe §, g o dew F
oiar 2 e afe and arew fowst
ez 3 7@ @3 § O 370 ool e
WX AN AN w7 T g O ¢
afed faasr g foas) ¥ war g,
¥ oy TR o S oo Pt
fomsl ¥z g § o} ¥ e f v
TG, T 4y AT A NN § Afew
fwma:mrftmiﬁm‘im%w
wad Iy Fowaw dfew 93 ar fesdt
WMo ¥ T ooy A ar oy § 1
feafs & gfema wie erfean ar 2
T AT FY o ¥ fewe i
FFrafedt & grafeqy S & a9 w=ew
W W@ ax falt § Wn Fw A
%, Wl #TE A tAgm 9T TR ww
Lich #]

wwa giafdd & swmdn ot qwfiy
B Z1 oM M R N e
gfaafafzar & : qv ot 7 qffamt §
Fraet ot nfefre sw § ote ged §
ot Afgn afRafdfeal Pt § 1 arw o
forr wroreti o) A @ oot §, s
€ Il & @A G—wrER O A
qea¥ adl e §, fawfadl o gear &
garfaw foas 7@ @3 & «owl & o
% fag wma a@ Qar g, eww W
quzq Ag gt §, mfe ) ovifeww fuy
e g ot & wure & sy Y wrdelk
o Fod Mo orrlt §1 ww el ey
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[« <7 gz varz fag)

g 1 adtar a3 & 5 vy 7ed 98
g AT gu femiax gragra qrg w7 §,
T ATITETFH L A IART gIral ¥ A9
faaar i s &1 2w 9w & F@m
iR Tiaafafeat @97 & 3 2 qwear
w1 gd 72l fFar oy avar 3 o T g
fo Fa2 miw fqn, @y €1 sqaeqr
aieada s grar, fadaw ® agaar g
M Zq a7 faarfant g\ fmasi & @i
¥ 9T wie® 9 mifgdt & @i F1 owraar
&, W1 a0k fed 30 1 ST 3, sEA) g
HT IF A AFAEAT AR ATSH! Xw@yT F71
AEAT 437 $3E g0 1 97 95 Jar ad
a1 s, a7 av gl faam geasi
& gufa agr g et & A< foar & &%
q gewfa o agf 31 awdr 24

Fasest %1 & ot @® F=€10e9 §
a9t fawr 4 41 37w 97 IIE AA
Fifgd 1 wrfqz S AN foes F1%
W &, T A ardg & wf feqear 9@
atdr & 1 A FTaw1 &1 GafgT aAfzal qv
gfatadt qrag w9 1, oy A EO
AT FT, 33 T A § T qafqn
¥ afeat w7t g faasl &1 fqgFs
T & A1 ZZMET 2 | TF NI AL HAF
HIATERTHI giar § AT F1E HSGITES |
va oifgy 5 e & mfgwrfedt @
geaferg w1% safsq fg=dr o1 fvdr wea
fawg %1 fgas g, a1 39 faum & & =i
sing A1T O1HAT agd FT 23 qEw 6
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the report of the UGC for 1969.70. Ear-
lier this year, we received the report for
1968-69. Tbe latest report for 1970-71
15 still awaited [ canoot understand why
the UGC caooot publish its reports 1imme-
diately as the year 13 out Things are ip
a vary bad shape 10 the country i» thae
beld of education  Bui fortunstely for us
today, we have got u very able man gs
Chairman of the UGC—Dr D § Kotbari.
He commands great respect and 1 wish he
continues for some years to 1mMprova,
things. Also, fortunately at this time, we
have a good team of munisters looking
after the ministry of Education [ bave
developed some respect for the Minister of
Education, may be because Fe looks a
pugilist  He bas also a very uwe-1nspiring
Mipister of State apnd 2 young Deputy
Minister He must have been General Patton
of the Union Ministry 1o have been entrus~
ted with the difficult 1ask of creating order
out ¢haos in Bengal, but 1 want to warn
him, through you Sir, that if he does ndt
make a mark in this field, the field of edu~
cation, which be 1s in.charge of, his con-
Quests 10 Bengal may not be of mach
avail because it 15 the education in this
country which needs looking after very
badly and more urgently

Violence is Increasing, there 1s no
respect for teachers among the students,
universities are closing every day and
colleges are not at all cotering for the
studies of the student® but the puncipals
and the teachers are busy appearing the
students in the coffec houses and there 1s
d great national wastage of money.

1 bave oply glanced through this
report within a very short time  Theres is
pot mueh about which we can discuss, 1t
should have given much more aford
matiop  This report does not at all tell
us how much amount hes been spent om
various dpvelopmental schemes of campus
for each university and we do not know
what portion of the money has been given
to each State. I would request the hon.
Migister tp enture ibat in future these
reporis sre more lofortnative.
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We have been setting up commis-
sions, and Committees, one after
the other—committee to draft
model legislation for  universities,
Gajendragadkar Commission, Kothari
Commission, Committee for the welfare of
students and so on. Then there ure sub-
eommittees and working groups. Yet, no
concrete results haye been achieved. It
is like wheels within wheels. [tis like a
a ear engine which is running very fast,
but there is no propeller shaft and so the
motion is not being transmitted outside.
These reports only show that things have
got to be attended to very urgently, Yet,
much time has been lost since indepen-
dence in attending to them and our uni-
versities and colleges are where they were.

I am very sorry to notice from this
report that even today nine-tenths of tae
foad is being borne by private institutions.
The report says that 90 per cent of the
students for science, technical and other
professional courses go to the affiliated
colleges and the universities look after
only one-tenth.  Again, 99,000 teachers
are employed by affilinted colleges and
19,000 by the universities.  Yet, there is
not a word of appreciation, no encourage-
ment for these various private trusts
which have done so much in the field of
education. Most of our politicians, edu-
cationists and professors would not have been
educnted today and tbey would probably
have been breaking stones on the roads if
the D.A.V. institutions and S.D  colleges
started by Christian missions and various
other philanthropists had not come into
being in this country. Actuslly, there is
contempt for these trusts now which does
not help the cause of education. 1 know
it to my cost, because, 1 2lso unfortuna-
tely started a college in Delhi a faw  years
back and | had a very sad experience. We
have spent about Rs. 8 lakhs to 9 lakhs
raised from the public but not a single
paisa has come from the UGC towards
the building of this college because the
University does not send the grant papers
1o the UGC on ons excuse Or the other,
The rules are so bad, and these are
being misused.

Why is their indiscipline in colleges ?
1 am very certain that it is because the
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universities are concentrating all the power
in their hands, whereas they talk of de-
centralisation of power in colleges. Could
you imagine that in the Dolhi University,
which is a Central university, the principal
has got no powers. He cannot even fine
a student, All the powers of the principal
vest in the staff council. You must have
read in the papers sometime back that a
few colleges in Delhi set up staff councils
and in their first meetings there were fights
among the staff. The principals had to run

away. These are the things which are
happening.
[ would redquest that to maiatain

discipline among students Government has
to be firm. I am all for participation of
students in wuniversity admipistration in
the various bodies where students’ welfare
is concerned, where students’ extra-curri-
cular activities are concerned and where
the improvement of courses of studyis
concerned; but to give students participa-
tion im the higher bodies concermed with
the maintenance of discipline would, I
think, pamper students too much. They
arc alrendy spoilt. There are so many cases
of violence very day.

What are the students doing ? There
is politics of the dagger in the University
Students’ Union. I know for certain that
any group of students, which is backed
by 10 to 13 ruffians carrying daggers in-
their belts, win the election and then they
force the other students to come out of
classes and observe fiartal on trivial
matters.

If students haveto be given partici-
pation, I would suggest that they should
be students who are at the top io academic
examinations, students who are the first
five in yarious courses-science, humanities,
law and other technical courses-and the
best sportsmen in the university. They
should be given participation on behalf
of students s0 that students who really
want 10 study, who have come hereto
achieve somsthing and to serve the count
ry, do not suffer at the hands of these
anti-social elements or the thugt employed
by certain political parties, who get their

pocket money from some pOlitical
parties and whose only job i
to go on loitering inm universities
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and coffee houses threatening students.
Girls particularly suffar because they are
serious students and they are not allowed
to join the classes, I would suggest that
there should be a model Act for universiti-
es should be enforced first in the four
Central universities.

il g 9T P ; gwfa AgET,
YU cgacer F1 WA g agd W q@yla
agl g1

amgfa #gza . @ g 91 W
2 .. %3 T g @ra, wANa |IEq
AN TATY FT 1

SHRI BIRENDER SINGH RAO : Most
of these ills in the universities ercep in
because of internal politics among teachers
of the universities. You would be surprised
to know that in some universities some
teachers bave taken too much power into
their hands agsinst rules and regulations.
For instance, in Delhi University a head
of department has more powers in the
matter of employment than even the Prime
Minister or the Education Minister or the
Chairman of the Union Public Service
Commission.

He dishes out jobs tu about 50-100
lecturers in his Department, in various
colleges in Delhi every year. They have a
list in their pockets. They go to the Selec-
tion Committee meetings. The U. G. C,
rules provide that a head of the Depart-
ment would only be an adviser But the
practice is that a head of the Department
in Delhi university has the final word in
the selection nf a teacher. They employ
their own students. They do not like any-
body coming from out side, from
any university in India. There are univer=-
sities as good as Delhi University, some
of them, and there is no reason why equal
chance should not be given in employ-
ed people who have passed out from vari-
ous other universities in the country.
These people are responsible for most of
the politics in the university.

With these words, I would urge upon
the Ministry of Bdueation that these
things should be properly looked into.
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UEFTT I AT | w7 F 2VCF F AR
# a1 wg 78 s aqifE w9y gR arg
fagz & fexr %1 zufoo @ad 9@ &
AFF F qrT ¥ FgAr F1g'ar | gAafad
N grg 1 g8 adr afqafdd & ary
HEg T FE AN & A(®T § HI9¥ To
9re F1 af1afgal ¥ 1T § g5 a= q@a
Wg|

gt wRa # AR gfaafad
A GUA UM F AR WS wsg
afrafdd ¥ fadt st @ 8 1 afdw v
2fad fF 78t & Sfagam 1 acargadz #3
ZIRT g 1 ¥ guiva &Y arg 2 f &Y wred
Tredgzy F 9z ¥ fearar Par & =z
AR qq & fqu zegleq AT 2 UF IH
a1 INFT QFRFA ATAYT ga1 § AR
Za0 quw sasl gangrare Zfaafadt #i
arzg gragy ar fgar sErd g @ F
taes gas afwair g faasr zar fran
Tqr g1 TW 9T A T TWIAIE
afrafedl & argw sm@av a7 F3 43 g
£ 1 9IS & agi #1 grEd a9’ §qd g
Wr g 9a% ard § § mad &1 |/WHOF |

=Y 3g nreEy gfafadr & 9 grea

g1
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@Y S ¥ giew! HAF F A
FANH | g % =Y fww@r T fwd
Tifefeser ardt & dar gur &, AR I
afaafadt a7 e My FEAS A
AE AT GHFYY TFE ® § AT qEHd
THT AT &

sl gEu T FYTW  av9ia qgky,
q37 § moqia A g

warfa 7 le? . qogfa ¥ fqq wa
Fng W1 @i g a7 augiE @ g
HIAATT GET TTT1 ATGQ FI W |

o} waer say giear ;g ow IfA-
A FmayAT g @ E W @y w
gfqa¥ g7 1§t 81 woFs dez f&dvq
frdy sq ¥ 3=7 wifaa g & a@w
9T & IS A9 Far g dfem fgy
AR & Ay oIy wvadfdw @ fe o
A1 afam7 1§ § IaFr 50-60 AR %o
Fr &= giar &1 wrfec 73 50-60 gox
st Fgr A ?

Tad a1z 4 st gfefama & an
i qaMis | GA ¥ WYY AT Azed)
Ao 38 I 4 gadar g | awEA 09
79 AT ¥ g w7 refaww
TRIIEqTEE § g q«y A7, fomar gfe
w9 FZ A1Ar §, 8 aeAra qgi 8, za
fag fs 3 faard? sqar & @t =<
g% | gaR fafress age ogdafim
@R FAT AT ITH ATYH G} 7
ITF! IET ATGH g QT WY AR Angy
EIET QAT | ' ’
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wu ¥ v gaw gk e e
Blrd Y G0 o & el qudon
A i @@ g9 ot € ol

tefren cg¥en ¥ o ¢ efge oF-
¥ € oW fear ot 1 g

qAFTw T QAT T &7 W var W )

gfrafleY e WA ¥ 3w Wy
37 s faqr ary, Fdmwe Fgyee

SEE & gyl ¥ ST A 6 e
fea qvar qrnas §

SHRI P, V, G. RAJU (Visakhapatnam):
1 would like BRBdicstion to be
lioked with Industey. Without Bducation
linked with Todustry, there will be no pro-
gress in ths country. I would like to say
that in this respect there are certain theo-
tetical difficulties because Primary, Secon-
dary and High School Erucation are State
subjects, but University and Techaical
sducation is ln—charge of the Uniyursity
Orants Commission. I fesl that the
UGC should take up the iechaical and basic
education throughout thy cuuntry as a Cen=
tral subject. Technical ecucation should
not be 1alt in the bands of the States, It
should become a Central subject. And
therefare | would like to point out that in
regard to this Concurrent subject there
should be more power i the hands of the
Centre.

1n this connection 1 would like to give
tha example of Japan. 1n Japan, beiween
primary and Secondry efucation and high=
scheol education, there 19 a bifurcation so
that people golog Into higher education
afe not sent to industry and given a prac-
ucal process of lsarning. The students are
bifurcated at the secondary stage between
thoss who go 10 Indust:ies and those who
#° to the atts, Mt is my view that we should
mote practioal in our Bduestion just

like Japan thao what we afe st the present
t. ln Japan thete is the Mulji system
m should be iotroduced in Tadia.
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Ino this conmection I may be permitted
to point out that at the momest primary
education and high school eduéation Is a
State Subject. Thotefore, we dont hive
vbiform terminology throughont India. We
cannot have progreds unless we have uni-
férm science terminology throughout the
country. I saw this in Varanasi. It is almost
my second home because my unclé lived
there and my grand-mother lives there. The
number plates of céres s something which
1 cannot read. | find that they use only
Hindi numerals. 1 have nothing against
Hindi oumerals But I would like to say
that if you use Hindi numerals, 1t should
be used throughout Indis, from Kanya.
kumari to Badrinath. We should have only
one numeral. Il you have romsn numeral,
it should be there throught Indis. When
1 go to Varanasi I cannot read the number
platesof cars. 1 may confess that
although I am an Andhra, I cannot read
the Telugu numerals because everybody
used only Roman numersals.

Therefore I foel that we should have
a single numeral and single sciencs termi-
nology througbout the eguntry, if we want
10 make the country umted. Otherwise we
will bave 30 many language media,

If my friends permit me, I would like
to quote the Bible which talks of the
Tower of Babel, Tower of Babel was &
place where they used to speak different
languages. And, therefore, there was a
burst-up of the area and it was supposed
10 have betn broken up by the devil, 1
hops that India will not become a Tower
of Babel, the way weare developing our
educational system.

Therefore, Sir, in conclusion, I would
like to stress that the Universny Grants
Commission should take a more practical
and a greater and deeper interest in linking
industry with technical education. We
should bave unmiform scisnce education
apd sclence terminology througbout the
eountry. With thése words I close, Thank

you.

SHRI P VBNKATASUBBAIAH (Nsoe
dagal) : The report of the UGG iy being
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discussed threadbare on the floor of this
Houss. In the pressnt context of things,
the UGC is playinga very pivotal role
12 the cause oa furtharing the interests of
ecducation In the country. Unfortunately,
since we attained Independence; several
exeperiments have been done in the fleld
of education with the result that there is
chaos rather than any improvement 10 edu-
cational standards.

There has been a phenomenal giowth
in the sumber of educational institutions
10 our country at the secondary as well as
st the college level, Many new univer-
sities have also sprung up. Barring one or
two Statea in the south, there are more
and more universities in every part of the
country.

Judging from the standards and also
the increase in the npumder of educational
iostitutions in tbe country, we can %ay that
the percontage of literacy has increased
cooslderably. But we cannot say in the
same breath that there has been a qualita-
tive improvement In the education that is
being imparted to the students in the differ-
ent spheres of it.

Bspecially in ths fleld of technical
education. I feel that there is a lot of
imbalance and a sort of ill-conceived plan-
ning. At one time, the engincering colleges,
the medical institutions and the polytech-
nic 1astitutions that had sprung up in the
country were expacted to cater to the need
of ihe studen's going in for technical edu-
oation, If we compare the phenomenal
growth in the facilities for technical edu-
cation with the spectre of growing unem-
ployment that we are facing in the country
we fnd that there has been scomething
wrong somewhere. I cannot say anything
about the congdition of the polytechnics in
otber States, but se far as Andhra Predesh
18 copoetned, there is at least one pojytec-
haic in eych district, and in some districts
there are even two or more. But In the
prosent #tate of things, no student is
ooming fotward to seek admission in
these indtitutions, The same thing'ls hipp-

ening with rogard to eogiavering. colleges

Novemaer 12, 1971

Report of LGN #8

alse. But what is the resson for the pluns
xoing wrong ? Why are we geiting more
and mare persons in the unempioyed cate~
gory 7 Why ara the studeats who have
obtained technical education roaming on
the strects with a seass of frustration and
with no sense of imvolvement in nation-
building activities »

From this viewpoint also, I feel that the
UGC should go into this matter deeply
and see that these imbalances are correct-
ed 20 far as technical education 13 concer-
ned. .

I wish that the UGC also takes note
of some of the malpractices that some of
these 1nstitutions are indulging In, especia-
lly with regard to admission in medical
colleges. Tha capitation fee charged by
some of the medical colleges Is abporma-
1ly high, and they are of the order of Rs.
25,000 to Rs, 40,000 and 1 feel that this
does not speak well in manner in which

our medical colleges are conducting them-
selves.

Regarding the medium of instruction,
I fear that a stage may come when one
Indian has to speak to another Indian
through an interpreter. The change-over
to regional languages as media of instrue.
tion is going to such an absured length that
it would lead to a sort of compartmental
thinking in various part of the country.

The three-language formula which bhad
been suggested a long time back has not
been adhered to with the result that we are
reaching a stage when each State 13 acting
as though it is an indepsndsnt sovereign
State 1 share the foelings of my hon,
friend Shri P. V. C. Raju who preceded
me that when we travel to other States we
find it difficult even to read the nimbers
on the car-plates and the road signs where
the different numerals are written. 1 would
like to ask whether we are going to serious-
ly thiok of introducing the thres language
formula so that this country can be kept
together or not-? Of course, thare has been
a contioversy with regard 10 the dtafus
of English and also’' whither Hindl
alomy  shoyld be  the Hdk
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language or English should be astocialed
with Hindi as link language. Uptil these
factors are Settled, I would earnestly hope
that the UGC and also the Ministry of
education must impress upon the various
State Goveraments to go slow with the
policy of introducing the regional languages
as media of introduction, Many students
who want to go in for post-graduate edu-
cation to other States or for technical edu-
cation {0 other parts of the country are
being handicapped because of the lack of
a common language. The aspect has to be
consideread,

Now in universities in post-graduate
courses, medium of instruction in the
regional languages is introduced. But what
is the response 7 Very poor and discourag-
ing. Many parents or their wards are not
willing to bave the regional language as
the medium of instruction. Mav be that
regional languages have not been developed,
To that extent, so far as technical education
is concerved proper care has 10 be taken to
givo more grants L0 cncourage the imp-
arting of technical education in regional
languages. Then alone will the students be
encouraged to go in for the iegional lang-
uages a9 the media of instruction. Other-
wise, it will be just like puiting the cart
before the horsse. Bsfore we develop
regional languages to enable technical
education to be imparted in it, it will be
suicidal and will be spoiling the career
of the studants if we just ask them to take
to regional languages as the media of
instructions,

Take, for instance, what haprend at
Osmania University, It had Urdu as the
medium of instruction, but they have
developed a rich technical vacabulary in
Urdu. Thev had taken vears to do it. The
UGC should think in terms af giving more
financial assistance for developing regio-
nal languages in evolving the requisite
technical vocabulary in imparting techni-
cal education.

About accommodation for students,
there are many universities whi¢ch are be-
sat with this problem. On this some attention
should be bestowed. The minister incharge
shonld pay & visit to some of those
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colleges which are started to see in what
hevenly conditions they are situated. There
is no proper accommodation. Worse is the
position about accommodation in hostels;
Tt is most depreséing and disappointing,
More attention must be given to mofpssif
areas; attention should not be confined ta
big cities like Delhi, Bombay, Madras and
Hyderabad. Proper flnancial  assistance
should be given to see that the requisite
standard of accommoation is there for the
students. Now the position is that the
students do not get proper accommodation,
proper cducation and proper text-books.

The craze for nationalisation of text-
books is proving to be a great disadvan-
tage in some States. There are many instps
nces, where for many months the students
do not get their textbooks, I do not know
whether this will come within the purview
of the UGC,

The UGC should not confine itse!f
only to give fipancial assistance to thess
institutions, The scope must be widened
to seo that education is imparted in a very
comprehensive manner. Thkey have to exa-
mine all the aspects in their entirety. A close
watch must also be kept on who should head
the universities, Real educationists must be
encouraged 1o head them, not as one of
my hon. friends said, that Retired Dire-
ctors of Public Ipstruction should be put
on that chair. We are happy that the
Mipistry has as its head in charge of
cducation an aminent cducationist in the
person of the Minister of State for Educa-
tion. He should see that the function of
the UGC are widened so that education
is imparted on a more rational and naticn-
alistic basic so that the existence of the
UGC is justified,

SHRT P, NARASIMHA REDDY
(Chittoor) : We have been debating the
importance of the university Grants
Commission in the higher educational set-
up. Many useful suggestions have been
thrown on the report of this body.

The previous speaker, Shri Vankatasu-
bbaiah, drew attention to the deplorable
condition in which many of our affiliated
colleges are allowed to run. According 1o
the report of the Commissions, nearly 87
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per cent of students belong to the affilia-
ted colleges. Therefore, the attention of
the universities as well as our Union Edu-
cation Minister must no doubt be drawn
to the needs of the affiliated colleges.

1 would also bring to the notice of the
Ministry of Education that my own college
at Chittoor has been aptly described during
the recent inspection of the Vice-Chanellor
as being in a state of ruin. In fact, he
described it as Hampi ruins. In spite of
it, 1 regret to say neither the State Goven-
ment nor any other authority has thought
it fit to show some attention to its deplo-
rable condition.

Mr. Chairman, in fact much,
praise is also due to the sustained efforts
of our University Grants Commission,
within the limited resources available to
it, to improve the standard of education
and to provide the minimum, basic amen-
ities to as many centres of learning as
possible. In fact, the University Grants
Commission, in its report has said :

““Within the resources available, the
Commission has made planned and
concentrated efforts to meet the chall-
enge of un unprecedented expansion as
well as need for raising the level and
quality of academic achievement,”

1t is true we have had an unpreced-
ented eapansion in the educational sector.
In fact the, report has gone on to say
that we have the third largest educational
system in the world, the rate of increase
in the student enrolment being 13 per cent
and every year two to three lakhs get
enrolled in higher education. In fact, this
annual increase is much more thao the
totel student eprolment in tke United
Kingdom. The situation being such, we
can understand the colossal magnitude of
the problem which the universitles or our
Union Ministry of Education has got to
face within the limited resources and with-
in the meage elbo room, so to speak, and
best efforts have got 10 be made by the
University Grants Commission, as the
Commission h:s been undoubtedly doing.
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The hon, previous speakers have done
well to draw the attention of the Univer-
sity Grants Commission as well as the
Union Ministry of Education to the pro.
blems created by the medium of Educsation
being resorted to in different universities.
No doubt, the regional language has been
accepted as the medium of instruction in
the universities, and there is no going
back. To quote from the University Grants
Commission’s report, which is relevant 1o
this discussion :

““The Conference of Vice-Chencellors
held in Septembar, 1967 felt that at
the under-graduate stage, the change.
over in the medium of education to
regional languages, could be carried
through in about five 10 ten years, de.
pending on the degree of preparatory
work already done, the nature of the
subject, and other relevant fecton.”

L

The Commission says further that “ip
the case of large cities, with multi-lingual
population, the medium of education may
continue to be English, in addition to the
regional languages which the wuniversity
would provide," But this important apd
relevant factor is not being borne in mind
by the different universities, particularly’
in the bilingual and multi-lingual areas. I ,
must mention that in my own constituency,
which happans to be a bilingual area, with
a sizeable number of Tamil-speaking popu.
lation, neither the university nor the man-
agement have thcught it fit to provide ths
alternative medium for the large student
community, In fact, on account of the
medium of education question and on
account of student participation ques.
tion, there has been recently in my own
State a strike in some colleges apnd the
colleges have remained closed for a con-
siderably long period. This problem bas
got to be tackled by the Uaiversity Grants
Commission and the Union PEducation,
Ministry,

In the multi.lingual and bilingual
areas, this option of English as the medivm
should be really provided in all these ine
stitutions, If the State Government or
if the management fail (o provide it,it
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should be the duty of the University
Grants Commission to attend to this
problem and all the essential, minimum
amonities to the student community belong-
ing to the mipority languages should be
provided.

Similarly, I would stress the import-
ance of expanding the correspondence
course, facilities in all universities., As
the previous speaker said, it is impossible
to provide bulldings, eQuipment, etc.,
for all the students that are comming
to colleges for higher  education.
Correspondence courses would come
in handy in this matter and we should
provide an opportunity to the expend-
ing student community to have the benefit
of higher education,

17-00 brs.

MR, CHAIRMAN : You should concl=
ude sow,. I want to call the Minister,

SHRI P. NARASIMHA REDDY:
1 would conclude in a minute, In the last
years debate on the report of the Univer~
sity Grants Commission the atiention of
the Government was drawn to the imbal-
ance in the establishment of the Central
Universities in the various regions. All
the Central Universities have been started
in the northern region, and no central
university was established in the southern
region. There was a lot of resentment and
displeasure on this score. I hope this
imbalance would be corrected and action
would be taken as early as possibie.

sitady aftzvarg Y@ (|1) ¢ g
qfe wgiae, weq SqW FY ge gfaafad
R aH & g favafaeaa sgam s
Fgard gfmafadl #1 age 9 wqam
fear &1 & forerr ot & srdar w36 §
fs gt gfwafedt ®) Wir waam faar
arr, fowdy fr ag Siw a@ ¥ =9 @@

AGRAHAYANA 1, 1893 (SAKA)

Report of U.G.C. 358

amz afaafad ero glilfag me ¥ carfag
T A1 AR T TR WA F o agf
A & fag oy &1 sgr 4 saaear dia
AR At & faanfadi ¥ ward e
# faear w5t & sq¥ I GBI & oo -
AT FE |

a1« gfaafafedi st wiae Qi
9T, §7 # UHo Qo - aF fmetr #1 sqgeqr .
*1 A w1fgg 1 zw wmn F€ q@al
THo To aF fwar it sqgeaq 48 g |

afvafeet & dfas faar %1 5am
ffar mar i 20 & arg @ iy e
# U smgear 1 oA aifgw, fomy
ax% afaafaey ¥ faurara sz fawd,
A &N F w1 DF oqg ¥ o=;ar gh 1
i feafe ag & f5 o @ed gfaafae
q farr srea &3 fawad #, 3 & w0
TR AG FAT MG Z 1 7 ggy §
AT AGNT W A &, €1 g andr 31 7@f
T2 Q&1 farent g1 =1fzy fv e 9= &
918 YA B HIT H @ G% |

st gfews gy afvafdfzay 3 fasr
g T & fAwaT ¥ 3T A1 ARG ad
fragt 1 a3 <o % a3 at 99 ay
N arexy w3 &7 3, afwr zfeaa gy
1 MFA Ay fmafig 9 fquse ¥
qga AEAT g | TF 1 sifgarg we
qavra & fad 1§ @ 7@l g aifge
HIT a9 AR FT FAT HIAGL AT Fifgw )

gl afqafad)y § %% gigwc ag
39, T2 UG Y1 6% FT FA G § |
I HIW Q15 3% Al 26T 2 | zafar
39 %1 QI Q1A AT F a1 «IF ZAT.
arfgr
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& qg 1 Fgar Tgwr g fF EAT F
qf} # fAq wefEal $1 9gAT AT FAT
wifed | @ fevar A 47 # 7eEl a1 gAAT
W swrar wsEl A #18 7@ 3 fowr &
3% H 3 1 AL G AIG @R |
&E P93 A1 THI-IAT qAN AT E AT
gizal mfz & awx faax B, w2 f3
wefrai g @A # arg qgrd 2 | 7D
&Y gwarr faamr # g qqAr @8y 92
Fed ¥ 1 gafad wag giE Fr feaEr #
HAT &7 T fear arx, ar fwar s
At | o I & wAA WIAT E, A
az® gaqen, wredlz, dar AR Aw
B g |

ar? wraad &1 afaafafzgi # #53-
gtk w1 agwar wrd S fF A fraas
figar 2, waz gfaafEdt & wqum
fgral TF, wiE 37 A sxfa g1 1 ag
qfrafazy & ®taTf 29 afl 21 310
gitfaz e & avdl wqdl @ 3a371 aqifeq
fasgr a1 1 & qrdar &741 g {5 99 & 7q-
gt %1 gaar 77 fzar ww, arfe 3g Tafa
T

THE MINISTER OF STATE 1IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF. S. NURUL
HASAN) : 1 cannot but express my deep
sense of gratitude to the hon, Members for

the keen interest they have taken in tle
problems of higher education in the
country. On the whole | would say that

not only have I learnt much but T find
myself in agreement with most of the
important points that have been made, |
have no doubt that the University Grants
Commission would also be taking a similar
point of view and would feel encouraged
by the words of appreciation that have
been expressed and the support that has
been given io the House. [ would only
add my own tribute to the work of the
University Grants Commission.
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T am qulte convinced that with the
goodwill that has been expressed in the
House for the Commission, it would be
able to secure a larger allocation of the
national funds because education, and
higher education in particular, is becom-
ing more wnd more expensive. | agree that
we must not tuke a formalistic stand. we
should not say that educatiooal changes
and recanstruction can take place ouly
with the help of money and nothihg can
happen withoul money, but having conce-
ded that point, T would like to support
what the UGC has said, that without addi-
tional funds higher education cannet per-
form the role which the nation expects it
to.

I would very briefly go through the
main pointd which have been touched upon
by hon. Members and make a few obser-
vations. Birst of all, (let us take) the
question of the medium of education and
of examinations. 1 do not want to go into
thig very controyersial matter, but 1 would
like to inform the IMouse that 63 Univer-
sities, nllow an Indian lapguage as 2
medium of examination for various cour=
ses at the under-graduate and Post-graduo-
ate level, Furthermore, the Ministry of
Education has provided funds to the State
Governments to undertake programm for
having University level books produced in
all the regional languages.

I amglad 1o note thata wvery large
number of books have either been written
or are in a fairly advanced stage of prepar-
ation. T would like to make our obser-
vation in this regard. We should not
take the view that once some books are
translated or writen in a language, then
the problem would be solved. The problem
of higher education is a continuing one,
By the timg = 10-year pregramme is ful-
filled, the books that were written
or produced in the first year would
become out of date. There i3 an explosion
of knowledge, practically every ten years
knowledge 18 doubling itself and old know-
ledge is beceming out Of date. And if
through the medium of our. regional lang-
uages or other Indian language the students
i3 not going to keep pace with the grow-
ing knowledge, our Univarsity systzm woukd-
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become backward and it would not lead
1o the advancement of the society.

Therfore, it should be our endeavour
to ensure that the work of produciug
baoks in each of the regional languages
is put on a continuing basis, so that the
most advanced knowledge is made avail-
able to the students, to the teachers and
to the researchers through the medium of
the regional or Indian languages.

[ am, .therefore, not looking at the
problem as regional language versus all-
India language, but more as an academic
problem. Is it feasible for us to have all
this modern knowledge brought to the stud-
ent through each of the regional lauguages?
Clenrly this is a task which is beyond our
capacity. Therefore, while a certain core
collection has to be made available in the
the regional languages and it has to be
‘supplemented regularly, as the same time,
students have to be encouraged to learn
Hindi and also English, so that for advan-
ced studies, they can Keep pace With the
growth of modern knowledge.

The next point that has been made by
many hon, members is the Question of
participation of students. 1 am very bappy
that hon. members have by and large
supported the ides of participation of
students in the functioning and governance
of universities. T would like to refer the
members to the report of the commiitee
on governance of universities headed by
Dr. Gajendragadkar, which has made
positive recommendations and opencd
a new vista so far as this question is con-
cerned.

The committee has stated that the
patticipation of the students is not merely
necessary in order to fulfil a students’
demand but also to train the student, so
that education becomes a two-way traflic
between the teacher and the taught. It is
not merely knowledge being passed on
by the teacher to tha taught but the sepior
and junior members of the college snd
gniversity are actively engaged io a jeint
pursuit of . knowledge, the teacher beme.
fiting from the freshness: of the mind
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of the youth and the student learning from
the enperience and maturity of ihe senior
teacher.

Therefore, it is a Question really of
involvement and participation in the pur-
suit of knowledge and in the training of
character and personality. 1 hope hon.
members will use their tremendous influence
with the Staic Governments, and uni-
versities, so that the Gajendragadkar Com-
mittee’s recommendations are implement.
ed, The Education Minister announced
last week in this House that the Govern-
ment accept this report in principle and
we would be very happy to implement
the recommendations in all the central
universities, But as the PBducation Mini-
ster rightly pointed out, we must carry the
States with us, It was from this point
of view that 1 wrote personal letters to
the Governors who are Chancellors of the
State Universities and to the Education
Ministers, making a personal reQuest to
them 10 devote their attention to this
document. I hope the response from the
States would be encouraging. As soon as
we are able to get thercactiony of the
States, Government will make a firm
announcement in respect of the implement-
ation of this report,

Sir, I am very sorry that 1 bave very
little time at my disposal [and hon. Mem=
bers have made 30 many extremely valuable
points. But I will briefly refer to one or
two points.

Taking up examinations first, one of
the hon. Members was kind enough 1o
make a personal reference (o me. I was
running the 30th year as a teacher when
1 was called upon 10 do my present job.
1 have more than 25 vears of experience
as an examiner at all the varions levels,
from high school in my younger days to
Ph. D, and D, Litt. T must confess that 1
have very little faith in the system of ex-
amination which we bave been opefating.
I. could relate any number of anecdotes
from my persenal knowledge to tell you
how in. many cases ths evelustion oo the
basis-of this-exterasl examination 3 enti-
rely - misleading. As:bon.. Members have
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pointed out, one commission after another
has said that this system must be scrapped.

Till now all these reports were submit-
ted L0 the universities because the univer-
sities are autonomous. Whnat clse can the
government do 7 We can change the cons-
titutton and composition of universities,
but 1 do not thiok the House will expect
the government t0 decide what should be
the examination statutes or what should
be the syllabus. However, government is
deeply concerned about the  present
system of examination and the Education
Ministry is working out new
proposals; not necessarily to device a new
scheme of examination, but ways and
means of using or involving these univer-
sity people as there are many who recogni.
se that this system must be modified, We
are hoping to mobilise their support so
that they may go to each of the univers
sities. 1 shall do my wvery best and use
whatever litile influence I have with my
distinguished colleagues in the various
universities to ensure that at least some
universitics make a proper beginning.

Some universities have already gone
in for internal assessment and for
the iotroduction of the  Semester
system but in cach of the universities
there are a few difficulties. They say®
“if the other universities have not
adopted it, may be our students would
be at a disadvantage,”” The problem is
also linked with the attitudes of the emp-
loyers, prticularey the Union Public Service
Commissions, 1 am, therefore, hoping to
spproach the Union Public Service Cum-
mission as well as the Public Service
Commissions of the various States to
make them agree that tois system of evalu-
ation is not necessaiily tbe best system,
S0, that if the universities go in for a
change of the system of examination, as
1 hope they will, the Commissions might
fall in line with this new thinking in the
matter of examination.

1 would like to refer to the Question
of affiliated colleges Goverament is deeply
aware of the importance of affiliated col-
l'oael. There are several probloms connect.
ed with these affiliated colleges. Here I
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would have liked to express my own
opinion, as 1 wes 8 member of the
Gajendragadkar Committee; but in my
new job I can no longer afiord to de that,
The Gajendragadkar Commitice is dealing
with the governancs of the colleges and
with the question of the terms apd condi-
tions, scales of salaries, eic. of teachers,
[ think it would bs proper for us to awsit
the submission of the seeond and third
parts of the report of the Gajendragadkar
committee dealing with the affiliated colie-
ges and with the terms and conditions of
salaries of teachers before we express any
definite opinion on these issues.

I would like to refer one or to rather
small points which have been specifically
made. It has been stated that in Delbi
university students from Bengal are not
being given admission. I have made enqui-
ries and 1 was told that this was oot
correct at all. Some students who wanted
accommodation in hostels could not be
given accommodation because there was,
unfortunately, a shortage of hostels in
Delhi and th:se included students from
all parts of the country—Bengal, Assam,
U. P., Bombsy and elsewhere. It would
therefore, aot ba fair to blame the Delhi
University for this,

It has bexn suggested that we have 30
far failed o develop priorities in educa-
tion, speciallv in higher education and,
that the parnisg has been inadequate, |
would like to make the statement.
(Interrupiion)

Fabss s

SHRI P LOO MODY
Accept the caarge.

{Godhra) :

PROF. 5. NURUL HASAN : My hon.
friend has always wielded so such influence
over my thinking that I dare not disagree
with him. He has read my mind.

1t is true that we have not dono plan-
ning of education in 8 way that we might
have done. Thare are . very good reasons
for not doing it. It is connected with ¢
many other facters, the most important
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being that education, whether primary or
secondary or higher education. is e State
subject. But | hope, it would be possible
to persuade the universitics as 'vell as the
State Qovernments to agree to set up an
adequate planning machioary, I am told
that the University Grants Corimission is
thinking along these lines and 1 hope,
they will be Successful.

There was a referenc: 1o Baneras
Hipdu University. 1 would like t0o give
this assurance to the Houss h: the Gove-
rament would give full suppor .o all Vice-
Chancellors of Coeatral Unlversities, in-
cluding the Vice-Chancellor of Beneras
Hindu University, to maintain discirline and
scademic standards io thess universities.
The House should have po doubt that any
type of pressurisation would be permitted;
at least, 1 am very clear,,, (Inierruptions)

SHR1 C. K, CHANDRAPPAN : Would
you give a categorical assurance here and
now that the shakhas, which are giving
para-military training in the BHU, would
be stopped from tomotrow onwards; or,
you take your own time but at least give
an assurance that they will be stopped.

PROF. S. NURUL HASAN : Any
siep which the legally constituted authue
rities of Banaras Hindu University wish
10 take in tho interest of the wuniversity
will be fully supported by the Central
Government.

SHRI PILOO MODY : He has learnt
vory fast, yery good,

PROF. S. NURUL HASAN : A3 re-
gards the capitation fee, I would Only
like 10 read out & small paragraph from
8 resolution of the Unlversity Grants Com.
misston. Tt reads :—

“The Commission disapproved the
practice prevailing at present in some
institutions of accepting a capitation
fee or donation in some form from
prospective students a3 a condition of
admission, It was desired that the vigws
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of the Commission may be brought to
the notiee of those concerned in order
to put & stop to the above practice.”

1 am sorry to say that this categorical
recommendation of the University Gr;ml.s
Commission has not received the attention
that it deserved. I only hope that the au-
thorities..,...(Interruptions)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ! On the floor of the House
we had pointed out—Shri Dikshit was here
that for Patna Medical College admissions
they were taking Rs 50,000 and even stu-
dents who came from foreign countries
were forced to pay that money. Out of
that collection Rs, 60 lakhs are in the bank
and they have misappropriated to the tune
of Rs. 30 lakhs. Yet, the Government ado~
pted an ostrich-like policy and kept. out
of it,

PROF, S. NURUL HASAN: 1 was
referring to the policy of the University
Grants Commission and, so far as the
Ministry of Education is concerned, it
hes assured the University Grants Commis-
sion of its full support and backing in
implementing this policy.

1 have very little time left at my dis.
posal. T would just briefly refer to one or
two small points. One is regarding a de-
mand that no university has been named
after our first President. That is not strict-
ly correct. Rajendra Agricultural Univer-
sity in Bihar is named after our first Pre-
sident,

Lastly, I would like to refer to the
question of the modernisation of courses,
to the policy of restricting or enlarging
admission and the question of employment.
The Goveroment is deeply conscious of the
fact that education and, particularly, oppor=
tanities for higher education have not
raached many sections of our population,
specially those which are most deprived,
It will be the endeavour of this Ministry
t0 take avery possible step to see that the
doors of higher education are open to the
most deprived sections of our population
a3 & result of various methods that will be
followed.
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At ths sim>tims, while, 1 think, it
should ba the right of every Indian who
has the ‘capizity to bensfit from higher
education L0 raceive higher education, not
ne¢assarily in order to take up employ-
mznt, and that even a rikshah-wala or even

a worker in a factory has every rightto
enjoy the works of philosophy or to
appricate  paiotings or science. Un-

fortunately, our resources at the
momsnt are not - adequate to be able to
provide all thess facilities immediately,
Withoat diluting the quality of education
and, ino fact, while improving the quality
of sdueation, the Governmant would be
introducing new techniques of taking edu-
cition to the massss of our people. I am
rafzrrlng, 1o parcticular, to a few ideas,
like, open uanlversities, utilising radio and
then shortly T. V,,to take education to
the common people and that correspon.
dence and other modern tschniques of ex-
panding education will be fully utilised
very soon,

Tt is pecessary to have some sortof
link between industry and agriculture on
the other, It is necessary not only for the
development - of the country
but tlso of education itself 50
that universities and college people do
not remaln in an ivory tower. At the same
time while supporting the diversification
of courses and modernisation of courses,
I would like to sound a word of caution.
Noew technology is developing fast and,
as [ submitied, new knowledge is growing
ata very rapid rate.

If, therefore, the object of higher
education is only to trainp a Student in the
given limited skills, it might become out
of date very soon, If the object of higher
education is not to train the mind, not o
developin him a sclentific outlook or
enlightonment, then, 1 am afraid that, while
he may become a suitable person to take
up & job on the basis of existing techno-
logy, he may not be able to carry forward
this country to an advanced state of deve-
lopment. And, therefore, we have to bala.
nes between the needs of job orientation,
job training as well as the training of
mind. My friend, hoo. Shri Daga, is
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looking at me and | agree swith him on
the need for tralning of personnel so that
the lndian student becomes a truly proud
inbaritor of a great cultural heritag. He
is able to raise his moral stature and is
able to develop in himself the sclf—conﬁ-
dence that he will be able to help bulid
up the country; so that we remain depen-
dent, cither in science or in technolagy or
in any other thinking, on any forgen bend-
volencs,

Thank you, Sir.

SHRI JYOTIRMOY BOSU : A bad job
in a good hand.

17.31 hrs.

FORWARD  CONTRACTS (REGU-
LATION) AMENDMENT BILL*

THE MINISTER OF STAYE IN THE
MINISTRY OF INDUSTRIAL DRVELOP.
MENT (SHRI GHANSHYAM 0ZA):1
beg to move

“‘That the Bill further to amend- the
Forward Contracts (Regulation) Act,
1952, be taken into consideration.”

RE. HALF-AN-HOUR DISCUSSION

MR. CHAIRMAN ! Now, thersis the
half-an-hour discussion by Mr. Kalyana-
sundaram. Is the hon. Member here ?

He is not here. So, what is the opig-
ion of the House.

SOME HON. MEMBERS: We adjours,
Sir,

MR. CHAIRMAN : The Minister wil}
continue tomorrow, The House now stands
adjourped till 11 a. m. tomorrow,

17.32 hrs.

The Lok  Sabha then qd-
journed till Eleven of the Clock on
Tuesday, November 23, 1971 Agrahay.
ana 2, 1893 (Saka)
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